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LOK SABHA DEBATES

LOK SABHA

Monday, December 18, 1978/
Agrahayana 27, 1900 (Saka)

The Lok Sabha met gt Eleven of the
Clock.

[MR. Sreaker in the Chair]
ORAL ANSWERS TO QUESTIONS

Iilfeit Liquor in “Dry Areas”

+

*384. SHRI EDUARDO FALEIRO:
SHRI MANORANJAN
BHAKTA,

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to siate:

(a) whether Government are aware
of large scale illicit production and
consumption of liguor in the “dry

. areas” of the country; and

(b) it 30, what measures have Gov-
ernment taken or contemplate to stop
these illicit activities?

THE MINISTER OF EDUCATION.
SOCIAL. WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(2) Tlieit production of liquor whether
in ‘dry areas' or ‘wet areass' is a Clan-
destine and illegal operation and hence
it ig not possible to ascertain the extent
or scale of production and consumption
of such illicit liquor.

(b) All matters relating to produc-
tion, manufacture, possession, trans-
port purchase and sale of intoxicating
liguors fall within the jurisdiction of
States under Entry 8 of the State List
of VII Schedule of the Constitution and

3
the State Governments alone are com.-
petent tp take suitable measures to stop
the illicit activities under their own
excise and/or prohibition laws.

SHRI EDUARDO FALEIRO: This
matter has assumed particular tragic
relevance after the incident which teok
place in Delhi the other day. Again and
again such incidents are taking place.
Sometimes, when such incidents took
place, Government has appointed Com-
missions of Enquiry. On such Com-
mission of Enquiry was the Baweja
Commission appointed after a similar
tragedy in Delhi last year. Another
Commission of Enquiry was the Dug-
gal Magisterial Enquiry into the lquo:
deaths also in Delhi eariier this year.
These Commissions have recommended
that the only way to control and solve
this problem of illicit liquor is for
the Government themselves to open
shops or to see that cheap and certified
country liquor is provided to the
people. Now, will the Government 2¢t
on these recommendations and see that
cheap and certified country liguor is
available to the people in open shops?
The intention of the Government is to
encourage the small-scale industries
and also the cottage industry, Does
this mean that the cottage industry of
illicit liquor should also be encouragec
by the Government?

DR. PRATAP CHANDRA CHUNDER:
In regard to prohibition, the Govern-
ment will try to see that prohibition
is introduced in four years’ time.

SHRI EDUARDO FALEIRO: So you
ate doing it. Now, this is the attitude
of the Government. It is true that
under the Direttive Principles, prohubi-
tilon can be tackled in a steady
manner, in a manner which causes no
injury to anyone. Now, this four-
yeafs’ target is an absolute arbitrati-
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ness of the Executive. 1 would like
to know from the hon. Minister if he
is prepared to obtain parliamentary
sanction by brining a .resolutign or
such other mode of parljamentary
sanction to have prohibition introduc-
ed in four-years' time, then I can very
well say that such a parliamentary
sanction will never be obtained be-
cause a majority of the Members do
occasionally drink once or twice.

DR. PRATAP CHANDRA CHUN-
DER: There js a national sanction for
prohibition. At the meeting of the pro-
hibition Council where Ministers of
all the States assembled, they have
unanimously decided that within four
years, this policy will have to be intro-
duced in this country and this was not
decided once, namely, in 1977, but also

this year, that is, 1978, There is a
national sanction.
SHRI MANORANJAN BHAKTA:

Just mow the hon. Ministey has said
that it is a State matter. I would like
to know from him that in case of
Union Territory such as Andaman and
Nicobar Islands where illicit distillo-
tion is patronised by the Police Deparl-
ment and the Government, what
measures are going to be taken to
check thig activity. The Central
Government is directly responsibie for
the Union Territories. In view of the
large number of people having died
in Dhanbad and in many other psrts
of the countiry due to consumption
of illicit liquor whether the Govern-
ment is thinking to have a nationz!
policy so that it can be implementei
throughout the country on a uniform
basis, by which illicit distillation can
also be prevented?

DR. PRATAP CHANDRA CHUN-
DER: gir, as I said, for stopping the jl-
licit and clandestine distillation of 1i-
quor, guidelines have already been issu-
ed by the Central Government. But
human element is involved in this and
there is likelihood of deviation. 8o.
it depends on the State Government
and also the administrators of the
Union Territories to see that the jllicit
distillation does not take place. But
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there cannot be any foolproof method
in this just as we have not been able
to stop decoits, murders or rapes.

SHR! .DHIRENDRANATH BASU:
IMicit liquor is a poison. More than 500
people have died in Dhanbad and
Asonsol recently. May I know from
the hon. Minister what action has so
far been taken by the Government {o
prevent illicit distillation of liquor?

DR. PRATAP CHANDRA CHUNDER:
Dhanbad tragedy has taken place in a
State which is not yet a dry area. It
is a wet area. However, actions taker
by the Government are closure of all
liquor shops in Dhanbad district since
12-12-1978, withdrawal of the licences
of all the four country-liquor shops, etc.
Chemical analysis of the liquor in all
the shops and warehouses is being done
by the Excise Chemist and Experc¢
from the Forensic Science Laboratory.
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SHRI RINCHING KHANDU
KHRIME: I do not understand how
the Government is going to introduce
prohibition within 4 years when the
brewing of illicit liquor is on a large
scale in the country. Mr. Patwary
has rightly pointed out that liquor is
coming from Bhutan. It has been
seen that in the State of Assam, the
police department has been very badly
patronising brewing of illicit liquor-
they are mostly patronising on the
borders of Assam and Arunachal
Pradesh, Whether the Government
is taking some positive steps to stop.
these things or not. . B
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DR. PRATAP CHANDRA CHUN-
DER: All these and allied matters were
discussed at the Central Prohibition
Council meeting and the State Govern-
ments have been requested to take
adequate measures to stop smuggling
of this liquor.

Crisis in Sugar Industry

*385, SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether the sugar industry is
‘facing a crisis;

(b) if so, the reasons therefor; and

(c) the steps proposed to be taken,
in respect of buffer stocking by the
Government, reduction in the rate of
interest chargeable on the carry over
‘stock realistic fixation of tariff value
ang excise duty, relief in interest on
working capital, export quota and ex-
ports, Sampath Committee concessions,
‘export of molasses; madified monthly
release system and ssfeguarding the
interests of cane growers so as to
protect the sugar industry?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) to (c). A statement is
laid on the Table of the Sabha.

Statement

(a) and (b). Due to record produc-
‘tion of sugar (about 65 lakh tonnes)
and record off-take of sugarcane Ly
the industry (68 million tonnes) in the
'sugar year 1977-78, the stocks of sugar
in the system and its availability have
increased posing certain problems in
their disposal. However, the removal
of controls on prices, distribution and
movement of sugar with effect from
16th August, 1878 is expected fc
stimulate domestic consumption of
Sugar further and also bring about a
better balance between demand for
sugarcane and its supply.

(e} 1. Buffer stocking and modified
monthly  release.  system:  These
measures were congidered by the
Government at the time of decontro)
of sugar and it was felt that in the
initial stages of decontrol it would be
advisable to let the market forces have
their natural action in order to achieve
a reasonable market price, In the light
of the working of decontrol t{hese
points are being continually examined
and a fresh decision may be taken, if
found necessary.

2. Fixation of tariff value and excise
duty: The excise duty for sugar has
already been reduced in successive
stages. Any further reduction of ex.
cise duty and consequent fall in prices
would create serious problems to the
khandsari and gur industry which are
affected even at the present prices.

The tariff value of sugar has also
been reduced from Rs. 215 in August,
1978 to Rs. 190 with effect frorm
1-12.1978.

3. Export quote and exports: Out
of a quota of 6.5 lakh tonnes allotted
to India under the International Sugat
Agreement for 1978 a quantity of 4.4
lakh tonnes have already been exoort-
ed and the exports of remainng
quantity have been contracted and zre

in progress.

4, Sampath Committee Concessions:
An inter-Ministerial Group has been
constituted to revise the scheme, in
force from December 1875, to gran?
incentives to make new factories and
expansion projects established at high
cost viable, in 'the light of changed
conditions,

5. Export of Molasses: The export of
molasses has been liberalized by
amending the Export Control (Order).
1977. During 1877-78 season, the State
Governments have declared & total
quantity of 5.14 lakh tonnes as ex-
portable surplus as against which the
State Trading Corporation has already
exported about 73,000 tonnes. It is
hoped that with the decision to vlace
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expdrt ‘of molasses under the Open
General Licence-3, larger quantities of
molasses can be exported.

6. Safeguarding the interests of cane
growers: The steps taken by the
Government to safeguard the interests
of the cane growers include liberaliza-
tion of credit facilities to the sugar
factories to enable them to clear the
arrears of cane dues, advancing a loan
of Rs. 20 crores to the Government of
Uttar Pradesh to enable the sugar
factories in public and the cooverative
sectors in that State to clear the cane
dues of the farmers and the promulga-
tion of an Ordinance providing for the
taking over of the management of
sugar mills which have cane arrears
in excess of 10 per cent or do not start
crushing operations in a timely
manner. The statutory minimum cane
price for 1978-79 season has also Jeeu
raised to Rs. 10 per quintal linked to
a recovery of 8.5 per cent from the
earlier level of Rs. 8.50,

7. Reduction in the rate of interests
chargeable on the carry-over stocks
and relief in interests on working
capital: The Government have already
liberalized to some extent, the credi:
facilities to the sugar industry. Besides
providing a clean credit (facility of
Rs. 25 lakhs per factory and the
possibilty of obtaining medium term
loans to the sugar units are under
examination by the Government.

SHRI ANNASAHFEB GOTKHINDE:
Mr. Speaker, Sir, 1 have carefully
gone through the statement which has
been laid on the Table of the House.
But it looks rather strange that when
the sugar industry is facing a serous
crisis and the cane growers are in diffi-
culty, the Government is taking more
than four months 1o take a proper
decision. It is four months since the
decontrol of the sugar was done, 1
have referred to modified monthly
release system. It is ‘stafed that the
decision may be taken regarding tixa.
tion of export quota. The contract for
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export has been entered into and
Sampath Committee concessions dare
under consideration, I want to have a
specific assurance from the Minister
whether thig decision would be ex-
pedited, so far as buffer stocking and
modified monthly release system is
concerned. Whether any time limit
has been fixed for export contract.
When the decision is likely to be taken
on the recommendation of the inter-
Ministerial Group?

SHRI BHANU PRATAP SINGH:
The interest of the farmer is not at alf
in jeopardy. They are assured a
minimum statutory prices. The delay
in taking a decision is due to the fact
that we were watching the prices of
sugar to be stabilised at a particuiar
level .because it is no use taking snme
decision now and the prices go to an-
other level. So, we are watching the
prices to he stabilised. Now it seems
that the prices have been stabilised
and we will certainly take some
decision. As far as export is concern-
ed, last year’s quota is being exporteu.
The contracts are being entered into
ang we will certainly -export that
quota.

SHRI ANNASAHEB GOTKHINDE:
I am glad that the Minister appears
to be taken to safeguard the interest
ot the cane growers, and he says that
the minimum price has ben raised
this year. Taking into consideratior
the steep fall in the sugar prices, ‘whe-
ther he would assure the House that
steps would be taken to enable the
factories to give the minimum statu~
tory cane price fixed by the Govero-
ment during this year. (b) Regarding
export of molasses when the price of
suger is declining, is it true that the
Government is thinking in terms of
reducing the prices of molasses there
by causing more difficulties for the
tactories to pay remunerative . prices
to the cane growers? And regarding
item 7 ........

'MR. SPEAKER: You put half @
dozen questions. How can he sngwer?

4



SHRI ANNASAHEB GOTKHINDE:
Part (c) of my - second .question—
whether Government is' thihking in
{erms. . (lmerruptions_) Already the
go—downs are full to the brim. Will
Government consider in terms of
giving loans on concessional rates for
construction of !o-dow‘ns for the
factories for storing fresh stocks?.

SHRI BHANU PRATAP SINGH:
The interests of the growers will be
safeguarded at all costs. We will take
other measures to safeguard them.
They will get the price that has already
been announced. As regards molasses
we are surplus in molasses also. I!
has been placed on open tender licence.
It can be exported. It is hoped that
this export promotion price of
moiasses will also go up. As regards
loans to the factories no general
agsurance can be given. But in in-
dividual cases, it will be considered on
merits,

SHRI P. RtwAGOPAL NAIDU: Has
the Governuent proposed to create a
buffer stock of sugar?

SHRI BHANU PRATAP SINGH:
No decision has so far been taken. But
that does not preclude our deciding it
later on to have a buffer stock.

SHRI M. N. GOVINDAN NAIR: In
order to get over the economic crisig
in sugar industries in respect of ex:
porting mdtasses. why do you.not per-
mit them to distil it and have fine
drinks like rum?

(Interruptions)

What I suggest is instead of exporting
molasses, why do you not distil? 1lu
Cuba this is one of the export items
that ‘fhey ' prepare ‘cut of iolasses.
That iswhy 1 suggest this. ‘Tt wil

give employment to 'a lot of people’

and you will be earning more. T you
aftach it to the sugar ‘faclories, ¥t will
help the sugar factories to. get out of
their econom{c crisi:

MR, MKEE& It s e suuesﬁon-’_
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Lom to Apple Gmmln W

‘686. SHRI BALAK RAM: Will the
Minister of = AGRICULTURE = AND
IRRIGATION be pleased to. state:

(a) whether the Cenh'al team which
visited the Himachal Pradesh in
September, 1878 to assess flood dama-
ges, while assessing the losses also
took into account incalculable losses
to the apples.which had rottened on
the roadside on account of vehicular
traffic caused by heavy raing and
floads;

(b) if not, reasons therefor; and

(c) steps proposed to be taken to
compensate the apple .growers whose
apples hag rottened on the roadside
during floods?

THE MINISTER QF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) fo (c¢) A
statement is laid on the Tahle of the
House.

Statement

(a).Yes Sir. The Central Team had
taken into consideration losses suffered
hy Apple growers on account of dis-
location of vehicular traffic consequent
on damage to roads by heavy rains and
floods.

(h) Does not arise, :

(c The Central Team had made a
study of the damages suffered. by roads
in . Himachal Pradesh and losses in-
curred by the-apple growers. - On the
basis of the report of the Central Team
and the recommendations ot the High-
Level Committee on Relief an. amouni
of Rs.: 2.73 troret have been .alfecated
for repairs t6 roads and bridges: Rs; $0
lakhs have-also been allocated for sub-
sidy to apple growers to be admissible
anly to the small and marginal farmers
who possess nrchards on less thanone
acre ot land.
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Procurement of Rice and Paddy by
F.CL

1T
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(a) the total quentity of rice and

paddy procured so far by the Food

Corporation of India d

rent season:

*389, SHRI CHITTA BASU: Wil
the Minister of AGRICULTURE AND

IRRIGATION be pleased to state:
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(b) storage capacity of the Food

Corporation of India;

(c) steps taken to increase the

storage capacity; and
THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP

97.5 thousand

SINGH): (a) According to the latest

information available,

I
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tonties of rice and 18.7 lakh Yonnes of
paddy have been ' purchased by the
Food Corporation of India during the
current season.

(b) 2113 million tonnes (both
owned and hired including CAP) as
on 1-11-1978.

(c) Programmes for construction of
additional storage capacity to the
extent of 3.80 million tonnes have been
taken up with the asistance of the
World Bank and will be completed in
a phased manner. During the currernt
vear, work on creating 9§ lakh tonnes
storage capacity is in hand.

(d) No commercial purchase of
paddy and rice by the Food Corporation
of India is contemplated.

SHRI CHITTA BASU: The hon.
Minister was pleased to state in veply
to my question in (d)» ‘No commercial
purchase of paddy and rice by the
Food Corporation of India is contem-
plated. z

May I know from the hon. Minister
whether he hag taken into account the
facts viz., that the prices fixed by the
APC {for the paddy is not remunerative
for the growers? There is also a gap
between the ruling price of paddy
and the procurement price fixed by
the AP.C. and also that several State
Governments—of Tamjl-nadu, Kerala,
Governments—Government of Tamil-
Nadu, Kerala, Andhra Pradesh, etc.,
have granted substantial subsidy for the
Paddy growers causing erosion of the
State revenue. Have you taken into ac-
count these facts of Ufe? Will the Gov-
ernment reconsider the decision and re-
vise the . earlier decision and allow
commaercial purchase of paddy and rice
by the F.C.I as in the case of jute?

SHRI BHANU PRATAP SINGH:
No, Sir. Government enters the market

only to provide a support to the
growers. If they ¢an get prices highe:

-

)

than the support price, they can very
well dispose . of their produce else.
where, It is only in cases where they
cannot dispose of at a price highet
than the support price that the ¥CJ
enters into the market.

SHRI CHITTA BASU: As regaros
the storage capacity, the Government
has been .pleased to state in the reply
that they had sought the assistance of
the World Bank for the augmentation
of the storage capacily. May I know
from the hon. Minister now what was
the nature of the assistance spught
from the World Bank and the cond:.
tions which have been finally agreed
to with the World Bank in this respect?

SHRI BHANU PRATAP SINGH:
Sir. 1 don't have the details of tne
World Bank agreement with me just
now. For that I require notice.

SHRI CHITTA BASU: Sir, you
decide for yourself. Our country is
going to have some agreement with
the World Bank for the simple purpose
of augmenting the storage capacity
and the Government,...

MR. SPEAKER: Naturally he will
require time.

SHRI V. ARUNACHALAM ALIAS
‘ALADI ARUNA’: Sir, it is very ofien
reported that the Central Government
is negligent in procuring paddy in
time. That is why farmers are
seriously affected. Therefore. may
I ask the hon, Minister to establish
permanent agencies in all peddy
areas to procure the paddy at the
time of harvest?

SHRI BHANU PRATAP SINGH:*
These purchase arrangements are
made in consultation with the State
QGovernments. There are States
which do not even allow the FCI.
So, it should not be taken as if it
is the responsibility of the FCI only
to make all the purchases, In faet,
the purchases are to be made pro-
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perly and adequately, Then I have .

no doubt that it is the State Gov-
ernments which will have to orga-
nise, The FCI can only go to their
help' to supplempent their efforts.
But I may also add that
the dimensions of the work
have altogether changed. Formerly,
compulsory procurement was made
from only large farmers. That was
@ much easier operation. But now
support has to be provided to a very
large number of small farmers, So,
a different kind of arrangement will
have to be evolved and that can be
done only with the help of State
Governments, Only yesterday I was
in Gujarat and there I found that
the cooperatives are doing a very
good work. In fact, neither the
Union Government nor the State
Government is at all doing anything
as far as purchase of paddy is con-
cerned. There cooperatives are pur-
chasing directly from farmers, they
are processing it and they are also
marketing it, So, that kind of ar-
rangement is now required in  this
country and we will see that such
arrangements are made,

SHRI K. VIJAYA BHASKARA
REDDY: Sir, the hon. Minister has
just said that the situation has
changed now. When the FCI was
formed, it was only to help the de-
ficit States. Now the farmers need
the assistance of the Central Gov-
ernment. In spite of the fact that
the Government of India has started
negotiating awith the State Govern-
ments where farmers need direction,
the State Governments are left to
themselves, Will the Government of
India immediately talk to the res-
pective States and see that they go
to the farmers’ rescue to give the
farmer a remunerative price?

SHR! BHANU PRATAP SINGH:
1 have been In correspondence with
the State Governments, In fact, I
convened a conference of the Food
Commissioners of the various' States
only on the 7th of this month. 1
have gone to the States and we are
trying to streamline the arrenge-
ments.

DECEMBER 18,1978 . Oral Anewers ' 16

-a

BoWiig of Thume up’ by Delbi
Botting Go.

+
*391. SHRI MANOHAR LAL:

SHRI R. L. P. VERMA:

Will the Minister of, AGRICUL-
TURE AND IRRIGATION be pleas-
to state:

(a) whether Government are aware
that Delhi Bottling Company  Pri-
vate Limited were bottling THUMS
UP' even before obtaining approval
of their crown cork in violation of
Fruit Products Order, 1855; and

(b) i so, action taken by Govern-
ment against the defaulting firmi~@nd
it not, the reasons for the same?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) Yes, Sir.

(b) A show-cause notice was is-
sued to the Company on 6th April,
1978, as to why action should not
be taken against them for violation
of the provisions of F.P.O. The Com-~
pany had expressed regret for this
omission and had submitted the la-
be] for approval of the Competent
Authority. The matter is under con-

:
I
i
|
:
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SHR1 X. LAKKAPPA: This matter
abouf: Thimips .Up- 'was brought up
in the previous session alse and I
had put a guestion:: .This is one of
the subsidiary compsnies of Bislei of

a

Italy, It is .a multi-national . com-
pany. The Minister .should know his
responsibilities. I de .not know who
is the god-father who is helping this
subsidiary company, the Delhi Bott-
ing Company or ‘Thums Up'. It is
not only violating the rules but has
a shady character which is npt being
investigatéd in spite of being criticis-
ed on the Floor of the House that
they have violated the Health Re-
gulation Act. In the previoug Session
I brought it to your kind notice,
with all the relevant records, and
you had also pulled up the Ministry,
saying they should take serious ac-
tion in the matter. You can see the
records. 1 can show you photostat
copie; of the Food Ministry’s com-
munication which says: =

‘Please refer to D.O.Lr. No. 68970
dated 6th July 1978 regarding li-
censing of Thums Up under the
F. P. O. by the Department of
Food. 1 understang that the label
of the crown-cork of Thums Up
has not been approved as the mat-

ter is still under consideration’.

This was signed by Shri Pillai, De-
puty Secretary, Agriculture Minis-
try.

Four months earlier they were us-
ing it, and they are still using Thums
Up advertisements in spite of the
Hon, Speaker pulling up the Minister
and asking him' to teke action against
the Company. In the newspapers it
was mentioned that it is violating the
orders of the Health Ministry and
Agriculture Ministry.. .In collusion
with the Government these people
are by-passing them, I do nof want
to use a very strong word, but is
there apy greasing . of any of yi
Mmﬁgizs?ﬁl "would ‘liée ﬁto“ limom
W r point of time. you
e foing to.tali acton asitnet i
multi-nationel  compapy.  which s
complefely eating up ,?’v»m“}a by
a public undertaking. This is one of
the allegations against the Ministry.
Therefore, I would . like.to. ask .the
Hon. Minister at what perticulartime
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he is going to institute an enquiry
and, till such time, will he kindly
black-list this company.

I want a categorical assurance in
this House,

SHRI BHANU PRATAP SINGH:
It the Hon. Minister will pass on all
the incriminating material in his
possession, I will certainly examine
it and if there is anything serious an
enquiry will be made.

SHRI P. VENKATASUBBAIAH:
May I know from the Hon. Minister’
why Government is soft towards
this soft-drink manufacturing firm
in spit of the fact that they have
been violating all the rules and re-
gulations with impuinty? They have
exceeded their licensing capacity
and they are posing a threat to the
public sector  undertaking making
41977 and in all other matters—even
in regard to income-tax and other
matters—they are violating the rules
with impunity. May we presume that
all the violations are allowed to take
place and, in the meantime, Govern-
ment want to revise their rules and
regulations and the entire system so
as to make it convenient for thisfirm
not to go out of the orbit of law?

SHRI BHANU PRATAP SINGH:
1 am not aware of the violations.
(Interruptions). I have said that it
they provide me with all the incri-~
minating material with them, we
will certainly examine it, so far as
this case is concerned. (Interrup-
tions).

MR. SPEAKER: I think this is. go-
ing on too long; I think you must
expedite the enquiry.

Howing Requirements in States

*392. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of WORKS
AND HOUSSING AND SUPPLY
AND REHABILITATION be pleased
to state:

(a) whether Government have con-
ducted any Survey regarding the re-

™
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quirement of houses in each State;
(b) # 80, the detaily thereof; and

{c) the reaction of Government
thereon? C

THE MINISTER OF WORKS AND
HOUSING ANDSUPPLY AND RE-

HABILITATION (SHRI SIKANDER
BAKHT): (a) No, Sir.

(b) and (c). Do not arise.

SHRI C. K. JAFFER SHARIEF: 1
am surprised at the very jrresponsible
answer given by the Minister. This
country has undertaken planned de-
velopment programme, But my spe-
cific question is; whether Government
have condycted any Survey regard-
ing the requirement of houses in
each State, and if so, the details
thereof? But the hon. Minister has
come out with an irresponsible ans-
wer. 1 do not know how
the money allocated for this
purpose is being utilised and
in which way the programme
is implemented. I do not know what
the Ministry of Works and Housing is
going to do in this regard. I have
put the specific question and I want-
ed the Minister to give proper reply.

But the Minister has not
given a proper reply. There
must be some information
with the Government abcut the

planned development. If it is not avafl
able with the Government are you
going to conduct a survey and make
available the information regarding
the planned development and how
this problem is going to be solved?

SHRI SIKANDAR BAKHT: Sir,
the hon. Member wanted a specific
reply and when I said in reply “No,
Sir” to part (a) of his question, 1
think the answer was specific. ‘And
according to me, it cannot be an ir-
responsible answer, The faet is that
on the basis of the 1871 census, Gov~
erment hag arrived at a figure and
the dimension of the problem has
been estimateq and I have repeated it
often here on the floor of the House.
But unfortunately the guestion has
been put in a manner which was un-
answerable and from the whole of.
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mumbling  speech, it was dificult to
find the question. That was the point,
The dimension of the problem is that
if you have 20 years’ perspective,
then you will be required to have
constructed 4.5 million or 5 million
houses over 20 years. Now, this is
something which the Government
cannot do, But I can tell you what is
it that the Government is doing to
enhance the housing activity. For
that I would have given all the figu-
res.

SHRI C. K. JAFFER SHARIEF:
Again the Minister is giving irres-
ponsible answer. He is also putting
blame on me. I am sorry to point out
that the Minister is equally an elect-
ed Member of this House. He has got
the responsibility for his constituen-
cy. It is not that we should always
get the reply prepared by the bureau-
-crats. The hon, Minister hag said
that they have arrived at a figure as
ver the Census of 1977. Then there
must have been some study. On what
basis you have arrived at some figure?
Without having a clear picture be-
fore us, how are you going to plan?
It is clearly an evading answer, 1
would like to know whether the
Government would at least now
make up its mind to have a study on
this question and then plan it pro-
perly so that the people who have
already been benefited do not get
further benefit. The people who do
not have accommodation or do not
have any shelter should have housing
facility, Then only the Government
and the country can proceed on the
basis of the planned programme and
try to solve all these problems and
also see that the programme is taken
to the weaker sections of the people.

SHRI SIKANDAR BAKHT: The
hon. Member expects me to scan
through his speech and pick up the
questions and then answer them. 1

hance the housing activity.

The shortage of houses is on the
basis of the backlog, on the basis of

-

the replacements which are required
for the obsolete structures and on
the busis of growth of population. I
would not say that even if ;odnw
up a perspective plan over years
we will be able to meet the require-
ment. We cannot. But I will certain-
1y claim that the housing activity
and the effort has been multiplied
manifold. I can give the details if
you put the question in that manner.

MR. SPEAKER: You have not un-
derstood his answer. He said: survey
has not been conducted; we have
got material.

i

!



23 “Oral Answers -

SHRI A. R. BADRI NARAYAN:
The emtire planning in the country
is dome on the basis of the needs of
the people, Is it not necessary that
you assegs the needg of the country
before you come to planning? Have
you done it? ’

SHRI SIKANDAR BAKHT: We
have estimated that. 1 have already
given you the figures right now. But
those figures are not on the basis of
the survey, but on the basis of 1971
census; g YR

Indian Comtingent to Bangkok Asian
Games

*398. SfpIRI RUDOLPH RODRI-
GUES: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be' pleased to state:

(a) whether Government have
taken note of the recommendation
made by the All India Council of
Sports (A.LC.S.) regarding the con-
tigent being sent to Bangkok
Asian Games and the subsequent
Indian Olympic Assoeiation’s (1.0.A.)
adverse reaction to the same; and

(b) how do Government propose
to give teeth to the functions of the
AILCS. if its recommendations in such
matters are not glven due wenghtagn"

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHBANDRA - CHUN-

DER): (a) Yes, Sir. .

(b) Participation in international
sports events,  including the Asian
Games, it ‘eéntirely within the juris-
diction of the Indian Olympic Asse-
cidtion in&’ National ‘Sports Federa-
tions/Associations. However, - ‘the
sports teams/individuals ‘for ‘whom
Government ‘meets cost of interna-
tiona] air passage and releases neces-
sary forelgn - -exchange haveito be
clédréd "Wy Govermment et the re-
somfnéndations of “the -All India
Courteil “of Sports ~ which considers
the' propusﬂs imade By ihe TOA' and
‘Natiorial * Spoits Federatfdn!IAssomaJ‘

DECEMBER 18, 18981 ¢ 1+

»

- Orel Answers . 24

tiong. ‘While clearing such proposals
due weightage is given by Govern-
ment to the recommendations of the
AICS which is an advisory body.
¥inal decision in such matters rests
with the Government, !

SHRI RUDOLPH RODRIGUES:
Mr. Speaker, Sir, in view of the fact
that the All India Council of Sports
for all practical purposes is a nomi-
nated body of the Government and
therefore speaks for the Government
in such matters, and in view of the
fact that Government had accepted
several months earlier guidelines for
selection as had been laid down by
the All India Council of Sports, will
the hon. Minister be kind enough to
tell us (a) on what basis the Govern-
ment has deviated, even if it is ever
so slightly, from the recommendations
made by the All India Council of
Sports and the reasons for such devia-
tion; (b) regarding the foreign ex-
change released for those who went
to the Bangkok games, did this in-
clude those who were not listed even
in the final list approved by the
Government? i

DR. PRATAP CHANDRA CHUN-
DER: As regards '(a), the Govern-
ment followed the advice of the All
India Council of Sports in thirteen
matters but deviated in four matters
only, One ‘such case of deviation was
in respect of the archery team. A
token team of one ‘male and female
competitor was sent because of the
fact that India wag one of the sponso~
rers of the Resolution for inclusion of
archery in Asian games, As & result
of that archery competition is being
staged for the first timie in Bangkok
this year: Having sponsored the Reso-
lution if even token participation had
not ‘taken gplace that would not have
lboked mge
' Secondly, ’!wo ‘women bddminwn
teams had been cleared although thit
had not ‘Béeén retommimended by the
All India Council of Sporte. This was
for the reason that this team had
worn ‘the bronze medsl’ #H ‘the hSt



3§ OratAnsioers AGRAHAYANA 37,1900 (SAKA) Ofal Anewitrs 26

Comnon ‘Weualtl Gimes ot Bdinonton.

So, they needed somi# ‘encouragement.
About 15 shooters out of 21 recom-
mended by the All India Council of
Sports have been recommended for
economic reasons, Similarly a slight
modification was mede in the case of
weight lifter, instead of one weight
lifter recommended by the All India
Council of Sports, two have been
sent because of the performance of
the second man.

Under the present rules in the mat-
ter of foreign exchange, in visits for
the first time, they get adequate for-
eign exchange for foreign visits. So,
we cannot stand in the way for re-
lease in the usual way.

SHRI RUDOLPH RODRIGUES: Year
after year the question comes up
about participation in international
events and there is a tremendous
storm—because of the politics in sports
we are faced with an unhealthy situa-
tion, Can't the Government,therefore,
sece to it—(a) that the selection for
participation in such sports js made
two or three months before the date of
participation in order to give adequate
training facilities to our people; and
th) can't the Government also consi-
der that where the recommendations
of A. 1. C. 8, are not accepted with re-
gard to not only participation in sports
but general gports policy, ‘Government
may give explicit reasons why this is
not done? y

DR, PRATAP CHANDRA CHUN-
DER): As 1 have told you, the selec-
tions are made by the Olympic Asso-
ciation and National Federation. The
Government cannot intervene in this
matter. Government simply provides
for training facilities. However.
AICS. took this matter up with the
respective ‘bodies for gelection of can-
didates earlier, But in many cases only
at the last moment the nameg had
tome, Secondly, about the reasons he-
ing assigned, we did not publicise the
reasons but we made them known to
the Chairman of the AICS, and
some of the other members.

‘ BHRY RAJ KRISHNA 'DAWN; * For
wattof national policy’ on physical
education and sporis our performance
in international sports and Asian
games is very poor. AIC.S. was to sum-
mit to the Government the draft policy
on physical education and sports, I
would like to know from the hon.
Minister, has the Government receiv-
ed draft policy? If so, the decision or
the action that they have taken may
be made known,

DR. PRATAP CHANDRA CHUN-
DER: No, we have not recived,

Uniform Act for Central Universities

*385. SHRI QHATURBHUJ:
SHRI UGRASEN;

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state;

(a) whether it js a fact that each
Central University has a different
Central Act and if so, the reasons
therefor;

(b) whether Government propose to
bring forward a uniform Central Bill
DER): (a) Yes, Sir,

(c) if not, the reasons therefor?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-

DER): (a) Yes, Sir.

(b) and (c). Each Central Univer-
sity has its own specia) character and
they came into existence at different
points of time and therefore it is not
possible to have a uniform Central
Bill for all of them,

d\w: forer war & s fafony
st tqT o foer swiew & i
i wwr F wmr day gl & mr
arrefr foen siely oft, wenii) e sl gwar
wh & fo, ferom o oY gt v e
i A sifiy Wk ¥ 7 0w e
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MR. SPEAKER: This is a different
question altogether.

DR. KARAN SINGH: Sir, there
has been a longstanding decision that
a Central University be set up in
Pondicherry. May 1 know from the
hon. Minister when that Bill is going
%o come before Parliament and why
this inordinate delay in setting up
the University?

DR. PRATAP CHANDRA CHUN-
DER: 8ir, the Public Accounts
Committee of this House has
suggested that new  universities
need not be multiplied in
this country. Still, the Govern-
ment is keen to set up universities
in Pondicherry and Goa. So far as
Pondicherry is concerned. the U.G.C.
‘s having some team to look into the

physical aspect and other facilities.

SHRI A. BALA PAJANOR: Sir,
the hon, Minister said that a team is
visiting Pondicherry. But I do not
know whether he is aware of the fact
that this matter has been going on
for the last 10 years, So, I want to
get a clarification. Will this team be
the final team or we will be having
teams afterwards, one after another?

DR. PRATAP CHANDRA CHUN-
DER: There is no finality in. life. The
position may change from time to
time, '
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Baj Krishug Commiites on Land

*396. SHRI JYOTIRMOY BOSU,
SHRI R. V. SWAMINATHAN:

Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state: '

(&) whether the Raj Krishna Com-
mittee in jts report submitted t{o the
Gover t has suggested that all
the State Legislation on Land Re-
forms, which have received the assent
of the President should be given the
protection of the ninth schedule of
the constitution; and

(b) if so, Government’s reaction

thereto?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a).
Yes, Sir.

(b) The report is under examina-
tion.

SHRI JYOTIRMOY BOSU: Will the
hon, Minister kindly tell this House
as to when was the West Bengal Land *
Reforms Amendment Bill, 1977, was
passed by the State Legislature and
when was that received by the Central
Government for President’s signature
and when was the approval given and
the time taken between the enaciment
and the President’s approval thereof?

SHR] SURJIT SINGH BARNALA:
This information is not asked for in
the question. I can supply all the in-
formation to the hon. Member later.

MR. SPEAKER: It is because you
have asked for some details. You @re
on the Raj Kristina Committee Report.

SHRI JYOTIRMOY BOSU: 1 am
coming to that. The West Bengel
Land Reforms Amendment Bill did not
become ‘an Act. As far as the West
Bengal Legislature Is concerned, ' it
became an Act. It wag passed by ‘the
State Legislature and it has been sup~
pressed by the Central Government, I
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.am asking the hon, Minister: In view
of the Raj Krishna Committee’s strong
recommendationg in this ‘matter, will
the Act be now put in the Ninth Sche-
dule or not? If not, the reasons there-
for,

SHR] SURJIT SINGH BARNALA:
As 1 have mentioned, the Report is
under examination. It will be decided
only in consultation with the Law De-
partment whether to do it or not.

SHRI JYOTIRMOY BOSU: My first
supplementary was very relevant....

MR. SPEAKER: The first supple-
mentary did not arise out of this In
the main Question you have only
asked him about Raj Krishna Com-
mittee’s Report.

Mr. Swaminathan.

SHRT R. V. SWAMINATHAN: May
1 know when the Raj Krishna Com-
mittee’s report was submitted to the
Government and how long it will take
to finalise consideration of the report?

SHR] SURJIT SINGH BARNALA:
It wag submitteq only in the middle of
November, and it will take some time
to consider it in consultation with the
Law Department, The matter iz with
the Law Department.

WRITTEN ANSWERS TO
QUESTIONS
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Allegeg Mampractices in National
Science Talent Examination

*388. SHRI A. MURUGESAN.
SHRI P. KANNAN:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the distribution of successful
candidates of National Science Telent
Examination wccording to various
States ang the pnumber from Delhi
during the last three years;

(b} whether Government are aware
of influential persons’ efforts to push
candidates from Delhi into the list
of successful candidates as reported
in the Times of India dated the 20th
November, 1978; and

(c) if so, the.precise position and
action taken against malpractices?

" THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) A statement indicating the
number of successtul candidates in the
National Science Talent Examination
during the last three years is attached.
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“In 1977 thé scope of the National
Science Talent Sesrch Scheme was
modified and two examinations viz.
National Talent Search and National
Science Talent Search were held at
the end of class X and XI respec-
tively,
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(b) Since candidates ore selected
strictly on merit, the question of push-
ing cendidates by influential persons
into the list does not arise.

(c) Allegations have been received

by the Government and they are be-
ing enquired into.

Statement

N.3.T.3 -—National Scicnce Talent Search

N.T.S.—National Talent Search.

Sl No. State/U.T.

1, Andhra Pradesh . . .
A .
Bihar . . . . .

[~

Gujarat

Haryana

Himachal Pradesh .

7 Jammu & Kashnir . .

[- S I Y

8 Karanataka ~.

9 Kerala .

10 Madhya Pradesh . . . .
11 Maharashtra . . . . .
12 Manipur . . . . .
13 Meghalaya . . . .

14 Nagaland . . . . .
15 Orissa .

16 Punjab . . . .

17 Rajasthan . . . . .
18 Sikkim . . . . . .
19 Tamil Nadu .

20 Tripura . . . . .
21 Uttar Pradesh
.22 West Bengal . .. . .

197% 1976 1977
NSTS NSIS  NSTS NTS

3 4 5 6
21 14 7 22
1 6 3 2
3 14 8 12
3 3 r 3
3
1 1
37 5 4 8
24 21 4 932
5 9 3 6
26 a8 8 26
1 4
1 1
4 1" 7 6
4 1 J 8
21 29 7 4
a2 17 . 10 6
18 19 6 17
33 . 6y H ki
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] 2 3 4 5 6
23 A.& N. Islands *
24" Arunachal Pradesh . . .

25 Chandigarh . . . . 2 2 1 3
26 Dadra & Nagar Haveli . . .
a7 Delhi 145 100 29 82
28 Goa; Daman & Diu
29 Lakshadweep . . . . . -
30 Mizoram .
31 PO:IdiChCl‘ry 2 1 . .
ToTAL : 372 353 103 350

Agro-Service Centres and Agricul-
tural and Engineering Graduates
*390. SHR] KUMARI ANANTHAN:
Will the Minister of AGRICULTURE

AND IRRIGATION be pleased to
atate;

(a) whether the Secretary General
of National Alliance Young Entre-
preneurs (NAYE) charge the offi-
cials of the agro-service centres res-
ponsible for ruining the careers of
over 2500 agricultural and engineer-
ing graduates who run agro-service
centres to provide package services
to farmers covering 35,000 villages;

(b) if so, action proposed to be
taken in the matter.

(¢) whether the scheme under
which 3500 centres were opened sti-
pulated an interest subsidy of 6 per
pcent to all agro-entrepreneurs but
bills amounting to Rs. 1 crore were
pending with Ministry, inspite of
the formalities being completed; and

(d) it so, the remedial
taken in this regard?

measures

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)

Such 5 charge was reported in the

Press,

a

(b) The charge being misconceived
and without substance, no action ' is
called for,

(c) and (d). An interest subsidy
equal to the difference between 5 per
cent, the maximum payable by . the
entrepreneur, and the norma) lending
rate of the Bankg is admissible under
this scheme. The entrepreneurs have
not been generally submitting their
claims on this account timely and re-
gularly. 1t is as a result of the Minis-
try's effort that over 2,000 claimg to-
talling to about Rs. 62 lakhs and co-
vering a span of the past one to five
years have been received. The in-
clusion of past claims and lack of cer-
tain materia]l particulars complicated
the scrutiny of subsidy claims, Even
so, the Ministry isg taking ail possible
steps to expedite sanction of accepta-
ble claims,

Development of Sabarmati
Ahmedabad

Ashram,

*397. SHRI ANANT DAVE: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state:

(a) whether any proposal is pend=-
ing before Government for the deve-
lopment of Sabarmati Ashram at
Ahmedabad;
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(b) whether any umount has been
demanded;

(c) whether Government are going
to consider this proposal; and

(d) if not, reasons thereof?

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER); (a) to (d). The Sabarmati
Ashram Preservation and Memorial

Trust, Ahmedabad has requested the .

Government of India for grant of a
non-recurring grant of Rs. 10,00,000/-
for renovation and development of the
Ashram buildings and a recurring
grant of Rs, 50,000/- per annum for
the maintenance and upkeep of the
Ashram,

The matter is under consideration.

Cashew Develoepment Cerporation for
Orissa

*398. SHRI K. PRADHAN!. Will
the Minister of AGRICULTURE AND
TRRIGATION be pleased to state:

(a) whether it is a fact that the
Central Government have suggested
to the Government of Orissa to set up
a Cashew Development Corporation;
and

(b) if so, the details regarding the
financial assistance being provided by
the Central Government and the Cen-
tral Cashew Development Council for
systematic development of cashew
plantations?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) Yes
Sir.

(b). When the Cashew Development
Corporation is set up, Government of
India’s assistance to it would be by
way of participation in the equity of
the Corporation to
per cent.

DECEMBER 18, 1978 .
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The Government of India are
already providing 100 per zent finan-
cia] assistance for various Centrally
Sponsoreq Schemes viz. production of
high yielding plants from selected
parental trees, organisation of de-
monstrations to educate the farmers
on the efficacy of improved cultural
practices and for bringing new ;reas
under cashew cultivation by providing
planting subsidy. A Central assis-
tance of Rs. 38.85 lakhs has beer: sanc-
tioned to Orissa for the current year.

Drug Addicts Among Studenis

*399. SHR] VIJAY KUMAR N.
PATIL:
SHRI VASANT SATHE:

Wiil the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether in the hostels attached
to the LLTs at Kharagpur, Delhi and
Kanpur, A.LLM.S, Banaras Hindu
University, Indian School of Mines,
Dhanbad, and certain other places of
higher learning young drunkards,
drug-addicts, opium-eaters, etc. operate
in large numbers, making it impos-
sible for freshers and others to live a
clean life away from these perver-
sions;

(b) whether Government will, in
view of the extent and urgency of the
problem, set up a commission of in-
quiry which will recommend preven=-
tive steps in the near future; and

(c) whether it is possible that a
surreptitious organisation financed by
aliens, is responsible for spreading
vices, among the students with the
precise object of undermining pro-
gress?

THE MINISTER FOR EDUCATION,
SOCIAL WELFARE 'AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (¢). Reports on this pro-
blem have been called for from ‘the
institution concerneq and , statement
will be placed on the Table of the
House. ;
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Rise in yssue Price of Wheat

*401. SHRI YADVENDRA DUTT,

SHRI ANANT RAM
JAISWAL:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether Government of India
have decided to raise the issue price
of wheat from Rs. 125/- to Rs, 130/-
a quintal; and

(b) if so, reasons therefor?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) Yes, Sir, with
effect from 1-12-1978,

(b) This is with a view {o rationa-
lizing the overall burden of subsidy
on wheat and rice.
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World Wilg Life Fuund

*403. DR. KARAN SINGH: Will the
Minister of AGRICULTURE AND IR-
RIGATION be pleased to state:

(a) the name of the Chairman of
World Wild Life Fund, India;

(b) what are the activities of the
Fund;

(¢) whether workers belonging to
the (above) Fund have made some
disparaging remarks about the wild
life conservation work of the State
Forest Departments and also have been
interfering in the work of the Forest
Dcepartments; and

(d) if so, Government’s reaction

thereto?
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THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) and
(b). According to information supplied
by the World Life Fund (India)
the President of the grganisafion is
Gen. P. P. Kumaramangalam (retd.).
It is reported by them that the Fund
ig dedicated to the task of conserving
India’s flora and fauna and their ha-
bitat, particularly saving endangered
\species from extinction,

(¢c) No such information has come
to the notice of the Central Govern-
ment,

(d) Does not arise.

Rejection of Prohibition Proposal by
Kerala Government

*404. SHRI C. R. MAHATA: Will
the Minister of EDUCATION, SO-
€IAL WELFARE AND CULTURE be
pleaseq to state:

(a) whether it is a fact that Kerala
Government have rejected the Cent-
ral Government proposal for total
prohibition; and

(b) if so, the details in this regard
and the reaction of the Central Gov-
ernment thereto?

THE MINISTER OF EDUCA-
TION, SOCIAL WELFARE AND
CULTURE (DR. PRATAP CHANDRA
CHUNDER): (a) No, Sir, according
to the information received so  far
from the Kerala Government,

(b) Does not arise.
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Development of Tuglakabad Exten-
sion, New Delhi

3785. SHRI K. A, RAJAN- Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether residents welfare asso~
ciation (Regd.) Tuglakabad Extension,
New Delhi had sent a communication
to DDA on 19-6-78 regarding develop-
ment of the area;

(b) whether DDA in its reply on
22-7-1978  [F-S(30)77-UVC pt.] had
said that the area covered up by the
colony does not fall in development
area of the DDA; and

(c) whether DDA had acquired this
land and taken any step in the matter;
and

(d) if so, the details thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT). (a) The representation
received from the Association was .
about regularisation of unauthorised
colonies.

(b) Yes Sir.

(c) No, Sir, DDA hag not acquu'ed
land in Tuglakabad Extentions.

(d) Does not arise,
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Teaching Subjects in evening classes of
Deiby University
3786. SHRI ROOP NATH SINGH
YADAV: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) what are the subjects for which
evening classes are held by the Delhi
University for Graduation/Post Gra-
duation;

(b) whether evening classes are
held for M.B.A, course also; and

(¢) if so, how admission to MBA
course for evening classes is made and
when the tests, if any, for admission,
is held?

THE MINISTRY OF EDUCATION
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) to (c). The information is
being collected and will be laid on
the table of the House in due course.

Housing Schemes for Industrial

Workers

3787. SHRI S. R. DAMANI: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

{a) the particulars of the various
Housing Schemes for Industrial
workers and for others in big cities
formulated by the HUDCO during the

current flnancial year State-wise and’

the capital outlay involved in each
case;

(b) the total number of tenemenis
built by the HUDCO uptil 30th Sep-
tember, 1978—State-wise and at what
cost; and

(c) the manter of their allotment
and recovery of cost?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT); (a) HUDCO has a variety
of schemes for advancing loans to
various construction agencies all over
the country for undertaking Housing
and Urban Develoyment Schemes.
The houses constructed under such
schemes are sold to general public on
out-right sale/hire purchase basis.
Such houses can also be purchaseq by
industrial workers. The normal terms
of loan for Urban Housingy Schemes
are given at Statement I.

There is a specia] scheme for ad-
vancing loans to employers in the
public and private sectors for under-
taking rental housing scheme under
which loans are available at 12 per
cent net rate of interest with a repay-
ment period of 7 years. Loans are
also available to the corporate em-
ployers for constructing and selling
houses to their employees on the terms
prescribed by HUDCO.

(b): The State-wise detailg of tene- .
ments sanctioned by HUDCO since its
inception upto 30th September, 1978,
with project costs are given at state-
ment-1I, The actual construction is
undertaken by the borrowing agencies.

(¢) The “ouses are allotteq by the
borrowing agencies and cost instal-
ments are recovered by them from the
beneficiaries. The maximum repay-
ment period of loan by the borrower
to HUDCO for the rental schemes is 7
years and varies between 10 years to
20 years for the hire-purchase schemes,

Statement I

IJrban Housing Schemes Financed by Hudco

e a1t S e i e e

".Max. re- Net rate  Ceiling*
payment of

Schemes For whom meant period interest (clg:.l)
(Years) %
e
WS X i . . 20 5 8000
B A
MIGT N s R 12 95 25000
MiG I | 12 10°5 42000
s . . : 10 11°5 100000
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Schemes For whom meant Max. re- Net rate Ceiling®
payment of cost
period interest  (Rs.)
(Years) %

2. Plotted EWS . . . . . 20 4 2700
devclopruent  LiG . . . . . 15 7 4500
including MIG . : . . . 12 95 12500
Site and HIG . . . . . 10 15 25000

Services.

# A\l i chusive coiling cost per dwelling unit (including cost of land)

Statement I

State-wise information on all categorics of HUDCO financed schemies including Rwmal and
Rental Housing (as on 30-9-1978).

No. of I-'r(—-jr-clv o Io.m -—l)\»dl—l;l;s
Statc Schiemes cost sanctiontd  sancticned

T T R i G :
Andhra Pradesh . . - . . . 47 zpdly 1p8p0 0 1308
Assam . . . . . . . . ' w816 ©595 357
Bibar . . . . . . . . 15 200164 147075 7153
Gujarat . . e . . . . . tig 70°588 39261 56079
Haryana . . N . . . . . 45 21310 16+ 640 11624
Himuchal Pradesh . . 5 . . . 14 1°y37 14556 597
Jammu & Kashmir . . . . . . 6 6201 4°704 2408
Karnataka . . . . . . . . 50 46-385 g0+ 581 67559
Kecrala . . . . . . . . 30 24464 16071 33127
Madhya Pradesh. . . . . . . 69  26:876  21-285 12608:
Orissa . . . . . . . . 27  10-486 8- 382 6490:-'
Punjab . . . . . . . . 23 14-523 11230 1078
Rajasthas .« « . . . o . 56 3632 25337 19695
Tamil Nadu . . . . . . . 137 50° 400 37897 25152
Maharashtra: . . . . . . 42 48+ 280 32-018 28648
Uttar Pradesh . . . . . . a8 58:479 41904 31345 °
West Bengal . . . . . . . 21 17:990 13876 6040
Union Territiry
Chandigarh . . . . . . . 6 6-195 4°570 3660
Dethi e e e 1 g 14058y 0345
Goa Daman & Din . . . . . . g 038y 0219 206 *
Pondlicherry . . . . . . . ! 0°243 0r174 uy ¢

TorarL @ . . . . 808 . 502°973 353002 347559

———
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Represontstion from OWPRS.
_ Scientist Officers’ Association, Pune
(Maharashtra)

.. 3788, SHRI R. K. MHALGI; Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TiON be pleased to state:

(a) whether the Government have
received a representation dated 18th
October, 1978 from President
C.WPRS, Scientist Officers’ Asso-
ciation Pune (Maharashtra) regarding
facility to utilize House Building
Advance to Central Government ser-
vanty for repayment of loans taken
at a high rate of interest;

(b) if so, what action have been
taken by the Government or proposed
to be taken; and

(¢) whether the concerned have
been intimateq accordingly?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT). (a)y Yes, Sir.

(b) The request of the Association
was not acceded to as  the IHouse-
building Advance is sanctioned for
repayment only in those cases where
the house is still under construction
and not when the construction has
been completed or a flat has been
acquired.

(¢) Yes, Sir.

Amendments to Tenancy Act

3789, SHRI MOHD, HAYAT ALL
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the Central Govern-
ment are considering a proposal to
amend the Tenancy Act to bring con-
formity for all State Governments in
thjs regard;

(b) whether the West Bengal Gov-
‘ernment has mmended the Tenancy
Act recently;

(g) i %0, whether the West Bengal
Government has consulted the Central
Government while amending the Ten~
ancy Act; and

(d) if not, the reasons for the same?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Tenancy legislations are not enacted
by the Central Government, the sub-
ject being within the jurisdiction of
State Governments, N

(b) Yes.

(¢) and (d). There was no prior
consultation, but the Amendment
Bill, after its passage in the State
Legislature was sent to the Gov-
ernment of India for obtaining the
assent of the President. According to
the Proviso to Article 31-A(1) of the
constitution, certain lawg (including
land reform laws) have, after being
made by the State Legislature, to re-
ceive the President's assent with-
out which the protection of Act 31-A
will not be available.

Allotment of Government Accommo-
dation in Minto Road, New Delhi
betore completion

3790. SHRI K. B. CHETTRI: Wwill
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether 45 type III quarters in
the Minto Road Complex have been
recently allotted to highly paid officers
before the completion of the quarters;
and

(b) if so, the reasons thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE#
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). These quarters
were allotted temporarily as hostel
accommodation, As soon as a regular
hostel building is constructed, these
quarters will be got vacated for allot-
ment to entitled employees.
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Offey from U.B.SR. to control floods

3791. SHRI M, RAM GOPAL
REDDY: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether USSR. has offered
help to India in controlling floods and
use of waterg for irrigation; and

(b) if so, the details thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) No
such offer of help has been received
from US.S.R. for controlling floods.
A long-term programme of Economic,
Scientifie and Technical! Cooperation
between India and U.S.S.R. i under
discussion and this programme, inter
alia, envisages cooperation in the field
of Irrigation.

(b) Details of the long-term draft
programme of cooperation between
India ang U.S.S.R. in the field of irri-
gauon are given below : —

“Irrigation”,

Taking into consideration that large-
scale programme of jrrigation projects
is being implemented in “ndia and
the U.S.S.R., both sides note that
there are favourable possibilities for
developing cooperation in various
areas of water projects pertaining to
carrying out investigations, design and
other works required for effecting the
proposed irrigation programmes,

Both sides will develop covperation
in the fleld of irrigation 2long the
Yollowing lines:

Study of the technology of trans-
‘erence of surface stream flow both
within and between the river basin as
well as the technology of utilisation of
underground waters;

Joint study of specific problemg in
connection with building high dams
with earth and rockfill including dams
on non-rocky foundations; joint study

'Dscmm 18, 1978
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of specific problems connected with
;che construction of large canal sys-
ems;

Utilisation of the directed explosien
method for construction of dams and
canals; study of pre-fabrication
techniques for canal lining in the
construction of large canal systems
and other irrigation projects;

Use of mathematical models for
solution of engineering problems in
water resources;

Working out of the methodg for ex-
tending the life of reservoirs (silt
sedimentation),

The programme has still to be fina-
lised.

Jersey Breeding Farm at Sabarmati
Ashram at Bidaj Gujarat

3792. SHRI AMARSINH V.
RATHAWA:
SHRI AHMED M. PATEL:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether National Dairy Deve-
lopment Board has established a large
jersey caftle breeding farm at Sabar-
mati Ashram Gaushala Farm at Bidaj
in Gujarat State; and

(b) if so, when it was established
and the achievement made?

1THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Sir. The
farm is being set by the National Dairy
Development Board on behalf of the
State Government under the Centrally
Sponsored Scheme.

(b) The work wag started in 1975-76.
Infrastructure has been partly created.
This includes construction of buildings,
lang development, irrigation facilities,
purchase of equipment, etc. So far
only 50 pregnant heifers have been
supplied to the farm under the Danlll‘
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International Development  Agency
(DANIDA) assistance. When fully set
up, it will be a medium sized progeny
testing unit,

Colonies regularised by M.CD. in
1970-71

3793, SHRI DAJIBA DESAI: Wil
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) the names of the colonieg which
‘were regularised by M.C.D. in 1870-71;

(b) whether building activities have
been opened in these colonies or not;

(¢) if not, the reasons thereof; and

(d) the time by which Government
proposes to aliow opening of building
activities in these colonies?

THE MINISTER OFP WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT;: a) The names are given in
statement.

(b)Y No, Sir,

(c) and (d). The conditions laid down
for fullilment when these colonies were
regularised have not yet been fulfilled.
The release of building activities will
. depend upon fulfilment of these con-
ditions.

Statement

List of Colonies regularised by
M.C.D. 1970-71,

PR

Sl No, Name of Colony

1. Gopal Park, Khureji Khas
Sector-1

3. New Lyallpur, Khureji Khas
Sector No, 1.

3. Gian Park, Khureji Khas-{

Shivpuri Extension K.XK.-1
5 Baldev Park, Khureji Khas-2

[
[

Brijpuri K.K.-2
Subhas Park near Navin Shah-
dara

Panchsheel Garden near Navin
Shahadra

Dwarka Puri, Sultan Puri
Balbir Nagar Extension

Shalimar Park, Bhola
Nagar

Nath

Juwala Nagar, Mukesh Nagar
(Maharathi Colony)

Ram Nagar, Loni Road

Mansrovar Park near B. India

Colony

Kundan Nagar
Chakhandi Extension
Mukhram Garden
Santgarh Exiension East
Mukhram Park Extension
Vishnu Garden Part-]

Ram Nagar Extension

Vishnu Garden Extension No. 1

Ganesh Nagar Extension (Left

over portion)

Mahabir Nagar
aver portion)

Krishna Park, Najafgarh Road
Krishnapuri, Najafgarh Road
Janak Park & Extension

Kedar Bagh, Rohtak Road

Extenion (Left

Sudershan Park Extension
Siri Nagar Extension (E&H)
Shanti Nagar, Tri Nagar
Inderpuri Extension

Gupta Colony Extension
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34, Vishwag Nagar (Left over por-
tion)

35. R. R. Block & A. R, Block (Lelt
over portion) G.T. Road Shahdara

'36. New Patel Nagar

37. Janata Colony, N. Road
38. Shastri Park, Khureji-!
39. Ruaja Park, Shakurbasti

.40, Rajdheyshyan Park, Khureji

Khas-2

41, Laxmi Market West (Residential
Colony)

42, Shyam Nagar (Khureji Khas)
43. Chauhan Banger Zaflrabad
44. Arjun Nagar, Khureji Khas-1
45. Bhagwan Nagar

46. Jiwan Nagar

47, Siddarth Nagar

48. Portion of Hari Nagar.
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55,34,742.00

7 A 63,71,439, 25

. Specific allotment of D.D.A, Flats

3795. SHRI RAM KANWAR BER-
WA: Wil] the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased o
« state:

(a) the number of registered per-
sons eligible for the specific allot-
ment of flats buit by the D.D.A. in
MIG. Category in Pankha Road
according to the draw of lots for the
allotment held in March, 1978;

(b) the serial numbers of flats
allotted to the successful applicants in
the above draw;

(c) the dates on"which the demand-
cum-allotment letters were issned to
each of the successful applicants;

(d) the serial numbers of flaty which:
have been surrendered by the success-
ful applicants and the dateg on which
intimation wag received for cancella-
tion; and

{e) the manner in which ‘hese flats
have been or are proposed to be allot-
ted? :

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The specific draw s
held among those who have been al-
lotted flatg on the basis of their senio-
rity in registration. In this case 8 such
persons took part in the draw, Of
these 4 'were for allotment of flat on
cash down basis and 4 for allotment on
hire-purchase basis,

The 9ih flat which was available for
allotment was allotted on compassion-
ate grounds on hirc-purchase basis.
This was subsequently converted on the
request of the person to whom the
allotment was made to cash down hasis.

(b) Tn pocket C-3 A, houses Nos, 4B,
27B. 133B. 134B, 140B; 144B; 145B and’
2C were allotted to those who werc en-
titled for allotment on the hasis of their
seniority in registration. Flat No. 138B
was allotted to the person to whom the
allotment was made on compassionate
grounds,

(¢) The demand-cum-allotment let-
ters were issued on 5-6-78 in 8 cases
and on 29-8-78 in the remaining case,

(d) Flat No, C-3A/2C was surrender--
ed. The intimation was received in
the concerned branch of DDA on 19-8-
1978,

(c) Since the flat was surrendered by
a person to whom it was allotted on
hire-purchase basis, it is proposed to
offer this flat to a person waiting in
the list on hire-purchase basis.
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Integrated Rural Development Project
. in Orissa

3798. SHR] PADMACHARAN
SAMANTASINHERA: Will the Min-
inter of AGRICULTURE AND IRRI-
‘GATION bpe pleased to state:

(a) whether in Orissa State on the
Integrated Rural Development pro-
Ject is not being spent the allotted
amount of money in time;

(b) if so, when this project was
'sanctioned and amounts provided
therefor;

(c) the reasons for not spending the
said amount in time; and expenditure
outstanding upto date; and

(d) when this project js likely to
be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Yes, Sir.

(b) District Purj in Orissa was selec-
ied under the old ILR.D. Programme
initiated during 1976-77, An amount
of Rs. 71.06 Jakhs was provided for im-
plementation of the project during
1977-78,

(¢) The funds for implementing the
project were released towards the close
of the financial year 1977-78. The funds
could not therefore be ulilised before
the end of the financial year 1977-78.
The State Government was authorised
{o utilise the funds sanctioned upto
30th June, 1978. The time limit for
utilisation of funds was further exiend-
ed upto 31st December, 1978. The pro~
gress of utilisation of funds is however
slow and only an amount of Rs. 36.96
lakhs has been reported utilised by the
State Govi. upto 7th December, 1978.
Thus, an amount of Rs. 34.10 lakhs re-
mained un-utilised as on 7th December,
1978,

(4} In the normal course, the project
should be completed by 31st December,
1978. The entire amount sanctioned is,
however, not likely to be utilised by
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that time. Accordingly, a proposal for
extending the time for utilising the
amount sanctioned for the project upto
31st March, 1979 is under consideras
tion.

Permission to cover 75 per cent of the
Area of Plots by D.D.A.

3797. SHRI U. S, PATIL: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA~
TION be pleased to state:

(a) what is the criteria for giving
permission by the Delhi Development
Authority for the coverage of 75 per
cent area on each floor of the Houses
built on 70 to 84 sq. metre plots in the
Pitam Pura Residential Scheme;

(b) what are the details of the
particularg of the persong who were
allowed by the DDA the coverage of
75 per cent area on each floor of the
House during the period from April,
1976 to November, 1978 and the rea-
sons for giving such permission;

(c) what ig the number of persons
who have violated this provision and
what penalty DDA has imposed on
them; and

(d) whetker there is a proposal
under Government consideration to
allow 75 per cent coverage on plots
measuring 70 and 84 sq. metres in
Pitampura Residential Scheme ang it
not, the reasong therefor?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) According to the provi-.
sicns of the Master Plan, the plot
coverage of a plot uplg 300 sq. yds, is
60 per cent. The Delhi Development
Authority had, however, allowed for
small plots of 70 {0 84 sq. mts, a cover-
age«of 75 per cent upto 14th December,
1976 which was reduced to 66.6i; per
cent thereafter. ‘

(b) Information is being collected
and will be laid on the Table of the
Sabha,
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(¢) Unless all the rcquests for issue
of completion certificates have been
received and examined, it is not pos-
sible either to give the number of per-
sons who have violated or the quantum
of penalty, as it is levied only at the
time of issue of completion certificates.

() Keeping in view the large num-
ber of small plots which have recently
been curved out and keeping the den-
sity and cnvironmenta] standards in
view, there is no proposal under con-
sideration of Government to allow 75
per cent coverage on plots measuring
70—74 sq. mis, in Pitumpura Residen-
tial Scheme.

Housing Schemes for the Poorer
Sections

3798. SHRI M. A. HANNAN
ALHAJ:

SHRI SACHINDRA LAL
SINGHA:

SHRI SAKTI KUMAR SAR-
KAR:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the details of the scheme initia
ted by the Ministry for the poorer
people in the weaker gection and mid-
dle income group for their housing
schemes;

(b) the details of those schemes so
far implemented in West Bengal and
North Eastern Region States, State-
wise uptodate with the total amount
sanctioned and gpent uptodate in com-
parison to Karnataka, Tamilnadu and
Maharashtra;

(c) the details of the scheme that
are implemented in West Bengal and
North Eastern Region States, State-
wise, district-wise and the result
achieved; and

(d) the details of the programme
undertaken by these states, state-wise,
to implement these schemes, schéme-
wise?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) A statement is enclosed.

(b) Housing is a State subject Cen-
tral financial agsistance to the States
for all their State sector projects, in-
cluding housing, is released in the
shape of ‘block loans’ and ‘block
grants’ without their being tied to any
particular scheme, project or head of
development. The State Governments
are frec {o utilise the block assistance
on their Plar schemes according to
their needs and priorities, The Gov-
ernment do not have information about
the amount sanctioned by the State
Governments for housing purposes and
the amount spent uptodate on housing.

te) The details of the schemes being
implemented by the West Bengal and
North Eastern Region States and the
results achieved are given in the state-
ment.  District-wise details are not
available,

(d) The Government do not have the
defajls of the programme undertaken
by the States to implement these
Schemes.

Statement

The Government have introduced the
following social housing schemes for
construction of houses in the urban and
rural areas:

(i) Integrated  Subsidised  Housing
Scheme jor Industrial Workerg and
Economically Weaker Sections of
Community :

The Scheme is intended for consfruce
tion of subsidised rental houses for low
paid industrial workers and other eco.
nomically weaker sections of commue
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nity. The income limit for allotment
-of houses built under the scheme is
Rs. 500 per month subject to payment
of some additional chaiges hy alloitees
in the income group between Rs. 350
to Rs. 500. Government and Govern-
ment agencies have heen permitted to
sell the houses constructed under this
scheme to the existing occupants.

(ii) Low Income Group Housing

Scheme:

The Scheme provides for loan assist-
ance to the extent of 80 per cent of the
approved cost of a house subject to a
maximum of Rs, 14500 to families
whose annual jncome does not exceed
Rs, 7.200.

(iii; Middle Income Group Housing
Scheme ;

The Scheme provides for loan assist-
ance to the extent of 80 per cent of the
approved cost of a house subject to a
maximum of Rs. 27.500 to families
whose annual income is in the range of
Rs, 7,201 to Rs. 18.000,

(iv) Village Housing Projects Scheme:

The scheme provides for grant of
loans for construction of houses by
villagers and their cooperatives to the
extent of 80 per cent of the cost of
construction subject to a maximum of
Rs. 5,000 and also for laying of streets
and drains to improve the environ-
mental hygiene of villages.

(v) Slum Clearance/Improvement
Scheme:

The scheme envisages grani of fin-
ancial assistance to the State Govern-
merts and  Union Territories and
threugh them (o the local bodies for
improvement of slum areas and re-
houzing of rlum dwellers in the lower
income bracket upto Rs. 350 per month.
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(vi) Rental Housing Scheme for State
Government Employees;

Under this scheme, the State Govern=
ments utilise the funds exclusively for
consfruction of new houses for allot-
ment o State Governmeni employeeS
on payment of monthly rent in accord-
ance with the normal rules of the State
Government.

wvii) Land Acquisition and Develop-
ment Scheme:

The scheme provides for grant of
finaneial assistance to the State Gov-
ernments for large scale acquisition
and development of land to enable
them to develop the plots and make
them available at reasonable prices to
intending house builders and for pro-
viding nther community facilities,

(viii) Scheme for provition of house-
sites to landless workers in rural
areas:

This scheme provides house-sites,
free of cost to the rural landless who
do net own a house-site or a built up
house or hut on land of their own,

(ix) ‘Subsidised Housing Scheme for
Plantation Workers:

This scheme aims at providing rent
free housing {o resident plantation
workers who belonf {o weaker sectiohs
of the society. The Ceniral Govern-
men{ provides financial assistance to
the exieni of 37} per cent of the cost
of ccnstruction of houses (50 per cent
as loan and 37! per cent as subsidy}
under the scheme. The remaining
12} per cent is provided by the em-
ployers.

Fxcept for the Subsidised Housing
Scheme for Plantation Workers, which
is in the Central 'Sector, ail other
social housing schemes are in° the
State Sector,
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Statement
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As on 30-9-1978

Name of s¢hizn: heiag implemeated

Results Based on
achicved progress
reports
received upto
4 5

(i) Inbf'glalcd Subsidised Housing
Scheme for Industrial Work-
ers and Economically
Weaker Scctions of Com-
aunity.

{ii) Low Income Group Housing
Scheme,

{131} Subsidised Housing Scheme ford
Plantation Workers.

(iv) Rental Housing Scheme  for
State Government Employees.
(v} Middle Income Group Hous-

ing Scheme.
{vi) Village Housing Projects Schemc.

Land  Acquisition and De.
velopment Scheme.

(vii)

{viii) Slum clcarance/ Improve-
ment Scheme.

(ix )} Provision of Housesites  to
Landless Workers.

Integrated Sulxidised Housing
Scheme for Industrial Work-
evrs and Fconomically
Weaker  Sections of
Community,

(i)

( ii) Low Income Group Housing
Scheme.

(iii) Subsidised Housing Scheme
for Plantation Workers.,

{iv) Rental Housing Scheme for

State Government Employees.

(v} Middle Income Group Hous-
ing Scheme,

(vi) Village Housing Project Scheme

{vii) Land Acquisition and Deve-
lopment Scheme.

17404 houses  30-9-19 77

gbyq houses  31-3-1976
6715 houses  31-3-1978
5333 houses 31-3-1978
3087 houses  31-3-1978
3652 houses  31-12-1970
990°495  acres 31-3-1977
(acquired) .
261 06 acres
(developed)
5316 houscs/ March, 1972
plots
2,07,929 house-  31-B-1978
sites.
559 houses  g0-0-1972
2028 houses 31-3-1978
6811 houses 31-12-1077
7 houses " 50-6-1977
169 howses  21-3-1978
1 house 40-6-1977
160- 7(: acres 21-3-19609
(acquired)
41-70 acres

{developed)




‘Written Answers

DECEMBER 18, 1878

" Written Answers’ 64

Ll

2 3 4 5
(viii) Slum clearance/Improve - 362 houses/ December’yg
ment Schee plots
(ix) Provision of House-sites 49056 house-  31-8-1978
Land less Workers. sites
Meghalaya i) Integrated Subsidised H 80 houses 5!-3-19‘7}1
canatay ¢ Scheme for Industrial .
Workers and Economically
Weaker Sections of Com-
munity,
(ii) Low Income Group Housing 42 houses 30-6-1977
Scheme. N
(iii) Rental Housing Scheme for State 30-6-1977
Government Employees.
(iv) Middle Income Group Hous- 27 houses  g0-6-1977
ing Scheme.
(v) Land Acquisition and Deves 336 acres 31-3-1977
topment Scheme. (acyuired)
Manipur (i) Low Income Group Housing 688 houses  go-0-1977
Scheme,
(ii) Village Housing Projects 74 houses  Rased on
Scheme. 4th Plan
document
(iii) Slum Clearance/Improvement 3 houses/ December
Scheme. plots 1974
Nagaland (i) Low Tnenme Group Houwsing 1148 houses  g0-6-1972
Scheme.
Tripura (ii) Low lncome Group Housing 204 houses  31-12-1977
Schem- .
(i) Subsidised Housing Scheme 32 houses 31-83-1977
for Plantation Workers.
(iiiy Middle Tncome Group Hous- 79 houses 31-3-1977
ing Scheme.,
(iv) Village Housing Projects Scheme 519 houses 31-12-96
A d
(v) Slum Clearance/Improvement 6o houses/  December
Scheme, plots ‘1974
(e) Provision of Houscsite to 38307 house- 31-8-1978
Tandless Workers sitex.
Mizoram Low Income Group Houving Scheme

o 50-6-1976 3
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Agreement with Vietbam on Buffalo
Research Institute

3799. SHRI JANARDHANAN POO-
JARY: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether an agreement has
been signed with Vietnam to set up a
Research Institute on buffalo; and

(b) if 5o, the details thereof?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Sir,

(b) Under the agreement, through
the letters exchanged in September,
1077 between the Government of the
Republic of India and the Government
of Socialisi Republic of Viet Nam, the
Government  of India has agreed to
assist the Government of the Socialist
Republic of Viet Nam in establishing
u Buffalp Breeding & Research Centre
in Viet Nam under the ITEC Pro-
gramme of the Minisiry of External
Affairs. The Indian Council of Agri-
cultural Research has been nominated
as the implementing sgency for the
establishment of this Centre. Accord-
ing to the agreement, the Indian side
is to meet all expenditure on the sup-
ply and {ransportation of equipment,
including some livestock initlally for
the Centre. Ii has also o meet the
cost of training Vietnamese experts in
India, including the cost of their ac-
commodatijon, maintenance and local
transport. In addition, the Indian side
has also to make available the services
of Indian Experis {for the establishment
of the Centre,

Foodgrains in Siock

3800. SHRI SURENDRA BIKRAM:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) how much foodgrains is in the
stock of the Government for future
use;,

66

(b) what are proposals to purchase
and store more foodgrains out of the
ensuing wheat crop and at what rate;
and

(c) is Government facing some
wastage of foodgrains in the storage
godowns and if so, what steps the
Government have proposed to solve
the same?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH):; (a) As on 1-11-78, the
estimated stocks of fgodgrains with all
the public agencies in the country were
of the order of 16.4 million tonnes,

(b) The price and procurement policy
of wheat for 1979-80 marketing season
is under consideration and a decision
will be taken soon. Purchases of wheat
from the ensuing crop would be done
by way of price support operations.

(c) Despite all precautions, some
wastage of foodgrains in godowns,
takes place. The following steps are
taken {p minimise this wastage:—-

(i) the godowns constructed are
made rat-proof, white ant-proof and
damp-~proof;

(ii}- pre-monsoon inspection of go-
downs is carried out and repairs
undertaken to prevent leakage of
rain water;

(iii) qualiied and  technically
trained staff arc deployed for perio-
dical inspection, fumigation and pro-
per upkeep of stocks; and

(iv) modern scientific pest control
measures are undertaken to check
insect, rodent and bird trouble.

Housing Loang to Orissa

3801. SHRI PABITRA MOHAN PRA-
DHAN: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) the demand (in terms of
money) made by the Orissa Govern-
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ment for house-building purposes;
and

(b) whether the entire demand of
the Orissa Government was complied
with, if not, the reasons thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b}, Central finan-
cial assistance is released to States in
the form of ‘block loans’ and ‘block
grants' for their Annual Plans as a
whole and not for any specific scheme.
project or sector of development. No
demand has been received from the
Government of Orissa for house build-
ing purposes specifically,

However, in August, 1978 the State
Government of Orissa requested for
the allocation of Life Insurance Cor-
poration loan amounting to Rs. 400
lakhs. The State Government was
allocated L.I.C. loan amounting to
Rs, 140 lakhs in October, 1078. General
Insurance Corporation loan amounting
to Rs. 100 lakhs has also been allocated
to the State Government in November,
1978. Besides this, Housing and Urban
Development Corporation—a Govern-
ment of India Undertaking-—also make
available loans to the States for hous-
ing purposes.

Expenditure on Agriculture in
Lakshadweep

3802, SHRI P. M, SAYEED: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the total agricultural land
developed in the Union territory of
Lakshadweep so far;

(b) whether the Soil there is very
fertile for the agricultural crops; if
80, whether Government hag made
any research about it there; if not,
ivtvhethm- QGovernment propose to do

; and

(c¢) how much bas been spent up-
till now for the development of Agri-
culture In the Lakshadweep?
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THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA); (a) An area of
2780 ha, of agricultural land has so
far been developed.

(b) The soil is very fertile for coco-
nut cultivation which occupies the
entire cultivable area. The Depart-
ment of Agriculture of the Union
Territory has carried out trials on culti-
vation of various inter-crops in coco-
nut gardens. Vegetables. tuber crops
like sweet potato and tapioca and fruit
plants like papaya and banana are
coming up. The Central Plantation
Crop Research Institute, a Unit of the
ICAR, at Minicoy has taken up an in-
tegrated rescarch programme to de-
velop a package of practices for inter-
cropping in coconutl gardens.

() Rs, 51.03 lakhs.

Assistance to Universitieg for
expansion

3803. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of EDUCA-
TION. SOCIAL WELFARE AND CUL-~
TURE be pleased to state:

{a) whether a number of Univer-
sities have submitted proposals for
their expansion and sought a part
assistance to be borne by the Univer- =
sity Grants Commission;

(b) if so, details thereon; and

(c) total assistance proposed to be
provided by the Commission to those
Universities?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER;: (a) fo (c), The Unjversity Grants
Commission provides financial assis-
tance to each University for a plan
period for their development program-
mes which include opening of new
departments and expansion of existing
ones. The quantum of financial &s-
sistance is determined en the basis of
the resources available with the Com-
mission and the assessment of the
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requirements of each university made
by the Visiting Commitlees. The
Commission has not yet finaliseq the
guidelines for the formulation of the
Sixth Plan programmes of the univer-
sities,

Representation from Kerala Govern.
ment for development of
Sports

3804. SHRI VAYALAR RAVI. Wwill
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
1o state:

(a) whether Government have re-
ceived any representation from the
Kerala Government for development
of Sports and some other problems;
and

(b) if so, action taken thereon?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) and (b). A letter from the
Kerala Minister for Works and Sports
was received in August, 1978, bringing
up various points relating {5 the pro-
motion of sports and games in Kerala.
The points raised in the letter were
examined in the Ministry of Educa-
tion and Socia] Welfare ang reply ex-
plaining the position was sent to the
Kerala Minister in November, 1978.

Difference in Cost of production ot
Sugay In Tami] Nadu and other
States

3805. SHRI K. A, RAJU: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state.

(a) whether he is aware of the fact
that following decontrol of sugar,
sugar produced in Tamil Nadu is not
able to face the competition with
sugar flowing into the State from the
States of Uttar Pradesh, Madhya Pra-
desh' andt Bilar;

{b) it so, whether it is true that
in view of the lower cost of produc-

tion the above States were able to
sell sugar in Tamil Nadu at Rs. 1.80 p
per kilo against Rs. 2.30 p. by the
Tamil Nadu Sugar Mills; and

(¢, if so, whether the Central
Government propose to set up a
Natjonal Sugar Corporation to run
sick sugar mills or to hand over the
mills it had taken over {o the concern-
ed States after redeeming them
viable?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE &
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) and (b). With the
removal of all controls of piices, dis-
tribution and movement of sugar with
effect from August 16, 1973, the forces
of supply and demand would govern
the structure of market prices. The
competitive ability would vary from
factory to factory depending upon a
variety of factors including its cost of
production, the sales realization it
obtains, productivity, utilization of
ingtalled capacity etc. The weighted
average of the cost of production of
Tamil Nady sugar factories is, in fact,
Jower than that of Uttar Pradesh,
Bihar and Madhya Pradesh.

(¢) No, Sir.
Government Accoimmodation

3806. SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be  pleased to
state:

(a) the total number of employees
category-wise entitled to each of the
Type I to VIII of accommodation
separately ag on 30th November, 1978;

(b) whether government propose
to provide them accommodation
within six months, even hiring pri-
vate accommodation if need be;

(c¢) the total number of Government
quarters of each type separately
available in Delhi/New Delhi in dif-
ferent pools; and
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(d) the step taken or proposed to
be taken to solve the housing short-
age for government employees in
the near future? :

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The total number of
Central Government employees eligi-
ble for general pool accommodation in
Delhi/New Delhi js as under. This
information is based on the data col-
lected for the previous allotment year
endmg on 30th November, 1978.

Type Number

I . . 26,207

I . . . . . 3568
. . . . . 17,558

v . . . . . 13,305
A . . . . 6,403

VI . . . . . 1,004
vii . . . . . 374
VIIT . . . . . 53
T _T;TAZ' . noos8y

(b) There is no such proposal at
present.

(c) Total number of quarters in the
general pool under the control of the
Directorate of Estates in Delhi/New
Delhi is as under:

I‘ypr Number
1 . . . _. . 13,324
n . . . . . 15,890
mr . . . . . 5,896
wv . . . . . 5,158
v * ‘ * * ' ’l837
vi - . . ) . 478
vir - . . . . 1y
vir - . . 15
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(d) Government has undertaken a
crash programme of constructing 15,300
quarters in Delhi/New Delhi during
the next three years.
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Sale of D.D.A. Flats

3808. SHRI SHYAMLAL DHURVE:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to refer to
the reply given to Unstarred Question .
No. 1091 on the 27th November, 1878
regarding levying of sur-charge on
D.D.A, flats and state:

(a) whether sale of flats to the
general public have increlud the
funds; .
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(b) whether registration amount of
the registered persons is utilised for
construction of flats and whether this
amount i3 taken to make available
more flats to the public;

(¢) whether DDA had sold flats to
the Directorate of Estates after in-
viting applications from the register-
ed persons;

(d) whether 512 flats under cons-
truction in Rajouri Garden and flats
in the other colonies are proposed to
be sold to the Directorate of Estates
so as to make available more homes
for Government employees;

. (e) if so, whether due approval of

the Parliament has been obtained for
amending the Delhi Development Act;
and

(f) if not, the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR] SIKANDAR
BAKHT): (a) No, Sir, since 50 per cent
of the fiats are to be sold {o them on
hire purchase basis and the balance
on cash dowp basis while all these
flats are sold to the Direciorate of
Estates on cash down basis.

(b) Yes, Sir.
(c) Yes, Sir,
(d) No, Sir.
(e) and (f). Do not arise,

Lack of medical facilities :n MIG/LIG
Flats in Mayapuri solg by DDA to
. Estate Office

3809. DR. RAMJI SINGH: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether it is a fact that 132
MIG flats in Mayapuri have been sold
to Estate Office;

" (b) whether there is no CGHS dis-
pensary in 1000 MIG/LIG flats in the

area which is occupied mostly by
Government employees and this area
has been linked with Harinagar Dis-
pensary;

(c) whether the residents of these
flats have represented for shifting the
dispensary to these flats as Harinagar
dispensary is located in an old house
surrounded by open and overflowing
drains and is without potable water
and other facilities;

(d) whether DGHS has agreed to
shift this dispensary to these 132 flats
and has requested to the Ministry of
Works to provide necessary accom=
modation; and

{e) if so, by what date the dispen-
sary is likely to be shifted to these
132 MIG flats?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT); (a) Yes, Sir.

(b) Yes, Sir.

(c) to (e). On the request of
D.G.H.S. two flats have been allotted
in Mayapuri and the C.G.H.S. dispen-
shortly.

Lack of basic facilities in D.D.A.

Colony, Lawerence Road

3810. DR. SAROJINI MAHISHI:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

{a) whether there is no facility of
Post Office, Bank, Super Bazar and
CGHS in Lawerence Road, DDA
Colony inhabited by the people be-
Jonging to Low Income Group;

(b) whether above authorities have
approached DDA for allotment of
suitable accommodation; and

te) if so, the steps taken in the
matter?
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATOIN (SHRI SIKANDAR
BAKHT): (a) A Post Office and a
Bank are functioning in Lawrence
Road Industrial Area which is in close
proximity to the Lawrence Road Resi-
dential Scheme. A Dispensary and a
Super Bazap are also in existence. In
Addition a number of convenient
shopping centres have been construct-
ed by the DDA. These have been dis-
posed of and they are catering to the
needs of the public in that area.

(b) and (c). The DDA has reported
that request for sites for , P & T
building and CGHS Dispensary have
been received and that the sites have
been finalised by the DDA for allot-
ment.

Provision of basic facilities In Bodella,
Tilak Nagar, New Delhi

3811, SHRI K. LAKKAPPA: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether it is a fact that basic
emenities like sewerage, water, elec-
tricity etc. have not been provided to
the plot-holders of Vikaspuri (Bodel-
1la) Welfare Association, Tilak Nagar,
New Delhi, in spite of the fact that
full payment in this behalf has beea
realised by DDA from them; and if so
reasons therefor;

(b) by what time the above faci-
litie; are likely to be provided to the
said plots-holders; and

(c) the various authorities respon-
sible for this lapse and whether action
will be taken against them for this?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Sewerage work has been
completed except in Packets ‘C’, F
‘H-1" and ‘H-3', which were subse-
quently converted from group housing
to plotted area. The water supply
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lines have been laid and connected to
M.C.D. main. M.C.D. have been ask-
ed to release the water. The work
of electric supply was started in 1973
and is keeping pace with the building
activity in that area..

(b) Sewerage work—After March,
1979,
Water Supply—MCD have been
asked to release the water.
Electricity—The work is
likely to be completeq by
the end of 1979-80.

(c) There has been po avoidable
lapse on the part of DDA authorities
in providing the basic facilities in
Bodella.

Allotment of plot to P. & T. Depart.
men¢ in Janakpuri, Ney Delhi

3812, SHRI BHARAT SINGH
CHOWHAN:
SHRI RAM KANWAR
BERWA:

SHRI NATVERLAL B.
PARMAR:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleaseq to state:

(a) whether the possession of the
plot earmarked for Post and Tele-
graph Office in A-3 Block shopping
~entre in Janakpuri, New Dethi has
already been given to P & T Depart-
ment;

(b) if not, the reasons for delay:
and

(¢) when the possession of the said
plot is likely to be given?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir.

(by The P.&T. Department have
objected to the existence of a man-
hole on the site,

(c) Soon after the shifting of the
man-hole for which necessary action
has already been initiated.
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Qualifying Examination for LLT.

3813, SHRI A, E. T. BARROW: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(&) whether the qualifications for
entrance examination to the Indian
Institutes of Technology is Class XI
of the plus 2 stage of education;

(b) if so, whether there is any
proposal to change the educational
qualifications to pass at the end of
the plus 2 stage; and

(c) if there is no proposal for such
a change, the reasons why this change
is not being made?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) A pass in Class XI of the
+2 stage is also one of the minimum
qualifications prescribed for admission
to the Joint Enterance Examination of
IITs,

(b) and (c). The All India Council
for Technical Education has recom-
mendeq that the first degree course in
engineering should be of 4 years dura-
tion and that the entry to this course
should be after 12 years of schooling.
Changes in minimum qualifications for

1. Save Grain Campaign Office

2. ” "

Lol

admission to UTg will ba reviewed
only after the 10 — 2 system is intro-
duced uniformly all over India and
corresponding changes are also made
in the structure and pattern of en-
gineering education.

Save Grain Campaign

3814, SHRI HALIMUDDIN AHMED;
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased 1o state,

(a) whether save grain campaign
programme ig now underway in the
country;

(b) how many State Governments
have taken up the plan;

(c) whether Central Government
has given subsidy to States to meet
the farmers demand; and

(d) if so, the amount of subsidy,
State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Yes, Sir,

(b) Save Grain Campaign is an All-
India programme and 14 Central teams
and 3 sub-teams at the following
places cover the entire country:

Bhopal
Bhubaneshwar
Calcutta
Chandigarh
Ghaziabad
Hyderabad
Lucknow
Madras

Patna

Pune

Udaipur
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12. Save Grain Campaign Office

Besides the above mentioned Central
Save Grain Campaign teams, the State
Governments of Andhra Pradesh,
Haryana, Bihar, Uttar Pradesh and
West Bengal have agreed to set up
their own State level Save Grain
Campaign teams.

(c) and (d). Financial assistance to
State Governments in the form of
loans for implementation of Central
sector scheme for provision of improv-
ed types of metal storage bins to far-
merg is given by the Depariment of
Food. According to terms and condi-
tions of the loan, the State Govern-
ment is responsible for the recovery
of the cost of bins from the farmers.
The loans bear interest and the amount
of interest paid by the State Govern-
ments is refunded in the form of sub-
sidy. A sum of Rs. 1,32,760 has been
paid as subsidy to the following State
Governments during 1977-78:—

Rs.
1. Assaam . . . 21,000
' 2. Punjab . . . . 21,000
[}

3. West Bengal . . . 21,000
4. Kerala . . . 5,250
5. H.P. . ) . . 2,875
6. U.P. . . . . 33,000
7. Haryana . . . 21,000
8. Manipur . . . 2,625
TorAaL . 1,32,750

During the year 1978-79, a provision
of Rs. 239 lakhs has been made for
giving subsidy to State Governments.
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Ahmedabad
Bangalore
Gauhati
Sub-teams Raipur
Do. ‘Trivandrum

Do. Varanasi
Project on Wastes Disposal

3815. SHRI AHMED HUSSAIN:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether Government have
introduced a Centrally Sponsored
Scheme on wastes disposal as recom-
mended by the Committee constitu-
ted for the purpose;

(b) what is the galient features of
this scheme and whether this scheme
will be extended tp all the cities
in the country in future;

(c) the reasons why the population
of the citieg for the purpoge should
be more than 3 lakhs and why cities
(having population below 3 lakhs)
should not be included due to
the fact that they are capital cities
and/or the only major city of a State;
and

(d) the reasons why Gauhati and
other major cities/Industria) cities
in the NE Region should not be inclu-
ded for setting up of the projects
under this Centrally Sponsored
Scheme and how soon it will be laun-
ched?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT); (a) Yes, Sir.

(b) ang (c). The salient features of
this scheme are:

(i) cleanlinesg of the cities and
environmental pollution  control
through a well designed and equip-
ped system of collection removal
and disposa)] of city garbage;
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(ii) provision of suitable handling
equipment and other infrastructure
to the sanitary staff; and

(iii)y making available enriched
compost for agricultural production.
Under the scheme, the Ministry of
Agriculture and Irrigation subsidise
the capital cost of the mechanical
compost plant to the exient of 33
per cent and the Ministry of Works
and Housing give a non-recurring
grant-in-aid to meet 50 per cent of
the cost of deficiencies in the infra-
structure and recurring grant-in-aid
to meet 50 per cent of the establish-
raent expenditure on technical staff
required to run/operate the plant, for
a period of 5 years subject to a maxi-
mum of Rs. 1 lakh per annum,

The scheme was initially proposed
to be introduced in about 45 cities
having a population of over 3 lakhs,
keeping in view the intensiveness of
agricultural activity around them,
the economics of production, the need
to control effects of pollution by
intensive cleanliness etc. This scheme
is in the nature of g pilot-cum-
demonstration scheme which is ex-
pected to be extended to gther urban
centres in course of time.

(d) The setting up of mechanical
compost plant at Gauhati has already

been sanctioned. All the State Gov-
ernments have been asked to send the
project reports for settinz up of
mechanica] compost plants in respect
of cities which fulfill the eligibility
conditions of the scheme.

D.D.A’s M1G. Flats

3816. SHRI PIUS TIRKEY:
SHRI MADAN TIWARY:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to refer to
the reply given to the Unstarred
Question No, 1986 dated 31st July 1978
regarding Cost of Delhi Development
Authority’s M.1.G. Flats ang state:

(a) whether the information huas
been collected; gnd

(b) if not, by what time it will be
made available?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir. The items are
given in the Statement,

(b) Does not arise.

Statement

The disposal cost has been worked out by the DDA on the basis of the policy in vng}xe at that
point of time. The pricing policy in vogue prior to emergency , during emergency and after cmer-

gency is as under :

Cost factor Price according to Price according to  Price according to policy
policy in vogue policy in vogue in vogue since 10-5-78
since a6-11-74 since 16-12-77
' 2 3 4

Cost of Construction

il:cludi_x‘\g‘ undis -

Cost of construction Cost of construction Cost of
ir‘mluding undis-

construction
including undischarged
od liabilities, liabilities, if any.

if any. if any.
Departmental Charges.  15% for LIG & MIG 109, for MIG and  10% for MIG and LIG
119, for Janta LIG G.

89 for Janta

LIG.
639 for Janta and EWS .
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Interest Charges 74% per annum
l’m‘ 1} years.

Administrative Charges 29, for 1} years

74% per  annum

2% for 1} years

9% for MIG flats
for 1} years. Afor LIG ﬂauunt'i%{n‘
for  Janta §
flats. The intcrell will
be charged over a
period of only g mont hs,

19 annum for LIG &
ARG T o
be charged for a
period of 1 year. No
amount will be charged
for Janta & EWS
categories.

NO OVERHEADS ARE TO BE LEVIED FOR COMMUNITY SERVICE PERSONNEL.

Cost of Land

the arca earn -
marked for group

Cost of land for 759,

Cost of land for  Cost is calculated at Rs.
75% of the area 45 per Sq. Yd. for
carmarked for MIG, Rs. 30 for

housing is taken  group housing is LIG and Rs. 20 for
into account and taken into ac- Janta.
charged  propor-  count and charged
ionately on the proportionately
plinth area basis on the plinth area
on the flats. basis to the flats.
Provision of Community MIG Rs. 500 MIG Rs. 3500 Rs. 1 persq. fi, of
facilities. JG Rs. 250 LIG Rs. 1250 plinth arca in MIG &
]anta Rs. 157 Janta Rs. 150 LIG categories  sub-

ject  to maximum of
Rs. 500 for LIC and
Rs. 750 for MIG.

However, in the case of 4 MIG Residential Schemes, namely Lawrenee Road, Rajouri Garelen

Wazir Pur and Prasad Nagar, a surcharge
at on the basis of fo mula indicated as above.

was
The excess amount recovered was mostly uilived for

added over the dlspmal cost  arrived

subsidizing the cost of Janta and LIG categories of flats elsewhere.

Roads to be constructed under Master
Plap in Delhi

3817. SHRI KISHORE LAL: Will
the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) how many roads of 30 mt. R/W
and above were to be constructed in
the Master Plan of Delhi and in trans.
Jamuna area;

(b) how many of them are still to
be constructed;

(c) which are the agencies  who
have been assigned the job of cons-
truction; and

(d) how much more time they will
take?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) 21 roads of 30 metre
R/W and above were to be constructed
according to the Master Plan of Delhi
in trans-Yamuna area.

(by According to the P.W.D, Delhi
Administration, 7 roads are still to be
constructed fully and 8 roads partly.

(¢y PW.D, Delhi Administration.

(d) Three to flve years.
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Inciusion of ‘War Sciense’ Subject in
Unjversities

3818. SHRI BAPUSAHER PARULE-
KAR: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether in any of the Univer-
sities in India the subject ‘war science’
ig included in syllabus;

(b) the names of guch Universities;

(c) whether Government propose
to give directions in this connection
to the Universities; and

(d) if not, the reasons?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). According to infor.
mation available, courses in Defence
Studies/Military  Studies/ Military
Science are offered by the universities
of Allahabad, Gorakhpur, Poona,
Punjabi and Madras and the M. S.
University of Baroda. Some Colleges
affiliateq to Jiwaji, Kanpur and Meerut
Universities also offer similar courses.

(c) and (d). The decision to offer
any subject, in the courses a{ various
levels is taken by the universities
themselves. The Government do not
issue any directions in this matter,
However, a proposal for the formula-
tion of model courses in Defence Stu-
dies was recently considered by the
University Grants Commission. While
the Commission 'was not in favour of
providing facilities for Defence Studies
at the undergraduate level, it was
felt that the details of rourses to be
offered at the post-graduate and
research levels should be finalised in
consultation with the Ministry of De-
fence, These detailg have not vet been
finalised,

Swrvey by NB.O,

3819. SHRI RAMACHANDRAN
KADANNAPPALLI: Will the Minister
of WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be plea-
sed to state:

(a) whether the Netiomal Buildings
Organisation hag recently conducted
a survey of the socio-sconomic con-
ditions in various cities in the coun--
try;

(b) what are the findingg anq  re-
commendations of the Institute; and

(c) the reaction of Government and
the follow-up action being taken
thereon?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The National Buildings-
Organisation had sponsored studies on
socio~economic conditions of slum
dwellers in four cities viz, Hyderabad,
Bangalore, Kanpur and Ahmedabad.
The studies have been undertaken by
the Institute of Economics, Hyderabad
in respect of Hyderabad and Banga-
lore, Indian Institute of Public
Administration, New Delhi, for Kan-
pur and Sardar Patel Institute of
Economics and Social Research,
Ahmedabad for Ahmedabad.

(by and (c). The reporis of these
studies have not yet been firalised.
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£Lentra]l Assistance for Mandis located
in Vidisha ang Raisena

3821, SHRI RAGHAVJI: Will the
.Minister of AGRICULTURE AND IR-
RIGATION be pleased to state:

(a) the names of Agriculture pro-
.duce mandis located in the Vidisha
and Raiseng districts of Madhya Pra-
desh for the development of which
assistance hag been sought from the
Centre and the amount demanded
therefor; and

(b) the progress made so far about
the assistance proposals?

THE MINISTER OF STATE IN THE
‘MINISTRY OF AGRICULTURE &
IRRIGATION (SHRI BHANU PRA-
TAP SINGH); (a) Out of the Agricul-
ture produce mandis located in
Vidhijsha and Raisena districts of
Madhya Pradesh, Central assistance of
Rs, 5 lakhs has been sought for Vidhi-
sha Regulated Market only.

(b) The amount of Rs. 5 lakhs was
approved as Central assistance for the
development of Vidhisha market vard
and the first jnstalment of Rs. 2,5 lukhs
was released during 1977-78. The
second instalment of Rs. 25 lakhs will
be released when the amount of first
instalment is utilised and a certificate
to this effect is furnished.

Forest Development and Plantation
Corporation

3822. SHRI S, K. SARDA: Will the
"Minister of AGRICULTURE AND IR-
RIGATION be pleased to state:

(a) whether many Foresy; Develop-
‘ment and Plantation Corporations
have been established, if so, how many
and in which States, since when and
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the capital for each and how it has
financed;

(b) state the annual financial re-
sult of operations of each of these
Corporations for the last three years;

(c) how much revenue has each
beep .able to secure from Timber and
minor forest produce; and

(d) how much institutiona} finance
have each of these raiseq during the
last three years and of which species?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) to (d). The
information is heing collected from
the State Forest Development Corpo-
rations and will be placed on the Table
of Lok Sabha in due course.

Pay Scales of Craft Teachers in Delhi
Schools

3823. SHRI S. S, LAL: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether the craft teachers wor-
king in Government Schools, Delhi
are being paid two different grades
ie, 425640 and 446—750;

(b) whether the craft teachers
either in the grade of Rs, 425—840 or
in Rs, 440—750 are teaching the same
classes for the same working hours;

(c) whether demandg in this res-
pect have been made to remove this
anomaly continuously since 1970 by
the representatives of the craft tea-
chers; and

(d) if so, the action taken by the
Government in this respect?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKATA-
KI): (a) to (d). The information is
being collected from the Delhi
Administration and will be laid on the
Table of the Sabha as soon as possible.
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Sites for Schools, Nursing Homes,. .
Post Offices etc, in Janakpuri,
New Delhi

3825. SHRI NATVERLAL B. PAR-~
MAR: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased 1o
state:

(a) the number of sites ear-mark-
ed for (i) schools/nurseries, (ii) nurs-
ing homes /dispensaries, (iii) post and
telegraph offices, (iv) community
centres/halls and (v) petrol pumps
in A-1, A-2, and A-8 Blocks of Janak-
puri, New Delhi separately;

(b) the number of such sites which
have been allotted and handed over
to the concerned Department or In-
stitutions category-wise;

(c) number of sites on which con-
struction of structures has started
coming up;

(d) the reasons for slow allotment-
and transfer of the said sites to the
concerned parties;

(e) whether it is a fact that slug-
gish action on the part of the DDA
has resulted in retarded growth of
these blocks; and

(f) if so, what effective action have -
been taken by the DDA to remove the
backlog in this regard?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT). (a) to (f). The information
is being collecteq and will be laid on
the Table of the House,

Higher House Tax recoverable from
the Government Employees owning
Houses

3826. SHRI DRONAM R." TU SATYA.
NARAYANA: Will the Jinister of
WORKS AND HOUSING . ND SUP-
PLY AND REHABILITATION be
pleased to state:

(a) whether the Government ser-
vants who were forced to surrender
their Government quarters and shift
to their own flats during Emergency
under previous government orders are
required to pay House tax at much
higher rates than charged from self
occupying flat owners although the
accommodation, price charged for the
flats by DDA and amenities provided
by the Municipal authorities are the -
same;

(b) if s0, the reasons thereof; and

(c) whether Government would
consider to remove thig anomaly and
mitigate hardship of the Government
employees?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE--
HABILITATION (SHRI SIKANDAR"
BAKHT): (a): No such case has come
to notice.

(b) and (c¢): Do not arise,
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frijot Project under Food for Work
Programme in States

3827. SHRI R. P. DAS: Will the
Minijster of AGRICULTURE AND IR-
RIGATION be pleased to state:

(a) the details of the pilot project
launched in Gujarat, Maharashtra,
Orissa and Uttar Pradesh under the
‘Food for Work' Programme and with
what result;

(b) whether this project is to be
launched in other States; and

(c) whether West Bengal Govern-
ment has sent any proposal to the
Union Government in regard to social
forestry and cattle breeding under
‘this Programme?

THE MI STER OF STATE IN THE
MINISTF *~ OF AGRICULTURE AND
IRRIGA'1 ION (SHRI BHANU PRATAP
SINGH): (a) Recently a pilot project
has been launched in 4 States of Guja-
rat, Maharashtra, Orissa and Uttar
Pradesh at the initiative of Bharatiya
Agro Industries Foundation under tht
‘Food for Work’ scheme. In each pro-
ject it is proposed to rehabilitate 5.000
families through animal husbandry pro-
gramme by utiliging waste and scrub
forest land. The scheme is desig:ed
to benefit the weakest sections of the
rural community. The social forestry
and cattle breeding form an integial
part of the programme. In all, 20,000
families are to receive 10 kgs. of wheat
per week under the scheme. As the
project has been launched only recent-
1y the results are yet to be known.

(b) Yes Sir. The Scheme has becn
circulated to all the States. Propo-
sals have already been received from
Madhya Pradesh, Rajasthan and Kar-
nataka and the project is to be launch-
ed in these States shortly.

{c) No Sir.

DECEMBER 18, 1978

Written Answers 92
Siaughter ffouse, Delht

3828. SHR1 PRADYUMNA RAL:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether Government are aware
that there exists a slaughter house
opposite Wazirpur D.T.C. Bus Depot
on Ring Road, Delhi;

(b) whether it is a fact that there
is always bad smell in the area due
to this and there is also meunace of
vultures;

(c) whether it is mlso a fact that
a D.D.A. Residential Colony Pitam-
pura is coming up very near; and

(d) whether in view of maintain-
ing good healthy conditions Govern-
ment propose to shift this slaughter
house to some other place and if so,
when and if not the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION ((SHRI SIKANDAR
BAKHT): (a) There is no slaughter
house but a Carcass Utilisation Centre
run by Khadi and Village Industries
Commission exists at this place.

(b) Yes, Sir, due to the reasons
stated at (a) above.

(c) Yes, Sir.

(d); DD.A. have already approved
the shifting ot the Carcass Utilization
Centre from the present site. D.D.A.
is also taking action to allot them a
plot for the same.

Olg Age benefit; fo Agricultural
Farmers

3820. SHRI RAJ KRISHNA DAWN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(x) whethér agriculturst farmers
are deprived of the old age bensfits,
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at least pension, after the age of 65
years; and

(b) if not, whether Government
have any other beneficial plans for
the welfare of the farmers?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PHATAP CHANDRA CHUN-
DER): (a) and (b). The Central Gov-
ernment has ng scheme for old age
pension to any category of persons in-
cluding farmers. However. a number of
State Governments have schemes in
their States for old age pensions
to persons of 60 ycars and above.
The rate of pension varies from
Rs. 15 to Ks. 50, The subject relating
to old age pensions falls in the Con-
current List of the Constitution.

Relief for Central Aid to Flood
affecteq West Bengal

3830. PROF. SAMAR GUHA: will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the amount in kind, cash and
other forms given and promised to the
Government of West Bengal for re-
lief and rehabilitation of the flood
victims in the State;

(b) the claims made by the Go-
vernment of West Bengal for the pur~
pose; and

(c) whether the Prime Minister as-
ked the Government of West Bengal
for getting up of ap all-party relief
and rehabilitation Committee at all
Jevels including village level for
effective relie? and rehabilitations

W,

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURNT SINGH BARNALA): (a)
According to the existing policy and
arrangements based on the recommen.
dations of the Sixth Finance Commijs-
sion, Central Team visifed the Stete
thrice for an on the spot assessment
of the situation snd requirements of
funds for providing relisf to those
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affected by floods. The recommenda-
tions of the Team were considered by
the High Level Committee on Relief.
On the basis of this Committee’s Re-
port, the Union Government have al-
located the following assistance to the
West Bengal in cash and kind:—

{Rs. in crocs)

1. Advance Plan assistance for

relief of natural calamity 88-93
2. 93,500 tonnes of foodgrains

and pulses or gratuitous

relief . . . 13° 14
8- 1,00,000 tonnes of foodgrains

under food for work scheme 12°50
4. Short-term loand for agricul-

wral inputs . . . 15° 00
5. Value of medicines etc.) 037

(supplicd on credit payment

basts)

129704

A sum of Rs. 25.25 lakhs has been
released to West Bengal from the
Prime Minister’s National Relief Fund.
Under the World Food Programme
350 M.T. each of skimmed milk powder
and edible oil have also been allocated
for distribution among flood victims,

Short term loan of Rs. 15 crores have
also been approved to be given after a
supplementary budget provision is
obtained.

]

(b) The Government of West Ben-
gal had presented a Memorandum indi~
cating their assessment of damage and
requirements of assistance for relief of
natural  calamity. They sought an
amount of Rs, 349.75 crores by way of
budgetary support and Rs. 128 erores
through institutional finance. In addi-
tion, the State Government also sought
2.34 lacs tonnes of foodgrains for distri~
bution as gratuitous relief and 4.56
lacs tonnes of faodgraing for being uti-
lised under the food for work scheme,
The requirements projected by the
State Government for the current year
amount to Rs. 276.32 crores through
budgetary support and Rs. 103.50 crores
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through institutional finance. The
balance of Rs. 73.43 crores through
budgetary support and Rs. 24.50 crores
through institutional finance is stated
to be required for 1978-80.

(c) The Prime Minister had sug-
gested the formation of All Party Com-
mittee at all levels for co-ordinacion
of flood relief work in view of the un-
precedented nature of the disaster in
West Bengal and the desire of the peo-
ple belonging to various shades of
opinion to cooperate in mitigating the
distress of the victims. At the village
level, however, the Prime Minister
agreed that Panchayats should be the
proper authorities, but suggested that
the Panchayats should seek the co-
operation of other important elements
so that the programmes could be imn-
plemented more effectively.

Translation of Foreign Academic
Books and periodicals

3831. PROF. P, G. MAVALANKAR:
Will the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a* whether Ministry's prior clear-
ance is required for taking up transla-
tion work in Hindi and/or in one or
more of the other Indian languages,
of academic books or periodicals
published abroad; -

(b) it so, full details thereto;

(c) when was such a directive is-
sued and why;

(d) whether any such requests
were refused from Indian Scholars
for taking up any translation work
during years 1975 to 1978; and

(e) if so, full
therefor?

facts and reasons

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
{a) No, Sir.

(b) to (e). Does not arise.
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Request of Gujarat for Central
Amistanc, for Roads

3832. SHRI R. K. AMIN: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the Chief Minister of
Gujarat has askeq the Central Govern-
ment to sanction Rs. 121.68 crores for
the completion of 970 Km, of roads on
20th May, 1978; .

(b) if so, the cause for delay; and

(c) reaction of the Government re-
garding the short fall in road target
in Gujarat State?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGIT BARNALA): (a): A letter
dated 29th May, 1978, was receive!
from the Chief Minister of Gujarat re-
questing for an additional release of
Central assistance of Rs. 121.68 lakhs
to meet the expenditure incurred on
road construction in the Mahi-Kadanu
CAD Projeet in Gujarat.

(b) This was a special request ind
examination takes time. A reply hos
been sent to the Chief Minister of
Gujarat on 12th December, 1978.

(¢) The State Government is being
impressed upon to push  through the
roads programme from the State Plan
resources.

Request for Assistance for Flood
Damage repairs in Kerala

3833. SHRI SKARIAH THOMAS,
SHRI N. SREEKANTAN
NAIR:

SHRI G. M, BANATWALLA:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the Central Govern-
ment have received any proposal from
the Government of Kerala seeking &
special grant-cum-loen assistance of



97 ¢ Written Answers AGRAHAYANA 27, 1900 (SAKA) Written Answers 98

Rs. 300 lakhg for flood damage repairs ral assistance for providing relief to
in the State; the population affected by floods and
repairs to roads, bridges etc. damaged

(b) if so, the main features of the by the floods in that State.

proposal; and
A Central Team  visited the State

(c) decision taken by the Central from 14th  November, 1978 to i7th
Government thereon? November, 1978. On the recommenda-
tions of the Central Team and the
THE MINISTER OF AGRICULTURE High Level Committee on Relief, an
AND IRRIGATION (SHRI SURJIT advance Plan Assistance of Rs. 11
SINGH BARNALA): (a) to (c), The crores has been allocated to the State
Government of Kerala asked for Cent- for the following items:—
1. Restoration of Roads to pre-flood condition: (Rs. crores)
(a) State Highways . & . s . : . ; . 2:60 )
i
(b) Village roads . . i . . 4 ; ; : 100 |
‘ L og410
(c) National Highways/roads which pass urban areas and maintained |
by the State Govt. at their own expense. b . . " 050 |
2. Repair/restoration of Minor Irrigation structures and Drainage works
damaged due to floods . . . " . : ; g ; 2° 00
3. Construction of Anti-sea erosion works (State’s share) s s s 067
4. Subsidiy to small and Marginal farmers for agricultural inputs (like
seeds, seedlings, fertilisers and pesticides) on the same pattern as in the
SFDA in the districts not covered by SFDA schemes : # § o' 66
5. Subsidy to fishermen for replacement of lost equipment and resumptio:
of fishing activities . 5 : . . : . , : 0'07
6. Assistance for repair/reconstruction of houses/huts affected by
floods : ; . « . . . : 5 ; . 300
7. Cost of medicines/drugs to be supplied in the flood aflected arcas to
prevent CGholera, Typhoid etc. . 5 . 8 S ; 8 0" 50
ToraL : 1100

In addition 12,500 tonnes each of rice and wheat has been released for
distribution as gratuitous relief.
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Sale of Bungalow to a Foreigner

3835. SHRI DINEN BHATTACHAR-
YA: Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether it ig a fact that the
plot and bungalow No. 4, Aurangazeb
Road belonging to the Steel Minister,
Shri Biju Patnhaik has beep sold re-
cently to any foreigner;

(b) it so, the detailg thereof;

(¢) whether he had taken  prior
permission from the Government to
sell his property to a foreigner; and

(d) if so, the details thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (d). Permission was
granted by Government for the sale of
property No. 3 (not 4), Aurangzeb
Road, New Delhi, belonging to Shri
Biju Patnaik, Minister of Steel and
Mines to the United Emirates Embas-
say. The proposed transaction was
subsequently abandoned.

gt dex ¥ weafaw dww wrda
ot o el ¥ g we v eyt
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Ohwanical for Washing of Templey and
Poadg at Khajuraho

3837. SHRI NIRMAL CHANDRA
JAIN: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether it hag been brought to
the notice of the Government that the
chemica] used for washing the tem-
ples and ponds at KRajuraho ig doing
much harm in 835 much as the gplin-
kers have come out of the ssme in
about 8 months time or go; and .
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(b) it so, the reaction of the Gov-
ernment to the same? :

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). This matter was
mentioned in the Lok Sabha on 23rd
November, 1978 in a discussion under
Rule 377. Enquiries made subse-
quently reveal that no aqueous mate-
rial is used as preservative for the
stone surface of the temples at Khaju-
raho. The preservalive which is used
is nol causing any damage to stone
surface.

w(ﬂ) afe g, et o ww d;

(v) afeaft, @ wd wrwrong?

Import of Agricultural Commodities

3839. SHRI P. RAJAGOPAL NAINU;
Will the Minister of AGRICULTVURE
AND IRRIGATION be pleased to
stale;

(a) the names of agricultural com-
modities that are being imported this
year; ang

(b) the quantitieg imported?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b). The
information is being collecied and will
be placed on the Table of the Sabhu.

fiam
3841, st wmiw SWW AT : AT
v st fawrg ol qg v A R R
f& g, gfonom, W Toenw & @
g5y afaimel w8 s @ aR:
iy famw AR A qoee # @

mmjénumucmwsmm
Rajasthan

3842. SHRI BEANU KUMAR SHAS-
TRI: Will the Minister of AGRICUL~
TURE AND IRRIGATION be pleased
to state:

(a) how many Central sponsered
schemes, adminztared by Ministry of
Agriculture and Irrigation are being
implemented in Rajaithan and out-
lay on the scheme for the year 1978-
79;
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(b) whethey sanctions for alloca-
tiong for the year 1978-79 haye been
issued for all these schemes;

(¢) whether amount under these
schemes has been transferred to the
Government of Rajasthan; ang

(d) whether list of schemes for
which sanctiong have not beep issued
or amount has not been transferred
will be placed on the table of the
House?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) to (d). Neces-
sary information is being collected and
will be laid on the Table of the Sabha.

Go\'e'mment Accommodation to
Class 1 Artists

3843, STIR! B. P. MANDAL.: Will the
Minis'ar of WORKS AND TIOUSING
AND SUPPLY .AND REIABIL!UA-
TION he pleased to state:

(a) whether artists have bee,, allot-
ted Government quarlers in Delhi, if
s0, their names;

(b) whether some class 1 officers
who are algp class I artists have been
discriminated in the matter of allot-
ment; and

(c) whether Government inteng to
review all guch gllotments and remove
the grievances?

THE MINISTER OF WORKS ANL
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKT): (a) Yes, Sir. The {following
persons connected with Fine Arts have
been allotted general pool accommoda-
tion:—

1. Shri Raja Reddy

2. Dr. B. V. Karnath

3. Smt. Swapna Sundari
4. Smt. Sheila Bhatia

5. Shri Birju Maharaj
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6. Kumari Yamini Krishnamtthy
7. Miss Elizabeth Burunner
8. Smt. Rita Kothari
9. Ustad Vilayat Khan

10. Smt. Maya Rao

11. Smt, Jalabala Vaidya

12, Smt.  Sidheshwari Devi gince
expired).

13. Shri D. D. Devalikar (since ex-
pired).

(b) and (c). Ail the above cases
were reviewed and it was decided that
no further allotments should he made
to such category of persons. There
was one reguest from a Class 1 officer
for ud hoc alloiment on grounds of
being an artist, this request was re
jected in view of the  above decision.
However, this partienlar olficer was
offerel a iyvps IV quarter from the
Ladies pool. which she declined.

Drinking Water facilities in Himachal
Pradesh

3844. SIIRI DURGA (HAND: Wil
the Minister of WORKS AND HOUS
ING AND SUPPLY AND REHABILL
TATION be pleased to state:

(a) ‘whether it is a fact that Hima-
chal Pradesh Government have sent
any proposal to the Central Govern-
ment for drinking water project in
that State during the Sixth Plan

(b) it go,
thereof;

what are the detnﬂs

(c) what allocation has been ‘mage
during the plan year-wise for Hima-
chal Pradesh for the purpose; and

(d) what is'the number of v':lln;l!
in Himachel Pradesh which are hay-
ing drinking water facilities at preent
and proposed to be pmvided dr
water facilities durlng the Slxth
year-wise?
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THE MINISTER OF WORKS AND.
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Not yet Sir.

(b and (c). Do not arise.

(d) The Sixth Five Year Plan hae
not been finalised yet. Villages having
drinking water facilities in Himachal
Pradesh are reported to be 3764 as on
1st April, 1978.
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Monument of the Grave of Late
President Shri Fakhruddin Ali
Ahmed

3846. SHRI SHYAM SUNDAR
GUPTA:

SHRI MUKHTIAR SINGH
MALIK:

+ SHRI G. M. BANATWALLA:
SHRI PIUS TIRKEY:

Wwill the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether Government have
since taken any decision to construct
a monument on the grave of the late
President Shri Fakhruddin Ali Ahmed;

. (b) .1t so, the details thereof; and

¢c) whether Government have
sanctiongd any fund for the purpose?

THE MINISTER OF WQRKS AND
HOUSING AND SUPPLY ™ AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a): The Government has
decided to undertake a construction
over the grave of the late President
Shri Fakhruddin Ali Ahmed.

(b): The construction will comprise
of the grave of late President Fakhrud.
din Ali Ahmed in the Centre, surround-
ed by marble arches and Jallies.

(c): An amount of Rs. 4.725 laknhs
including fees payable to the Architect,
has been sanctioned.

Registration for Self-financing Scheme
by D.D.A,

3847. SHRI KACHARU LAL HEM.
RAJ JAIN: Wil the Minister of
WORKS AND HOUSING AND SUP-
PLY AND REABILITATION be pleas-
ed to siate:

(a) whether the Government are
aware that the Delhi Development
Authority has again invited for regis-
tration under the Self-financing
Scheme;

(b) whether only affluent people
can contribute towards this scheme as
it is very costly;

(c) whether it is also a fact that
last time the response from the public
towards such a scheme was very poor;
and .

(d) if so, the reasons for announcing
the scheme again?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) This scheme is open to persons
belonging to all income groups and the
proposal is to construct 3 categories of
flats having plinth area varying bel-

‘weent 85 sq, mts. and 111.5 sq. metres,

(c) No, Sir, 2739 persons had got
themselves registered under the First
Self Financing Housing Registration

-Scheme.

(d) Does not arise.
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Land shaping operations in Tawa
Omdm};fnmhannm

3848. SHRI HARI VISHNU KA-
MATH: Will the Minister of AGRICUL.
TURE AND IRRIGATION be pleased
to state:

(a) whether land shaping operations
have been going in the Tawa Com-
mand area'of Hoshangabad District,
Madhya Pradesh, the total area, in
acres, affected by the operation the
cost, per acre of land shaping;

(b) whether Government has
received West German aid for the pro-
ject at 2.5 per cent per annum; and the
total quantum of West German aid;

(c) whether the affected Kisans have
been asked to repay the land shaping
charges in instalments at an inordi-
nately high rate of interest, if so, the
number of instalments and the rate of
interest, the reasons for the usurious-
ly excessive rate;

(d) whether Government propose to
reduce or advise the Madhya Pradesh
Government to reduce, the land ghap-
ing charges, and not to levy any
interest thereon, in view of the agri-
culture griented poliey of Government;
and

(e) if not, the reasons therefor?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Sir. The
total area covered under land shaving
is about 17,500 acres upto September,
1978. The information regarding cost
of land shaping 15 being collected from
the State Government.

(b): The Government has received
West German aid at an interest cf 2 per
cent per annum on the loan portion.
The aid consists of a grant of D.M. 17
million (about Rs. 6.25 crores) and a
loan of DM. 45 million (about Rs.
16.85 crores).

(¢): laformation hgs been called for
from the Government of Madhya Pra-
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desh and will be placed on the Table
of the House on receipt.

(d): The Central Government is pro-
viding subsidy to smali and marginal
farmers to the exteni of 25 per cent
and 33} per cent respectively of the
cost of land shaping, in order to re-
duce the burden on these farmers.

(e): Does not arise in
above.

aR W frEr x wot e wreamit
!t weere gra shfee

view of (d)

3848, st vim wew fay: @@ pfe o
fawr€ sat ag TR Y T w6 e

(%) wETHTCHT ST 22 AT, 1978
® ‘wenfaw e’ § sefy W FETAT WY
o mar § iy fafaw ot & 188 At fasi} 7
15-11-78 F% T8 * faof qrow T ® 9
g; ;rwrti‘ FE ‘wrw Ay’ Afew ol

i
33
3

t

£

3
~
iz
31

24
1
s

1

g
i

1%
|

-4
17

133793
HH
g‘ﬂii ?ii 1
éiigia §ﬂ
RN e

M
|
2%
4
%
i
%
]
z



‘roy Written Ansivers AGRAHAYANA 27, 1800 (SAKA) Written Aniswers 110

Coustrootion of Trask Sewer tn
Pitampury Residential Colony of
DDA.

3850, SHRI SHIV SAMPATI RAM:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state
the original estimates of expenditure
on the construction of trunk sewer line
In Pitampura Residential Scheme of
DD.A.?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR
BAKHT): The Honourable Member 18,
perhaps, referring to  the peripheral
sewerage system which is being pro-
vided by the D.D.A. for this colony,
The original estimate of expenditure
on the construction of main sewer line
(Peripheral) was as follows:—

Rs.
Sewerage part I 14,01,473
Sewerage part 11 11,499,719
ToTAL 26,01 ,;)2—

Welfare of Rural Children

3852. SHRI KUSUMA  KRISHNA
MURTY: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) in what way the Indian Council
for Child Welfare is making efforts to
look after the welfare of the children
of rural India; and

(b) what is the existing ratio bet-
ween the children of urban India and
the chiliren of rural India to-day?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKATA-
KI): (a) The Indian Council for Child
Welfare, has been through its network
of 24 State Councils as well as District
Counclls, implementing Child Welfare
programmes throughout the country.
The Council has the following activi-

ties in which the focus is on the rural
child;

(i) The Council has 27 Balsevika
Training Institutes in 18 States
where multipurpose Child Welfare
workers are trained to woik in
Balwadis. In these institutions, pre-
ference is given to trainees Irom
rural areas.

(ii) The Council presently runs
803 Balwadis in 17 States benefiting
35,858 children out of which 25,572
are rural children and over 1351 are
tribal children.

(iii) The Council has selected 4
villages in every State where, from
1979, the Council proposes to bring
about alrounq development in the
villages with the “Child” as the main
focus.

(b): The ratio of rural to urban
children (0»—14 year age group), as
per population projection for 1976, is
4.16:1.

Adnit Education Programme by
Taraqgi-e-Urdu Board

38535. SHRI RASHEED MASOOD:
Will the Minister of EDUCATION.
SOCIAL WELFARE AND CULTURE
be pleased to state: '

(a) whether the Traqqgi-e-Urdu
Board, Government of India have been
asgigned any role in the implementa-
tion of the Adult Education Program-
me jn Urdu?

(by it s0, what are the details
thereof; and

(¢c) whether the Traqqi-e-Urdu
Board have done anything to perform
its role, if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKATA.
KI): (a) to (¢). The Bureau for Pro-
motion of Urdu has taken up the pre-
paration of the teaching material for
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Adult Education. The Bureau has al-
ready prepared 9 rhanuscripts com-
prising 2 Readers and 7 Supplementary
Readers,
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Sugarcane Research Centre in Bihar

3857. SHRI CHANDRADEO PRASAD
VERMA: Will the Minisier of AGRI-
CULTURE AND IRRIGATION b~
pleased to state:

(a) whether the Sugarcane Re-
search Sub-Centre of Bihar run by
the Indian Council of Agricultural
Research has been closed down; and

(b) if s0, the steps being taken by
Government to run it on a planned
and smooth manner?

THE MINISTER OF AGRICULTURK
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Sir.

(b) A testing centre of the Sugar-
cane Breeding Institute located at
Motihari was closed about two years
ago .since a Techuical. Committee. set
up by the Indian Council of Agricul-,
tural Rsearch had recommended that
the purpose of this centre would be
better served’ by . strengthening the
facilities at the Surgarcane Research
Instityte, Pusa as well as at the Zonal
Centre, Motihari and by establishing
good working linkages with the Sugar-
cane Breeding . Institute, . Coimbatore. .
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The Indisa Councll - of Agricultural
Research had accordingly sanctioned a
sum of Rs. 8.83 lakhs to the Rajendra
Agricultural University, Pusa for
strengthening the facilities at Pusa for
Sugarcane Breeding.

Students sent abroad by Education
Ministry

3858. SHRI SHANKER SINHJI VA-
GHELA: Will the Minister of EDUCA-
‘TION, SOC'AL WELFARE AND CUL-
TURE be pleased to state:

(a) the number of students sent
abroad under various schemes of
the Ministry of Education in various
fields during 1977-78 and whether the
details of such schemes will be placed
on the Table of the House;

(b) how many of these students
have come back to India after com-
pleting their studies and how many
settled there;

(c) whether Government takes
some undertaking from them that
they would come back to India after
completing their studies; and

(d) the waction taken for violating
the agreement?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKATAKID)
(a) 290 students were sent abroad in
various fields under the various Scho-
larships Scheme of the Ministry of Edu-
cation; The -details of Scholarships
Scheme vary fyom Country to. Country
and Scheme to
offers are recelved from the faveign
Governments and agencies these are
glven wide publicify in the newspapers.

Employnient News and Rozgar Bamas

char.

(b) 71 students havé come back to

India after completion of _thelr_ studies.

‘The.rest are still studying.

Scheme, When the.

(¢) Yes, Sir.

) There has not been any violation
of agreement.

Sub-merge of Sitancha Taluka due to
Construction of Inchampalili Project

3859. SHRI SANTOSHRAO GODE:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state.

(a) whether Government are aware
that with the construction of Incham-
palli project on Godawari river in
Andhra  Pradesh, entire Sirancha
Taluka of Chandrapur district of
Maharashtryg  State will be sub-
merged; and

(b) if so, what are the plans to
rehabilitate the project sufferers of
Sirancha Tehsil?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI SUR-
JIT SINGH BARNALA): (a) The In-
champalli Project Report has not as
vetl been received in the Central Water
Commission. The  Government of
Maharashtra has. however, informed
that this project is contemplated as a
joint project of the States of Maharash-
tra, Madhya Pradesh and Andhra Pra-
desh. The project envisages location
of dam within the territory of Madhya
Pradesh and Andhra Pradesh, but the
submergence extends in all the.three
States. 1t has further been intimated
by the Government of Maharashtra
that, not the entire Sironcha Taluka,
but some areas and villages including
parts of Sironcha town in Sironcha
Taluka of Chandrapur district of the

' State may be submerged by this joint

project.

(b) The Government of Mabharash-
tra have reported that ~detalled nlans
for rehabilitation will be discussed and
settled amongst the concerned States
of Maharashira, Madhya Pradesh and
Andhra Pradesh, after a joint project
report is prepared and submitted fo the
Centre for clearance.
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Sugarcane dues in Belgaum Division
Karnataka

3861. SHRI A. K. KOTRASBHETTI:
Will the Minister of AGRICULTURE
AND TRRIGATION be pleased to state:

(a) whether it is a fact that some
sugar factories in Belgaum Division
in Karnataka are in arrears of more
than 10 per cent of the payment of
sugarcane price for the previous

years; and

(b) if so, what steps the Govern-
ment have taken?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND

IRRIGAION (SHRI BHANU PRATAP
SINGH): (a) No, Sir.

(b) Does not arise.

DECEMBER 15, 1976
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Establishment of Natienal Museam of
Man st Bhopal '

3862. DR, VASANT KUMAR PAN-
DIT: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether the Department of
Archaeology has suggested the estab-
lishment of the National Museum of
Man at Bhopal; and

(b) if so, at what stage in the pro-
posal, when it would be sanctioned
for work and at what cost?

THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER)
(a) and (b:. The National Museum of
Man has been set up by the Govert-
ment of India and is temporarily locat-
ed in New Delhi. It has now been de-
cided to locate this Museum perma-
nently at Bhopal. The Government of
Madhya Pradesh has agreed to give
100 acre of land for locating it near
Bada Tal, Bhopal. The cost of cop-
struction has not yet been worked out

Consultation with Agricultural Uni-

versities ang Farmers’ Organisation

for Fixing Procurement Prices of
Paddy ang Wheat

3863, SHRI S. NANJESHA
GOWDA.:
SHRI KUSUMA KRISHNA
MURTY.

Will the Minister of AGRICULTURE
AND JRRIGATION be pleased to
state:

(a) the procedure adopted for fixing
the procurement prices for paddy end
wheat;

(b) while fixing the procurement
rates of paddy and wheat, whether the
Government have cansulted Agricul-
tural Universities, and if so, what has
been the recommendation of the
various Universities;

(c) has the Government consulted
farmers’ organisations in the country
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before fixing the prices and it so,
whit has been their advice; and

() how the procurement prices of
wheat and paddy are remunerative
and justification thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (1) The procure-
ment prices for paddy and wheat are
fixed by the Government on the basis
of the recommendations of the Agri-
cultural Prices Commission and in
consultation with the State Govern-
ments.

(b) Government do not consult the
Agricuitural Universities. But the
APC takes into consideration the latest
cogl costimates compiled by certain
Agricultura] Universities under the
comprehensive scheme for studying
the Cost of Cultivation of Principal
Crops. .

(c) No, Sir. The AP.C., however,
consults the Panel of Farmers attached
to it.

(d) While recommending the prices,
the Agricultura] Prices Commissjon
takes into account the need to provide
incentive to the producers for maxi-
mising production, all relevant factors
including the available data on cost
of production, changes in input prices,
changes in prices of competing crops,
and the likely impact of the procure-
ment price on the genera] prices ete.
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Expenditure on Milk Marketing and
Animal Development

3865. SHRI K. T. KOSALRAM: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether both in Operation
Flood ] and II milk development pro-
Jjevts, the emphasis is more on mills
marketing rather than on milk pro-
duction through increased number of
crossbred milch animals; and

(b) expenditure already incurred
and proposed to be incurred under
the programme on milk marketing
and animal development?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Operation
Flood I Project envisaged increasing
milk processing capacities of the
Metropolitan  dairies at Bombay,
Delhi, Calcutta and Medras from 10
lakh Its. per day to 27.50 lakh lts. per
day and also organising rural milk
production and procurement through
Anand Pattern Dairy Cooperatives in
18 Hinterland Milksheds in ten States.
In euch Hinterland Milkshed, an
gction centre was to be créated to
procure the rurally produced milk,
process and market it, on the one hand
and to provide inputs for milk produc-
tion enhancement to the Member-
producers on the other.

Under operation Flood II, Milk Pro-
ductlon will be organised in 25 milke
shed areas in 158 distriots. The prin-
¢ipal objective of the programme is to
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‘Provide means to. the- farmer pro-
ducers to build up and reay. g National
Milch Herq of some 15 million cross-
bred cows and high yielding buffaloes.

(b) Under Operation Flood I Pro-
ject, an investment of Rs. 48.32 crores
of milk marketing anq Rs. 13.86
crores towards programmes for animal
development for increased milk pro-
duction was made upto 30th Septem-
ber, 1878 out of the total expenditure
of Rs. 75.09 crorcs. Under Operation
Flood II, of the total outlay of
Rs. 4856 crores, an investment of
Rs, 16295 crores for building up of
basic facilities for milk marketing and
Rs. 167.44 crores for assistance to clus-
ter federations for milk production in-
cluding animal development pro-
gramme is expected to be made.

Fertiliser Supplied to West Bengal

3866. SHRI SUSHIL KUMAR
DHARA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) the percentage of fertiliser/
chemical given for cultivable land in
West Bengal during the year 1977;

(b) whether any part of this fert:-
liser has been given from gober com-

post; and
(c) it so, the details thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Fertiliser is. used generally in
cultivable lands only, The total
consumption of  chemical fertili.
sers {n terms of plant nutrients
ih West Bengal during 1977-78 (Feb-
ruary, 1977 to Junuary, 1978) was
113.93 thousand tonnes of Nitrogen,
28.89 thousand tonnes of phosphates
(P205), and 28.25 thousand tonnes of
Potash (K20).

(b) and (c). In addition to the
above chemical fertilisers, a total esti-
-mated ‘quantity of 70 lakh tonnes of
rural compost (produced from cattle
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dung & urine, farm and household
wastes, leaves of trees ang shrubs,

etc.) containing about 1 lakh tonnes of

nutrients (N, P205 and K20), is also

reported to have been utilized in West

Bengal during 1977.
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Drinking Water Schemes

3868.. SHR] SACHINDRALAL
SINGHA:

SHRI M. A. HANNAN.
ALHAJ:

‘SHRT SAKT! KUMAR
SARKAR:

WIIL the Minister ‘of WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION be pleased to

(a) the ' details of the Accelerated
Rural Water Supply Programme of
the North Bastern Region States end
West Bengal, State-wise during - ‘the
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last three years; year-wise with the
amount sanctioned;

(b) the names of the villages bene-
fited up-to-date in these States,
State-wise, district-wise under these
programmes and the amount spent;

(c) the detnils of the programme
undertaken up-to-date for the current
financial year with the result achieved
in these States, State-wise, district-
wise and village-wise; and

(d) the details of the programme
p:oposed for the Sixth Plan period
under this schemes. in the States,
State-wise?

THE MINISTER OF WORKS AND-
HOUSING AND SUPPLY AND-
REHABILITATION (SHRI SIKAN-
DAR BAKHT): (a) to (c). The Cen-
trally Sponso Accelerated Rural
Water Supply Programme was started
from 1977-78. Information regarding
the amount allocated and released’
during 1977-78 and the current financial.
yvear to the North Eastern Region
States and West Bengal and the num-~
ber of viilages covered Jast year
under this Programme in those States
is given in the attached Statement.
District-wise, and village-wise details
arc not available,

td)y The programme for the Sixth
Five Year Plan has not been decided
yet.

Scatement

Centrally Sponsored Ascelerated Rural Water Supply Progromme

P ey et e

tetse b dakis,
1977-7% 1078-74,
Sl. Nane of the Soat-'Union Amount  Amount No, of Arnnumw Awonnt
No. Territory atloca- utilized villages  allecated  released
tedand | as coveed for for
released  reported (o re- works works
for works ported) upta
15-12-78
S’alis
1 Assam . . . : .« 5500 40- 88 54 150° 00 75° 00
2 Manipur Ce . . . 50°00 4337 ... 3 . 50" 00 25 00
3 Meghalaya . . . sz2:50 ° 19°36 Nil 100* 00 50000
4 Nagaland. ', . . . 7500 7592 3 75° 00 37' 50
5 Sikkim . . ... 34°50 . 3507 Nil 35 00 17 50
6 Tripura . , . . . 7800 8037 184 8700 43°30
7 West Bengal . . . 240°00  240°00 963 500°00  250'00
i N YR
ek ‘Uﬂhn‘?-lfﬂ.”ﬂ." R
ad . . 80°00 677 Nil " 4o¥00  go-bo.
. ‘ . 15°00

14°80 - Nil 25° €0 12 50
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House Building Loap to Delhi
Univorsity/College  Teachers

3869. SHRI N. TOMB]I SINGH: Will
the Minister of EDUCATION, SOCIAL
'"WELFARE AND CULTURE be
‘pleased to state:

(a) whether the Teacherg of Delhi
University and its constituent
colleges/affiliated colleges are also
eligible for the loan for house-con-
struction which i available to Cen-
tral Government Employees (70
Months' salary);

(b) if so, the date w.e.f. which the
facility has been provided; and

(c) if not, the reasons for this dis-
crimination and the likely date by
which this facility would be provided
to the teachers?

THE MINISTER QOF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER:: (a) to (¢). Government have
accepted in principle the proposal of
the University Grants Commission for
grant of house building loans to the
employeeg of Central Universities
including teachers., Provision of funds
for the purpose will, however, depend
on the availability of resources.

Functioning of Nehry Youth Kendra
at Aurangabad and Yeotmal

3870. DR. BAPU KALDATE: Will
" the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state:

(a) whether Government have re-
ceived complaints regarding the func-
tioning of Nehru Yuvak Kendras at
Aurangabad and Yeotma)] in Marath-
“wada;

(b) whether it ig a fact that one
single person hag been managing
‘thege Kendras; and

{c) #f so, the reasons for engaging
-oneg person for management?

DECEMBER 18, 1978 -
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THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) Yes, Sir.

(b) Yes, Sir.

(¢c) Nehru Yuvak Kendra at Yeot-
ma] became vacant due to the rever-
sion of the Youth Coordinator to his
parent department. It was decided to
transfer the Youth Coordinator Nehru
Yuvak Kendra at Aurangabad to
Yeotmal and pending the receipt of
panel of names from the State Gov-
ernment for the selection of Youth
Coordinator for Nehru Yuvak Kendra,
Aurangabad, he was allowed to hold
additional charge of Nehru Yuvak
Kendra at Aurangabad. However, on
the advise of the State Government
necessary orders asking the Youth
Coordinator at Aurangabad to hand-
over the charge of the Nehru Yuvak
Kendra, Aurangabad to the District
Sports Officer and to look after the
Nehru Yuvak Kendra at Yeotmal only
have been issued, The District Sports
Officer will hold charge of this Kendra
till a regular Youth Coordinator is
appointed,

Rural Feeder Dairy

3871. SHRI HARI SHANKAR
MAHALE: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleaseg to state:

(a) whether Government propose
to establish rural feeder dairies to
provide incentive to the cattle keep-
ers in the countryside and boost
employment as also to meet the in-
creased demand for milk; and -

(b) if %0, the detaily thereof?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b), Rural
feeder dairies will he considered for
setting up in areas having availability
of marketable surplus milk.  They
will essentlally cater to the loesl .

oo
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requirement, supply fluid milk to near-
by city dairieg and also conserve sur-
plus milk in the form of milk pro-
ducts, like butter, ghee, milk powder
etc. Establishment of such dairies
will provide a renumerative market
to the rurally produced milk and
fetch betler economic return to the
ruraily produced milk and fetch better
economic return to the milk producers
as also generate employment potential.

Storage Projects for Rural Areas

3872. SHRI A, R. BADRI NARA-
YAN:
SHR} P. M. SAYEED;
SHRI R. V. SWAMINATHAN:

‘Will the Minjster of AGRICULTURE
AND IJRRIGATION be pleased to
state:

(a) whether Union Government
have decided to set up Rs. 38 crore
storage projects €or rura] areas in the
country;

(b) if so, the details of the game;
and

(c) where thcse projects will be set
up?

THE MINISTER OF STATE IN
‘THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) to (c). The
National Cooperative Development
Corporetion in the Deptt. of Civil
Supplies and Cooperation, has been
promoting and financing programmes
for construction of storage capacities
by cooperative societies in rural ereas.
Financial assistance is also being given
by the Nutiona] Cooperative Deve-
lopment Corporation for capacity to
be constructed by village cooperatives
in the rural areas. Storage projects
for cooperative societies in the three
States of UP, Orissa and Haryana
with a total cost of Rs. 5409 million

_ hag Been approved hy the World Bank,
in principle, recently. 43 per cent of

the total cost of the storage projects
would be financed as loan assistance
from the world Bank,

Under the Save Grain Campaign
Scheme of the Nepartment of ¥Food,
Simpie techniques of effectively pre-
serving food-grains in storage are
being popularised amongst farmers
ang others through training, demons~
tration and publicity., Financial assis~
tance is aiso extended to the different
State Governments for fabrication and
distribution of <mall size scientific bins
to farmers ete. For this purpose,
funds to the extent of Rs. 237 lakhs
have been made available to the diffe~
rent State Governments,

Residential Areas under Water In
Dethi during floods

3873. CHAUDHURY BRAHM PRA-
KASH: Will 'the Minister of AGRI~
CULTURE AND IRRIGATION be
pieased to state:

(a) whether it is a fact that the
floods thig year in Delhi have been
unprecedented;

(b) the names of residentia] areas
which remained under water and the
period for which they remained
under water;

(c) the assistance provided by the
Government to the people who were
at the tops of their houses and could
not get ¢ood or milk; and

(d) the amount gpent by the Cen-
tre as well as the Delhi Administra-
tion to give relief to flood affected
people and whether the assistance
provided was considered adequate?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) to (d). The
information is being collected and ‘will
be placed on the Table of the Hoibe.
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Representation for improvement of
Roads by Dandakaranya ]jevelopmeng
Authority

3674, SHRI GANANATH PRA-
DHAN: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to state:

(a) whether Government has re-
ceived any representation for im-
provement of Roads under Malkan-
giri Constituency (Orissa) which is
under the control of Dandakaranya
Development Authority; and

(b) if so, the action taken on the
representation and the action so far
taken for improvements of the roads?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY =~ AND
REHABILITATION (SHRI SIKAN-
DAR BAKHT): (a) Yes, Sir,

(b) A statement is attacheg show-
ing the position in regard to the action
so far taken as also proposed to be

taken by the Dandakaranya Develop-
ment Authority regarding the im-
prevement of the roads. Thl position

has also been intimated to Shri Naka
Kannaya, Member, Legislative Assem-
bly of Orissa on 13-11-1978 in reply
to his representation on the matter,

Statement

(i) Malkangiri-Podia road wvia Sika-
palli:

This road takes off from Malkangiri-
Motu road at a distance of 16 KMs
from Malkangiri. The road portion
from Malkangiri to Gorakhpalli is a
part of Malkangiri-Motu road and is

lack topped. The roag from Sika-
palli to Podia (37 Kms in length) hag
been developed by the Dandakaranya
Project as a moorum road with pucca
crosy drainage., The condition of this
road having deteriorated during rainy
season, it is proposed to repair this
road with a view to opening it to bus
traffic by December, 1978. In the
Works programme drawn up for the
next year, it is proposed to improve
this road by providing metalling.

DECEMBER
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(ii) Malkangiri-Motu road via
mela and Manemkonda:

The portions between  Malkang
and Kalimela and between Push
and Motu (total length 65 KMs)
part of the main Malkangi
(via, MV-79) road. These porti
are all-weather roads and 34 kms
which have been black-topped by #
Project. However, due to hea
traffic of bamboo and timber di
monscons some portion of the met
led road having deteriorated, acti
is being taken for remettling ar
black-topping of the roadg in phas
during the current financial year ¥
1978-79 and during the next finanel
vear 1979-80 as indicated below:

1978-79 19798
(a) Renewal coat of

metalling . 17 Kms 20

(b) Black topping 16 Kms 31

The remaining portion of the
between Kalimela and Pushuguda Wi
Manemkonda (28 KMs in length) is 8
kutcha road with. no cross drainag
work, In the next Five Year P
(1978—83) of the Dandakaranya
ject, it ig proposed to improve thi
road to link road standard.

(ili) Podis to Motu via Gorakhpall

This road comprises
viz. Podja to Gorakhpalli (19 I
and Gorakhpalli to Pushuguda (I
KMs), Beyond Pushuguda the roa

two stretche

Motu road. The road crosses the P
teru river near Gorakhpalli. B
these stretches are revenue roads
suitable only for fair weather t
Since both these roads are almost de
ends with very little through traffi
mainly because of the Potteru v
which is now perennial due to th
flow of waters from Balimela Hydr0
Electric Project, there is hardly an
traffic on these roads excepting f
connecting the local vilfages. [t
Project is doing only  skeleton mail
tenance works on these roads. It
proposed to take up improvement |
these roads during the current wor
ing season. !
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(iv) Kalimela to Podia (18 KMs):

This i8 a metalled road with pucca
cross drainage works and ig in fairly
good condition, It is proposed to re-
metal and black-top the road during
the next financia] year 1979-80,
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Polioy of Fiooq Ovntrel as published
in Bhagirath

3876. SHRI BIRENDRA PRASAD:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) what are the main features of
Nationaj Policy of Flood Control;

(b) whether the articles regarding
the policy of Flood Control as pub-
lished in the Bhagirath are accept-
able;

¢c) whether there were differences
of approach, regarding controlling
floods by the Centre and some Nor-
thern Indian States; and

(d) what ig the role played by
Central Water Commission jn Water
Management—with reference to eri-
tiéism of Central Water Commission
by Haryana, Punjab, West Bengal and
Delhi for in-affective measureg taken
by the Centre as per statements pub-
lished in the Bhagirath Journal; and
whether Government of India accepts
those allegations, if not, the reasons
therefor?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) to (d). In
1954 when the national flood control
programme was launched it wag deci-
ded to undertake the flood control
programme in 3 phases—immediate,
short-term and long-term. The im-
mediate phase was proposed to be
mainly devoted to investigation and
collection of data; and the second
phase for formulation of flood control
measures and construction of embank-
ments. channel improvements, raising
of villages and protection of towns.
The Jong-term phase envisaged cons-
truction of further works including

" storage reservoirs, etc., so as to stab-

lize the benefits of the works carried
out earlier,

Since tnen, considerable experience
has been gained in Planning, imple~
mentation, ang performance of ﬂoqd
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control measures, Technology hag also
advanced not only in India but also
in foreign countries, Taking this into
account the Government of India have
constituted the Rashtriya Barh Ayog
to review performance of the works
carried out so far and to lay down
policies for the future programme to
be adopted, and also to evolve a com-
prehensive approach to the problem
of floods in the country keeping in
view the need for optimum and multi-
purpose utilisation of water resources,
as also the role of s0il conservation
und afforestation in flood control. The
Ayog is expected to give its report by
the end of 1979,

In the journa] referred to, there does
not appear to be any difference in the
basic approach to the flood control
from that indicated above.

The Central Water Commission, as
constituted, performg an advisory role
in the formulation and implementa-
tion of water resources management
including flood control and provides
specialised technical advice on specific
requests from the State Governments.
The Central Water Commission also
Serves as a consultant to the Planning
Commissions in the technical scrutiny
of water resources and flood control
projects submitted by the State Gov-
ernments for sanction, and ensures
that the schemeg as formulated, con-
form to technically acceptable stan-
dards and inter-State and inter-
national requirements,

Amsistance by Centre to major cities/
towna for Beautlfication etc,

3877. SHRIMATI PARVATI DEVI:
Will the Minister of WORKS - AND
HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether it is a fact that Gov-
ernment provide fnancial assistance
{0 major towns and cities for the im-
-provement of hygiene and besutifica-
tion;

‘DECEMBER 18, 1878 -
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(b). the number arid names of the
cities that have been s0 provided
with assistance;

(c) the criterian therefor;

{d) whether Government propose
to enlarge the number of these cities
and raise the amount of financial as-
sistance; and

(e) the detailg thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIKAN-
DAR BAKHT): (a) to (c). Urban
Development is 3 State subject. How-
ever, under the scheme for Integrated
Urban Development, the Centra] Gov-
ernment has provided financial assis-
tance for composite Urban Develop-
ment projects comprising components
of land acquisition and development
and related urban services like Water
Supply, Sewerage, Transportation etc.
Under the scheme, the following
cities have so far been given assis-
tance: —

1. Bhopal, 2 Indore, 3. Ludhiana,
4. Cochin, 5, Kanpur, 6, Allashabad,
7. Hyderabad, 8. Visakhapatnam, 9.
Haldia, 10. Ahmedabad, 11, Banga- -
lore, 12, Lucknow, 13. Asansol, 14.
Rauprur, 15, Jullunder 16. Barods,
17. Calcutta, 18, Bombay. 18. Madras,
20. Ujjaih, 21. Gwalior, 22, Jabnlpur.
23. Korba, 24. Amritsar, 25. Pune,
26. Nagpur, 27. Kolhapur, 28, Shola-
pur, 29, Coimbatore and 80. Madursi.

(d) and (e). Government has re-
cently reviewed the guidelines for the
Scheme and hag decided that all the
cities with a population of 50,000 and
above will be eligible for assistance un-
der the scheme, provided viable Integra
ted Urban projects see prepared and .
there is a well-equipped machinery to
implernent the. project, Government
has also decided that projects which
catered to the needs of the less privi-

" leged sectiong of the urban society

should get priority for fundinl ‘under
the scheme,
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Areas geweioged for Deep.Sea Fishing

3678, SHRI AHMED M. PATEL:
Will the Minister of AGRICULTURE
AND ' IRRIGATION be pleased to
state:

(a) the details of the wrea develop-
ed for deep sea fishing in Indian
ocean,

(b) whether there is any move to
Indianise fishing industry in Imdia;
and

(c) i¢ so, the broad outlines?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) The entire
Economic Zone extending upto 200 nau-
tical miles from the shore is available
for exclusive exploration by Indian.
Deep sea fishing can also be undertaken
in High Seas outside Economic Zone.

(b) No foreign company can con-
duct fishing in the Indian Economic
Zone except under licence or letter of
authority from Government of India.
The Government of India have all-
owed some joint ventureg and charter-
ing of foreign fisheries vessels by
Indian Companies in acocrdance with
the approved policy, Companies falling
within the purview of Foreign Ex-
change Regulation Act, and Mono-
polies and Restrictive Trade Practices
Act, are allowed to carry on business
in accordance with the provisions of
above-said Acts,

(c) Doeg not arise.

Plan from Indian Sugar Mills Amo-
“dslion to boost Sugar Industry

370 SHRI R. V. SWAMI-
NATHAN:
SHRI P. M. SAYEED:
SHRI M. V. CHANDRA-
SHEKNAR MURTHY:

:Wil] the Minister of AGRICULTURE
&:tb IRRIGATION be plea.lad to
state:

() whether Indian Sugar Mills
- Associstion has placed before the

Union Government 6 point plan to
baost Sugar Industry in the country;

(b) it g0, what are the details of
the points; and

(¢) whether Government have exa-
mined them?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) to (c). The Gov-
ernment has recveived a representation
from the Indian Sugar Mills Associa-
tion mentioning the following six
measures which would avert the crisis
which, according to them, is affecting
the sugar industry:-—

(i) Re-instatement of control of
monthly releases of sugar to impart
stability to the market;

(ii) Creation of buffer stock of &t
least 1 million tonnes by Govern-~
ment; .

(iii) Reduction in the rate of ex-
cise duty to 11 per cent ad valorem
to help stimulate internal consump-
tion of suger;

(iv) Appropriate relief to weaker
sections of the industry;

(v) Provision of adequate bank
credit through sanctioning clean
advances to the sugar units; and

(vi) withdrawal of restrictions
related to Storage and Licensing
with respect to the sugar dealers.

2. The meagures  (i)-(ii) relating to
monthly releases and buffer stock-
ing were considered by the Govern-
ment at the time of decontrol of sugar
itself and it was felt that in the initial
stages of the decontrol it would be
advisable to let the market forces to
Have their natural action in order to
achieve a reasonable market price. In
the light of the working of decontrol
these pointg are being continually
examined and a fresh decigion may be
taken, if found necessary, Ag regards
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reduction in excise duty rate, it may
be stated that the excise duty for
sugar hag already been reduced in
successive gtages and the internal
consumption has been stepped up
from 37.5 lakh tonnes to 45 lakh tonnes
and the months following decontrol
the internal consumption has been
ranging from 4.5 to 5.00 lakh tonnes.
The consumption in 1978-79 sugar
season is estimated to be at least 52
lakh tonnes. But further stimulation
of internal consumption by resorting
to the reduction of excise duty and
consequent fall in prices, while it may
be advantageous to the sugar factories,
would create serious problems to the
khandsari and gur industries which
are affected even at the present prices.
This point will be examined after a
few months after watching how the
khandsari and gur industry will fare
during this season. As regard relief
to the weaker units, it may be stated
that this point was examined in depth
at the time of decontro] itselt and it
was felt at that time that no differen-
tial help need be given to such units
as such an artificial protection would
inhibit the units from &rying to
modernise, expand and rehabilitate
themselves which again would in any
case be the only real solution in the
long run for the betterment of the
sugar industry. As regards bank
credit. the question of giving clean
cash credit of Rs. 25 lakhs and the
possibility of obtaining medium term
loans to the sugar units is already
under examination by the Govern-
ment. As regards restrictions on the
trade, the Government have already
liberalized the permissible stock limits
by traders by increasing them by 50
per cent over previous limits, and the
need for further liberalisation is
under examination. However, as re-
gards licensing of sugar dealers, it
may be stated that this my be neces-
sary at least in the interest of getting
adequate information regarding the
sugar transactions, However, at the
time of decontrol itself, the State
Government have been advised to
liberalise the issue of sugar dealers
licences.
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Demand for full sutomomy for.
Universities

3880. SHRI BHAGAT RAM: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether he is aware about the
demand for ful]l autonomy for Uni-
versities both in academic and admi-
nistrative sphere raised by the
National Convention of Teachers of
Central Universities which concluded
its two-day session at Banaras Hindu
University;

(b) what are the resolutions adopt-
ed by the Convention; and

(c) what is the reaction of the
Government thereto?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER): (a) and (b). Information has

been received about three declarations

prepared at the Centra] Unjversities
Teachers’ Association Meet, These re-
late to autonomous and democratic
functioning of various bodies of the
Universities, jmplementation of a
scheme combining the principle of
merit and teaching experience for pro-
viding next higher grade to teachers
and other benefits, besides provision of
various other facilities to teachers. No
resolution as such has been received by
Government,

(c) Government recognise the prin-
ciple of autonomous and democratic
functioning of various bodies of the
Univerjties. As regards other matters,
they lie within the purview of varjous
University authorities to consider and
implement,
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Deterioration in produstivity of
Exotic Wheat Seed

3883, SHRI K. MALLANNA: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(8) whether any deterioration has
been noticed in the productivity of
exotic wheat seeds like Kalyan
Sonora, Sonalika, Sharbati Sonora
ete. introduced in the late 60’s; and

(b) if so, whether Government hes
released the new generation of seeds
for rabi sowing; and i¢ so, the details
thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): A simi-~
lar question No, 947 was asked in the
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Rajya Sabha on 6-12-1878 by Shri F.
M. Khan. In the reply then given was
as follows:—

(a) It is a fact that some of the
wheat varieties released about 12
years ago like Kalyan Sona have
become susceptible to new races of
rust diseases thereby affecting their
potential productivity.

(b) To arrest this trend and to
ensure the security of the wheat
crop, several steps have been taken.
These include the release of new
varieties leading to variota] diver-
sification and development of multi-
lines of Kalyan Sona and Sonalika
which will help to reduce the build
up of new races. In addition, the
areas where the rust inoculum gets
built up early will be saturated with
resistant varieties.

The All Indja Wheat Workshop held
at Hyderabad in August, 1978 identifi-
ed 3 multi-lines varietieg namely
MLKS-11, KSMI-3 and KMIL-7406
which resemble Kalyan Sona in mor-
phological and economijc characters
but possess a high degree of resistance
to different races of rust. In addition,
the Workshop recommended the high-
yielding rust resistant varietie; HW-
135 and HP 1303 for the North Eastern
Plains Zones, HD 2236 and Lok-1 for
Central Zone and HW 517 for Penin-
sular Zone,

National Commission to study
Floog Control

3834. SHRI AMAR ROYPRADHAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state;

(a) whether Government have con-~
stituted a Natirnal Commission to
study flood control; and

(b) if so, what are the terms of
references?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir.

DECEMBER 18, 1978
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(b) The terms of reference are:—

(1) To review the flood protec-
tion measureg undertaken since 1954
and to make an evaluation of the
benefits and effectiveness of the
measures undertaken so far with
special reference to embankments in
reducing the damage,

(2) To identify the areas where a
large number of Zamindari and/or
unuathorised embankments, bunds,
and spurs, etc, exist; to assess the
effect of such constructions on the
flood problem; ang suggest remedial
measures,

(3) To identify the areas where
construction of roads, highways,
railways etc. and other encroach-
ments into drains have aggravated
flood problems and to suggest mea-
sures for improvements including
legislative action, it any.

(4) To gnalyse the damage caused
by floods in recent years and to
identify areas requiring immn.ediate
flood protection measures,

(5) To evolve a comprehensive
approach to the problem of floods
in the country keeping in view the
need for optimum and multi-
purpose utilisation of water re-=
sources as also the role of sofl con«
servation and afforestation in flood
control,

(6) To make an analysis of the
cost and benefits of flood protection
measures.

(7) To guggest criteria for taking
up flood protection measures and
;neans of mobilising resources there-
or,

(8) To recommeng proper land-
use in the flood plains with g view
to minimise damage and to ensure
overall increase in agﬂcultural pro-
duction,

(9) To examine the exlstlng ar-
rangements for maijntcnafies of
flood protection works and recori- *
mend measures for impraving the
same,
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control to include flood forecasting Development of Chilka Lake, Orissa
and warning, flood fighting, formula-

tion. and implementation of flood pro- 3886, SHRI SIVAJI PATNAIK; will
tection measures. the Minister of AGRICULTURE AND

IRRIGATION be pleased to state:
(11) To examine the present pro-

cedure of assessing floog damage

het vernment has
and suggest improvements, (a) whether the Go

received any proposal from the Go-
vernment of Orissa for development

(12) To examine any cther mat- of Chilka Lake in Orissa;
ter relateq to floods ang flood con-

trol and make suitable recommen- (b) if so, nature of those proposals;

dations, and
(c) the steps Government has ta-
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o . THE MINISTER OF AGRICUL-
o fog TURE AND IRRIGATION (SHRI
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Giving up of Pool System of allotment
of Government Accommodation

3887. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleasea to
state:

(a) whether Government are consi-
dering to do away with the present
pool system for allotment of Govern-
ment accommodation to the Central
Government Employees and to bring
at par all Central Government Em-
ployees for allotment purpose; and

(b) if so, what are the facts there-
of and if not the reasons for the
same?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). The matter
regarding feasibility of merger of
pools of residential gccommadstion ad-
ministered by several Government
departments into one common poo] is
under consideration,

Seminay on Potato

3888, SHRI NARENDRA SINGH:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether an International Semi-
nar on Potato was held recently at
Jullundur, Punjab;

(b) if so, whether the Semi-
nar has suggested for cooperation
amongst the Asian countries for in-
creased production of Potato;

(c) if so, detail of the discussion
therein; and

(d) reaction of the Government
thereon?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir. An International Seminar

DECEMBER 18, 1978
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on ‘Approaches Towards Increasing
the Potato Production in Developing
Countries’ was held from 20—23 Nov-

ember, 1978 at Central Potato Research
Station, Jullundur.
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(\b) Yes, Sir. A strong need for
greater cooperation among the Asian
Countries on Potato Research &nd
Development was emphasised,

(¢) The recommendations that em-
erged from the deliberations of the
Seminar, suggesting cooperation atnong
Asian countries are laid on the Table
of the House.

(d) Recommendations of the Inter-
national Seminar on ‘Approaches To-
wards Increasing the Potato Produc-
tion in Developing Countries’ are
under consideration of the Govern-
ment,

The Recommendations that emerged
from the deliberations of the Seminar,
suggesting cooperation among Asian
countries are as under:—

(i) “Considering the special tech-
nological, storage and utilization
problems of potato for the tropics
ang the sub-tropics, it iz recom-
mendeq that an Asian potato Asso-
cjation on the lines of European
and American Potato Associations
be formed for promoting Potato
Research anq developmental activi-
ties in the developing countries”

(ii) A meaningful cooperation gnd
collaboration among the Asian
nations angd other deveivping coun-
tries on national and regional basis
be encouraged and expanded. For
this purpose, the exchange of mate-
rial and technology and the pro-
gramme for evaluation of varieties
suitable for each region, be worked
out, The exchange of material
should be so programmeq go as to
avoid calculated risk of introduc-
tion of pests and diseases. At the
same time, it should not hamper
exchange of germplasm between the
devevloping countries,
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(iii) The technology developed so
far to increase the production in

. different nations may be tested for
utilisation in various other countries.
India and Japen could take a lead
in this matter since they have made
sufficient progress in potato research
angd development,

(iv) A regular flow of quality seed
from the seed producing countries
of the developing regions suited to
short photoperiods and chort-grow-
ing seasons in tropics and sub.
tropics may be ensured.

Application from Maharashtra
Teachers’ Association for Adult
Education Agency

3889, SHRI BALASAHEB VIKHE
PATIL: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased io state:

(a) whether Government have re-
ceived any application from the Maha.
rashtra Teachers’ Association for the
adult education on agency basis; and

(b) if so, what is the reaction of
the Central Government in this be-
half?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEV; BARAKA-
TAKD: (a) No, Sir.

(b) Does not arise,

Prometion quota of Graduate SuPer-
visors in Ganga Basin Water
Resources Organisation

3890. SHR] SUKHENDRA SINGH:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleaseg to
state;

(a) what is the promotion quota of
Graduate Supervisors to the post of
Assistant Engineers in. Ganga Basin
Water Resources Organisation (GB-
WRO) which has been merged with
Central Water Commission;

(b) whether it is a fact that pre-
viously the promotion quota for
Graduate Supervisors was 66 per cent
and for Diploma Supervisors 33 per
cent, which has not been gcrapped;

(c) if yes, what wag the basis for
scrapping this;

(d) how many graduate Supervisors
of GBWRO have so far been promoted
as Assistant Engineer; if none, the
reasons therefor; and

(e) what steps are taken to offer
early avenues for promotion of Gra-~
duate Supervision in GBWRO in view
of their higher qualification i.e.
Degree?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (s)
With the merger of the posts of
Supervisors and other technical posts
in the Ganga Basin Water Resources
Organisation with the appropriate
cadre of the Centra] Water Commis-
sion, there is now no quota fixed for
Supervisors holding graduate degrees
and those holding diplomas for pur-
poses of promotion to the next higher
posts,

(b) No, Sir, Before the merger of
the posts in GBWRO with ihe cadre
of the Central Water Cummissicn, the
next higher post of Assistunt Engineer
in GBWRO was filled 33-1/3 per cent
by promotion from the Supervisors’
cadre and 66-2/3 per cent by direct
recruitment, There were no quotas
for graduate ang diploma holder
Supervisors and graduate Supervi-
But the qualifying survice for pramo-
tion wag different for diploma holder
Supervisors and graduate Supervi-
sors, namely, 7 years for diploma
holder Supervisors and 3 years for
Graduates.

(c) The recruitment rules for the
post of Ektra Assistant Director/
Assistant Engineer in the Central
Water Commission will apply to Off-
cers of GBWRO after the merger of
the technical cadres. According to
these rules, posts of RAD/AE are filled
cent per cent by promotion ¢ Officers
holding posts of Design Assistant,
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Supervisor and  Head-Draftsman.
Thege rules, however do not provide
for quotas gs between Supvervisors
with Graduate degrees and those with
diplomas for purpose of promotion to
next higher post but these do provide
for different qfialifying service for
promotion in respect of degree holder
Supervisors and dipluma holder
Supervisors, i.e, graduate engineers
with 3 years’ service are eligible for
promotion, and diploma holderg with
7 years are eligible for promotion to
the posts of Extra Assisiant Director/
Assistant Engineer,

(d) No graduate Supervisor of
Ganga Basin Water Resources Orga-
nisation has so far been promoteq as
Agsistant Engineer as none wag senior
enough to be promoted.

(e) The graduate Supervisors have
to put in only three years’ quali-
fying service, before they can be con-
sidered for promotion az Extra Assis-
tant  Director/Assistant  Engineer,
while the diploma holders have to put
in 7 years’ service beforc they arve
deesmeq eligible for promotion. Thug
graduate engineers enjoy shorter wait-
ing period for eligibility for promtion.

I1CS. SR, Research on Scheduled
Tribes of Himachal Pradesh

3891. SHRI RANJIT SINGH: Wwill
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether the Indian Council of
Socjal Science Research, New Delhi
hag done anythong by way of research
on the Scheduled Tribes of Himachal
Pradesh;

(b) whether it is a fact that a Re-
gsearch Project was promised in the
year 1975 in Himachal Pradesh;

(c) whether the project referred to
above wag completed by an Hony.
Director who wag assigned this work;
and

(d) it so, when the required funds
are expecteq to be sanctioneg for the
said project?

DECEMBER 18, 1978 |
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-.
DER): (a) to (d). The I.C.S.5.R.
ordinarily does not do any research
on its own. The Council, however,
gives grants to scholars or institutions
for carrying out specific research pro-
jects.

In 1978-74, a research project on
“Social and Connected Aspects of the
Life of Scheduled Tribes of Himachal
Pradesh” was sanctioned by the
I.CS.SR. to Shri Thakur Sen Negi
of Parvatiya Adamjati Sewak Sangh,
Himachal Pradesh. The study was to
be done in three phases and a grant
of Rs. 14,000 was sanctioned for the
first phase. The grant for the second
phase wag to be sanctioned only on
satisfactory completion of the first
phase.

The report of the first phase was
received in October, 1974 and was
published by Shri Negi himself in
1976 under the title “Scheduled Tribes
of Himachal Pradesh- A Profile.”
ILCS.S.R. decided not to give sup-
port for the second phase,

News Jtem entitled Calcutta Library
Victim of Central Bureaucracy

3892, SHRI C. K. CHANDRAPPAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government's attention
has been drawn to the news item ap-
pearing in “Hindustan Times” dated
6th November, 1978 captioning “Cal-
cutta Library Victim of Central
Bureaucracy”; and

(b) if so, the details and Govern-
ment’s reaction thereto?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHAU-
DER): (a) Yes, Sir,

(b) The newly created Bureau oil
Literature and Librarieg is purely an
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internal administrative arrangement
in this Ministry for looking after the
work of Libraries. The Libraries
themselves make their own purchase
of books ang the Bureau is not in-
volved in this process,

Higher Licence Fee charged from the
Non-P. & T, Employees form Type U1
Quarters in Sarojini Nagar, New Delbi

3893. SHRI C. N. VISVANATHAN:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pizaseg to state:

(a) whether higher rate of licence
fee is being charged by the Directorate
of Estate in respect of Type-II Quar-
ters at Sarojini Nagar, New Delhi,
allocateq to non-P & T emyployees in
exchange of quarters with Posts &
Telegraphs Pool as compaved to the
quarters of the sgame type in the same
locality allotted to the P & T em-
ployees by the Indian Posts & Tele-
graphs Department; ang

(b) it so, what are the reasung for
this anomaly and what action Govern-
ment propose to take to remove it?

THE MINISTER OF WORKS AND
HOUSING AND SUFPLY AND RE-
HABILITATION (SHh1 SIKANDAR
BAKHT): (a) anq (b). For quarters
in Sarojini Nagar, which were in the
P. & T, pool, were recently transferred
to the Directorate of Estates. Licence
fee for these quarters is }eing recover-
ed at present at 5 provisional rate
pending getermination ot the correct
rate; necessary adjustment will be
made thereafter,

Output of Potato ang Onion

3884, SHRI D. D, DESAT: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleas:g %o state:

(ay whethey there Is scheme to
increase domestic outp, £ potatoes
and-onlons of make use of the expand-
ing opportunity for their export; and

(b) if so, details thereof?

THE MINISTER OF AGRICUL.
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
(i) POTATO; There is no Centrally
Sponsored Scheme for increasing the
domestic output of potato However,
the motivational campaigns for in-
creasing potato production are launch-
ed by the Department of Agriculture
and as a result, the country is now
witnessing a revolution in production
of potato which is eviden: from the
area and production table given be-
low:

Year Area Produe-

- tion

(lakh (lakh

hectare)  tonpes)
97374 - - . 543 48-61
97475 . . 587 6a-a5
197596 . . . 622 7306
976-77 . . . 6'19 190
1977-78 . . . 6:64 8153

e et —

(ii) ONION: No, Sir. There is no
Centrally Sponsored Scheme for in-
creasing the domestic output of
Onion. In some of the Onion growing
States Department of Agriculture/
Horticulture, however, distribute googq
quality seeq and advise the farmers
on the cultivation techniques of the
erop through their normal extensicn
agencies,

(b) (i) POTATO: Question does
not arise,

(ii) ONION: Question does not
arise,
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News Item Entitled “Ghana Envoy
Demand Withdrawal of Text Books”

3895. SHRI SAUGATA ROY:

SHRI MADHAVRAQO
SCINDIA:

Will the Minister of EDUCATIOx,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether his attention has been
drawn to a report in Times of Indig,
dated 26th November, 10878 stating
‘Ghana envoy demands withdrawal of
text book’; and

(b) if so, his reaction thereto?

THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHAUN-
DER): (a) Yes, Sir,

(b) According to the information
turnisheq by the University of Delhi,
the book referred to in the newg item
has not been prescribed by any of the
Board of Studies in the University.
The question of its withdrawal does
not, therefore, arise. The authors of
the book have also expressed their
regrets to the Chairman, African
Students’ Association.

Proposal for Barrage across Godavari
River at Polavaram

. ey

3896, SHRI K. SURYANARAYANA:

SHR1 G. MALLIKARJUNA
RAO:

Will the Minister of AGRICUL-
TURE AND . IRRIGATION be pleased
to state:

(a) whether Government of Andhra
Pradesh has proposed to construct an
ancient barrage across Godavari River
at Polavaram in West Godavari and
referred the same to the Covernment
of India for their approval; and

(b) if 80, the action taken thereon?

DECEMBER 18, 1978
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THE MINISTER OF AGRICUL.
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The report of Polavaram Project has
not as yet been receiveq in the Central
Water Commission. The Government
of Andhra Pradesh have, however, in-
timateq that the report iz being gent
by them,

(b) Doeg not arise,

Development of Physical Education
and Sports

3897. SHRI F. P. GAEKWAD: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state;

(a) whether it is 2 fact that the
Government are actively pursuing the
idea of formulating a comprehensive
National Policy for development of
physical education and sport;

(b) whether it is a fact that 5 Sub-
Committee has been appointeq to look
into the matter;

(¢) whether the Sub-Committee has
submitteq its report and if go, whether
decision has been taken by Govern-
ment on it: and

(d) if not, reasons for the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI
MATI RENUKA DEVI BARAKA-
TAKI): (a) and (b), The question of
formulation of National Sports Palicy
has been referred to the A1l India
Council of Sports for advice and the
Council has get up a sub-comrittee
for the purpose,

(c) and (d). The sub-committee of
the AICS has already issued a ques-
tionnaire on the subject and hag held
6 gittings to consider the matter. The
sub-committee is expected to submit
its report to the AICS shortly, Gov-
ernment decision on Sports Policy wili
be taken after the recommendations
of the AICS are available, )
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Non-Lifting of Paddy and Wheat at
Moga, Punjab

3900. PANDIT D. N. TIWARY: will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether it is a fact that large
quantity of paddy and wheat lying un-
sold in Moga, Punjab and the Food
Corporation of India are not arranging
to lift them; and

(b) if so, the reasons for apathy of
the Fooyq Corporation of India?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) No, Sir,

(b) Question does not arise. Necos-
sary arrangements have been made by
the Food Corporation of India to lift
maximum quantity of foodgrains im-
mediately after purchase,

wwey & fueere & frg Qe frelf Wy
L]
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Overfloy of Water from Jangipur
Feedey Canal of Farakka Barrage Pro-

Ject

3902. SHRI TRIDIB CHAUDHURI:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the atiention of the
Government has been drawn to the
submersion of thousands of acres of
agricultura] land by the overflow of
water from the Jangipur Feeder Canal
of the Farakka Barrage Project and
through breaches in the Canal bund
in the Jangipur Sub-division of Mur-
shidabad District in West Bengal; and

(b) whether the Government has
under their consideration any scheme
for draining out this water and the
reclamation of the submerged land?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). Reference has been made
during recent discussions by the re-
presentatives of West Bengal Gov-
ernment about the problem of inun-
dation of large areas to the left of
the Farakka Feeder Canal during the
last monsoon season. However, this
inundation took place because there
are a number of gaps in the afflux
bund of Jangipur Barrage, and was
not caused by any breaches in the
bund. The gaps could not be com-
pleted on account of difficulties faced
by West Bengal Government in ac-
quiring homesteag lands. The work
of closing the gaps in the bund would
be taken up as soon as the land is
acquired and made available by West
Bengal Government for this purpose.
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News-Item entitled “CARE thrives on
50 lakh biscult scandal”

3903. SHRI RAJKESHAR SINGH:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether his attention has been
drawn t, news-item entitied “CARE
thrives on 50 lakh biscuit scandal”
published in the Blitz dated the 30th
September, 1978; and

(b) if so, the reaction of Govern-
ment thereto and steps tuken to in-
earth the scandal?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
{DR. PRATAP CHANDRA CHUN-
DER): (a) VYes, Sir.

(b) According to information re-
ceived from the Madhya Pradesh Gov-
ernment, there is no scandal as such.
Biscuits were manufactured with
ARE's contribution of balahar and
salad oi] and Madhya Pradesh Gov-
ernment bearing the cost on khand-
sari and processing charges, for mid-
day-meals programme.

Allotment of Plots/Flats to MPy by
DDA.

3904, SHRI DHIRENDRA NATH
BASU: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
RLHABILITATION be pleaseq to
state:

(a) the number of plots/flats allot-
ted by DDA to Members of Parliament
in Delhi and New Delhi during the
last two years;

(b) whether it is a fact that many
of the applicants have been refused
allotment in spite of assuranceg for
allotment;

(c) what is the method adopted for
such allotment;

(d) i whether DDA are considering
to ndect some more &ites and flate for
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the Members of Parliament and if so,
aow many flats can be offered for sale
and at what cost; and

(e) whether the DDA is consider-
ing to start registration for flats/plots
tor general public; if so, when?

THE MINISTER OF WORKS AND
HQUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No plot has been al-
lotted, while 15 flats were allotted dur-
ing these years.

(b) No, Sir. However, the DDA
has reported that 4 MPs were affect-
cd whepn 132 flats initially released,
were withdrawn for ailotment to the
Directorate of Estates. These MPs
have been offered flats in the lot of
512 flats which were allotted in
Rajouri Garden, 2 MPs have sg¢ far
accepted the offer.

(¢c) 24 per cent of the plots Je-
veloped in a New Residential Scheme
are reserved for allotment to MDPs.
The allotment is made adseriatum on
w.1o basts of seniority list drawn by
..us Ministry.

3 per cent of flats in each Housing
Scheme of the DDA are reserved .or
allotment to MPs, Members of Metro-
politan Council, Members of Munici-
pa] Corporation of Delhi and non-offi-
cial Members of NDMC and Delhi
Cantonment Board. The Members are
required to deposit Rs. 1500 for MIG
and Rs, 750 for LIG alongwith their
applications.

(d) Applications have already been
invited for allotment of 126 MIG flats
and 142 flats LIG. The allotment of
these flats is expected to be finalised
by the end of December, 1978. The
cost of these flats are estimated as
under;

MIG — Rs. 55,100—Rs. 70,700
LIG — Rs. 33,200-—Rs. 36,100

In addition, 3700 flats are expected to
be offered for allotment by March,
1979, Since these flats are still under
construction it is not possible to indi-

cate their cost of construction at this
stage.

(e) Plots: There is no scheme at
present,

Flats: Scheme for registration under
Self Financing Housing hag already
been opened on 27.11.78 and will re-
main open upto 30.12.78. The DDA
is already having about 21,000 people
waiting for allotment of houses. After
this list is substantially cleared, the
question of opening a fresh registra-
tion scheme will be considered,

Milk Supply in Gole Market Area,
New Delhi

3905. SHR] L. L. KAPOOR: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether in certain preferred
colonieg Milk Supply of DMS is un-
limited and can be availed of during
specified hours to any extent without
any tokens;

(b) whether in areas like Gole
Market particularly in Depot No. 252,
milk remains in short supply and is
not available to all the token holders;

(c) whether it is also a fact that
D:pot No. 252 stops working after
6.20 hrs. although officially  declared
distribution hours are beteen 6.00
to 7.30 hrs. ang the token holders
have to go back without milk if they
reach the depot after 6.30 hrs. but be-
fore 7.00 hrs; and

(d) whether there is any proposal
to streamline the distribution of milk
in the existing Depots by making ade-
quate milk available to people before
launching operation “unlimited” in
selected areas?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Recently, Delhi Milk Scheme has
started selling milk without toknes
in certain areas. These areas are be-
ing increased gradually, and it is the
ultimate aim of the Delhi Milk Scheme
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to sell milk to public without tokens
throughout the city.

(b) No Sir.

(¢) The present sales-hours of all
the milk depots are as below:—

Morning shift: 6 AM. to 7.30 A M.
Evening shift: 4 P.M. to 5.00 P.M.

Normally, the sales from the milk
depots to the token holders are over
within a period of one hour. However,
as and when any specific complaint
about the non-supply of milk to the
token holders is received, the same
is looked into and suitable action
taken.

(d) As indicated against (a) above,
it is the ultimate aim of the Delhi
Milk Scheme to start sale of milk for
distribution to public without tokens
throughout the city. The entire area
of New Delhi is likely to be covered
during the next 2 or 3 months,

Indo Czechoslovakia Cultural Agree-
ment

3906. SHRI D, AMAT: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be plea-
sed to state:

(a) whether it is a fact that Indo-
Czechoslovakia cultural agreement has
been signed in November, 1978; and

.

(b) if s0, what are the main features
of the agreement?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). On the basis
of an Agreement on Cultural Co-
operation concluded between the two
countries in 1859, the ninth Indo-
Czechoslovak Cultural Exchange Pro-
gramme for the period from April 1,
1878 to December 81, 1980 hes been
signed in New Delhi in November, 1978.

DECEMBER 18, 1978
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The main features of this Cultural
Exchange Programme are:

(i) cooperation in the ds of
science and education thréugh ex-
change of academicians, scientific
publications, periodicals, text books,
etc., organisation of joint seminars
and providing scholarships on reci-
procal basis for post.graduate study
and research; -

(ii) exchange of experts/artists,
and of exhibitions, publications and
other information materials in the
fields of art and culture;

(iii) participation in international
film festivals to be held in each
country, exchange of radio and tele-
vision programmes, cooperation bet-
ween radio and television organisa-
tions, etc; and

(iv) cooperation in the exchange
of sports tcams and coaches, and
films and literature on sports and
physical education.

Reduction in margin money for sugar
industry to secure bank loans

3907, SHRI O. V, ALAGESAN: Will
t1e Minister of AGRICLTURE AND
ARIGATION be pleased to state:

(a) whether Government are con-
sidering to reduce margin money from
the present 15 per cent to 5 per cent
for the sugar industry to secure bank
loans for helping them to huge sugar-
cane arrears; and

(b) if so, the decision taken in the
matter?

THE MINISTER QF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATON (SHRI BHANU PRA-
TAP SINGH): (a) and (b). The
question of reduction in the margin
to be kept by the sugar industry, on
the pledge loan on sugar, was consi-
dered by the Government. But it was
decided that in view of the package
to liberalize the availability and terms
of credit to the sugar industry, this
aspect wag not pursued. -
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Sugarcane

3909. SHRIMAT! PARVATHI KRI-
SHNAN: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) what is the estimated State-wise
arrears of sugarcane as on June 30th
and Qctober 31st, 1978;

(b) whether it is a fact that even
though a large quantity of sugar stocks
has been depleted between July and
October cane arrears stayed at almost
the same level as on June 30th; and

(c) if so, what action Government
propose to take to force the sugar
mill owners to clear the arrears?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Two Statements I
and II are laid on the Table of the
House. [Placed in Library. See No.
LT-3092/23].

(b) No, Sir. The cane arrears have
come down by Rs. 38 crores in this
period.

(c) The Government is making all
efforts to ensure that the remaining
amount is paid to the cane growers
without undue delay. As part of the
efforts State Governments have been
asked to take up a time bound pro-
gramme. The Sugar Undertakings
(Taking Over of Management) Ordi-
nance, 1978 has also been promulgated

‘which provides for the temporary tak-

ing over of the management of sugar
undertakings which continue to main-
tain cane dues above a particular limit,
The Sugarcane (Control) Order, 1366
has also been amended for payment
of interest of 15 per cent on overdue
instalment of can prices.

. Steps have also been taken to clear
the arrears of cane dues in U.P.. by
the Central Government sanctioning

‘a loan of Rs. 20/. crores to the State

Government. . .
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Capacity of M/s. Oadbury LWl for
mannfscturing Malted Milkfoods

3910. SHRI G. M. BANATWALLA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) what is the licensed annual pro-
duction capacity of M/s. Cadbury (I)
Ltd. for manufacturing Malted milk-
foods;

(b) whether Government have re-
ceived reports that the said firm have
been manufacturing Malted milkfoods
to the extent of 3,700 M/tons per an-
num which is nearly 4 times than
their licenced annual production capa-
eity; and

(¢) what action Government have
taken against this company for vio-
Intion of the provisions of the Indus-
tries (Development and Regulstion)
Act, 1951 and if so, the details thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
1,008 tonnes.

(b) Yes, Sir.

(c) The Company was asked to
showcause why action should not be
taken for violation of the provisions
of the Industries (Development and
Regulation) Act, 1951. The Com-
pany’s reply to the showcauge which
was received on 30th November, 1978
is under examination.

Appointment of Liaison Officers in

the Ministry of Works and Housing

mmmuwm
and Scheduleg Tribes

3911. SHR] B. C. KAMBLE. Will
the Minister of WORKS AND ‘HOUS.
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) how many Lixison Officers are
appointed in each of the departments
in his Ministry, relating to represents-
tion in serviees for the Scheduled
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Castes and Scheduled Tribes as per
Government Brochure, Chapter 18, and
since when each of them was appoint-
ed and the status of each of them;

(b) what are the reports of each of
these Liaison Officerg under Para 15.4
of the said Brochure during the last
three years, submitted to the Secre-
tary/Additional Secretary etc. and
what action wag directed by the latter
and whether said action as directed
was taken and with what result; and

(c) will the Government lay on the
Table of the House the copies of the
said reports, directions and the action
taken as per (b) above; If not, why
not?

THE MINISTER OF WORKS AND
HOUSING AND SUFPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) One. The Deputy Se-
cretary (Administration) is acting as
Liaison Officer. The present Deputy
Secretary took charge on 16th August,
1878 (F. N.).

(b) No report was submitteqd to the
Secretary/Additional Secretary as no
case of negligence or lapse in the
matter of reservation and other orders
relating to Scheduled Castes and Sche-
duled Tribes came to light.

(c) The question does not arise in
view of the position explained in part
(b) above.

Representation from the Refugees of
Sahagpur Camp

8912, SHRIMATI AHILYA P. RAN-
GNEKAR: Will the Mipister of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to state:

(a) whether the Minister has rece-
ived representation from refuges in-
mate; of Sahagpur Camp requesting
their resettlement in  Bhommgath,
Maharashtra as agriculturigis; and

(b) if s0, the steps taken so far im
this: matter? :
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state:

(a) whether Government are going
'!vemnﬂmcilluﬁatmeelorth
2nd and 3rd stages of construction of
the Kovalam and Vizinjam fishing
mhmh-
)mtordeh!mnm

(c) what are the details of the above
tiwee fishing harbours submitted to
the Cntul Government and what
steps the State Government has to
take to get complete clearance frem
the Central Government for the above

three projects?

THE MINISTER OF AGRICUL~
TURE AND TRRIGATION (BHRI
SURJIT SINGH BARNALA): (&)
Full assistance is given for develop-
mént of harbours for 8 major items
i the ‘project is found viable, Re-
wised project on expansion of Xove-
Jm-Vidnfiim harbour is still awsited
srorr the State Goveriiient,

DECEMBER 18, 1978
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(b) Revised project on Neendkarw
has been received from the Govern-
ment of Kerala on 6th December, 1978,
ang is under examination.

(c) Kovalam.Vizinjam project pro-
vided for introduction of 50 deep sta
fishing vessels and 210 small boats,
construction of wharf, slipway and
other ancillary facilities with an out-
lay of Rs. 280 lakhs and Rs. 720 lakhs
in the 2nd ang 3rd stages respec-
tively. As the project was income
plete in several respects, the State
Government was advised to revise the
same. The revised project is still avail-
ed. The project on Neendkara pro-
vides for construction of whart,
dredging and other ancillary facilities
for the operation of 1480 mechanised
fishing vessels with an outlay of
Rs. 250 lakhs.

Credit for Agricultural Implements to
Farmers throagh Gram Sewaks -

8917, SHRI DAYA RAM SHAKYA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether credits for agricultural
implements viz. tractors, tube-wells,

benefit;

(b) whether farmers dimnot b
creflit difect from the Béhk rnanige-
méng oven it they ase taldhj it aguiist
their land ang properfy; and

{c) it the answer to the above peris
is in the afirmative, the steps. taken
by Government to remove the
larities being committed in this

gard? S

Ey
mmxsmorsmmnrm
mmmormnmmm
IRRIGATION (summmv
TAP SINGH): (a) to (¢). “Thi
mal ‘Bardking rulés and’ proohdt

i
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nét provide for disbursement of sgri-
cultural credit to the farmers through
Gram Sewaks., Under the Schemes
sanctioned by the Agricultural Re-
fitance anq Development Corporation
in favour of the Land Development
Banks and Commercial Banks, farm-
ers generally get loans directly from
the financing institutions for construc-
tion of wells, tube-wells, tractors etc.
on the basis of acceptable security in-
cluding mortgage of land. Only in
the case of loans for pumpsets the
banks make payments direct to the
dealers of pumpsets to avoid misutili-
sation of loang by the farmers. Gram
Sewaks are not entrusted with the
direct disbursement of credit to the
farme:rs though their services may
be utilised in collection of loan appli-
cations from the farmers for conside-
ration by the Land Development
Banks and other financing institutions.

Co-oprative Credit through Central
Institutions

3918, SHRI S. R. REDDY: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleaseg to state:

(a) whether it iz = fact that
National Cooperative Union of India
has presented to the Government an
expert ‘Commitiee's report suggesting
establishment of National Coeopera-
tive Development Bank which will
supplying funds to State Co-operative
Banks;

(b) Whether Qovernment redlise
that ‘routing of co-operative credit
through Central  institutions lke
Land Development Bank ‘and Agricul-
tutal Refinance and Development
Corporation often createq difficulties
in disbursement and realisation of
loans; end

(c) if so, the reaction of Reserve
Banke' of Tndia as well as Government
ing_hhmud?

"THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND

IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) No, Sir.
(b) and (c). The Land Develop-

ment Banks like the State Coopera-
tive Banks are glso cooperative credft
institutions. They provide long term
credit for investment purposes t, the
agriculturists while the State Coope=
rative Banks provide short and me-
dium term credit. The Agricultural
Reflnance and Development Corpow.
ration is a refinancing institution thas
provides refinance to all its member
institutions including cooperatives.
When the cooperative credit institu=
tions develop on principles of self-
reliance, their dependance on higher
financing institutions would be less.
It the cooperative principles and pro-
per management practices are follow~
ed and loans are advanced after due
assessment and supervised adequately,
disbursement and realisation of loans
by the cooperatives will not create
difficulties.

Survey 'of Surface Antiguities

3919. SHRI S, R. DAMANI: wil}
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state:

(a) ‘whéther Government have cone
ductey any country-wise survey of
surface antiguities;

(b) it so, when the beginning was
made and the outcome of {he gurvey;

{c)-the progress. #o far made and the
details of the antiquities of greet im-
pertance having a bearing on India's
cultural and historical heritege found;

(d) whether any write-up ull;rdiu
these antiquities is publisheg by the
Archeeological Survey of India htlin-
formation :of general public; if so, the
details thereof; .and

(#) " how long it-would take to com=
plete this survey and totdl expenditure
incurreq thereon so far and estimdted
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expenditure likely to be incurred
during the remaining part of the pe-
riod stipulated for thig survey?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUNDER)
(a) to (e). The survey of anti-
quarian remaing is being conducted on
country-wide basis since 1956-57.
From the current financial year, how-
ever the project of village to village
survey has becn more intensive with

e active collaboration of fourteen
universities, The areas so far covered
are given in the statement laid on the
Table of the House. [Placed in Lib-
rary. See No. 1,T-3094/78]. So far
4692 sites were found to contain anti-
quarian remains. The archaeclogical
potentialities of the impuortant sites are
published in the respective issues of
Indian Archaeology—A Review in
view of the magnitude of the Project
and the nature of the work, it is not
feasible at this stage to fix any target
date for its completion.

Membership of Cogperative House
Bullding Society, Shahdara
©3920. SHRI CHATURBHUJ: Will
the Minlster of WORKS AND HOUS.
ING AND SUPPLY AND REHABILI-
TATION, be pleased to refer o the
apgwer given to Unstarred Question
No. 4756 dated the 26th July, 1977 re:
cancellation of Membership by Coope-
ritive House 'Building Society, Shah-

dara and state: j

“(a) whethet all persong who were en-
rolled- members of the house building
cdoperative “gocleties prior to 3rd
August, 1887 but were expelled by the
societies for whatever reasons, had
been served “sotices; and

“(b)=whbther thix had also been dons
i cask”of the unjustly expelled mem.
bers of the Ministry of Works, Housing
and. Supply Cooperative House Building
Sqciety; it not, the ressons therefor;
when the same would be done?

" 'DECEMBER 18, 1076
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. THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RRE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). Information
is being collected and will be laid om
the Table of the Sabha.

Permission for Export of Rice to
African Countries

3921, SHR! M. RAM GOPAL RED-
DY: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether Andhra Pradesh Gow-
ermment has requested the Centre to
allow the State to export rice to Afri-
can countries where there is a great
demand for Andhra rice; and

(b) if so, the decision of the Gov-
ment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Yes, Sir; the
Andhra Pradesh Government have ap-
proached the Centre for allowing the
State to export rice to some African
and South East Asian countries.

.(b) No decision in the matter has
been taken yet. :
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Aereage of Commercial Crops and
their Exports

3924, SHRI KUMARI ANANTHAN:
‘Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
-state:

(a) the acreage of plantation and the
‘total production of the commercial
«crops—Cashew, Groundnut and Tobace
-co during 1978-77 and 1977-78 in the
four Southern States, namely, Tamik
‘nadu, Andhra Pradesh, Kerala and
‘Karnatake;

(b) the export in tonnage of these
fcmvl .and the countries to which ex-
‘ported;
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(c) the foreign exchange earned
during 1976-77 and 1977-78; ard

(d) what steps have been taken for
ihe development of these crops?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The acreage of plantation and the
total production of the groundnut and
tobaceo during 1976-77 and 1977-78 in
the four southern States is given in
Statement-1. The area under Cashew-
nut during 1976-77 and 1877-78 is given
in Statement-II. The production sta-
tistics in respect of cashewnut are
not available.

(b) and (¢). The information is
given in Statement-ITL

(d) Cashew: The programme for in.
creasing the production of cashew are
being implemented both in the State
Sector and Central Sector of the Plan.
In addition a new Centrally Sponsored
Scheme has been taken up from 1976-
77 for raising cashew in departmental
lands and private lands. The Kerala
Agricultural Development Project has
been taken up with the World Bank
assistance for implementation from
1977-78.

Groundnut: A Centrally Sponsored
Scheme on Oil seeds development has
been, implemented in different States.

The Government of India have also

sanctioned a Centrally Sponsored
Scheme for extension of oilseeds to
new irrigated areas mainly in respect
of groundnut in different States.

Tobacco: A comprehensive Central:
ly Sponsored Scheme of VFC tobacen
initiated during 1966-67 was continued
during the Fifth Plan. During 1978-
79 a fresh area of 12,200 hac. has bten
proposed to be taken up under the
Centrally Sponsored Scheme for ex-
gc:rtt::le types of Tobacuo in different

a .
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Statemaent—I
Ares in thousand hectares
Production in thousand tonnes
Groundnut Tobacco
1976-57 1977-78 1976-77 1977-78
States Area Produc-  Area Pro- Area  Pro- Area Pro
duction duction duction duction
Andhra Pradesh . 1051°3 5832 10660 q74°7 BB 4 i93°2 22103 199°0
Karnataka . . 8381 9666 g44'0 648:9 36- 2 27'2 440 29° ¥
Kerala . . 16° 6 175 26 7 280 on 1o o6 1t
Tamil Nadu . . 8g0r0 7850  g75'0 1110°5 19'0 271 210 31°2

Statement--11
Area under cashewnuts during 1976-77 and 1977-78

(Provisional)
(Thousand hectares)
States 197677 1977-78
A_ndhn Pradesh . 324 337
Karmataka . . 35 36
Kerals . . . 17 128
Tamil Nadu . 9a 94
Statement—II}
Exports of H.P.S. Groundauts and Cashew Kernels from India in 1976-77 and 1977-78
(April—February)
{Quantity : Tonnes)
. (Value: Rs. Crores)
Si. Iten 1976-77 1977-78 (Upto
No. ;cb. ’7;)
(Quantity)  (Value) (Quantity) (Valuc)
1 Groundnut l_{ernell HPS . . . . 1,202,806 50°40 691 10° ¢}
2 Croundnut Shelled HPS . . . 13,783 5485 100 008

9 Cashew Kernel Broken . . . . 12,045 22' 87 8,17 27° 92

4 Cashew Kernel Whole . . . . 38,620 83-61 30,275 117°82

5 +Tobacco . . . R . . 80,134 96- 63 75899 110762
(Provi-

sional)
i
"8,

‘Export of HPS groundnuts had been largely to U.K., Yugoslavia, Arab Republic of Yeman,
Netherland, Canada, Japan, U.S.S.R. and Bulgaria.

Bxport of Cashew had mainly been to U.S.A., U.8.5.R., Japan, Canails, Australia ad UK.

Export of Tobacco had mainly been to U.K., France, Bu'lgi’rih USSR, Irag, South Yemin
P. Republic, Yeman Arab Republic, Japan, Savalis, Netherlands and Bangladesh. . i
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. ment—I is lald on the Table of
House

‘selected irrigation projects.

commands in their States.

183 .. Written Answers
Area Programme and Command Area
Development Project in the State;

“(b) if so, when and where in 1978
and the amount provided therefor; and

(c) in how many States these pro-
jecls are working and where and what
.amounts have been provided thercfor?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
‘SURJIT SINGH BARNALA): (a)
The Government are not considering
starting of new Drought Prone-Area
Programme in the States.

The Command Arca Develooment
Programme covers the Commands of
The sel-
ection is based on proposals received
from th¢ State Governments in res-
pect of major and medium irrigation
Some pro-
posals for taking up new projec's
have been received from States of
Maharashtra, Andhra Pradesh and

Kerala. The proposals are under exa-
mination.

.(b) No new DPAP or CAD Pro-
gects have been aanct.:oned during
1978.

{e) Projects. under the Drought

Prone Areas Programme are working

4n 13 States. List of areas covered

under the programme given 1n State-
the
See No.
The State-wise, alloca-

[Placed in . Library.
‘LIT-3005/78).

“tion of Central assistance for . PAP.

Projects for the year 1978-79 is given
in Statement—I] is Jaid on.the Table
of the House. [Placed in Library. See
No. LT-3095/78].

C.A.D. Projects are located in 16
"States and the total number of Pro-
jects is- 60 at present. Detalled list

- and the amounts provided during the

current year so far is given in Gtate.

. ment-III is laid on the Table of the
~““House.” {Pluced in Library Sez No.

© 1T-3085/78].
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:8929. SHRI EDUARDO FALEIRO:
Will the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) what is the financial al-
location made in the 5th Five
Year Plan and 6th Five Year Plan res-
pectively for each of the sectors se-
parately namely, (i) the Statr Sector;
(ii) central sector; (iii) ciementary
education; (iv) secondary education;
(v) higher education; (vi) technical
education; (vii) other sectors of edu-
cation; ang (viii) culture?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER}: (a) The financial allocations
made during 5th Plan and tentative
allocations made for the draft flve year
Plan 1978—83 for each of the sectors
are given below, Sir;

B

Financial Allocations
Name of the Sector for

Fith 'rgy8—8g
Plan’ ml”ln '
(tentative)

(Rl;iﬂ crores) 5

(i) The State Scctor 880

148e
(i1y The Central T
Sector . 405 an
(i) Elemennacy X
Education 410 900
(iv) Secondary
Edtication 250 900
v) Higher RO
( Education 208 " gﬁ,
(vi) Techmcnl . ) )
Education 186 150
(vii) Other sectouof -_“
Education ) o " ago
(vii) Cultwre © . T

. 50
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Fissh tanks for the Iavatories of the
quuriers of DLZ, area, New Delhi

3830, SHRI U. S, PATIL: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether jt i a fact that Gov-
ernment have connected the flush tank
of the lavatories in the newly cons-
tructed type I, I and III Quarters
(Sectors C,, D. & K.) in D.LZ. areas
with the water supply from the Pump.
ing Station;

(b) whether the lavatories in the
quarters do not have separate flush
tanks as were there in old quarters
and ag a result foul smell coming out
of choked latrines pollute the air in
these dwelling units from 11.00 am.
to 500 pm. and from 1000 pm. to
6.00 am. everyday when there is no
water supply in these quarters; and

(c) it so, what are the reasons
therefor and what remedial steps Gov-
ersment propoge to take in this re-
gard?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): fa) The overhead tank sup-
plying water to flushing cisterns is
connected directly with pumping sta-
tion in new quarters.

(b) Earlicr there used to be separate
overhead tanks for W.Cs. for each
quarter. Now there is ome overhead
tank for each block which has two com-
partments—-one feeding the kitchens
and baths and the othep feeding the
"W.Cs. of the Quarters. Capacuy of ‘the
tank i3 more than sum of capacities of
hdtvldual ‘tatikis provided earlier. This
dysteny“is not in any way inferior” to
the earlie? one. as far as supply of
wabr to’ WC; is ctmcemed

Sy

uestion does not arlse

Develepment of piets In  Pitamputs,
. Delhi

3931;'SHRI U. 8. PATIL: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether it is a fact that the
DDA has not completed the Develop-
ment work in the plots measuring 70
and 84 sa. metres in Pitampura Re-
sidential Scheme even when the al-
lottees have baen given possession in
1976. If so, what are the reasons-
therefor; and

(b) by when the allottees of these
plots are directed by DDA to com-
plete the building of the houses and
whether Government propose to pro-
vide extension to the Allottees ot
these plots until full development like
water, and electricity work is com-
pleted in the Pitampura Resideatial
Scheme?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The internal develop-
ment of 70 sq. metres and 84 sq. metres
plots allotted In 1976 is almost com-
plete, However, the trunk services are:
yet to he provided.

(by Normally a period of two years
plus one year as grace period is allowed
for completing the construction. How-
ever, as the pitampura Residental
Scheme is not fully developed yet, ex-
tension will be permitted keeping in
view the pace of development in the
residential scheme.. .

s

Settlement of claims of Retired
Employees of Delhi Milk Sélisne

3932, SHRI C, K, JAFFER SHARI-
EF: Will the Minister of AGRICUL-~
TURE AND IRRIGATION bhe Dlﬂaled
to state: : .

. (a) whether the Delhi Mﬂk Scheme:

authorities have taken.considerable
time in setting the claims of retired’
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employees in respect of payment of
gratuity, pension encashment of leave
and even refund of Provident Fund;

(b) the number of cases wherein
all formalities have been complied
with and ‘Wo-demand’ certificate fur-
nished which were pending for pay-
ment with the D.M.S. as on 1st Dec-
ember, 1978;

(e) the steps being taken by the
D.M.S. to make payment of all such
dues without any delay; and

(d) whether necessary instructions
would be issued to the D.M.S. to pay
all the settlement dues to its re-
tired employees within the time-sche-
dule laid down by Government in
“this behalf and thus obviate any har-
assment being caused to them?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARWALA): (a) Normally,
the claims of the retired employees
are settled immediately they retire
from Government service.

(b) Six such cases were pending on
1-12-1978.

(¢) In two cases, approval of the
UPSC to the continuance in the higher
posts is awaited. The matter is being
pursued demi-officially with the Com-
mission. One case is pending for want
of vigilance clearance and efforts are
being made to expedite the same. Re-
maining cases are being processed and
are expected to be finalised shortly,

(d) Necessary instructions have al-
- ready been issued by the Government
for timely settiement of all the dues of
the retired employees.

Merger of Scientific and Statistical
eadres of Department of [rrigation
with Central Water Commission

3933. SHRI JANARDHANA POOJA-
RY: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
‘to state:

(a) whether it is a fact that the
:Scientific and  Statistical Cadres of

DECEMBER 18, 1978
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Department of Irrigation are being
merged with Central Water Commis:
sion; b

(b) whether the nature of dutie
qualifications and recruitment
ete, of the merged cadres are sin
and :
(c) if not, what criteria have Go
ernment adopted for merger?

THE MINISTER OF AGRICULTUE
AND IRRIGATION (SHRI SURJ
SINGH BARNALA): (a) and (c). T
were a number of small technical ¢
res in the Department of Irngntlon
organisationg under it like the
Basin Water Resources Organisatio
was decided to merge these small |
nical cadres, both gazetted and ne
gazetted, 'with the corresponding tech
nical cadres of the Central Wate
mission, in order that these may
viable and with a view to afford
opportunities. for promotion to |
cerned officers/staff, and improve
manpower availability for
these posts. As a part of this d
the small statistical cadres of the
partmental of Irrigation have alst
merged with the corresponding |
of the Central Water Commijssit
After the merger, the officers,
borne on the erstwhile small stal
cadres of the Department of I
have been brought on the in
seniority lists of the Central
Commission, .

No scientific posts are sancti
the Secretariat of the Departm
Irrigation. 5
(b) The nature of duties and qua
fications required for statistical pe
both in the Department of {
and the Central Water Commission
similar. The Recruitment Rules for i
posts in the Department of Irri
before the merger differed in so
pects from the Recruitment
similar posts in the Central Wat
mission. After the merger of
statistical posts in the Departm
Irrigation with the correspon
res of the Central Water Co
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ncrumnnt thereto will be made & ac-

rcopdance with the Recruitment Rules
-operative for these posts in the Central
Water Commission.

Ald from U.S. International Deve-
lopment Agency for Agriculture

3934. SHRI A, ASOKARAJ; Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether U.S, Agency for In-
ternational Development has offered
any help to our country in the fleld
of agriculture; and

(b) it so, the details in this re-
gard?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b), Yes,
Sir, The US AID has made the follow-
ing proposals for collaboration between
the two countries in the field of agri-

-cultura] research, education and exten-
.sion activities:

(i) Bilatera] technical assistance
called “Agricultural Research and
Education Project.”

(if) Multinational collaborative Re-
search Support Programme which
US AID has started in conjunction
with their own Agricultural Univer-
sities under Title XII of the Foreign
Assistance Act.

The above mentioned proposals are
still in the preliminary consideration
stage of the Ministry of Finance (De-
partment of Economic Aflairs) and no

- decisions have yet been arrived at.

Ceniral team to Tamil Nada

3935, Sﬂm A. ASOKARAJ: Wil the
Minister  of AGRICULTURE AND
JRBIGATION be pleased to state:

(a) whether any request to depute
a central study team to study the

ﬂ'ooddnug 98 been received from
~¢hi¢ Tumit Nady Qovernment; and

(b) it 'sp, the decizion of the Ggv-
ernment on'it?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b), On &
request received from the State Gove-
ernment of Tamil Nadu, a Central
Study Team visited the State from
24.11.78 to 27.11.78 to study the damage
due to floods. The report of the Team
will be finalised very soon, The recom-
mendations of the Central Team will
thereafter be placed before the High-
Level Committee on Relief, The deei-
sion of the Government will be taken
on the basis of the recommendation of
the High Level Committee.

Housing Loans to Orisss

3036. SHRI PABITRA MOHAN
PRADHAN:. Will the Minister of
WORKS AND HOUSING AND
SUPPLY AND REHABILITATION be
pleased to state:

(a) the amount of money that has
been provided for housing purposes in
the State of Orissa for the lasy five
years barring the present financial
year; and

(b) whether the said provision has
been fully spent or not, if not the
reasons thereof?

THE MINISTER OF WORKE AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT). (a) Central Snancial 'gs-
sistance is released to the States in
the shape of ‘block loans’ and ‘block
grants’ for their Annual Plans as a
whole and not for any specific scheme,
project or sector of development. The
State Government of Orissa have pao-
vided Ra. $,9948,000 for honsing pwr-
poses during the last Sve years Out
of this, Ra. 5,53,32,000 were spent.

(b) The amount could not be jutilis~
ed tully because the loanees did not

turn up to ‘avail of their udbuqmt
ingtalments.
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Eucation System in Lakshadwoep

3937. SHRI P. M. SAYEED: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) what is the total amount spent
by the Union Ministry to promote the
education system in the Union Terri-
tory of Lakshadweep during the last
year and also in the current year;

(b) whether the education has not
been provided to each and every
child there;

(¢) whether the Union Govern-
ment has not so far given incentives
to the children of the Lakshadweep
nor free lunch, or free distribution of
books in the primary schools as was
done in the Union Territories of Delhi;

* (4) how many children have been
provided scholarships there uptill
fow;

(e) whether there is ahortage of
teachers also; and

(f) how many colleges and schools
are at present there and whether they
are not sufficient?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKATA-
KI): (a) to (c). According to the infor.
mation made available by Lakshad-
weep Administration the amount spent
year-wige i3 as under:—

1977-78 . Rs, 82.37 lakhs
1978-79 Rs. 30.16 lakhs
" (upto September, 1978)

‘The provision of education is available
to each and every child in Lakshad-
weep. The Administration are provid-
ing free lunch upto class VII, free
text-books and writing materialg to all
- students upto class X and scholarships
«from clags VII{ and above including
university level. Full hostal expenses
in lieu of scholarship for all hostellers,
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lump sum grant and pocket money are

also paid when students are admitted
in hostels as per the rules. Special
scholarshipg for students studying in
English medium schools at Kavaratti
from stendard I and above are also
being offered.

(d) In 1877-78 there were 1013
scholarship holders and ;n  1878-79
there were 1446 scholarship holders.

(e) There is shortage of teachers for ~
teaching Mathematics and Malayalam
in High School classes and Primary
school teachers fop want of qualified.
hands.

(f) The number of schools and

colleges in Lakshadweep are as
under: ~
Junior College -
High Schools — T
Upper Primary Schools - 3
Lower Primary Schools — 1T
Pre-Primary Schools — 9

The number of schools at present is
adequate, However, proposaly for
opening flve more Primary Schools
during the Sixth Plan to meet the
additional demand is under considera-
tion.

Road development for dairy inm
Gujarat

3938, SHRI R. K. AMIN: Will the
Minister of AGRICULTURE AND IR~
RIGATION be pleased to state:

(a) whether the scheme for road
development for dairy in the desert
areas has been sent by the Gujarat
Government to Government of Indla,
and

“(b) it s0, giva detall. thqrw :nd
indicate the. target chte for .a. - ﬂnﬂ
decision in this behalf?
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THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The Government of Gujarat had for-
warded a proposal for functional milk
routes undey the Desert Development
Programme in Mehsana and Banas-
kantha districts.

(b) The details of the proposals are
ag follows:—

Length of  Approximate

District road estimated
cost
(Kms.) (Rs.)
Mechsana . 278:32  3,90,24,561
Banaskantha 1405°70  19,45,30,246
ToraL 1684-02  23,35,54,807

The above proposalg of the Govern-
ment of Gujarat could not be approv-
ed since construction of milk routes is
not an approved component oi the
Desert Development Programme,

Drinking water arrangement in un-
authorised colonies .in Delhi

3639. SHRI HALIMUDDIN
AHMED:

SHRI MANOHAR LAL:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether the Government has
any proposal to provide drinking
water tp those colonies which are
likely to be regularised;

(b) i so, when those unauthorised
oolonies will be provided drinking
water which are having no drinking
water and the people are living in
misery there;

{c) whether those areas which are

no drinking wuter in Trans.
- 9888 LB-—V -

Yamuna colonies will be provided
water in 1979; and

(d) if not, the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKARNDAR
BAKHT): (a) and (b) Both in the
case of regulariseq and un-authorised
colonies, water supply connection is
given by the Delhi Water Supply Un-
dertaking according to their existing
policy on payment of actual cost by
the plot holders. The initial deposit
required to be made by the residents
is fixed at 10 per cent of the cost in
the case of regularised colonies and
50 per cent in the case of residents in
un-authorised colonies.

(c) Water Supply can be provided
in these colonies on payment of deve-
Jopment charges as per the existing
policy of the Delhi Water Supply &
Sewage Disposal Undertaking. To
augment the water supply in this area
a 100 MGD water treatment plant is
being constructed in Shahdars.

(d) Does not arise, in view of
answer to (c).

Old Age Pension

3041. SHRI C. R. MAHATA. Will the
Minister o EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether Government proposes
to provide old age pension to the
people; and

(b) if so what are the details and
if not the reasons therefor?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER). (a) There is no such proposal
under examination by the Government
of India.

(b) The provision of old age mensions
to the people has enormous financial
implications, and, as such, while it is
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certainly a programme which is of
value it cannot be considereq at the
moment for this reason, Several
States are, however, already granting
old age pensions.

Demand for Free Wheat as Assistance
to Apple Growers of H.P.

3942. SHRI BALAK RAM. Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether an Apple growers’
association from Himachal Pradesh
submitted » memorandum to the
Prime Minister in the first week of
September, 1978 demanding Central
as:istance in the form of free wheat
till next rabi crop as compensation at
the rate of Rs. 30/- per apple box to
the apple growers whose apples had

rottened during the heavy floods and
rains;

(b) if so, action taken thereon; and

(c) steps taken or proposed to be
taken to ensure free distribution of
wheat till rabi season and sanction of
compensation of Rs. 30/- per apple
box to the growers?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) No such
memorandum as referred to in the

question appears to have been receiv-
ed.

(b) Does not arise.

(c) The State Government of Hima-
cha] Pradesh has already been allocat-
ed 9000 MT of wheat for free distri-
bution by way of gratuitoug relief
among flood victims. In  addition,
Rs. 50.00 lakhs have also been sanc-
tioned for grant of subsidy to apple
growers whp are small or marginal
farmers possessing less than gne acre
of orchard. The entire amount of
assistance s likely to be fully utilis-
ed during the rabi season.
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Regularisation of Services of (Work
Charged) Staff in D.D.A.

3944, SHRI HARGOVIND VERMA.
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to regularise
the services of all the employees
working on temporary, daily wages or
work charged basis in Delhi Develop-
ment Authority; and

(b) if so, by what time and the
number of employees who would be
benefited?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) : (a) and (b). There are a
large number: of people on the .work
charged/daily wage rolls of the B.D.A.
The D.D.A. is progressively regularis.
ing the services of work charged em-
ployees ‘and- 533 suth employees have
alveady been. broughit on regulsr estab-
Hihment shice. Mt Décember, 19378;

N

Jotnt Consuttition with Bangiadesh
and Nepal to Comérel Flood

3945. SHRI CHITTA BASU:
SHRI S, R. DAMANI:

SHRI MADHAVRAO
SCINDIA:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state :

(a) whether the Government con-
templates to initiate joint consultation
with Bangladesh and Nepal for flood
control measures; and

(b) it this
direction?

so, steps taken in

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA) : (a) and (b). The
northern tributaries of Ganga which
flow from Nepal to India cause inun-
dation and damage during floods. An
agreement has been reached for jointly
conducting additional investigations
required for the preparation of detail-
ed project reports for the Rabi (Bhalu-
bang) project in Nepal and Panchesh-
war project on the Indo-Nepal border,
ang for examining the preliminary iss.
ues ‘with regard to the execution of
Karnali project in Nepal. HMG Nepa:
have also been approached for coope-
ration in the study of the over-all pro-
blem of floods keeping in view other
benefits such as irrigation and power
to both the countries.

The Indian proposal for augmenta-
tion of the Ganga flows in the dry sea-
son envisages the construction of a’
Brahmaputra Ganga llnlé%m supplement.
ed at the appropriate e by con-
struction of Dihang, Subansiri und
Tipaimukh regervoirs. These dams
will, apart from providing large hydro- .
electric power and augmentation of.
flows, also provide considerable flood
relief in the Brahmaputra and Barek
(Meghna): rivers in India and Bangla.
desh. T Joint River Commission ka8
undertaken preliminary study: of this™
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proposal, as well as that of construc.
tion of ghortage dams in India and in
Nepal on th Ganga and itg tributaries
suggested by Bangladesh.

Peripherial Charges

3996. SHRI MANOHAR LAL: will
the Minister of WORKS AND HOUS.
ING AND SUPPLY AND REHABILI.
TATION be pleased to state:

(a) Whether he is aware that the.

building activities of hundreds of
group Housing Building Societies in
Delhi hyve been held up in view of
indifferent attitude of the D.D.A. and
unrealistic demand of charges such
as peripherial services;

(b) If so, under what law/ruleg the
peripherial charges are being de-
manded by the D.D.A. from Group IV
Cooperative House Building Societies;

(¢) What are the recommendations
of the Lokur Committee affecting
Group IV Cooperative House Build-
ing Socleties;

(d) What action/decision has been
taken by Government on the various
recommendations of Lokur Committee
Report; and

(e) Whether he would like to take
the initiative to gort out the diffcul-
tieg of the Housing Cooperative Socie.
ties to ease the house shortage in
Delhi?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-.
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (e). Information is
being collected and will be laid on the
Table of the Sabha.

Delil Co-operative Socleties Rule,
1872

3047. SHRI MANOHAR LAL: Wil
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) Whether it i3 fact that the
High Court of Delhi have declared
tultra vires Rules 25 of the Delhi Co-
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operative societies Bule 1872 and have
held in the case of .S.B. Lal Vs Regis-
trar of Cooperative Societies, Delhi
that a member enrolled prior to 1872,
can own a plot through a Cooperative
House Building Society even when, he
prossess a residential unit inadequate
to his needs,

(b) It so, why similar cases pend-
ing with the Registrar, Cooperative
Societies are not being decided
accordingly; and

(c) Whether he would consider
1ssuing  the general instructions so
that all such cases are decided in
accordance with the law without
further delay?

THE MINISTER OF WORKS AND
HOUSING AND SUFPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (¢). Only sub-ruie
(2) ot Rule 25 of the Delhi Coopera
tive Societies Act has been declarea
ultra vires by the Delhi High Court.
Consequently Rule 25 has become void.
This ruling of the Delhi High Couxt
deals with the issue of membership
only. However, in the perpetual lease
executed with each society under the
scheme of Large Scale Acquisition, De-
velopment and Disposal of land in
Delhi, a provision has been incorpo-
rated to the effect that sub-leases shall
be executed in favour of such mem-
bers whose names are approved by the
Lt. Governor and who or whose de-
pendents do not possess any house or
residential plot in Delhi/New Delhi/
Cantonment. This condition of the
lease imposed by the Lt. Governor is
still binding on members.
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Houses affected by ¥loods in Trang
Yamuna Colonies, Delhi

3949. SHRI SARAT KAR: Will the
Minister of WORKS AND HOUS'NG
AND SBUPPLY AND REHABILITA-
TION be pleased to refer to the reply
given to part (a) of Unstarred Ques-
tion No. 95 on 20th November, 1978 re:
Trans Yamuna Colonies Delhi affected
by Floods and state:

(a) whether Jafarabad, Shastri
Park and Kaithwada colonies are also
included in the trans-yamuna colonies
which had to face recent flood havoc;

(b) whether Gautampuri and
Brahmpuri colonieg are not included
_therein;

(c) if not, whether the nearby area;
of the colonfes referred to in Part (b)
above were much flooded as a result
of which flood water in large quantity
hed accumulated in Gautampuri and
Brahmpurl colonles; and

(d) if so, the reasong for not indi-
cating the names of Gautampuri and
Rrahmpurj among the flood affected
colonies in the answer given to part
(a) of Unstarred Q. 85, referred to
above?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) ; (a) to (d). The information
is being collected and will be laid on
the Table of the Sabha.
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Kutch Under Desert Development
Programme

3951. SHRI ANANT DAVE: Will the
Minister of AGRICULTURE AND IR-
RIGATION be pleased to state:

(a) whether three talukas of Kutch
District of Gujarat State have been
taken under the desert development
scheme; - : .

(b) whether the talukag Rahepur
and Khadir .
adjoining the Rann of Kutch; and - K

and Khavada are just -
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(c) how. much amount out of cen-
tra] grant, is to be utilised for this
schéme and when? )

. THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Yes, Sir. Three
talukas of Kutch viz., Abdasa, Nakh-
irana and Lakhpa{ have been taken
under the Desert Development Pro-
gramme from the current year.

(b) Rahapur, Khadir and Khavada
are adjoining to the Rann of Kutch.

(¢) During 1977-78 central grant of
Rs. 45 lakhs was released to the Gov-
ernment of Gujarat tor areas covere.
under the Programme, During 1978-79
Rs. 285 lakhs have been allocated to
the State.

Water Supply Scheme in Gujarat

3952, SHRI ANANT DAVE: Wil
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether any proposal from Guj-
arat State for quick water supply
scheme is pending before the Central
Government;

(b) whether it is true that if this
scheme of Rs. 200 lakhs would not }Je
passed the villages of packward dis-
trict will not get the drinking water
at Kutch and other district; and

(c) when we have taken up the pro-
gramme to supply the drinking water
ag early ag possible why this pro-
posal is not passed?

. THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) : (a) to (c). Government of
Gujarat has ‘requested that its alloca-
tion of gysnt-in-aid ‘during the cur
rent year under the Centrally sponsor-
ed Accelerated Rural Water Supply
Programme should be increased from
Rn.zotorutom-ﬁqromtamble
it to cover more problem villages un-
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der the Programme. That Gowvern-
ment has not mentioned any specific
villages in Kutch and other districts
of the State for inclusion in the
Programme. The request of the Stale
Governwent is under consideration,

Subsidy to small and marginal farmers

3953. SHRI VIJAY KUMAR N.
PATIL:

SHRI R. K. MAHALGI:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased 1tn
state s

(a) whether there are large varia-
tions in the rates of subsidy for agri-
culture inputs and other programme
itemg for smal] and marginal
farmers in Agriculture including soil
conservation, irrigation and Animal
Husbandry sectors under the scheme
in State plan and Central Sector
Schemes;

(b) i¢ so, programme, item and
work-wise, and rateg of subsidy, State-
wise, under the State plap and various
Central Schemes; and

(c) steps taken to rationalise sub-
sidy pattern for small and marginal
farmers allowing flexibility for local
conditions?

THF MINISTER OF AGRICUL.
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA). (a) to
(c). The information is being coliect-
ed and will be laid on the Table of the
Sabha.

Skim der, butter ofl and butter
under World Food Programme

3954, SHRY VIJAY XUMAR N.
PATIL:

SHRI VASANT SATHE:

will the Minister of "AGRICUL-
TURE AND IRRIGATION be pleesed
to state: ‘

. (a) the total quantity of skim milk
powder and butter oil received under '
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WP up to. 3lst mrch, 1978 and its

.sale value in rupees and whether the
money accured from itg sale has been
reflected in the budget of Government
of India;

(b)- if not, the reasons therefor; and

(c) what are the sources from vshich
NDDB received gift milk powder,
butter oi] and butter (furnish) along
with the quantity and value for each
of the items?

THE MINISTER OF AGRICUTL.
TURE AND IRRIGATION (SHRIL
SURJIT SINGH BARNALA: (a» A
tota: quantity of 1,00.068 MT :kim
milk powder and 34,570 MT butter oil
was received from WFP under Quera-
tion Flood Programme up to 31-3-1978.
The sale proceeds were  Rs.
89.06,30,940.27 which has not beer re.
flected in the budget of the Govern-
ment of India.

(b) It was decided by the Govern-
ment that the Indian Dairy Corpora-
tion will utilise the generated ‘uncis
through the sale of WFP gift commc.
dities for implementation of WFP as-
sisted Operation Flood Programme.

(i) Ford Found lation

ion for project fi

(ii) Royal Danish Govt. for establishment of Dairy Developmenk Centre
at Anand . . . . . . . . . .

(iii) Equipment from U’\IICEF for the Da.u'y Dcvclopmcnt Ccntre
at A

nand .
(iv) Tetrapak Equipment
(a) M/s. Tetrapak Ltd. .
(b) M/s. Alfa Laval Litd.

) Royul Dmlsh Govt.

0s. Jersey Heifers md 2 Nos. Bulls

(b For Equipment . .

(vn) Royal Danish Govt. for Establishment of a Veterinary dngnosuc la-
boratory and disease surveillance unit at Anand . o R

I3

(vli) Royal Danish  Goyt. for rxpnmwn of Dury Devx-loprnmt Cen-
Anand

tre at

(pln) Royal Danish Govt. for Labonmry and Audwdvmnl Bqulpment
# r Dafry Development Centre at Anand .

ar

.

i
wivem wa .

(c) Nalional mn-y Development
Board has not received milk powrler.
butter oil and bufter as gift.

Donation from Ford Foundation to
Nationa] Dairy Development Board

3955. SHRI VIJAY KUMAR N.
PATIL: .
SHRI RAMJI LAL SUMAN :
Will the Minister of AGRICULTURE

AND' IRRIGATION bhe pleased to
state:

(a) the amount of donation received
from Ford Fundation and other foreign
Organisation and Agencies by National
Dairy Development, Board; and

(b) details thereof?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a). and (b).
The National Dairy Development
Board has received the following as-
sistance from foreign Organisaiiors
and Agencies:—

U.S. 8 1,15,270°00
Rs. 13,00,000° 00
Rs. 3,26,160°53

Rs. 5,47,37881

} Rs. 12,91,128° 00
Rs. 7,48,744° 19

Rs. 6,06,800:00 7 Rs.
Rs. g3,526°22 [

7,00,326-22
2,00,000° 00

Rs. 52,00,000° 00

‘Rs. 5,00,000°00
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Dry land agriculiure fer umirrigated
arcas
3956. SHRI VIJAY KUMAR N.
PATIL : :
SHRI VASANT SATHE:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether large chunk of the
cultivated area is to remain unirrigated
even aftev exploiting the total irrigat-
ed potential in the country;

(b) if so, whether Government have
formulated a massive programme for
dry land agriculture development for
adoption of improved agricultural
practices, cropping patterns, rese8rch
and extension system;

(c) progress of scheme—Central
sector /Centrally sponsored design to
develop dry land farms of physical
and financial achievements vis-a-vis
a targets-—angd in particular for pro-
jects in Maharashtra Project-wise; and

(d) whether in the light of the ex-
perience gained so the Government
propose to expand the programme to
more areas in the country during
1979-80 and details of the proposal for.
mulated/incorporated in the Annual
Plan for 1979-80?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) : (a) Yes,
Sir.

(b) The Government of India is
very much alive to the problem of dry-
land agriculture development and have
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constituted a Task Force to suggest
Policy approach and the startegy for
deyelopment of semi-arid/rainfed
farming areas and to indicate
priorities and programmes for diffe-
rent agro-climatic regions. A Central-
ly sponsored Scheme of Integrated
Dryland Agricultural Development is
also being implemented {n 2¢ Pilot
projects in 12 States. Adoption of dry
farming technology is also recommen-
ded by States to farmers as their ner.
mal extension activity. An all.India
Coordinated Research Project on Dry-
land Agriculture is also being imple-
mented by Indian Council of Agricul-
tural Research at 23 centres. Popula-
risation of dry farming technology
finds an important position in the
components of Drought Prone Area
Programme.

(¢c) A statement indicating the tar-
gets and achievements in respect of
the Centrally Sponsored Scheme of In.
tegrated Dryland Agricultural Deve
lopment for all the projects in general
and projects in Maharashtra in parti-
cular for 1978-78 is enclosed,

(d) The fAinal report of the Task
Force constituted to suggest poiicy ap-
proach and strategy for development of
semi-arid/rainfed farming areas and
{0 indicate priorities and programmes
for different agro-climatic regions is
yet awaited. In the meantime, it is
under consideration to continue the
Centrally Sponsored Scheme of Integ-
rated Dryland Agricultural Develop-
ment on the existing pattern during
1879-80 so as to spread the technology
in new areas.

Statement

Targets and achievements in respect of Centrally Sponsored Scheme of Integrated Drylard Agricuitwrel
Development with pmﬁudmk::fm{m to Maharashtra for 1978-79 (up to October, 1078)

. — -

Maharashtra 1978-79

AllIndia targets
and achil:vemmu Sholapur Akola
Item of work - -
Unit  Target  Achieve- Target  Achieve- Target Achieve-
ment ment ment
. t0 up to upto
\C‘)pct. "48. Oct, '8 Jct. w8
1 ] 3 5 5
¥. Area covered
(mew) . . ha, 19200 14738 - 800 800 8co 095
2. Soil Conserva- .
tlm . . 6637 783 e90 s 573 R
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: 2 ) 4 5 8

. Land Devel
s meat . op- ha. 1634 531 . . 10 e
4. Water

Harvesting ., No. 229 84 5 5 .o .
5. Demonstrations

laid . . No. 2239 1850 40 61 40 40
6. Farmers' No. 22506 e1119 . 746 400 877

trained.
. Minor
? Irrigation . No. 1438 890 8o 4 45 26
8. Cattle distri-

buted . « No. v 661 100 6o 60 41

Basic amenities in Vishwas Nagar,
Shahadra, Delbi

3957. SHRI HALIMUDDIN AHMED;
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to refer to
Unstarred Question No. 985 dated 7th
November, 1978 regarding Basic Ame-
nities in Vishwag Nagar, Shahdara,
Delhi and to state:

(a) whether Government are consi~
dering to provide essential civic ame-
nitieg to Vishwas Nagar Block 31, 32 &
33 of Trans-Yamuna area Shahadra,
Delhi;

(b) if so, the details of the civic
amenities that are to be given to theses
blocks up to March 1978; and

(c) it not, the reasong in details

thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RP.
HABILITATION (SHRI SIKANDAR
BAKHT): (a) ang (b). Block Nos, 31,
82 and 33 of Vishwas Nagar, Shahdara
are unauthorised areas. Work of pro-
viding water supply to these areas can
be taken up only when the plot hol-
ders have deposited about 50 per cent
of the total estimated cost. The work
of providing brick pavements and
drains costing about Rs. 40,000 anpro.

ximately is proposed to be carried out
by the M.C.D. in a part of this colony
upto March, 1979. Ten Safai Karam-
charis have been deployed for the sa-
nitation of the area. Health can
facilities like maternity centre and.
dispensary are also available to the
residents with’'n a distance of one km.

(¢) Does not arise.

Facilities in unauthorised colonles i
Delhi

3958. SHRI HALIMUDDIN AHMED:
Will the Minister o WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to refer to
the reply given to Unstarred Question
No. 1048 on the 27th November, 1978
regarding provision of facilities in un.
authorised colonies in Delhi and state:

(a) whether Government are aware
of the fact that over 95 per cent of
population of Block Nos. 81, 32 & 33 of
Vishwag Nagar, Shahadra, Dethi are
below the poverty line and cannot pay
the total cost of the main water lines;

(b) if so, the stepg taken by Gov-
emment to provide drinking water
line there with Central assistance for
the poor people of the locality; and
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© (c) if not, whether socio-economic
' .survey will be conducted and the co-
lony will be regularised; and if not,
the reasons in details thereof?

. THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA.-
BILITATION  (SHRI SIKANDAR
BAKHT) : (a) No, Sir.

(b) There is no proposal for giving
central assistance for this purpose.

(¢) A socio economic survey of the
colony is to be conducted and the co-
lony wiil be regularised in accordance
with Government's general orders on
the subject.

Pravision of drinking water in Vishwas
Nagar, Shahdara, Delhi

3959, SHRI HALIMUDDIN AHMED:
will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleaseq to refer
to the reply given to Unstarred Ques-
tion No. 64 dated 20th November, 1978
regarding provision of drinking water
in Vishwas Nagar, Shahdara, Delhi
and state:

(a) whether Government propose
to give main water line in the locality
and only when the water line is given,
the development charges will be rea-
lised from those who will take the
water connections as has been done in
case of electricity lines; and

(b) if so, when these people wil] be
given drinking water and the reasons
for not giving line like electricity
‘thereotf?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) : (a) No, Sir.

(b) The work of laying water mains

 is to be taken in hand only when the

plot holders have deposited about 50

: per cent of the total estimated cost.

There are about 500 unauthorised cc-

Tonies. The investment required for

' providing servites in these colonies

4y 50 large that it wilt necessarily
‘take Hime.
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Production of Groundnut Seed

3963. SHRI AMARSINH V. RATHA-
WA: Will the Minister of AGRICUL.-
TURE AND IRRIGATION be pleased
to state:

up any institution to increase the pro-
duction of groundnut seeds in the
country to meet the increasing de-
mand of vegetable oil; and

(b) if so, the details thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) An
All India Coordinated Research Pro-
ject for the improvement cf oil seeds
in the country has been operating at
several centres since the IV Five Year
Plan Period. In that g substantial
effort has been made to improve
groundnut cultivation in the country.

In addition, it has been decided to
establish a National Groundnut Re-
search Centre at Junagarh and it is
;xfelcsted to start functioning from
-1-1979.

(b) The National Grourdnut Re-
search Centre to be lvcated at Juna-
garh at an estimated cost of Rs. 77.00
lakhs for a period of five yeurs ‘will
have the following research objectives

N

(a) whether Government have set‘r

directed at improving the yield po- -

tential of groundnut in the country:

. L Collecting and cataloguing .. .
available genedc remeurces =
groundnut,
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2, Evaluation of the 'mplasm—
screening for pests, and
stresg conditions.

3. Generating variability through
recombination breeding or through
other means,

4 Supply of segregating material
in early generationg to different
groundnut breeding centres under
Coordinated Oilseed Project and
other State Governments for breed-
ing varietieg suitable to different
agroclimatic situations.

5. Investigation of physiological
problems, both basic as well as ap-
plied nature.

8. Undertaking fundamental re-
search on Cytological, Cytogenetic
and other aspects,

7. Studies on Post-harvest tech-
nology with particular reference to
aflatoxin contamjnation ang other
related problems.

8. Analysis of oil etc., for evalua-
ting breeding materia] and stabilised
cultures,

9. Studies on Rhizobium cultures,

Sea-erosion in Kerala, Tamilpadu and
Andhra Pradsh

3964. SHRI SHYAM SUNDAR
GUPTA ;

SHRI MUKHTIAR SINGH :
© MALIK:

SHRI G. M. BANATWALLA :

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state: -

(a) what is extent of loss due to

va erosion in Kerala, Tamil Nadu,
whra Pradesh during the last three
T8, year-wise;
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(b) what is the assessment made by
the study teams of the Central Gov-
ernment in this regard;

(¢) the quantum of assistance glven
to those States to check sea erosion
during these periods; and

(d) whether the assistance has
bcen properly utilised and if so, the
details thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Losg due to sea.erosion in Kersla
during 1977 has been intimated as
Rs. 2.50 crores on account of damage
to Coconut plantations, houses and
house siteg and to protective works.
No loss has been reported due to sea-
erosion for other years in Kerala, nor
in Tamil Nadu and Andhra Pradesh.

(b) and (c). In addition to the
loan assistance extended to Kerala
towards anti-sea-erosion works, ad-
vance plan assistance has alsp been
allocated. The amount allotted dur-
ing the last three years were:

Loan Advance
Assistance Plan
Assistance
197879 . . . 900 67
(Tentative)
1977-78 . . . 267 33
1976-77 1 Nil
(in;gl. lakhs)

(d) So far, out of a totul length of
320 kms, affected by sea erosion in
Kerala, the sea.well hag been con-
structed on a length of about 200
Km, at an expenditure of Re 28
crores, of which the Central Joan
assistance {3 Rs, 11 crores,
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mnuccuumuuntom
APC. Recommendations

. 3965. SHRI SHYAM SUNDAR
GUPTA:

SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether a meeting of all the
Chief Ministers of States was held in
New Delhi recently to discuss the re-
commendations of the Agricultural
Prices Commission; and

(b) i¢ s0, the nameg of Chief Min-
isters who participated in the meet-
ing and decisions arrived at?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) and (b).
Chief Ministers of ten wheat produc-
ing States, namely, Punjab, Haryana,
Madhya Pradesh, U.P., Rajasthan,
Bihar, J & K, Maharashtra, Gujarat
and West Bengal were invited. The
report of the Agricultural Prices
Commission on the Rabi Policy for
1879-80 marketing season was discuss-
ed and their views ascertained. No
decisions as such were taken gt this
meeting.

Draw for Allotment of plotg in Pitam-
pura Residentia) Scheme, Delhi

3966. SHRI KACHARULAL HEM-
RAJ JAIN: Will the Minister of
'WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
Pleased to state:

(a) whether the D.D.A. is going to
huld @ draw of plots of land for low
income ‘group peopie in the near fu-
fure in Pitampura Residential §cheme
of DD.A.;

(b) whefller the basic amenities
like, sewer, drinking water and elec»
tricity, roads etc. have since been pro-
vided there; and

(¢) if not, the justification of allot-
ting plots of land and collecting money
from the poor people when these basic
facilities have not yet been provided

there?.

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) Some of the basic anenities
have already been provided and the
remaining facilities are being provid- -

ed soon.

(c) The draw of lots js being only
after calling for options from the
eligible persons. So far, 1305 persons
have themselves opted for allotment
of plots in Pitampura and they are
pressing hard for holding the draw at
the earliest,

Wheat lying at Rallway Stations
between Delhi and Abohar

3967. SHRI HARI VISHNU KA-
MATH: Wil] the Minjster of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether his attention has been
drawn to an editorial article in the
Madhya Pradesh Chronicle, Bhopal, of
October, 14, 1978, alleging “Callous
neglect of Foodgrains lying in the open,
unhonoured, unmourned and unsung,
exposed to the vagaries of the wea-
ther”, “thousands of bags of wheat
were lying totally uncared for at the
siding of almost every Raflway
Station between Delhi and Abohar
(Punjab)” and “there is plenty of
wheat in the country which is now
unable to cope with it because of lack
of transportation and storage facili-
ties”; "

(b) whether the aforesald allega.
tions are true and correct; and
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€e) if so, the details of corrective
and remedial action taken or propos.
ed to be taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) No, Sir. It
is not a fact that thousands of bags of
wheat were lying totally uncared for
at sidings of almost every Railway
station between Delhi anq Abohar.
Foodgraing are stacked on Railway
platforms/sidings duly protected dur-
ing the process of loading etc.

(b) No, Sir.

(¢) The position in regard to trans-
portation of foodgrains and storage
facilities is kept under constant
watch and remedial measures are
taken promptly, as and when neces.
sary, tv avoiq losses.

Comstruction of Janata Houses in
Pitampura Residential Scheme, Delhi

3968. SHRI SHIV SAMPATI RAM:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the number of Janata Houses
under construction in (i) Pitampura
Residential Scheme and (i) Shalimar
Bagh by the DD.A.; and

(b) when the construction of these
is likely to be completed and when
these houses are proposed to be allot.
ted or sold?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) 812 flats are ~ under
construction in Pitampura Residential
Scheme, while 1348 flats zre under
construction in Shalimar Bagh.

(b) 144 houses are likely to be
completeq by March, 1978 in the

DECEMBER 18, 1078
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Pitampura Residentia] Scheme and
632 by March 1880. All the 1348 flats
in Shalimar Bagh are expected to be
completed by March, 1980, This pro-
jection is subject to availability of
material and funds. These houses are
proposed to be alloted after they are
constructed,

Conference of Agriculture Secretary
and Commissioners on Land Reforms

3969. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether a Conference of State
Agriculture Secretaries and Commis-
sioners wag recently held in Deihi
which has recommended for land re-
forms particularly for safeguarding
the interests of S.C. & S.T;

(b) if so, details therein; and

(c) steps proposed to be taken In
consultations with the State Govern.
ment on the lines recommended there-
of?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) A
conference of the Secretaries of the
Agriculture and Tribal Welfare Depart-
ments of selected States having concen-
tration of Scheduled Castes/Scheduled
Tribes population was held on the
22nd and 23rd November, 1978 in the
Ministry of Home Affairs. The meet-
ing wag presided over by BSecratary
(Agriculture and Rural Development).
It discussed the approach towards
development programmes in agricul-
ture and allieq sectors in respect of
Scheduled Castes/Scheduled - Tribes.
No. recommendation on land reforms
has been made by the conferemcs, -

(b) and (¢). Do not arise. '~
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Correnpondénte Course py Taragql-e-
.mwﬂ_fn%em. rve py Tarag

3970, SHRI RASHEED MASOOD:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Taraqqi-e-Urdu
Board has started any correspondence
course in Urdu; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKATA-
KI): (a) and (b). A scheme of teach-
ing Urdu through correspondence
course has been formulated by the
Bureau for Promotion of Urdu which
functions as the Secretariat of
Taragqgi a Urdu Board.
envisages two types of correspondence
courses, namely, (i) a certificate course
equivalent to standard VIII; and (ii)
a diploma course equivalent to stan-
dard X (matric). The duration of
each course will be 12 montns. The
implementation of the scheme is ex-
pected to be taken up next year.

H

Publication and Sale of books by
Taraqqi-e-Urdu Board

3971, SHRI RASHEED MASOOD:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state

{a) how many books in Urdu have
peen published so far by the Taraqqgi-
e-Urdu Board;

(b) what is the sale position of
every book and what is the number
ol gach title lying unsold; a,nd

cc)vwhat 4tk the numher of staff in
the -Board - dealing .with the job of
publieation and .sale- of books?

the
The scheme -

1" Written' Aniswers AGRABAYANA ST, 1008 (SAKA). Written Answers a2

THE MIMNISTER OF S8TATE IN THE.
MINISTRY OF EDUCATION, SOCIAL.
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKATA-
the Teable of the House [Placed in.
Library. See No. LT-3097/78].

(b) A statement giving the wale and
stock position of each title is faid on.
the Table of the House. [Placed in

EFoc8 shrdlu cmiwyp cmiwypwyy

(c)y The Bureau has a-towul staff
strength of 38 persons. Most of them
are dealing with various aspects involv.,
ed in the publication and sale ot books
through internal arrangement,

Technical Assistant fo Chairman of
Taraqqi-e-Urdu Board

3972. SHRI RASHEED MAaSQOD:-
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether there is any post of-
*Technical Assistant to the Chair-
man” in the Taraqqi-e-Urdu Board;

(b) if so, why
vacant;

it has been lying
(c) since which date it has been
lying vacant;

(d) what are the reasons for this

position; and

(e) when the post will be filled up?

THE MINISTER OF STATE IN THE.
MINISTRY OF EDUCATION, SOCIAL

WELFARE AND CULTURE (SHRI-

MATI RENUKA DEVI BARAKAT-

KI): (a) Ng, Sir,
(b) to (e) Do not arise,
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Drinking Water Schemes

3976. SHRI S. S, SOMANL: Will
the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) what is the number of villages
covered under the rural and urban
drinking water scheme during last
three years in each State; and

(b) what is the expenditure incur-
ted on the scheme during the above
period in each State?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR

BAKHET): (a) and (b). Provision of
drinking water to urban ang'ru-
ral areas is the responsibility of the
State/Union Territory Government
and funds for the same are provided
in the State Sector of the Plan,

" However, to accelerate the pace of
provision ef drinking water in pro-
blem villages, the Government of
India stafted a Centrally Sponsored
Accelarated Rural Water Supply Pro-
gramme from 1977-78 under which
100 per cent grant-in-aid is being
giyen to States and Union Territories
for implementation of drinking
water supply schemes in  prob-
lem villages identified in 1971-72. In-
formation regarding the number of
villages covered and the expenditure
incurred under the State Plan during
the last three years (1975-76 to 1977-78)
and under the Centrally Sponsored
Accelerated Rural Water Supply Pro-
gramme during the year 1877-78 is
given in the attached Statement.

Statment

Water Supply in Rural areas—No. of villages copered and the expenditure incurred during 197776 lo
197778 under the State Plan and during 1977-78 under the Centrally Sponsored Accolorated Rural W ater
Supply Programme

State Plan 1975-76 to  Centrally Sponsored ARWS

' Khrnu_@nh ' Lo .

12,974 ' 2546°00 '241

000

; . 1977-18 Programme 1977-78
$1.  Name of the State/Union Territory — ~ane. o > -
No. No. of Expenditure No. of Expenditure
villages incurred villages incurred
covered (Rs. in lakhs) covered | (Rs. in
o {as re- { lakhs)
ported) ported) .
H 2 4 5 6
1 Andhra Pradesh . . 4,182 107700 200 150 32
2 Asam, . . . . 1,415 614°02 54 4988
"y Bhar, . . . . 7,506 1047°96 1417 2440
.4 Gujarat -~ . B . 1,158 1579° 54 212 350-00”
5 Haryana . . . . 222 421°52 66 151724
- .6 Himachal Pradesh . . 421 425° 78 " 508 22008
r 7 Jammu & Kashmir & . 422 832-80 23 150-86
'8

g
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S ———
Rz l (] ¢ 5 [
9 Kerala . N . » 1,143 85553 6 101°98
10, Madhya Pradesh . . . . 6,071 1281- 63 50 25681
i1 Maharashira . . PR 9,945 9405° 34 48 312°5¢
.12 Mmipurﬂ . . I Y 29 124° 73 3 4827
13 Meghalaya . ¢ e e e 9o 21108 1936
14 Negaland) . re e e 93 305°17 3 75°92
15 Orissa . . . e 4 e 7,750 728+ 95 1,658 180+00
16 Punjab L T 831 1432° 40 143 161+ 23
17 Rajasthau . . . . 2,180 2205 g6 150 25000
18 §ikkim . . B B . 336 46°03 3597
19 Tamil Nada . . . 19,870  2717°58 194 21§° 00
" @0 Tripura . . . 1,010 8928 184 8o-37
21 Uttir Pradexh 7,864 330800 52 481-22
a2 Woevt Benga! . [P 10,843 911478 965 240°00
Uhilon Tervitories :
1. A&N.Tslands . . - 45°17 2 18-62
2 Arunachal Pradesh . . . 368 174°47 . 697
3 Ch'andiguh
4 Dadra & Nagar Haveli®. . . 1 7°86 . e
5 Delhi ., . . . . . 7 123°58 . .e
6 Goa, Daman & Diu %0 6326 . .
7 Lakshadweep . . . . .. 1°26 .
8 Mizoram 52 150°24 . 14°80
9 Pondicherry . 58 52°28 . 1018
TOTAL 96,031 2597530 6,500 9956+ 76

- —

Eartern sea-dyke in precesy of being
' destroyed

3977. PROF. SAMAR GUHA: Wwill
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether attention of the Gov-
ernment has been drawn to a report
published in Anandbazar Patrika of

12th Ngvember, 1078, to the effect
that 40-mile sea-dyke built earlier by
the British - Government s in the
process of beinz_ destroyed;

(b) if seo,. whether the presant sea-
dyke if destroyed or seriously damag-
ed will cause devastation to the land -
and people of Contai sub-division
due to on rush of tidal bore ¢rom
Bay of Bengal; '
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{¢) if 30, whether Government will
immediately enquire about the ex-
tent of threat posed to the already
damaged sea-dyke;

(d) whether Government will take
immediate steps for its necessary re-
pair and reconstruction; and

(e) if so, gacts thereabout?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) to (e). The
State Government have intimated
that damages accur to the eastern sea-
dyke during cyclonic storms in the
area, and that normal repairs and
routine maintenance are carried out
every year. Special repairs were
undertaken in 1873-74. The State
Government have also initimated
that there is no threat at present. The
State Government have prepared a
comprehensive scheme for anti-sea-
erosion works in vulnerable reaches
along the sea coast in West Bengal
including the portion in district of
Midnapore.

Repairs of New Motl Nagar quarters,
Dellsd

8878. SHRI NATVERLAL B. PAR-
MAR: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether essential repairs in
New Moti Nagar Quarters, which were
allotted by DDA in 1978, have not
been carried out inspite of repeated
representations made by the people
Living there;

(b) whether almost in all the
quatters and particularfy in B Block
quartes, the flush and staircase are
i1 a bad condition;

(e) whether assurance was given
by the DDA at the time of allotment
that g} the repalts will be carried
out in a shoet period; and

" (d) ¥ o, the reasons for delay in
carrying out repairs, and the time by
which the work will be completed?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILATATION (SHR] SIKANDAR
BAKHT). (a), (c) and (d). No as-
surance about reparis was given at
the time of aliotment. The repairs
have already been taken in hand by
the Slum Department of the Muni-
cipal Corporation of Delhi and are
likely to be completed within three
or four months.

(b) Yes, Sir,

Transistion of technical and scieace
Books

3979. SHRI A. K. ROY: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be plea-
sed to state:

(a) whether it is the policy of the
Government to impart education up-
to the highest level in mother tog-
gue; it so the progress made in this
direction till the date;

(b) whether it is a fact that the
dearth of books in Indian languages
for post graduate studies in mother
tongue ig the main bottleneck in this
direction;

(c) whether it 45 a gact that no
move has been taken by the Goverh-
ment for translation or writing of the
standard basic, technical and Science
books; and

(d) if so, whether Government pro-
pose to take some positive steps ip
this matter?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(NHRIMATI RENUKA DEV1
BARAKATAKD: (a) to (d). In ac-
cordance with the Constitutional di-
rective, efforts are being made to im-
part education at primary level if
mother tongue. As many as 52 langu-
ages are being wused for imparting
instruction at primray and secondary
level at present. Action is also being
taken to ensure increasing use of re-
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gional languages as medium of ins-
truction in higher education, How-
ever, the lack of adequate number of
standard books in regional languages
i1s a handicap in this respect. In
1968, varijous schemes were ini-
tiated by the Government to
prepare and ©publish as well as
encourage  production of standard
books original as well as translation
at university level in regional langu-
ages. About 4800 books have already
been produced under the Scheme for
production of university level books
through Granth Akademies, Textbooks
Boards. These are in adition to books
produced under other schemes such
as Bureau for promotion of Urdu, pro-
duction of books through Commission
for Scientific and Technical Termino-
Iogy, N.B.T. schemes of subsidy,
U. G. C. fellowship schemes etc.
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Kendriya Vidyalayas

3981. SHRI VASANT SATHE: will
the Minister of EDUCATION, SO~
CIAL WELFARE AND CULTURE
be pleased to state:

(a) State-wise distribution of Ken-
driya Vidyalayas as in the beginning
of the current year and estimated
number of Central Government em-
ployees in the States;

 DECEMSE
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(b) whether Government have re-
ceived representations for establish-
ment of Kendriya Vidyalayag and
strengthening of existing ones and
details of such proposals received
during the last 18 months and plan
and allocation of ¢unds for expansion
of Kendriya Vidyalayas in relatively
backward areas with less educational
facilities;

(c) whether Government are con-
sidering restructuring of Xendriya
Vidyalayag in the light of represen-
tationg made;

(d) whether teachers and officials
of the Organisation who have sought
redressal of their grievances through
Members of Parliament are being
harassed and their service records
spoiled;

(e) it so, list of such cases during
the last 18 months and case-wize
action taken; and

(£) policy of Government regarding
redressa] of grievances through Mem-
bers of Parliament?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CUL-
TURE (SHRIMATI RENUKA DEVI
BARAKATAKID): (a) There were 242
Kendriya Vidyalayas at the beginn-
ing of the current year. State-wise
distribution of the Kendriya Vidya-
layas is given in Statement I laid om
the Table of the House. [Placed in
Library. See No. LT-3098/78) State-
wise distribution of Cenrtal Governe
ment employees is not available,

(b) and (c). During the last 18
months, the TKendriya Vidyalayas
Sangathan received 88 proposals/re-
quests from various departments of
Central and State Governments and
representatives/associations of the
Central Government employees for
establishment of Kendriya Vidyala«
yas at civil/defence stations and 40
proposals from various Public Sec-
tor Undertakings, The details of Ken=
driya Vidyalayas strengthened dur«
ing the last 13 months are given in
Statement ]I laid on the Table of the
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House. [Placed in Library. See No.
LT-—3098/78).

The Government does not have any
plan proposals or allocation of funds
for expansion of Kendriya Vidya-
layas in relatively backward areas
with less educational facilities for
the scheme of Kendriya Vidyalayas
is meant for the children of transfer-
able Central Government employees
whose education is disrupted due to
frequent transfers of their parents
from one linguistic region to another.

(d) No, Sir.
(e) Does not arise.

(f) The work and conduct of em-
ployees of the Kendriya Vidyalayas
Sangathan is regulated within the
Irame-work of well-defined service con-
ditions and the code of conduct pres-
cribed for them. The representations
and appeals received through the
prescribed channels for the redressal
of grievances are dealt with on merit
in accordance with the rules of the
Sangathan,
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3983. DR. BIJOY MONDAL:;
SHR] MUKHTIAR SINGH
MALIK:

SHRI G. M. BANATWALLA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government have seen
the press reports in the Indian Ex-
Press dated the 30th November, 1978
wherein it has been stated that Rao
Tula Ram College, New Delhi has
been closed;

(b) whether it i5 also a fact that
salaries to the Teachers of this col-
lege have not been paid for the last
six months and if s0, what are the
reasong therefor; ang

(¢) what steps have been taken by
Government to meet the situation?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir.

(b) According to the information
furnished by the University of Delhi,
the teachers have not been paid their
salaries sinee July, 1978 because of
Don-payment  of the management's
share of the deficit on the approved
expenditure, which has aceumulated
over the years.

(¢) The College has since been re-
opened by the, management on 4th
December, 1978 and the University
has been assured that the teachers will
be paid their salarieg regularly.
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12.01 hrs,
[MR. DEPUTY-SPRAKER in the Chair}

MR. DEPUTY-SPEAKER: Now pap-
ers laid.

PAPERS LAID ON THE TABLE

ACCOUNTS OF CENTRAL BOARD FOR PRE-~
VENTION AND CONTROL OF WaTER PoLLU-
TION POR 1977-78, REVIEW & ANNUAL
REPORT OF HiNDUSTAN PREFAR Lo,
New Derui For 1977-78, ANNUAL REPORT
OF NATIONAL BUILDINGS CONSTRUCTION
CORPORATION LID. FOR 1977-78 anp A
BTATEMENT.

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): I beg to lay on the Table:—

(1) A copy of the Certified Ac-
counts (Hindi{ and English versions)
of the Central Board for Prevention
ang Control of Water Pollution, for
the year 1977-78 together with the
Audit Report thereon, under sub-
section (6) of section 40 of the Water
(Prevention and Control of Pollution)
Act, 1974. [Placed in Library. See
No, LT--3051/78}

(2) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 619A
of the Companies Act, 1956:—

(a) (i) Review by the Govern-
ment on the working of the Hin-
dustan Frefab Limited, New Delhi,
for the year 1977-78.

(ily Annusl Report of the Hin-
dustan Prefab Limited, New
Delhi, for the year 1977-78 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor Genera) thereon. {Placed
in Library. gee No. LT—3052/78]

(b) (i) Annugl Report of the
National Buildings Construction
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Corporation Limited, New Delhi..
for the year 1977-78 along With
the Audited Accounts ang the com~
ments of the Comptroller and
Auditor General thereon.

(li) A statement explaining that
Government are in agreement
with the above Report ang there-
fore no separate Review on the
working of the Company is being
Iaid. [Placed in Library See No.
LT—3053/178)

ANNUAL REPORTS Or KERALA FOREST

DEVELOPMENT CORPORATION,  INDIAN

DAIRY CORPORATION AND LC.A.R. AND

A STATEMENT RE, DELAY IN LAYING
REPORT

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHR] SURJIT
SINGH BARNATA): I beg to lay on
the Table:

(1) A copy each of the Following
papers  under section G619A of the
Companieg Act, 1956:—

(i) Annual Report (Hindi ver-
sion) @ of the Kerala Forest De-
velopment Corporation Limited,
Kottayam, for the year ended 30th
June 1977 along with the Audited
Accounts and the comments of
the Comptroller and Auditor Gene-
ral thereon. [Placed in Library.
See No. LT—3054/78)

(ii) Annual Report (Hindi and
English versions) of the Indian
Dairy Corporation, Baroda, for the
year 1977-78 along with the Audit-
ed Accounts and the comments of
the Comptroller and Auditor
General thereon. {Placed if Li-
brary. See No. LT—3055/178)

(@) ) A copy of the Annual
Report (Hindi and English ver-
sions) of the Indian Council of
Agricultura] Research, New Delhj,

. for the year 1075-76—Part IL (Ad-
ministration and Finance).

“@Engliah yerslon of the Report wablaid on the Table on fhe F1t AUgust
1978.
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(i) A statement (Hindi and
English versions) showing reasons
for delay in laying the above Re-
port.

[Placed in Library. See No, LT—
3056/78)

AnnuaL Rerort of NCERT yor 1977~
78, AupiT REPORT ON THE ACCOUNTS OF
Savrar June Musrum Boarp, NoTrrr-
CATIONS ETC.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
I beg to lay on the Table:

(1) () A copy of the Annual Re-
port (Hindi and English versions) of
the National Council of Educational
Research and Training, New Delhi,
for the year 1977-78.

(ii) A statement (Hindi and
English  versions) explaining that
Government gare in agreement with
the above Report and therefore no
separate Review is being laid.
[Placed in Library. See No. LT-
3087/78)

(2) A copy of the Audit Report
(Hindi and English versions) on the
accounts of the Salar Jung Museum
Board, Hyderabad, for the year 1975~
76, together with a statement.

[Placed in Library. See No. LT-
3068/78]

(3) A copy each of the following
Notifications (Hindi andq English
‘yersions): under sub-gection (3) of
section 642 of the Companies Act,
1956:—

(i) The Non-banking Financial
Companies and Miscellaneous Non-
banking Companies (Advertise-
ment) Amendment Rules, 1078,
published in Notification No.
GSR. 571 (E) in Gazeite of India
dated the Sth December, 1878.

AGRABAYAXA 27, 1808 (SAKA)
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(li) The Public Companies
(Terms of issue of debemtures and
of raising of loans with option to
convert such debentures or loans
into shares) 8econd Amendment
Rules, 1978, published in Nofifica-
tion No. GS.R. 1489 in Gagette of
India dated the 9th December,
1978,

[Placed in Library. See No. LT~

3059/78]

(4) (i) A copy of the Annual Re-
port of the Indian Institute of
Technology, Kanpur, for the year
1977-78.

(ii) A copy of Review
(Hindi and English versions) by
the Government on the working of
the Indian Institute of Technology,
Kanpur, for the year 1977-78.

(5) A statement (Hindi and Eng-
lish versions) showing (i) reasong
for delay in laying the report and
(i) reasons for not laying simul-
taneously the Hindi versions of the
report,

[Placed in Library. See No, LT—
3060/78]

(6) (i) A copy of the Annual Re-
port (Hindi and English versions) .
the Gandhi Darshan Samiti, New
Delhi, for the year 1977-78 along
with the Audited Accounts.

(ii) Review (Hinidi and Eng-
lish versiong by the Govésnment on
the working of the Gandhi Dar-
shan Samiti, New Delhi, for the
year 1977-78.

{Placed in Library. See No. LT—
3061/18]
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ANNUAL REPORTS AND REVIEWS OF TECH-
NICAL TEACHERS' TRAINING INSTITUTE
(EABTERN AND WESTERN REGIONS) FOR
1977-78

THE WMINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKID): I beg to lay on the Table:—

(1) (i) A copy of the Annual Re-
port (Hindi ang English versions) of
the Technical Teachers' Training
Institute (Eastern Region) Calcutta,
for the year 1977-78.

(ii) A copy of the Review
(Hindi and English versions) by the
Government on the working of the
Technical Teachers’ Training Insti-
tute (Eastern Region) Calcutta for
the year 1977-78.

[Placed in Library, See No. LT-
3062/78]

(2) (i) A copy of the Annual Re-
port (Hindi and English versions)
of the Technical Teachers’' Training
Institute (Western Region) Bhopal,
for the yetar 1977-78.

(ii) A copy of the Review
(Hindi and English versions) by the
Government on the working of the
Technical Teachers’ Training Insti-
tute (Western Region) Bhopal, for
the year 1977-78.

[Placed in Library. See No. LT—
3063/78)

SEcOND AND FINAL REPORT oF VIMA-
DALAL COMMISSION OF INQUIRY,
MrmopaNDUM OF  ACTION ON IT
AND A STATEMENT RE, ITs HInpr

VERSION

1]

THE MINISTER , OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAI): On behalf of Shri
Dhanik Lal Mandal, I beg to lay on
the Table:—

(1) A copy each of the following
paperg under sub-section (4) of

." ‘DECEMBER 18, 1978
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section 3 of the Commissions of In-
quiry Act 1952:—

(i) Second and Final Report of
the Vimadalal Commission of Inquiry
set up to inquire into the allegations
against Shrj J. Vengal Rao, former
Chief Minister ang other Ministers
of Andhra Pradesh.

(ii) Memorandum (Hindi and
English versions) of action taken by
the Central Government on the above
Report.

(2) A statement (Hindi and Eng-
lish versions) explaining reasong for
not laying simultaneously the Hindi
version of the Report,

[Placed in Library. See No. LT-

3064/78]

CENTRAL WAREHOUSING CORPORATION
(AMmpr.) Rures, 1978

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): I beg to lay on the
Table a copy of the Central Ware-
housing Corporation (Amendment)
Rules, 1978 (Hindi and English ver-
sions) published in Notifieation No.
G.S.R. 1399 in Gazette of India dated
the 25th November, 1878, under sub-
section (3) of section 41 of the Ware-
housing Corporations Act, 1962,

[Placed in Library, See No, LT~
3065/78)

EmprovErs’ ProvibENT Funos  (3mp
AMENDMENT) SCHEME, 1978

SHRI LARANG SAI: On behalf of
Dr. Ram Kirpal Sinha, I beg to lay on
the Table a copy of the Employees’
Provident Funds (Third Amendment)
Scheme, 1978 (Hindi and English ver-
sions) published in Notification No.
G'SR. 1450 in Gazette of India dated
the 2nd December, 1978, under sub-
section (2) of section 7 of the Emp-
loyees' Provident - Funds and Miscel-
laneous Provisiong Act, 1952. :

MR. DEPUTY-SPEAKER: State-
ments of Public Accounts Committee.
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Mr. P.'V, Narasimha reo....He is not
here. Mr. Asoke Krishna Dutt. He is
also not here.

Now, we take up call-attention.

12.62 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED FAILURE OF FOOD CORPORATION
OF INDIA T0 PROCURE RAGI, PADDY, jJAWAR
AND COTTON IN VARIOUS PARTS OF THE
COUNTRY

| cﬁwwﬁwm—wm?fwﬁrﬁﬁnﬁm
WX A wfe e e dey o W

& T, g AT e wOm o A
FW & sl wrr fana 8 wfa
fawerar , o & afwimerey feam
TA IR AT wE AR § aee
A W Al 9T A W § A4T
framat wt arawr wew e ¥ fag
qoere g WY af ey 1

(Interruptions)

Re, QUESTIONS OF PRIVILEGE

MR. DEPUTY-SPEAKER: Please
take your seats. Please do not re-
cord.

(Interruptions) **

MR. Dp’UTY-SPEAKER: You have
given notice to the Speaker, You find
out from the Speaker. I am not awate
of any notices. (Interruptions) Please
take your seats. Mr. Barnala, you have
to answer the call-attention. (Inter~
ruptions) Please take your seats,

SHRI VASANT.SATHE (Akola): I

have given notice of a motion of breach

.of privilege against the Prime Minis-
ter.,.. (Interruptions)

MR. DEPUTY-SPEAKER: Mr, Sathe,
you have given notice, may be of some
motion. It js with the Speaker. Un-
less he decides on it....(Interrup-
tions) 1 have ng information,

AN HON. MEMBER: Yoy give your
ruling.

MR. DEPUTY-SPEAKER: How can
I give a ruling on something which is
with the Speaker? (Interruptions)
If you want to be unreasonable, you
can.... (Interruptions), Please take
your seat. What is all this? Mr.
Sathe, you have given notice. It is
pending with the Speaker....(Inter-
ruptions) Then, what for are you? If
he ha; already conveyed then what is
the point?

SHRI VASANT SATHE: On that
itself, I want to say. How can I say
it to you?

MR. DEPUTY-SPEAKER: You
have given a motion, The Speaker
has seen the motion and he has con-
veyed to you something. I am not
aware of what he hag conveyed to
you. Now you just rise up when I
am here and say that I must give &
ruling. I cannot give a ruling. You
mu:t conform to some procedure in
the House....

(Interruptions) **

MR, DEPUTY-SPEAKER: What is
all this? Everything will go off the
record.

(Interruptions) **

MR, DEPUTY-SPEAKER: If ten
memberg stand and speak, nothing
will go on record.

(Interruptions) **

SHRI VAYALAR RAVI (Chirayin-
kil): The other day, hon, Speaker
said he will give a ruling today, This
is a very serious matter. He said that
he has called for 5 report and that he
would give a ruling today, either

**Not recorded.
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[Shri Vayalar Ravi]

admitting the adjournment motipn or
rejecting it. This is about the Bibar
incident of killing of Harijans. This
is a very serious matter.

MR. DEPUTY-SPEAKER: That is
a different matter. Mr, Sathe is on
an altogether different matter. Mr.
Ravi, if the Speaker hag said that he
will give a ruling—I do not know
whether he has said it, but if he has
said. it, he will give it.

SHRI VAYALAR RAVI: When?

MR. DEPUTY-SPEAKER:
ever he is in the Chair.....

‘When-

(Interruptions) **

MR. DEPUTY-SPEAKER: Shri
Chandan Singh. ... (Interruptions) **
Mr. Faleiro, please resume your seat.
Nothing will go on record.

(Interruptions) **

MR. DEPUTY-SPEAKER: Mr.
Lekkappa, I cannot allow any mem-
ber when twenty or thirty members
are gtanding, Is it Parliament or a
fish. market? 1If it is Parliament then
one member at a time will stand...
Have some introspection into your
own behaviour then you will realise?
I have nothing else to say. If you
are quite determined to make a scene,
T cannot help it.

SHR] K. LAKKAPPA (Tumkur):

Will you hear me Mr. Deputy~

Speaker?

MR. DEPUTY-SPEAKER: First
let all the members sit down. It
forty members stand at a time then
nothing will go on record. I allow
Mr, Lakkappa's pointof order.

SHRI K LAKKAPPA: Sir, my
point of order is under Rule 384 A.
T quote: .

DECEMBER 18, 1978

of Privilege . 244

“A notice shall not be given pub-
Heity by any member or other per-
son until it has been admitted by
the Speaker gnd circulated to
members;”

Sir, here we have been seeing that the
Leader of the House and the Prime
Minister of this country has discussed
in the Janata Parliamentary Party
and he has given wide publicity and
even the quantum of punishment was
discussed ggainst Mrs. Indira Gandhi
when the subject-matter is pending
and the members have to express
their opinion, Bypassing all the
canons of rule of law ang procedure,
the hon. Prime Minister has issued
a statement which was published in
the newspepers and wasg not even
denied by him later. This news was
carried by the PTI and UNI news
agencies, This is indicative of the
impropriety on the part of hon. Prime
Minister, It is not only misleading
the House, but it also casts a reflec-
tion on the functioning of the House.
The House is discussing a vital ques-
tion of breach of privilege and we are
going to deliberate on it further today
and it is going to be a landmark in
the history. The hon. Prime Minis--
ter has flouted the ruleg of the House
and the rule of jaw. The Parliamen-
tary Party of the Janata Party has
also done that. It ig quite serious. ¥
am told that my friends, Shri Faleiro
and Shri Sathe have already given
naticeg of a privilege motion aguinst -
the hon, Prime Minister. This is:®
vita] issue and should be thrashed out
before we deliberate on the privilege
issue before the House. I would like
to have a ruling from the hon.
Deputy-Speaker on this matter, be-
cause the rules have been violated
and it amounts to breach of privilege
and contempt of the House. ... (Inter-
ruptions)

SHRI EDUARDO FALEIRO (Mor-
mugeo): Thank you for giving ‘me
thg opportunity. The point of order
that T am reising and the clarification

s*Not recorded. -
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on the rules that I beg of you is this.
I have given notice of a privilege
motion against the Prime Minister for
certain things which have been here.
I would like to move this and I have
usked for permission to move this
under Rule 222.

MR. DEPUTY-SPEAKER: There is
no such thing.

SHRI EDUARDO FALEIRO: There
is such a precedent in this House.
You yourself Sir, gave a ruling on
16th July, 1977 when an hon. Mem-
ber, Shri Gauri Shankar Rai gave a
notice of privilege motion against
Shrimati Indira Gandhi at 1040 hours,
on the same day at 1200, you allowed
him to move that motion formally in
the House under Rule 222. I request
you to follow the same procedure and
allow me to do that,

MR. DEPUTY-SPEAKER: You are
drawing @ wrong comparison. . .
(Interruptions),

MR. DEPUTY-SPEAKER: Nothing
will go on record.

(Interruptions) **

SHRI M, SATYANARAYAN RAO/
TOBCam. . . . ® (Interruptions) **

MR. DEPUTY-SPEAKER; You
just want to shout. You have made
up your mind to shout; you are in no
moog to listen anything, so I do not
want to say anything. That iz the
end of it.... (Interrptions). This
is very unfortunate,

SHRI K. GOPL (Kaner): Sir, my
triends, Shri Sathe and Shri Faleiro
reised this point under Rule 222 and
you were pleased to observe that the
Speaker has already told the House
that the matter was under considera-
tion and that you would -convey
whatever the Speaker's ruling is.

MB. DEPUTY-SPEAKER: I do not
convey snything. That is exactly my
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point. It hag already been conveyed
to him

SHRI K. GOPAL:. My point is: on
9th December I moved a privilege
motion against rule 222 against the
Prime Minister for having told some-
untruth and misguided the House de-
liberately, on the question of posting
policemen outside the houses of mem-
berg of the Privileges Committee. The
Speaker, from his Chair observed: ‘I
received a communication from the
Prime Minister, I will convey it to
you; our office will convey the en-
tire communication to you. Therefore,
I am not allowing your privilege no-
tice under rule 222" But till to-day
I have not received anything from
your office. When such jg the case,
how do you expect us to have any
confidence when you say that the
Speaker can agree, because he is not
conveying anything? What can we
do?

MR. DEPUTY-SPEAKER: You must
also know that I just do not know
what you are talking about 1 did
not say....(Interruptions).

SHRI K. GOPAL: I canont help it.
It is not my responsibility. I can put
forth my point. If you do not under-
stand, what can I do about it?

MR. DEPUTY-SPEAKER: Do you
want to listen wut all, or do you just
want to have your say all the time?
You listen to me ulso. (Interruptions)
You have given notice of something
which I am not aware of. (Interrup-
tiong). Something has been sent to
the Speaker. He decides on it It has
already been communicated.

SHR] K. GOPAL: No, no. Not to me
That is in point. (Interruptions).

MR, DEPUTY-SPEAKER: As far as
Mr. Sathe’s thing is concerned, I am
tofd that it was conveyed to him.
¢ : ) I just do not know
what it is. (Interruptions).

‘“*Not recorded.
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SHRI VASANT SATHE: I may tell
you, if you allow me. When 1 gave
notice the other day, the Speaker was
pleased, to observe that as far as he
or the Secretary were concerned, the
notice was only in their hands. And
it had not leaked from them. There-
fore, I gave breach of privilege against
the Prime Minister, (Interruptions)

MR, DEPUTY-SPEAKER: Please
wait. I am regulating it.

SHRI VASANT SATHE: It js only 3
parties whe know about it—wiz. the
one who gives the notice and the Spea-
ker or the Secretary who receives it.
The two persons i.e. the Speaker and
the Secretary have denieq that it did
not leak from them, It is on record.
Then the only person who has the res-
ponsibility—whether he or his office or
anybody—is the Prime Minister him-
self who gave the notice. It has ap-
peareq verbatim in the newspapers—
verbatim, not guess-work. What was
told to me to-day through the Secre-
tary of the Lok Sabha, was that the
Speaker had sent a copy of my privi
lege notice to the Prime Minister. The
Prime Minister has conveyed to him
that he made enquiries and that jt has
not leaked from his office. That is all.
(Interruptions) What was communi-
cated to me was not the decision or
anything. It is that this information
hag come from the Prime Minister.
Here is a matter which is directly for
the House and for me to ask for the
leave. ... (Interruptions) When only
3 persons. know and when the Prime
Minister denies, and the Spesaker
denies that it has not gone from the
Secretary, it could not have gone from
a ghost. This is a fit case for being
looked into by the Privileges Com-
mittee; just as you remember, when
Mr. Gauri Shankar Rai had r2ised the
alleged breach of privilege by the
previous Prime Minister, also that he
read out: was.,..(Interruptions) It
was not even sent to the preson con-
cerned to ascertain whether heor she
had sent it oyt. You did not do it.
You, in your wisdom, accepted Rai's
word and directly sent it to the Privi-
leges Committee under your discretion
under rule 222. Therefore, here is a

DECEMBER 18,1978

of Privilege’ 248

blatant case of contempt, with prece-
dents. Let us have your ruling,

MR. DEPUTY-SPEAKER: I would
not give a ruling because the matter is
seized of by the Speaker.

SHRI VASANT SATHE: When you
preside, you are the Speaker., I
have brought it to your notice.

MR. DEPUTY-SPEAKER: If the
matter had been raiseqd when I was in
the Chair and if 1 had sent the matter
to the Prime Minister for information,
it is a different matter. But from the
information that you yourself have
given in the House, the matter seems
to be pending with the Speaker. He
enquired from the Prime Minister and
the Prime Minister has given certain
information which has been passed on
to you. So, it is between ycu and the
Speaker. Now let us proceed with
the business. You can take up the
matter again,

SHRI C. M. STEPHEN (Idukki):
This is not a matter between Mr.
Sathe and the Speaker because the
question involved is the principle of
confidentiality of the correspendence
between a member and the Speaker or
Secretary of Lok Sabha and the right
of a member to be the first. to know
about the matters which are coming
up in the House. A contingency in
which members will have to gather
information from the press rather
than from the communication from
the Secretariat is a position which is
absolutely intolerable for the mem-
bers of this House. So, as a matter
involving the principle of confiden-
tiality and as a matter involving the
right of the members to be the first as
compared to the rest of the population
to know as to what ig going to happen
in the House, ag the matter involves
the violation of these two principles,
the question ig not one between Mr.
Sathe and the Speaker. Here the
peculiar position is that the Spesker
and Secretary who are suposed {0
have received it have openly sald “we
deny it, it has not gone from us”, The
Prime Minister who 1s the top man’
in this country is said to have stated
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that it has not gone from him. Then,
how is it that it has gone out? Where
is the loophole? How does it happen?
This is a matter which has to be in-
vestigated about and the House has
got a right to know how it went out.
What ig the machinery to fing it out?
The only machinery available is eithe,
the Privileges Committee or an ad hoc
Parliamentary Committee. Therefore,
kindly don't leave it at that as if it is
a matter between Mr. Sathe and the
Speaker. This is a matter which in-
,volves the right of the House,

MR. DEPUTY-SPEAKER: 1 cen
reid out the note that ithe Speaker
has made because I have not gone
through the whole thing. From what
he has written, it iIs still open as far
as I can gee from this. You can take
up the matter with the Speaker. He
says in the last sentence:

“There will be no basis for the
motion unless the mover places be-
fore me some prima facie evidence

to show that there was a leakage at .

the Prime Minister’s office.”

If you have some information, you
can pass it on.

(Interruptiong)

SHRI VASANT SATHE: Rule 334A
;ays:

“A notice shall not be given
publicity by any member...

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : Which member are
you talking about here?

SHRI VASANT SATHE: The
Prime Minister,

SHRI JOYTIRMOY BOSU: He has
denied it.

' (Interruptions)

SHRI VASANT SATHE: The rule
says;

“A notice shall not be given pub-
licity by any member or other per-
son until it has been admitteq by the
Speaker and circulated to members.”

All I can say ig to point out two
things: (a) that it wag circulated %
the Members on the 15th morning; it
was published -in the evening news on

the 14th and morning papers on the

15th, that is, before circulation; (h)
advance publicity was given. Thesg
are the two things which I can estab-
lish. I have produced the newspapers,
Are you going to throw the burden on
me to show that the Prime Minister
had handed it out to the press....
(Interruptions). :

MR. DEPUTY-SPEAKER: Mr. Sathe,
please meet the Speaker and take up
the matter with him. It is still open,
as I said, '

SHRI VASANT SATHE: I would
like to know when the Speaker would
be coming.

MR, DEPUTY-SPEAKER: At 2 O’
Clock.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): Sir, I rise on a point
of order.

Mr. Sathe has quoted. ...

MR. DEPUTY-SPEAKER: That mat.
ter is closeq now.

SHRI JYOTIRMOY BOSU: Sir, I
rise on a point of order under Direc-
tion 2, sub-section (2), a question of
privilege, which has precedence among
other business.

On the 13th December I gave a pri-
vilege motion against Shri C. M.
Stephen, 'the Leader of the Oposition,
because on the 8th of December, 1678,
while making a speech he has said:

“....I have received very reliable
information to the effect that one of
his Minister contacted the men of
the underworld jn Bihar gnd had
entered into contract wita them to
murder Mrs Gandhi..”

MR. DEPUTY-SPEAKER: There is
no point of order. We will go to
the next business.

SHRI JYOTIRMOY BOSU: Sir, I
gave notice on the 13th, I raised the
matter again...

MR. DEPUTY SPEAKER; Theve is
no point of order.

SHRI JYOTIRMOY BOSU: What

has happened to thig privilege motion?
(Interruptions),
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‘MR. DEPUTY SPEAKER: Please
take your seats. The Speaker will
come at 3 O'clock. Then Jyou can
take it up. It is the same matter
:;};!ch is agitating all sides. I can see

t,

SHRI MANORANJAN BHAKTA
(Andaman and Nicoba;j Islands). What
about my adjournment motion?

MR. DEPUTY SPEAKER: Your ad-
jowrament motion has been disallow-
ed.

(Interruptions)

MR. DEPUTY SPEAKER: if you
persist, it will not go onreerd. Shri
Chéndan Singh.

(Interruptions)

12.32 hrs
CALLING ATTENTION TO MATTER

OF URGENT PUBLIC IMPORTANCE
—Contd.

REPORTED FAILURE of Foop CORPORATION

or Japia TO PROCEDURE Ract, Pavpy,

JawAR AND COTTON IN VARIOUS PARTS OF
‘ THE COUNTRY—Contd.

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH). Towards the ¢nd
of September last, reports were re-

Paddy ete. (C4)

ceived in the Ministry that hybrid
Sowar was selling in certain parts of
Karnataka at prices lower than the
support price. The matter was taken
up with the State Governmen: and
they were asked to take appropriate
steps for extending price support to
the farmers, They were assured that
stocks surplus to their requirements
would be taken over in the Central
Pool. Reports to the same effect were
recelved in respect of pady from
Andhra Pradesh in the first week of
October and the State Government’
were asked telegraphically 1o enquire
into the matter and report facts, They
reported that the current Kharif paddy
had not started arriving on to the
market and that arrangements have
been made in the coastal districts a
Wwéll as in the upland centreg for open-
ing adequate number of centres.

After the announcement of the
Kharit policy for the current season,
a number of communications have
been sent to the State Governments
emphasizing the importance of maxi=~
mising the procurement and minimis-
ing harassment and under-payment to
producers. They have been advised
to draw up a co-ordinated plan of
operations for all the public agencies,
including the I'CI, so that widest pos-
sible coverage is extended in ‘the
States. On 24-11-1978, 1 again wrote to
the Food Ministers emphasizing the
urgency of organising price support
operations for Kharif cereals including
coarse-graing and assured them that
surplus stocks woulg be taken over by
the FCI

In Karnataka the procurement is
done by the State Government and the
FCI have not been assignd any role in
these operations. Likewise in Hihar
Orissa, Gujarat and Mahargshtra,
FCI have no role in procurement be-
cause the State Government; and thelr
ajfencies themselveg jook aftet the pro-
curermient and price support %r&
tions. F'CI is operniing in M.B,, Hejus-
than, Andhra Pradesh and West
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[PH . .
Bengal as an agent of the State Go-
vernments while in U.P,, Punjsb and
Haryana, it is operating in- cenjuction
with the State agencies. In these
States, FCI has deployed its staff and
opened the required number of pur-
chage -centres in consultation with the
State Governments, as detailed below:

Punjab 400
'I-Iafyma 82
'Uttar, Pradesh 140
"Madhya Pradesh 61
.. Rajasthan 139
West Bengal 2700
Andhra Pradesh 184
Tamil Nadu 25
.HhIAChal Pradesh 18
‘ North Eastern States 25

According ‘to the latest informa-
tion available in the Ministry, a total

quantity of 1.97 million tonnes of pad-
dy has been purchased in all the States
under price support operations as
against only 1.01 million tonnes pur-
chased last year in the corresponding
period. Out of this quantity, FCI has
purchased 1.83 million tonnes. I am
sure Hon’ble Members will consider
this a commendable effort on the part
of the ¥FCI.

As far as cotton is concerned,
F.C.I. does not handle its procurement.
The House has already been informed
by my colleague the Minister of In-
dustry that the Cotton Corporation
would be allowed to make commercisi
purchases in the market so that cotton
prices do not drop below the prescrib-
ed minimum.

However, it has to be stated that
inthe implementation of the food po-
icy ‘andl’ price support operations, it Is
the State Governments who have to
take e nécessary executive steps in
the fi¥ld and organise price support
operutions, - The Centriil Government
on thelr part would render all ansis-

Paddy etc. (CA)
tance to the State Governments that
may be asked for.

Realising the gravity of the mat-
ter, a Conference of the State Food
Commissioners of selected States was
convened on 7th last in which the
purchase arrangements made by the
States were reviewed. They were ad-
vised to strengthen and expand the
machinery engaged in procurement
operations and they were assured that
the Central Government would render
all assistance in resolving their diffl-
culties.

MR. DEPUTY-SPEAKER: There is
no point of order, I am sorry, because
the Cabinet functions as a whole, and
he is the Minifter for Agriculture.

SHRI RAM VILAs PASWAN-—rose.

MR. DEPUTY-SPEAKER: Please
take your seat now. Otherwise, noth-
ing will go on record.
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ket. . The Minister has said in his
statement that it is the look-out of the
State Government to make all arrange-
ments,

It is very unfortunate that the prob-
lems of the farmers are always con-
sidered as the last thing; the farmers
are considered as the last grade citi-
zeng of this country. If there is &
small fight between two goondas on the
road, we will discuss it here for hours
together, but you do not allow, and
we do not give importance to the fa:-
mers though they constitute about 80
per cent of the people of this country.
Every leader, in the House and outside
talks showing hig concern tor the far-
mers, but what is really done? That is
what I want to know. Not only todav
in all these 30 years, we have tastea
the rule of the Governments in this
country. Whenever there is shortage
of foodgrains you go to the farmers and
force them to give the foodgrains at
the procurement price and bring them
to the consumers. And you go .-nly
when there is shortage and not other
wise. But do you know how the levy
is collected? They grab these grains
from the farmers—even that which is
there for their consumption—and the
money will be paid very leisurely to
these farmers. Apart from that, what
is the condition of the farmers now?
The whole year the farmer works hard
in his farm and produce this, and this
produce, he has to sell at a terribly
distress price in the open market. "he
Government of India says that the
FCI is not operating there. I am
speaking about Karnataka.

I do not know whether the Karnate-
ka Government has come forware
with any proposal for any assistance
or anything like that. As far as can
see now, no arrangement is made to
procure in Karnataka, whether by the
State Government or by the FCI. I
would appeal to the Minister, Let him
not wait for the Karnataka Govern.
merit o take such a step. The Kama-
taka Government has no eamnestness.
Ign'n'y'&nt. Why? The Karnataka
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Government as also many State Gov-
ernments transfer this responsibiiity
to co-operative societies many of
whom are defunct today. The Karna-
taka State Marketing Federation a
few years back—I think it was 2 or 3
years ago—purchased Ragi at Rs. 150
a quintal from the merchants and sold
it again to them at Rs. 120 resulting in
a loss of Rs. 40 lakhs to the Coopera-
tive Society. They never went to the
farmers, Again you know if you do
not do take any such arrangement, the
{farmers are doomed.

My earnest request to the hon. Mia-
ister is to open purchase centres par-
ticularly in Karnataka to ovurchase
this Rugi and Jowar immediately. [he
Minister may say that it is not possi-
ble because of lack of infra.structure
facilities. We have to do all that. I
will tell you that there are people who
are prepared to work voluntarily und
without remuneration, if you need. If
you so desire, 1 can organise the work
for you. You open cenires with
money to procure the foodgrains and
you kindly save the farmer.

-

SHRI BHANU PRATAP SINGH: In
my statement I have said that the
Karnataka State is one of the States
in which FCI does not operate at all
Therefore, we cannot do anything ir
that State without the permission of
the Karnataka Government. I had
called the Food Comissioner of <:hat
Government and explained to him that
whatever they purchase and is surplus
to their needs, we will certainly taike
it over from them without any loss to
them, In spite of this assurance, they
do not purchase. The only alternative
is to organize the farmers and if the
hon. Member organises them aud
offers us foodgrains in large enough
quantity, then certainly I will see
whether it can be taken over by the
FCI directly from the farmers’ orga-
nizations. That is the only way left
open to me because the State Govern-
ment s not interested in making this
procurement. Let the farmers’ leaders
themselves go and try and organim
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' Ragi, Paddy etc. (CA) .
W ww xd’ﬂﬂssﬂ'mﬂ Ry woh ow 8 & frg wer w o B
. i‘.wﬂwﬁ%‘mm”qm Wit fewre w1 o @ et Sk e
w0 B Wt g B B @ TR mmmnmiwwmm
o w1 _ war g & v g Wy wd e
wfew & wiuw v swr o¢ wheh o sweer
Wl wwndve e : w0 W aEE R @
@ §ar wowre W ? —_—
oy e fag . w g A & & 13.31 hm.
o g STov & o g, ST g ot COMMITTEE ON ABSENCE OF
et R Arcofw @ & e MEMBERS FROM THE SITTINGS
frarn t%ﬁ" “:‘:'*ﬁ:‘f Silf "*‘T m OF THE HOUSE
Ty s W o A §) @ ey fi NINTH REPORT
?m*ﬁ“%ﬁmqg;i‘;ﬂmm SHRI D. AMAT (Sundargarh); I
& WO T wq TR W W o o beg to present the Ninth Report of
wred &, e & v e R the Committee on Absence of Mem-
m' W s i D R bers from the sittings of the House.
(vwamy) |9 | g YW T N UE
fr Lmﬁ z%ﬁ'm mv&&
Ty Lok i1 | g I
mﬂﬁﬂ!ﬂ'«'«w!ﬂg{ﬁwﬁ N 1331 1/2 hrs,
T o aw sl e g STATEMENTS OF PUBLIC AC-
- (aw wh) COUNTS COMMITTEE
:?,"' e Az W Wi g1 oy SHRI ASOKE KRISHNA® DUTT
A gk @ o foam w owae F e (Dum Dum) : I beg to lay on the
Tof 37 Ao wgerg Pray @ YT ST Table (English and Hindi versions)
%““F _‘{n?;mm ¥ e W ag of the following gtatements:

(1) Statement showing final replies
of Government t0 the recommenda-
tions contained in Chapter V and the
action taken replies on the recommen-
dations made in Chapter I of the 25th
Report of the Public Accounts Com-
wittee regarding action taken by

Government on the recommendations

contained in their 220th Report (§th
Lok Sabha) on Delays in Furnishing
Action Taken Notes'.

(2 Statement showing final replies
of Government to the recommenda-
tions contained in Chapter V and the
action taken repliey on the recom-
mendations made in Chapter I on the
34th Report of the Public Acoounts
Commmittee regarding action taken by
Government on the recommendations
containeq in their 183rd Repott (5th
Lok Sabha) on New Service/Niw
Instrument of Service,

e
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[Shri Krishna Dutt Asoke] )

(8) Statement showing finai replies
of Government to the recommenda-
tions contained in Chapter V and
action taken replies on the recommen-
dations made in Chapter 1 of 40th
Report of the Public Accounts Com-
mittee regarding action taken by
Government on the recommendations
containd in their 182nd Report (5th
Lok Sabha) On Films Division,

(4) Statement showing final replies
of Government to the recomendations
contained in chapter V and action
taken replies on the recommendations
made in Chapter 1 of 47th Report of
the Public Accounts Committee re~
garding avtion taken by Government
on the recommendations contained in
their 209th Ronort (5tb Lok Sabha) on
Export of Leather,

13.32 hrs

STATEMENT RE. CIRCUMSTANCES
LEADING TO THE DEATH OF SHRI
SURYA NARAIN SINGH, M.P.

THE PRIME MINISTER (SHRI
MORARJI DESAI): Our colleague,

Shri Surya Narayan Singh M.P, un-.

fortunately passed away on the l4th
of December, 1978 and it has been
alleged that the negligence of the con-
cerned doctors in Dr, Ram Manohar
Lohia Hospital contributeg to his
death. As promised by me in the
House on the 15th December, 1978,
when this issue was raised by some
Hon'ble Members, I have had this
matter carefully enquired into. I my-
self sent for al] the doctors concerned
and went into the getails of the case
with them. The facts which emerge
are as Yollows'

er, The . Jate . Shri Surya Narayan
Bingh, M.P., had an acute heart attack
sapishis residence, 151, South Avenue.
it the early hours of the morning of
A’ Wth December, 1978. A messenger
came to the .C.G.HS. Dispensary,
-South--Avenue, at about 4.00 A.M. and

DECEMEER 18, 1978
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of MP. (Statement)

called Dr, R. Dutta, who was on
night duty there. Dr, Dutta reached
the residence of the M.P., which is
across the road, within a few minutes.
Shri S. N. Singh was compleining ef
severe pain in the chest more sy on
the left side. Dr. Dutlta suspected the
case to be one of my cardial infarc~
tion and gave an intra-miscular in-
jection of pethidine 40 mg. and &
tablet of Sorbitrate, Shri S. N. Singh
was adviged immediate hospitalisa=
tion but he was reluctant to be moved
to the hospital. Dr Dutta explained
the gravity of the situation and offereq
to call an ambulance from Dr. Ram
Manohay Lohia Hospital, But as
a car wag readily available with - Shri
S. N. Singh’s neighbour, the idea of
calling an ambulance was dropped,
since this would have caused further
delay. Dr. Dutta mentioned full de-
tails of the treatment given on the
Reference Slip for the Hospital. He
also tried to inform on the telephone
Shri Raman, Chief Personnel and
Executive Officer, Lok Sabha, but
failing to get a response from his tele-
phone, he called the telephone of Shri
Sanwal who is Executive Officer of the
Rajya Sabha and left a message for
him.

Shri S. N. Singh reacheq the Hos~
pital at 500 AM. A Junior Resident,
Dr. Usha Bansal, immediately got the
EC.G. done and recorded his blood
pressure and called the Senior Resi-
dent, Dr, Rakesh Srivastava, Together,
they gave the treatment for acute
myocardial infarction with cardio-
genic ghock, which ineluded Pethidine, .
Siquil Mephentin, Interavenous glu=:
cose drip and oxygen. Seelnl that ;
it was a case of massive hetirt attack, B
the Senior Resident contacted the:
Coronary Care Unit in order to get a
begd there, but wag told that none wes
vacant, He then contracted the ‘Physl-
cian, Dr. P. Sengupta, who confirm=

ed the ling of treatment ang sajd that
he would trytogetabed;nﬂlem‘"
sing Home, »
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"&hrl 8. N. Singh was in need of
iirgent attention and it was necessary
- 4o restore his blood pressure, ano
therefore, he was kept in the Casuaity
area 50 as to be close at hand to the
doctors. Since the bads in the Casual-
ty Officers’ rooms were aiready occu-
pied by very serious cases, one of
whom subsequently died, Shri S. N.
Singh was kept in a closed corridox
just outside the Casualty Officer’s
room. There were a number of uther
palients ciso needing urgent attentiun
in this closed corridor. Shri Singa
was lying on a Dunloppillo mattress
which had been placed on a trolley,
anqd was covered with a blanket and
kept ag comfortable as possible.

Dr. Sengupta, who lives al a dis-
tance from the hospital, telephoned
to Dr. K. K. Malhotra who lives near-
by. Dr. Malhotra went to the Casual-
ty Ward which he reached belore 7.00
a.m. and was followed soon after by
Dr, Sengupta. They continued the
restorative treatment, and in the
meantime, arrangeq fov a bed in the
Intensive Coronary Care Rooom of the
Nursing Home. This was done by
transferring one of the patients whose
condition was less gerious elsewhere.
Shri 8. N. Singh was taken to the
Nursing Home at about 8.00 am. Dr.
K. P. Mathur, the Senior Physician of
the Unit, had also been called and he
examined the patient and corroborated
the treatment that was being given.
But in the Nursing Home, Shri Singh’s
‘condition kept on deteriorating. He
wag given external cardiac massage,
artificial respiration, injection Adre-
nalin 5 cc. intravenously, as well as
other drugs for the treatment of shock.
But since he did not respond, he was

" glven another intracardiac injection
of Adrenalin ang other treatment in-
¢luding a DC shock to excite  the
heart, ' Bui despite all the efforte to
save him, Shri 8. N. Singh unfortu-
netely died at about 885 AM.

It is & fact that the Emergency and
Cesuslt Ward of Dr. R. M. Lohia
Hespital, like those of other hospitals

13
43
R
'y
|

of M.P, (Statement)

in Delht, is always overcrowded and
inadquate for the large number of
patients in a critical condition whom
it has to deal with. I am getting this
matter examined to see what can be
done to effect some improvement and
expansion in the Casualty and Emer-
gency area, which js the crucial area
of any hospital.

Along with this, I have asked that
the possibility should be explored of
attaching 5 Mobile Coronary Care

- unit to the hospital, so that patients in

a similar condition to that of the late
Shri S, N, Singh cen receive prompt
and urgent attention.
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MR. DEPUTY-SPEAKER: Those
who have spoken up till now are all
of the same views therefore there is
no point in continuing. I will ask
only the other two Members to speak.
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SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER: Now I
cannot be calling every one because
you are all repeating the same thing.
Please listen to me now.

Please take your seats. Mr. Vina-
yak Prasad Yadav, please take your
seat now,

& wrwod wek (awere) : Ty Wi,

......

MR. DEPUTY-SPEAKER: Nobody
will go on record hereafter, T want to
say something and that will be the end
of the mutber.

(Interruptions)

of M.P. (Statement)

MR. DEPUTY-SPEAKER: You are
all just repeating what the other Mem-~
bers have said.

Please tske your seat now. It will

" not go on record, if you persist. I am

sorry. I do not want anybody to go
off the record; I am against anybody
going off the record. But if you per~
sist like this you will go off the re«
cord, Please take your seats. Other-
wise, nothing of what you say will go
on record.
(Interruptions)**

MR. DEPUTY-SPEAKER: 1s it a fish
market? There must be some arder .in
the House. Nothing of what you say
wil] go on record. Mr. Bagri, plesse
take your seat. Nothing will go on
recorq now.

(Interruptions) **

MR, DEPUTY-SPEAKER: Nothing
will go on record. There i8 some pro-
cedure in the House. Everybody can
not get up at the same time and shout
in the House. I am very sorry, I can-
not allow this. I am very sorry I
woulg not allow this. I bave been
very liberal with the Memberg and still
you persist in defying the Chair. I am
very sorry, I wil] not allow. Nothing
will go on record. You want to make
this a fish market? T will not allow
it.

(Interruptions)**
e wetew - W AT W femre st
e ¥ fwar wigh @ o e 7y
(Interruptions)**

MR. DEPUTY SPEAKER: Nothing
will go on record,

. (Interruptions)

MR, DEPUTY-BPEAKER. Nothing
will go on record of what you say.

Pleas, take your seat. You must know
how to behave in the House. . .(Inter-

ruptions) .
THE PRIME MINISTER (SHRY
MORARJI DESAI): Memberg canqot

" **Not recorded.
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{Shri Morarii Desai]
get up and ghout like this, They have
to abide by the ruies. If we do like
this with the Chair, then others also
will do it. You canot go on like this.

MR. DEPUTY-SPEAKER: As long

- ag 1 am sitting in the Chair, I will not

allow deflance of the Chair like this.

There should be some procedure in the

House. 1f there is no procedure in :he

House, I will get out of the Chair. I
want to make it very clear.

On a minor thing, you want to create
disturbance in the House? I have
‘allowed so many hon. Members to say
“sorpething on this issue and you are
only repeating it. Mr. Purushottam
Lal Kaushik. . .(Interruptions) w7 #y
Cud g il

13.52 hrs,

STATEMENT RE,_ CRASH-LANDING
OF BOEING 737 AIRCRAFT AT
HYDERABAD

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRT1 PURUSHOT-
TAM KAUSHIK): With your kind
permission, Sir, I regret to have to
inform the House about an unfortu-
nate accident at Hyderabag to a Boeing
737 aircraft of Indian Alirlines,

At about 1040 hours on Sunday the
17th December, a Boeing 737 aircraft
(VT BAL) operating scheduleg flight
IC-539 (Madras-Hyderabad-Defhi)
met with an accident during take off
at Hyderabad.” According to available
jnformation, the gircraft after itg not-
mal take off, run and lift-off on run~
way 09/27 impacked the ground and
came to rest approximately 500 meters
beyond the end of the runway and
outside the airport boundary fence.

DECEMBER 18, 1978

of Boging 787, 28p

(Statement).

Ag the House knows there were,
fortunately, no casualties amongst
the passengers und the crew. All the
126 passengers and the crew of 7 were
safely evacuated within minutes of
the accident and are reported to be
safe,

15 passengers and One crew member
sustained minor injurieg and burns and
were provided immediate medical aid.
15 of them were discharged immedia-
tely after first aid and the one crew
Member js under treatment in the
hospital. One more passenger, who
sustained serious burns, ha; been hos-
pitalised and is under intensive care.

The aircraft, however, having
cought fire has become a total wreck.
The entire baggage of the passengers
has peen burnt in the fire but the pos-
tal mail was retrieved.

1 am sorry to have to report that
three labourers on ground close to the
site of the accident were killed.

On hearing of the accident, the
Chairman Indian Airlines and Air-India
Managing Director, Indian Airlines;
the officer currently looking after the
duties of Director General of Civil
Aviation and other senior officers of
the Director Genera] of Civi] Aviation
and Indien Airlines were detailed to
Hyderabad with a relief aircraft.

Some passengers were brought to
Delhi by the relief plane while some
preferred to return to Madras. A few
passengers, who boarded at Hydera-
bad, stayed back.

Indian Afrline: provided immedia-
te financial assistance to passengers

wherever needed, i

Under the indian Carriage by Air
Act, the passengers will be granted
compensation for baggege lost at the-

rate of Rs. 125 per kilogram for regis-:"

tered -baggage and upto a maximum
tnregistered hand-‘“

of Rs. 500/- for
blggage.
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of Boeing 787
tered baggage and upto a maximum
of Ra. 500 for unregistered hand-bdg-
gage.

For the labourers killed on ground,
an immediate interim  assistance of
Rs, 2000 each will be paid to the
families of the deceased pending en-
titlement under the third party insur-
ance cover,

The Director of Air Safety hag been
appointed as gn Inspector of Accidents
to inquire into the cause of the acci-
dent under rule 71 of the Aircraft
Rules (1937).

SHRI M. SATYANARAYAN RAO
(Karimnagar): Sir, Mr. Lal, Chair-
man, Indian Airlines Corporation has
already made a statement in Hydera-
bad and he has expressed a doubt
whether there is any sabotage, Whe-
ther there is any sabotage and if so,
are you going to have a judicial enqui-
ry intg this?

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, there should be
a judicial enquiry and not a depart-
mental enquiry. The report of the
accident which took place in 1976 and
which took a heavy toll is yet to
come. It is a deplorable matter. Al-
though the accident did not occur
during this government’s time yet the
Government should see to it that that
report is laid on the 'Table of the
House before any more delay.

wrfwan g ® wwey SR,
drarfr e o R aRA 1811-78
N ey ar e vewr dw fear o @fer

SHRI VAYALAR RAVI (Chirayin-
kil). Sir, the Chairman of the Indian
Airline;, Mr, Lal hag made a state-
ment t, the effect and it has appeared
in the Press alsp that he has ordered
an enquiry to be conducted by the
Director of Air Safety. This is a
matter wherein the Boeing company

(Statement)

is also involved. So, I would like to
say that first of all there is an impro-
priety on the part of the Chairman to
make g statement before the Minister
himself makes a statement, It is &
serious accident although there are
not casualities. It is good. So, the
statement should come from the
Minister instead of coming from the
Chairman. Once your owp officer has
made g statement now you are com-
ing before the Parliament to make a
statement. Therefore, I support the de-
mand made by Shri Jyotirmoy Bosu
that there should be a judicial enquiry
and secondly, it is improper on the
part of Mr. Lal to issue a statement
before the Minister mukes g state-
ment,

SHR! PURUSHOTTAM KAUSHIK:.
The Chairman of the Indian Airlines
has not appointed any man, DGCA is
independent of Indian  Airlines gnd
whenever accident of non-fata] nature
takes place generally the Director of
Sefety, who is an independent person,
holds an enquiry and he iz holding
the enquiry. (Interruptions).

MR. DEPUTY SPFAKER: Now, we
are approaching 2 O'clock. There is
item marked to be taken up at 2 p.m.
I suggest we may first finish 377 and
then take up that item,

14.00 hrs.

MATTERS UNDER RULE 3877

(i) REPORTED DEATHS IN DHANBAD.
DUE TO CONSUMPTION OF POISON~

OUS LIQUOR,
o Trweht FnH
v, ¥ fray 3?7‘& gm‘h su)lw o
& 8 wwrer B wigar § 4



8

3 .. - Mutters under.. .
[ <ol ferg),

[MR. SpraRER in the Chair]

(ii) FINALISATION or GRADATION
LisT AND REVISION oF PROMOTION
List or IA.S, OFFICERS OF ANDHRA
PRADESH OF 1956 RECRUITMENT.

SHRI G. S, REDD] (Miryalguda) :
1 request the Speaker to permit me
under Rule 377 to mention the follow-
ing matter of urgent public importance
in the House:~

“The continued delay in finalising
the gradatian list and revising the
promotion list of IAS officers of
Andhra Pradesh of 1956 recruit-
ment.”

The Hindustan Times dated December
12 carries a news item about the long
delay in finalising the gradation and
promotion list of IAS officers of An-
dhrg Pradesh cadre recruited in 195%6.
Though the Andhra Pradesh High
Court had ordered as early as 1978 to
complete the work within six months,
and further jssued a final order to the
Government in February 1976 to com-
plete the work before the year end, I
find thet the Government has not so
far completeq the job. This amounts
10 not only contempt of court but in-
human in that many of these officers
are on the verge of retirement. I
would like the Government ta fell this
House why thig is delayed and when
this will be positively completed.

(i) Rrerorrep DrrraraTION By
AcnArya ViNosa BHAVE To co ON
FasT ror Ban oN Cow SrAuGHTER.

-SHBI SURENDRA BIKRAM (Shah-
jabampur) :  Acharya - Vincbe Bhave

DECEMBER 18, 1078

Rule 31T 284

declared on 20-11.1978 that in
view of the assuranca given to him
by the Government of India in Sep-
tember 1976, if anti-cow slaughter
enactments are not passed in Bengal
and Kerala by 31st December 1978
with reference to Sec. 48 of the Indian
Constitution and  within the limits
laid down by the Supreme Court
Judgement, he wil] go on fast from
1st January, 1979,

The cow has been accepted from
ages as mother jn Indian culture. It
ig also accepted ag the backbone of
Indian economy. Deep sentiment dis-
allows its slaughter, However, cow has
been slaughtered since British Raj in
India. There has been a longstanding
public demand to ban the slaughter
and to honour the dumb sentiments
of the millions. This demand wes
supported by sigmatures of crores of
people and lakhs had demonstrated
in Delhi—aged Guru Shankracharya
and other saint; fasted for long dura-
tions.

The history of the acceptance of the
principle of prohibitory cow slaugh-
ter can be traced ag follows:

(1) The Government of India Ex-
pert Committe for Cattle Preserva-
tion and development 1877 recom-
mended total ban on cow slaughter.

(2) The Sec, 48 of the Constitu-
tion of India set down the principle
of anti-cow-slaughter in 1951.

(8) The Supreme Court of India
held the vulidity of anti~cow slaug-
ter legislation in 1658 (Slaughler of
only useless bulls and bullocks was
allowed). }

(4)The Committee for cow protes-
tion of 1867 recommended bem in
1973. Within the limits of the
Supreme Court Judgement, Govern-
ment 6f India hag amncunced the
Sceeptihce of the principle to ban
cow skug‘!::er ﬁm hag given nw;’-

, ences to g ments AR
- Butey ﬁ'om tf:ii to time AWM'

(i) Clovetnment announcement o
© Bth Jumuary, togy o T
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(i) Central Agriculture Minister's
o statemient in  Parliament on
12th March, 1970,

(iij) Home Minister’s announce-
ment in Rajya Sabha on 8th
September, 1976.

The matter is of urgent public im~
portance. I would request the
Hon'ble Prime Minister to ban the
.oew slaughter in India,

(iv) Rrromres DIsSATISFACTION AMONG
THE STAFF OF SHIPPING CORPORA-
TION OF INDEA.

DR. VASANT KUMAR PANDIT
(Rajgarh) : Mr. Speaker, Sir, with
your permission, I want to make a
mention under Rule 377 of the follow-
ing matter of public importence,

I request that the Government do
"take into consideration for immediate
.metion the situation of growing dis-
eontent, strofig feelings of frustration
-and total dissatisfaction among the
officials and the administrative staff
-of the Shipping Corporation of India;
the problemg created by the reconsti-
tutién of the Executive Wing, the total
disregard to semiority and experience
of the officials of the SCI; the acts of
.favouritism and nepotism which has
sept in a trend of demoralisation at
senior levels op the background of a
downtall in the shipping business of
"the Corporation and the need to take
imwmediate steps to retrieve the situa-
‘tion by utllising expemienced and
-senior officials and staff in the proper
perspective to put the 8CI on a sound
“apgk viable footing.

, aga{)r request the Minister of Ship-
pitig to apprise the Howse on the ac-
tion taken on ‘thig situation.

" NoN-GAZETYED POSTAL AUDIT As30-
T SIAmdi, Nagéur,

BRI VABANT - SATHE (Akola):
"M Bgesker, Bir, B iy reported thet
" She nen-gasetted postal audit assocla-
"o, Wagpur, Iy eNieying’ oof pen-dawn
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strike since 7th November, 1#78. The
official; involved in inspection duty
have alzo stopped their work and are
at headguerters. The issues connect-
ed with the agitation are:

1. Repatriation of five Section Offi
cers at Resident Audit Offices at Bom-~
bay, Ahmedabad and Pune. )

2. Promotion of the staff as per
orders already issued.

3. Equitable distribution of inspece
tion duty for the entire staff.

Agreement reached in December,
1870 and thereafter have been unila-
terally withdrawn by the authorities
and they are planning to Open a new
branch sudit office at Bombay in vio-
lation of these agreements. The
authorities have withheld pay and
allowances for the period of strike,
They have seized all attedance regis-
ters. On 9th November, 1978, police
were called by lodging false complaint
against the employees. On 2Tth No-
vember, 1978 the S.D.C.A. refused to
meet Shri—I do not want to name a
Member of the Parliament, belonging
to the Janata Party. The C.APT:
visited the office on 1st December,
1978, but refused to settle the issue
through negotiations. The matter ig
serious enough to call for the atten-
tion of the House.

(vi) KisaN RALLY IN DELHI ON 238D
Decensgr, 1978,
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MR. SPEAKER: The House will
now take up further consideration of
the motion regarding breach of privi-
lege.

(Interruptions)

. SHRI P. RAJAGOPAL NAIDU
(Chittoor) : On a point of clarifica-
tion, Sir.

iuz hrs,

RE. QUESTIONS OF PRIVILEGE—
‘ Contd.

" SHRI VASANT SATHE (Akola):
Sir, before you proceed further, I
want to raise the question which I
raised the other day. (Interruptions)
I have pointed out that a very blant-
ant and clear breach of privilege has
been committed by the hon. Prime
Minister, Shri Morarji Desai in hav-
ing the news of his notice given ad-
vance publicity. I pointed aut to you
in the House that this was in
clear viclation, not of the convention,
but of the rule viz. 334A incorporated
in our rules; and the rule says--I
have read it; but I again wanted to
remind you; it is a mandatory re-
quirement-

“A notice shall not be given pub-
lieity by any member or other per-
gon until it has been admitted by
the Speaker and circulated to the
members.”

8ir, T had pointed out that this
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notice which was given on l4th, was
publizhed in the “Evening News” of
the same day, and further that it
had come to us only in the dak of
15th, but it was published in the
morning newspapers which come fto
us roundabout 530 or 6 am. You
were kind enough to clearify that it
had not leaked from you, or the Sec-
retary who alone knew of the notice,.
as far as yowr end was concerned.
The only third person was the person
from who the notice came viz. the
Prime Minister Shri  Morarjibhai
himself. He had given the no-
tice. The presumption is that the
person who giveg notice must be res-
ponsible for the notice and also for itg
confidentiality. He cannot get away by
saying that he has enquired from his
office angd that it has not leaked from
his staff. I wag pained and surprised
that a great Gandhian like Shri Mo-
rarjibhai should have come down to
this untruth, of saying that he does
not know. On the basis of my en-
quiries T say it in this House with &
full sense of responsibility. ... (Inter-
ruptions) that an intimation went
from the office of the Prime Minister
to the Pressmen telling them not to
say that this notice or the copy of it
had come from his office.

Sir, the obvious thing is that it is
50 clear. Tf he disputeg that he dif
not give it and that news was sent by
the UNT for that notice, it is not that
there is a guess by the Press. So,
obviously, a copy of the notice in
advance wa: made availabje to the
UNI and PTT.

All that is required to be done is
to ask the UNI from where did they-
get it and you will find the culprit, Tt
ig not for me to tel] you. 1 cenneoi
produce the UNI before. you.

Suo-motu when a rule ja violated'
in such g blatant manner and there
ere precedents of this very House
which considered such premature
publicity as clear violation of the miles
and contempt of the Fouse, I would
request you that this could have basn
taken notlcg of . straightway by you. -
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Ang as the precedents stand, when Mr.
Gauri Shankar Rai raised a breach of
privilege against the ex-Prime Minister
on the basis of something which had
appeared in the newspaper, the office
of the Speaker, as is the normal prac-
tice-, did not even send for the com-
ment of the ex-Prime Minister. With-
out doing that under your powerg of
the Speaker, under rule 228, it was
straightway sent to the Privileges Com-
mittee, The Deputy Speaker was in
the Chair, who did it. To me, the office
is the same, whosoever presides. So,
therefore, this is the precedent of the
House. FEo, when there is a clear cut
case of enquiry—I am not saying to-
day that he is or he has been found
yet to be guilty—all the fingers point
only on him, if they do not point on
you, because you have already made it
clear. Therefore, there is a case for
being enquired into by the Privileges
Committee. I would request that let
us not be guilty of applying the double
standard. Here ig a breach of privi-
lege of this very House committed by
the Prime Minister, Mr, Morarji Bhai
Desai.

We are now enquiring into an alleg-
ed breach of privilege of a previous
House and wanting to give the maxi-
mum punishment—hungry - for the
blood as it were of the ex-Prime Min-
ister (Interruptions) by a brute majo-
rity. This is what we are seeing. Now
show ug your morality of applying...
Even the Prime Minister should say
that the same standard should apply to
him and he is willing to have the mat-
ter enquired into by the Privileges
Committee. That is the least that I ex-
pect from the Prime Minister. I want
that this matter shoulg be decided first
and straightway referred to the Privi-
leges Committee. This is the least that
Lbeg of you to do. Unless this is done.
we will feel that double standards are
being applied ang this will be com-
plete erosion of all our standards

. in this House.

(Interrupﬁom)
'638 IS—IO

v

Privilege 290

MR. SPEAKER: He has raised a
point of order.

SHRI VAYALAR RAVI (Chirayin-
kil): Mr. Vasant Sathe was just referr-
ing regarding rule 334 ang said that
thig had been violated, My submission
on the point of order is that there are
two privilege motions before you. One
is by Mr. Vasant Sathe and the other
one is by Mr. Bduardo Faleiro,

MR. SPEAKER: What is your point
of order?

SHRI VAYALAR RAVI: Both these
have to be looked into together,
because the Deputy Speaker informed
the House that the Prime Minister
had denied that, whether he or his
office had leaked out anything to the
Press. In this context, the privilege
motion by Mr, Eduardo Faleiro comes
in, because, naturally or obviously the
Prime Minister might have discussed
it with somebody. That ig the privi-
lege motion by Mr, Eduardo Faleiro.
because this is g matter which concerns
every Member of the House. It 13
not a pa*tv matter. When it is not a
party matter, it has been completely
left to the Members here. The Prime
Minister denied that it had been leak-
ed out bv his office or by him.
Naturally the conclusion ig that his

‘party haq discussed it and some of the

members of the party had leaked it
out.

There stands Shri Faleiro’s privi-
lege motion. You have to take into
account both these together and find
out either the Prime Minister accepts
or enquires into whether it hag gone
from hiz office, If it is denied then
comes the p-ivilere motion of Shri
Faleiro It has already been discus-
sed that it has leaked out.

MR. SPEAKER: Yours is 5 sugges-
tion and not a point ot order.

SHR' FDUARDO FALEIRO: My
respectfu] -ubmission to you is that
your rline on the Privilege Motion
of which 1 have given notice ought
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to come, must precede the discussion
on the major issue of Mrs. Gandhi and
others.

My submission is as per my notice
which wag given on the 15th morning,
‘the Janata Party has decided to take
a party stand on thiy matter. Prime
Minister hag said that his personal
opinien will not count and that will
subordinate it to the Party view. This
is a grosg breach of privilege. This
‘goes to the root of the entire law of
privileges. Under the law of privile-
ges, you know, this House does not
8it as a legislative body, but sits as a
judicial body in terms as the High
Court of Parliament, each one of us as
a judge. We must vote according to
our conscience and having a vote on
a Party basis amount; to contempt
and obstruction of the fair function-
ing of this House in y matter of pri-
vilege.

1 gave thig notice on the 15th morn-
ing, The facty could have been
obtained from the Prime Minister by
now. I submit that a monstroug act
is sought to be perpetrated on this
House by the Janata Party by taking
a Party stang in a matter where Party
stand cannot he tolerated. I am say-
ing to you that unless you give your
ruling now and it can be only on one
direction that what they have said is
bad, ig unfair and it is wrong; unless
this is done you and I will be con-
‘niving in a monstrosity being per-
petrated on this House to-day and we
will be making thiy Parliament a
laughing stock of the Parliaments of
the world and of the people of this
ceuntry,

(Mterruptions)

MR, SPEAKER: This is not a de
bate.

. SHRI P. VENKATASUBBAIAH
(Nandyal). Under Rule 338....
(Interruptions)
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MR. SPEAKER: I have no notice

SHRI K. LAKKAPPA (Tumkur): I
rise on a point of order.

You were not in the seat. The
Deputy Speaker said that the matter
is pending and the Speaker will come
and do it. He did not conclude the
matter.

I submitted that there were two
privilege motions on the issue.

Now we are discussing on the Re-
port of the Privilege Issue. The
‘decision of the parliamentary party,
of the political party will definitely
have an influence over the members
who are expressing on this subject.
Therefore, the two privilege issues
should be clubbed together and you
must see that a decision should be
given—not only the decision but a
“discussion should be allowed. This
may be done before coming to a de-
cision becauge it will be @ slur on the
functioning of the Parliament,

You are very prudent and you have
been a judge. You have to be very
judicious regarding this, so that the
wholg country may appreciate ....

(Interruptions)

MR. SPEAKER: What is your noint
of order?

SHRI K. GOPAL (Karur): I am on
the admissibility portion of this itself.
When Mr. Faleiro ang Mr. Sathe sent
a notice of privilege under Rule 222
you were pleased to send the same to
the Prime Minister and await his
communication. You may very well
remember, on the 9th  December, I
gave a notice of privilege under 232
against the Prime Minister, having
deliberately misled the House and
having said some untruth, You ob~
serveq in the House—] got communi-
cation from the Prime Minister and -
that communication will be sent to you.

Therefore, I am not allowing you. -

- l
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Till now I have not received any-
thing. You cannot act arbitarily re-
jecting the notice. The country at
large Is entitled to know as to what
happened. I did not give publicity
about my notice. I did not do that.
I did not behave irresponsibly as
those people do. But in future if you
are not getting any reply either from
office or whatever source you feel like,
we feel it is quite unfair and you will
have to adopt some procedure not only
with the Prime Minister but with
everybody. That is my submission.

SHR] P, VENKATASUBBAIAH: My
point of order is this. Mr. Sathe has
moved a motion against the Prime
Minister. This is of a definite nature
violating Rule 334-A and on which
sufficient discussion has been made.

With regard to the advance leakage
of information of the notice in a ver-
batim manner to the newspapers even
on the 14th evening as well as on 15th
morning, Mr. Sathe has made out the
case clearly that since you in your
wisdom have said that the leakage has
not happened from your side or from
the side of the Secretary—you do
not know from which gource the lea-
kage has come—that is what you have
told the House—the obvious inference

, Is, there is no other conclusion excepb

to say, that the person who has given
notice, ie. the Prime Minisier has
committed breach of privilege of this
House under rule 334A. A friyolous
privilege motion is different, The
Janata Parly, with their brute majo-
rily, want to preempt and prejudge
the issue. They have come out with
their opinion in a blatant manner in
utter disregard of the maner in which
this privilege issue has to be discussed
in. this Houge freely and also objec-
tively. The two motions are before
you,

MR. SPEAKER: So far as Mr.

Falerio’s motion is concerned, I

believe I have sent the reply. I had
no occhsion to examine it. I shall
examine and consider both of them
together.

{Interruptions).
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' AN HON. MEMBER: There should
be no double gtandards,

MR. SPEAKER: I would not adopt
double standards.

(Interruptions).

PROF., P. G. MAVALANKAR
(Gandhinagar): Sir, I suppose you
have ruled at least for the time being
on the matter which was raised in the
House by Mr. Sathe. I am now rais-
ing a point of order on the main
debate which has been going on in this
House from Thursday, Tth December.
The House has been discussing this
matter—Third Report of the Com-
mittee of Privileges—from Thursday,
7th December. It 1is extraordinary
that such an important and vital
debate should have been spilled over
a number of days. But I need not
comment on that aspect of the matter
at this stage. I have a very serious
objection which I am now raising in
the form of a point of order and I
want your guidance. You have been
saying—] hope you have not finally
ruled on that point-—that in a debate
of this nature, not because it is a
serious privilege matter but in any
privilege matter, when the report is
presented to the House and the House
has agreed 1o discuss that report for
more than half an hour, 2 member of
the Committee of Privileges—no
matter to which party he belongs or
he may not helonz to any party, as
myself—should not intervene in this
debate.

MR. SPEAKER: It is not proper to
intervene.

PROF. P. G. MAVALANKAR: With
great vespect to you, it seems to me
that the Chair is taking an extra-
ordinary position and m very unten-
able position, T want to respectfully
point out why I say 80. I can under-
stand that when a matter is being
raised by any of my colleagues on this
side or that gide as an issue fit to be
sent to the Committee of Privileges,
when that is being discused and the
Chuir is listening to the various points
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of view to decide whether a particular
issue which has been raised by a
member can be sent to the Committee
of Privileges or not, in that debate I
am fully with you that propriety
der.ands that no membey of the Com-
mitiee of Privileges should take part
in that discussion because in the very
mature of things, by definition, if the
matter is to be referred to ug with the
consent of the Speaker, we become
the judges for the time being of that
particular issue and we should not
take part in the discussion and pre-
judge the issue. That I fully accept
wand therefore none of us, members of
the Committee of Privileges, has
spoken at that stage.

What I do not understand, and what
I object very seriously to, is the next
stage of the discussion—and that is
the stage in which the House is in-
volved right now—and that is the dis-~
cussion on the Report which is already
before the House, that is the Report of
the Privileges Committee and the
motion moved by the Leader of the
House. Now I should have thought
that the parliamentary practice not
only in the British House of Com~
mons, but, what is more relevant to
me, in this very House from the
beginning of the First Lok Sabha has
been very clear, that when the Report
of the Committee of Privilages is
of it is being criticised, condemned or
wraongly interpreted, it is not only the
right of the members of the Committee
but also their duty...

MR. SPEAKER: To &t short the
discussion, 1 sha)l have to examine
with reference to precedents to decide
what is the position. For the present,
T am allowing all the members want-
ing to take part in the discussion; I
am not objecting to it.

The House will now take up further
discussion. ..

SHRI HAR] VISHNU KAMATH
(Hoshangabad): Sir, have you given
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a ruling on the points raised by Shri
Sathe and Shri Folerio?

MR, SPEAKER: That is under
consideration. 1 have not even looked
into the Report or the comments of
the Prime Minister.

SHRI HARI VISHNU KAMATH:
It is untenable. Both points are un-
tenable...

MR. SPEAKER: Mr, Kamath, I
have not read the report. Unless I
read the report, I am not able t0.
decide,

(Interruptions) i

MR. SPEAKER: They want me to
consider them together.

SHRI VASANT SATHE: Sir, I
want your ruling on my privilege
motion, I will tell you why. Because
if the present Prime Minister is in-
volved, if the matter is postponed, it
would Jook very odd. When the pre-
vious Prime Minister is involved, she
is in the dock and you want to punish
her. It is very arbitrary. Now @mend-
mentg after amendments are  given
notice of. Sir, I want a ruling...

(Interruptions)

MR. SPEAKER: I had not given
any consideration to it. A suggestion
has been made that.... . '

(Interruptions) N o

SHR1 VASANT SATHE: We want
a ruling and a fair ruling. Otherwise,
it is for us to decide how to perticipate
in this sort of...(Interruptions) Be-
cauge it would be partial; we want the
prosecuter also to be...(Interrup-
tions) Theycannot get away from this
breach of privilege. .. (Interruptions)’
because the Prime Minister is involv~
ed. It should be sent to the Privileges
Committee. Why does he not do
that. . . (Interruptions)

MR. SPEAKER: Don't record,

» . &

***Not recorded,
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SHRI K. LAKKAPPA; Sir, I would
like to be enlightened on a matter of
procedure. We are discussing the
consideration of the Report of the
Privileges Committee,

MR. SPEAKER: I have heard you.

SHR] K, LAKKAPPA: You need
not hear me. The point is this.

MR. SPEAKER: I have heard you.

SHRI K. LAKKAPPA: This consi-
deration cannot take place since the
privilege motion given notice of by
Shri Sathe is pending before the
House. Everything is dependent on
that, Because, what is done on that
will have its reflection on this because
the breach of privilege is against Shri
Morarji Desaj (Interruptions)
Therefore, firstly, that privilege motion
should be disposed of and then you
take this up for consideration. Thig is
a relevant point. I hope wisdom
prevails on you.

MR. SPEAKER: 1 have heard you.

SHRI C. M. STEPHEN (Idukki):
Kindly hear, There ig one important
aspect which you will have to bear in
mind with respect to this.

(Interruptions)

MR. SPEAKER: It is not a debate.

SHRI C. M, STEPHEN: Only you
will have to give a ruling on whether
this motion is wdmissible or not.
Kindly give a ruling whether this
motion js admissible or not, That is
why 1 say that this is not a matter
between Mr. Sathe and the Prime
Minister,

MR. SPEAKER: That is why I said
I will consider. You want a ruling
here and now. What can I do?

SHRI C. M, STEPHEN: It is not a
question of you and . 1 want to ex-
plain it again.
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SHRI KANWAR LAL GUPTA
(Delhi Sadar): Mr. Speaker, Sir, I
want to raise a point of order in re-
gard to what he says, Please allow
me to speak.

(Interruptions)

MR. SPEAKER: In a privilege
motion it should not become a debate.

SHRI C. M. STEPHEN: It does not
become a debate at all.

MR. SPEAKER: It is becoming a

debate now,

SHRI C. M, STEPHEN: Should I
use the words “point of order” and
then alone 1 will be allowed? I can
use that, Therefore, the point is this.

SHRI KANWAR LAL GUPTA: I
have raised point of order, First,
listen to me,

(Interruptions).

MR. SPEAKER: Both of them are
interested in the side issues, All
right. :

SHRI KANWAR LAL GUPTA: My
point of order is in respect of the
mailter raised by Mr. Sathe, He rais-
ed it in the morning, he raised it
again in the afternoon. Mr. Stephen
was alloweg to speak in the morning
and he is being allowed just now.
How long will you continue this be-
bate like this? (Interruptions). And
the only new point which Mr. Sathe
has made is to enquire from the UNI
to find out who has made the leakage.
I must say, Sir, that he must find it
out, This is not 1975-76.

(Interruptions)

SHRI VASANT SATHE: When I
raised this jn the morning, the Deputy
Speaker said “Lead it to the Speaker.”
(Interruptions). That is why I raised
it now.



299 Re. Questions of  DECEMBER, 15, 1078

SHRI KANWAR LAL GUPTA: Mr.
Sathe must know that this ig not 1975-
76, This is 1878, (Interruptions).
This is not 1975-76. This is 1978. The
days of dictatorship have gone.

(Interruptions)

SHRI C. M. STEPHEN: Sijr, I raise
a point of order. The point of order
1 raise is that on this question of pri-
vilege which Mr. Sathe raised or any-
body raises, the question of privilege
is not a matter between one individual
and the other. The question of pri-
vilege is a matter governing the
House in which the whole House is
interested, (Interruptions). The other
day you permitted Mr. Sathe to make
a gubmission gnd therefore, the House
came to know that there was a ques-
tion of privilege. Pursuant to that he
put it in writing to you. The House
has come to know that this question
is here anq it became more serious be-
cause you are pleased to state that it
did not leak out from your office. Once
that is stated, it has taken on a larger
dimension, Therefore, I am gubmitt-
ing that two questions are involved
in it. One question which concerns
al] of us is the question of confiden-
tiality of the correspondence that
passes between a Member and the
Secretariat. Now, the violation of
confidentjality is a matter of great
concern. The second question js the
liability of any Member who writes a
letter to keep it gecret and to have the
utmost secrecy covering it. These two
matters concern ys, Now, if the Prime
Minister has denied thal he hag not
done anything about it, you know the
law of presumption. The presumption
is that in the normal course things
wil] have to be assumed. Nearly be-
cause it jg the Prime Minister or
merely because it is somebdoy elge, it
does not matter. It did pot go out
from you. Now, the moment you 88y
the recipient has not leaked it out and
the moment the House conceds and
agreg that the receipient has not leak.
it out, the burden shifts to the other
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)
quarter to show that it djd not leak
out from him, :

The House accepts the Speaker's
statement, no doubt about it. I have
no doubt in my mind that every Mem-
ber will accept that the Secretary has
not leaked it out at ail, Therefore, the
burden shifts to the Prime Minister.
It is not enough for the Prime Minister
to say that he consulied his staff.
We have nothing to with hjs staff at
all. Hijs staff i3 under lus control
His gtaff is answerable to him, There-
fore, what 1 am saying is that this
confidentiality is involved, this con-
fidentiality is bejng violated. The
question as to how it leaked out is a
matter t0 be discussed in this House
and is a matter which must be sub-
jected to an enquiry. It has got to be
subjected to an enquiry. Three top
officials of the country, the Speaker,
the Prime Minister anq the Secretary
come in. They say they know noth-
ing about it. Then who knows? It has
pgot to be clarified. (Interruptions)
The House is seized of thig matter,
that is what I am submitting.

MR. SPEAKER: Mr. Sathe has rais-
ed the question of privilege ggainst
the Prime Minister again. He raised
it for the first time by his Ietier dated
15th December, 1978. Even before 1
could ask the Prime Minister'’s com-
ments on that matter, 1 had received
a letter from the Prime Minister in-
forming me that he had made enqui.
ries in his office and he hag come to
the conclusion that the matter had
not leaked from hig office. (Interrup-
tions)

8HRy C, M, STEPHEN: Hjs office
algo has not leakeg it out. Therefore,
he has leakeq it out. You hgve not
lesked it out, the Secretary has not
leaked it out, the Prime Minister be-
lieves that his office has not leaked it
out. Therefore, he has {eaked it out,
it is clear, (Interruptions)**

MR. SPEAKER: Don’t record.

[,

**Not recorded,
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’ The exact communication sent by
the Prime Minister is:

“I have made the necessary en-
quiries in my office. I find that no
leakage of this amendment or my
letter to you dated the 14th, in
which the text of the amendment
was émbodied, has taken place at
my end.”

He has emphatically denied that any
leakage has taken place at his end.
Prima facie T have to accept the state-
ment of every Member of this House
as a correct statement unless there is
very positive material for me to doubt
the correctness of the statement. It
is in this view that I have passed an
order on 17th December, 1978 as
follows:

“In view of the Prime Minister’s
statement that he has made the
necessary enquiries in his office and
found that no leakage has taken
place at his end, there is no basis
for this motion unless the Mover
places before me some prima facie
evidence to show that there was
such leakage.”

I have found no reason to revise my
order,
(Interruptions)

SHRI VASANT SATHE: In protest,
I will keep on standing here unless
you revise the order.

MR. SPEAKER: My order is final.
(Interruptions)
MR. SPEAKER: Don't record any-
thing more,
(nterruptions) **

MR. SPEAKER: No please; don't
record. .

(nterraptions) e

MR. SPEAKER: There are two
things that are raised, One is whether
the Prime Minister's notice of privil-
ege. ... (Interruptions) **
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The question is whether there is
leakage or not. It is a different
matter: certainly, I can hold an
enquiry. I woll find out whether
there is leakage....

SHRI C. M. STEPHEN: I do not
want this matter to be dropped: I
want this matter to be enquired into,
I do not want a Departmental en-
quiry. This matter is in the House:
I want an enquiry by the House~by
a Committee of the House. There is
the Committee of the House, the Pri-
vileges Committee: or you can set
up another Committee. A committee
of the House must go into it. 'Who
spoke the untruth must be revealed:
we will have to find it out. The
Speakor said he did not; the Speaker
said the Secretary did not; the Prime
Minister says he did not. It has got to
be found out because a fundamental
matter is there. About the leakage,
an enquiry has got to be conducted:
an enquiry by the House must be
conducted. That is the point.

MR. SPEAKER: Even that can
be considered. The Leader of the Op-
position has suggested that a Commit-
tee of the House must enquire as to
who was responsible for the leakage.
That can be done: there is not diffi-
culty at all.

(Interruptions) **

I do not want to take that resposi-
bility. I am prepared to ask a Com-
mittee to enquire into who was res-
ponsible for the leakage, (Interrup-
tions) **

I am prepared to agk a Committeé
of the House to enquire who is ress
ponsible. (Interruptions)**

No, no: I cannot presume that o
and so is responsible, I gm prepared
to ask the Privileges Committee itself

"aeNot Recorded.
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[Mr. Speaker] ‘
to enquore into the matter as to who
was responsible for the leakags.

(Interruptions) **

I am not asking them as a Privilege
Committee but as a Committee of the
House.

(Interruptions) **

Unless I study the papers I cannot
give a ruling. (Interruptions)

' SHRI B. SHANKARANAND (Chik-
kodi): I rise on a point of order.

Only a Committee specified under
the Rules have the authority to
summon any person or call for any
document. Now you are saving that
a Committee without any authoriy...

MR. SPEAKER: No, no....

SHRI B. SHANKARANAND: Please
listen to me. You are referring this
matter to the Privileges Committee,
not as a Privileges Committee. ...

MR. SPEAKER: As a Committee
of the House,

SHRI B. SHANKARANAND: Please
listen to me. That Committee is not
according to the procedure. This
Committee will have no authority to
summon anybody....

MR. SPEAKER: I can always
appoint a Committee to go into the
matter: the House can always go into
‘ the matter.

SHRI B. SHANKARANAND: No,
no: You have to say whether this
Committee will have authority to
summon anybody.

MR. SPEAKER: We will give you
all the authority. The House will now
take up further consideration....
(Interruptions)
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MR, SPEAKER: Please do not
record. :

(Interruptions) **

15.00 hrs,

MOTION RE. THIRD REPORT OF
THE COMMITTEE OF PRIVILEGES-—
Contd.

MR. SPEAKER: The House will
now take up further consideration
of the Motions regarding the Third
Report of the Committee of Privileges
and the Substitute Motions and
Amendments moved thereto.

Some more Substitute Motions ard
Amendments have since been tabled
by Members to the Motion moved
by Shri Morarji Desai on 8th Decem-
ber, 1978.

I will allow the Members concerned
to move them also. They may, if
they desire to move their Substitute
Motions/Amendments, send slips to
to the Table within 15 minutes indi-
cating the serial numbers of the
Substitute Motions/Amendments they
would like to move.

Now, before T start the procedings,
may I make a request to the hon.
Members, since there are a large num-
ber of Members desiring to speak, to
be brief in their submssions.

SHRI C, SUBRAMANIAM (Palani):
As far as Amendment No. 39 is con-
cerned—which is standing in the
name of the Prime Minister—, before
he moves that, I have to rise on a
point of order. Please hear me before
that.

MR. SPEAKER: Now....

SHRI C. M. STEPHEN (Idukki): On
a point of order. We must know where
we stand with respect to whatever mo-
tions are there, whatever amendments
are there. The point is this. I have
got before me the proceedings of the

**Not recorded.
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8th, It i{s not clear what are the am-
endments before the House, what are
the substitute motions before the
House. These things are not
clear. I would just read out. You
were pleased to say this when I rose
on a point of order after Mr. Morariji
Desai moveq his motion:

“Mr, Speaker: I do not think I
should decide this now. There are a
number of motions. This is not the
only motion before us. There are a
number of motions. 1 will give the
decision after all the motions are
moved. If any one of them contra-
veneg the rule, that will be over-rul-
ed. Thig is not the only motion “e-
fore the House. I would have given
my decision here and now on this,
but that does not serve the purpose
There are a large number of mo-
ﬁons'"

This was your ruling on that day.
Subsequently you made this obser-
vation when the matter was pursued
further; You said:

“Mr. Speaker: I propose first to
have all the amendments to the
motion moved and thereafter con-
sider which ones of them are valid
or not. If all of them are invalid,
they are inyalid, If they are valid,
they are valid, At that stage, I will
hear you.”

Then it went on and I said:

“Shri C, M. Stephen: I am not

making a speech. I am saying
which motion the House must take
into consideration.”

It went on. Then you said:

“Mr. Speaker: I am going to take
. up the motions,”

Then I said:

“Shri C. M. Stephen: Then the
_ point of order i3 in which order
‘the motions will be taken up.”-
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Then you said:

“Mr. Speaker: I will consider it.”

In that way, the proceedings of the
8th were over. The next day—please
see the proceedings of the next day—
you made these observations. The
next day it happened like this. What
I am saying is that the next day you
said, ‘Proceedings will be like this. ..’
and you said ‘Whoever wants to
move his motion, may send in the
chit’ Nothing further was said about
it. We do not know what all am-
endments have been moved. We do
-not know what all substitute mo-
tions have heen moved... !

MR. SPEAKER: They have been
circulated 1o you.

SHRI C. M. STEPHEN: No. The
point is that all the amendments that
came were circulated. You did not
say the way vou have said to-day in
the House, that is to say, ‘Anybody
who sends in the slip, his motion will
be treated as having been moved.'
You did nét make that announcement.

MR. SPEAKER: I have made that
announcement. I have read it.

SHRI C. M. STEPHEN: This is
page 11322. This is what you have
said:

“The procedure will be that those
who have given notices of substan-
tive motions and those who have
given amendment; and who want
to move them may send their slips
to the Table within 15 minutes.”

You did not say as you said now that
whoever sends in the slips, those am-

‘endments will be treated as moved.

You did not say that. This is all you
sald. I am reading again:

“The procedure will be that those
who have given notices of substan-
tive motions and those who have
given amendments and who want
to move them, may send their slips
to the Table within 15 minutes.”

r
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[Shri C. M. Stephen]
Now, ‘Those who send in the slips
within 15 minutes will be treated as
baving moved their amendments'—
you did ot say that. Therefore, the
point is this... (Interruptions) No, no.
Let me say.

Mr. Kamath was called and he
moved his amendment. Mr Kamath
was one of the persons who sent in
" the chit. He moved his amendment.
I take it that his amendment alone
has been moved. How do I know
which are the amendmeents which
are moved? Moere inclusion of it in
the record of proceedings will not do.
I have looked up at the Budget pro-
ceedings. You will see the cut mo-
tions are treatedi there in the same
way. But th2 Speaker wili invari-
ahly make an snnouncement that now
the cut motions ¢1e open for detate.
I have looked thrcugh all the Bud-
get papers. Every time the Speaker
makes an -announcement, ‘Now the
cut motions are before the House for
debate’ This announcement did
not come at all. I am submitling that
a ruling by you remaing to be done,
that is to say, about the validity of
the motions and the validity of the
amendments because that was what you
said, ‘After everything come: to me.
I will decide which is valid and
which is invalid’ This point will
have to be clarified. There are points
of order in regard to validity with
respect to maony amendments and
many motions. This will have to be
considered. You have promised on
the 8th that we will get an opportu-
nity. There is no objection. Any-
body can move amendments and even
now. Then we must have an oppor-
tunity to object with respect 1o any
amendment on the basis that it is not
permissible under the rule. You can
now announce that whoever has sent
in the s'ip at that time will be treat-
ed as having moved. Then we must
be allowed to raise our objection with
Tesvect to the amendments pursuant
to the ruling you gave on the 8th

saying that after everything comes,
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1 will consider what is invalid and
what is valid’' I must get an oppor-
tunity to raise objections with res-
pert to amendments given,

- SHRI C. SUBRAMANIAM: When
a motion is moved by the Leader of .
the House, as you have already said,
that stands on a special footing.
There are amendments 88 and 39
with regard to that. Have they been
moved or not? If it has been moved,
then I would like to take objection to
this very motion because I have got
valid points against that. You must
hear me before allowing amendment
No. 38 to go on record and putting it
for discussion. At what stage you
will allow me to say, it is for you to
decide. But } want to be understood
that I have raised objection to am-
endment No. 39. It cannot be allow-

ed, it should not be allowed to be
moved and you should hear me be-
fore you come to a decision on that

MR. SPEAKER: I will hear you at
the stage when he formally moves
and opens the debate.

SHRI C. SUBRAMANIAM: 1 am
objecting to the very moving of the
motion,

SHRI VASANT SATHE (Akola):
His objection is to the very admis-
sibility of the amendment. You must
hear him before that, (Interruptions)

MR. SPEAKER: The procedure will
be that those who have given notice
of substantive motions—of course,
Mr. Jyotirmoy Bosu has already given
notice—those who give amendment
and who want to move them may
send slips to the Table within fifteen
minutes. Now. the procedure nor-
mally adopted is: First we take up
the substitute motion. If somebody
takes objection to the validity of the
motion at that stage the decislon is
given. Then we take up amendment!
I anybody takes objection to the va-
lidity of the amendment then that
will be taken into consideration and
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will be decided whether it is valid or
not. This will be the proper course
and this has been the course earlier
adopted. Earlier adopted procedure
is: We first take up substitute mo-
tions. In respect of substitute mo-
tions when anybody raises objection
...some of them I have found invalid
prima facie and I have myself over-
ruled. But there may be that still
others may take objection and say
some motion is invalid then I will
hear it and decide whether it is valid
or invalid. Similarly, when amend-
ments are coming up I will decide
the question whether amendment is
valid or not.

SHRI C. SUBRAMANIAM: Sir, I
am not fond of hearing my own voice
but I have a point to make and that
is why I rise. Now, as far as 39 is
concerned is it for discussion before
the House?

MR. SPEAKER: No. No. He has
given notice of moving but he will
formally move. The Prime Minister
has sent the slip: I propose to move
my amendments nos. 38 and 39,

SHRI C. SUBRAMANIAM:
you should hear my objection.

Then

MR. SPEAKER: At that stage I
will hear it.

SHRI C. SUBRAMANIAM: Not at
that stage, Now, he has moved it...

MR. SPEAKER: He has said: I
propose to move. ., (Interruptions)

SHRI C. M. STEPHEN: Now, I am
saying the slip is there. You have
taken up the position that it is not
treated as moved and he will move,
The same standard will apply with
regard to other amendments. There-
fore, let us know which are the am-
endments before the House, There is
a large bundle of amendments. Which
exactly are the amendments that the
fespective members have chosen te
move?
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MR. SPEAKER: 1 have explained
the position. The validity of the am-
endments will be taken into consides
ration whenever an objection is taken
to an amendment at the stage when
we are putting it before the House. «

SHRI C. M. STEPHEN: Sir, you
will kindly bear with me. We are
having a debate on what. Are we
having a debate only on the motion?
If it is that it is all right. Then each.
amendment will have to come and
cycle of debate must start on every
amendment or are we having a mo-
tion and the amendment put toge-
ther which we are debating. If the
motion and the amendments are fo-
gether being debated I must know
what the amendments are and on
those amendments I will raise my
objection,

MR, SPEAKER: Even at this stage:
I wil] allow the objection to be taken
to the amendments.

SHRI C. M. STEPHEN: Let the res-
pective members move the amend-
ments.

MR. SPEAKER: It is circulated.

SHRI C. M. STEPHEN: It is not
circulated, What I am submitting is
all that is circulated is the number
of the amendments in the summary
of the proceedings. That is not some-
thing that we are bound to go.
through at all. (Interruptions)

MR. SPEAKER: Everybody has
been given the amendments circulat-
ed.

SHRI C. M. STEPHEN: When?

Sir, when was it circulated? (Inter-.
ruptions), I ask: When was it circus
lated? Can they show a single ins-
tance where it is mentioned? The-
intimation says: ‘Please receive the
following papers’. There is a cover-
ing letter which comes with the
papers every morning. Please pro-
duce a covering letter which would
carry this, Where is this mentioned?
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No covering letter has mentioned this,
where you say ‘Please receive the fol-
lowing papers’. I ask: Please pro-
.duce one covering letter which is man-
lioning this item. No, There is no
.covering letter which motions this.

-SHRI DINEN BHATTACHARY:
{Serampore): You have no time to
read it,

SHR] C. M. STEPHEN: Let us know
-what the amendments are. Let us
raise our objections,

‘SHRI SHYAMNANDAN MISHRA
(Begusarai): Sir, let me make a sub-
mission. (Interruptions) Sir, the posi-
tion taken by myv hon. friends is thia.
They say that although the amend-
ments _have been  rirculated, thev
cannot be considered to have been
moved...

AN HON. MEMBER: Exactly.

SHRI SHYAMNANDAN MISHRA:
‘They say, they cannot be considered
to have been moved, although they
have been circulated.

Sir, you have been pleased to say
that those who want to move the
amendments can give intimation to
that effect to the Chair within 15
minutes,

So, Sir, I submit that the problem
awould be solved if the Chair ar-
nounces at the end of 15 minutes say-
ing that these are the amendments

which have been moved. There is '

no difficulty about it. (Interruptions)

SHRI C. SUBRAMANIAM: Motion
having been given with regard to
certain items here, you should heat
us before you allow him to actually
‘move it.

MR. SPEAKER: The conventjon is

there. I am hearing you
(Interruptions)

SHRI C. SUBRAMANIAM: Kindly
‘be patieat,
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Mr. Speaker, Sir, the Substitute
Motion given by the Prime Minister
and the Leader of the House is in
two parts. One is No. 38 and the
other one is No, 39.

Sir, as far as No. 38 is concerned,
this is what is stated there;—for
which 1 have no objection. It says:

“That this \“louse, having consi-
dered the Third Report of the
Committee of Privileges, presented
to the House on 21st November,
1978, agrees with the recommenda-
tions and findings of the Commit-
tee contained therein...”

This is the point. What are the ‘find-
ings'? What ure the ‘recommenda-
tions’? The finding is that they have
been guilly of having committed
breach of priviiege. 1 need not go
into it. I go only to the ‘recommen-
dations’—what are they? The re-
commendation is coniained in page
122 of the report. Let me quote this
portion, It says:—

“The Committee recommend that
Shrimati Indira Gandhi, former
Prime Minister, Shri R. K. Dhawan
....and Shri D. Sen....deserved
punishment for the serious breach
of privilege and contempt of the
House committed by them.”

And then it says:—

“In view of the unprecedented
nature of the case and the import-
ance of the issues involved in main-
taining the authority, dignity and
sovereignty of Lok Sabha and up-
holding the principles underlying
the system of Parliamentary De-
mocracy, the Committee consider
it desirable to leave it tp the col-
lective wisdom of the House”*

—Please note these words—'collec-
tive wisdom of the House.” I want
to emphasigse that the punishment to
be meted out should be what is re~
flected by the collective wisdom of
the House. )

.



313 Motion re.

Now, if the Prime Minister has ac-
cepted the recommendation of the
Privileges Committee that it should
be ‘the collective wisdom of the
House' and that the punishment should
reflect ‘the collective wisdom of the
House’, then, let us see what is stated
here, in serial No. 39. I guote. The
Prime Minister has moved this.

“The House resolves that Shri-
mati Indira Nehru Gandhi be com-
mitted to jail till the prorogation
of the House and also be expelled
from the membership of the House
for the serious breach of privilege
and contempt of the House com-
mitted by her..”

Therefore, this is put forward by the
Leader of the House as the collec-
tive wisdom of the House. We have
all been listening to the Debate. You
have been listening to the Debate.
Taking from your extreme right upto
the Janata party nobody is agreed for
her being committed to jail or being
expelleg from the House,

DR. SUBRAMANIAM SWAMY
(Bombay North-East): She should
be sent to jail right away. We have
said that.

(l nterrupﬁons)

MR. SPEAKER Why don't you

hear? You should have patience,

* SHRI C. SUBRAMANIAM: §I will
take party by party. As far as Con-
jgress (I) is concerned, they are not
for any action at all. (Interruptions)
I am not goi.ng to leave it. 1 will
Ihave my say in spite of Mr. Jyotir-
moy Bosu. (Interruptions)

SHRI M. SATYANARAYAN RAO
(Karimnagar): Sir, this is a breach
of privilege. He is preventing the
parliementary debate being conduct-
ed by you. It amounts to a breach
of privilege,

SHRI C. SUBRAMANIAM: Now,
that party’s attitude is known. As

far as my Dparty is eoncerned,n it is
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divided, Onme section says no action,

e other section says reprimand,
Take C.P.I it is for reprimand, not
for jail of for expulsion.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): How is it that you are
representing everybody in the House?
(Interruptions)

MR. SPEAKER: Why don't you al-
low him to speak?

SHRI C. SUBRAMANIAM:
assure you...(Interruptions)

I can

MR. SPEAKER: Mr. Gupta, your
absence in the House for a brief pe«
riod...

(Interruptions) 1

WSHRI €.  SUBRAMANIAM!
ALADMK 1attitude is_‘No action’.
CPI attitude is ‘only aamom' fion’.
Even the C.P.L(M), even the hard
boiled Jyotirmoy Bosu had to relent
because it is the party’s decision
which says no expulsion, only suspen-
sion till the end of the Session. So
alsp the Forward Bloc, so also Mr.
Tridib Chaudhuri. It is only when
you go to the Janata Party, there is
a point of view that there should be
expulsion and there should be im-
prisonment also and even there the
party is not unanimous because there
are hawks and doves. Even Shri S. N..
Mishra says only suspension upto the
end of the Session. And Mr. Tiwari
also, Therefore, it is anly a sections
of the Janata Party which is for the
punishment proposed by the Prime
Minister. Therefore, in all fairness,
I would ask you as a Judge and as
Speaker occupying this House whe-
ther this represents the collective
wisdom of the House. It is the first
time that this is happening... (Inter«
ruptions) . . .the collective wisdom of
the House'iﬁ uld be_concensus of the
House "85 8 whole, If you accept the
recommendation, then it has to reflect
the collective wisdom. Of course, it
is open to the House to say that we
do not accept the theory of collective
wisdom and we go on our own party
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basis...That ig a different ‘th:mg alto-
gether. But having accepled the re-
commendation of the Privileges Com-
mittee and that recommendation is
that the punishment should be on the
basis of the collective wisdom of the
House, they cannot look forward to
foist this preposterous proposal on the
House. This is the first point. There
are two more points. The second
point is that this motion is moved by
the Prime Minister and the Leader of
the House. The Prime Minister and
the Leader of the House has a very
peculiar position in the House be-
cause he is not merely the Prime Mi-
nister but he is the Leader of the
House and it has been stated that as
far as the Leader of the House is con-
cerned, in matters of this sort where
the .EWcoaxsideﬂ a party
matter but in which the whole House
{STTv6lved, the House is treated as a
corporate body and the decision has
to be taken on that basis, the Lea-
der of the House should speak for the
House and not take a partisan atti-
tude. On page 239 of the Parliamen-
tary Practice by Erskine May, it is
stated:

“In the absence of the Prime Mi-
nister the Leader expresses the
sense of the §iouse on formal oc-
casions such as in moving motions
of thanks or congratulation; and at
all times, being responsible to the
House as g whole, he advises the
House in every difficulty as it
arises.”

Again, Sir, Ivor Jenning says:

‘ “In short, when the House speaks
as- a corporate body, he speaks on
its behall.”

“Therefore, when this House is sitting
as a corporate body to deal with the

privilege motion, he should speak on
) the Houge and net for_a

section of the House or a section pf
! . He cannot speak on
‘Behalf of the Government, he cannot

speak on behalf of the party, he .can-
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not speak for a section of the party;
he will have to represent the whole
House. Anybody else can move this
motion. When the concensug in the
other parties was that there should
be no imprisonment and there should
be no expulsion, I respectfully submit
that it is not open to the Leader of
the House represcnting the whole
House to move this motion. Jt will
give a wrong impression that this
proposal represents the sense of the
whole House.

Then, this is a point which is much
more substantial in which you will
have to exercise your discretion. As
already stated, all the political par-
ties are not for expulsion or for put-
ting Shrimati Indira Gandhi in pri=
son. Janata Party—a section of it
alone—takes a different view. Why?
They will have to keep in mind, you
wil) have to keep in mind, two star-
ing facts...(Interruptions) One, an
infructuous attempt was made to
imprison her during the last year
and they did not succeed (Interrup-
tions). Then, they have been saying
from the roof tops- that they are
going to imprison her, but they have
mot succeeded so far. .. (Interruptions).
Then, she contested for the Parlia-
ment. They mobilised all the resour-
ces to see that she did not enter the
Parliament. . . (Interruptions), Taking
advantage of the breach of privilege
motion, they want to achieve hoth
these ends of putting her in prison
and expelling her from the Parlia-
ment. Why? They say plainly: “Did
she not imprison us during Emergen-
cy? We should, therefore, pay her
in the same coin”. For explusion,
they say that as Dr. Subramaniam
Swamy was expelled, for that ghe
should also be expelled. That is the
attitude. They. are using this House
in the guise of the breach of privilege
motion to achleve their political ends
and for punishing her,

Sir, you are the custodian of this
House, Can you allow it to be used.
for partisen purposes of putting. her



317 Motion re,. AGRAHAYANA 27, 1900 (SAKA)  8rd. Report of 38 ‘

- in prison or for expelling her or any
Member altogether for the whole term
from the House? This is a matter
which should not be decided like
this. .. (Interruptions)., The least you
can do in this is not to take a deci-
sion on the basis of one party being
in majority taking a decision. If you
want to give effect to the collective
wisdem of the House, you should
convene a meeting of the party
leaders and try to arrive at a just
decision rather than allow them to
use this House for their private ven-
geance and private vendetta.

These are all substantial points
which are going to be the precedents
for the future and if you are going
to allow this House to be used for
this purpose, it can be used next day
for some other purpose also against
somebody else and they are not per~
manent fixtures thcre. We are not
permanent fixtures here. Therefore,
Sir, you should take into account all
the three points. First of all, the
motion itself is contradictory ang the
Leader of the House should not be
allowed to move it and more than
that, you will have to safeguard the

interests of the House for not being .

used for private and party pl.u-poses.E

" SHR! C, M. STEPHEN: I am rising
on a point of order. I have got objec-
tim_ts. (Interruptions)

MR. SPEAKER: He is objecting to
the amendment, He has a right.

SHRI C. M. STEPHEN: My first ob-
jection is that this amendment centra-
venes rule 344, sub-rule (2) viz

““An amendment shall not be
moved which has merely the effect
of ‘a hegative vote.”

The opevative part of this motion
S4Y§. . (Interruptiong)

MR, SPEAKER: Please.. he is ob-
Jeating to the validity of the amend-
ment, He has a right to object to the
amendmest. |
C s (nterruptions)

Privileges Committee

MR. SPEAKER: Mr. Kar, kindly
hear him first.
SHRI JYOTIRMOY BOSU; 1 want

to malke a subrais:isun, You made an
observation the other day that 2 hours
should be devoted for allowing Mem-
hers—those 'who have not spoken—and
then we shall hear the Prime Minister,
I+ will he put {0 vote. You have been
deviating from it from 2 p.m. ta 3.30
p.m. (Interruptions)

MR, SPEAKER: When‘ an objection
is taken to an amendment, I have to
dispose it of. .

L SHR] JYOTIRMOY BOSU: The am-
endments were there on that day also,

MR. SPEAKER: No,

SHRI JYOTIRMOY BOSU; I will

show you the amendment,

L SHRIT C. M, STEPHEN: The point is

that the operalive portion of this moe
tion says that you will be authorized
to fix up a date, and that the 3 persons
wil] be asked what they have to say -
about the punishment.

MR, SPEAKER: We know that
aspect.

SHRI C, M, STEPHEN: There, we
had an objection and you gave a ruling;
quitc a lot of gamut we went through.
Whether the debate should go through
the third stage, was a very material
aspect. You invoked your inherent
jurisdiction and residuary jurisdiction.
and you said ‘I am allowing it’. The
preseni amendment says, ‘Give the
punishment here and now'. This is a
negative vote with respect to this por-
tion of this motion. This is a negative
motion, because this says that the third
stage need not be there. This is the
coniention: whether the punishment
must be given here and now, whether
the punishment must be given at the
second stage. Now, the motion says
punishment must be given here and
now. If I'am against it, I will have to
vote against it. When you say  that
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the punishment be given here and now,
that negatives the motion that the
Prime Minister has put forward. There-
fore, this sub-rule (2) of rule 344 comes
into play, and this amendment is
absolutely invalid and not permissible
under the rules,

Number 2 objection is that I will
have to be heard, that is, on the basis
of jurisdiction. This proposal to expel
is not countenanced by the Constitu-
tion of India. This goes against the
provisions of the Constitution of India.
And this House does not have the
power to expel an elected member.

Wherever constitution is violated, a
point of ‘order arises. I hold the posi-
tion that Constitution ig being violated.
It is on that basis that I raise this
contention of mine. I would straight-
way invite your attention to a full
bench ruling....(Interruptions) of the
Punjab and Haryana High Court re-
ported in 1977 (Indian Law Report)
269. There on page 481, their lordship
says, after a detailed discussion: and
I will just read out that,

MR. SPEAKER: What does it say?

SHRI C. M. STEPHEN: Their lord-
ship says, after 5 detailed discussion. . .

MR. SPEAKER: Do not read the
discussion,

SHRI C, M. STEPHEN: I will read
out only the ruling part of it. On page
519, it says:

“I am inclined to hold that in view
of the basic premise of a Republican
democracy enshrined in the Preamble
of our Constitution; art. 170 which is
analogus to 81, art. 172, prescribing
the freedom of franchise and the
freedom of choice for g fixed dura-
tion for the territorial constituencies

. of a State Legislature; and arts, 190,
191 and 192 providing in detajl for
the vacation of seats and disqualifica-
tions for ‘.membership; when read

LS
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together are all pointers to the fact
that a power of expulsion by majo-
rity is inherently alien to the writ-
ten provision of our Constitution
and is, therefore, unavailable to the
State Legislatures by the very
nature of things.”

This is the full bench ruling of 1977 by
the Punjab and Haryana High Court.

Now I am saying this because this
aspect will have to be examined in
detail. Now very quickly, I will pass
off. I will invite your attention to the

upreme Court ruling in the U.P.
Legislature case. This is on page 454
of this Report...(Interruptions) That
ruling says: 194(3) is examined and
the question was whether all the pri-
veleges obtaining in the House of Com-
mong have been preserved for the
Parliament of India or the legislature
of India. And their lordship said...
Mr. Seervai’s argument is this.

MR. SPEAKER: You tell us the con-
clusion.

SHRI C, M, STEPHEN: This is what
I am reading. It is this:

“The House of Commons also
claims.”

This is what they say. I am reading
only the conclusion and nothing more
than that.

MR, SPEAKER: You tell me in your
own words,

SHRI C. M. STEPHEN: This is a
broad claim. The latter ' part of
art, 194(3) expressly provides that all
the powers which vested in the House
of Commons at the relevant time wvest
in the House. This broad claim, how-
ever, cannot be accepted in its entirety
because there are some powers which
cannot obviously be claimed by the
House. Then their lordships mention
different powers which cannot be
claimed. One of those powers, they
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are speliing out on page 466. There
they say:

“The House of Commons also

claims the privilege in regard to its
own Constitution”.

It can constitute....It can call......
and therefore, there are certain
aspects of it. It can call for an election.
It can issue write to hold by-election.
It can examine an election petition. It
can determine the disqualification, it
can determine the membership. All
these are enjoined on this. This
privilege admittedly cannot be claim-
ed by the House. This is the Supreme
Court decision. Therefore, it would
not be correct to say that all powers
and privileges which were possessed
by the House of Commons at the rele-
vant time can be claimed by the
House and on this aspect of the case T
conclude that it is beyond the pale of
controversy that the legislature under
Article 194(3) or otherwise has no
power to provide for and regulate its
own Constitution unlike the House of
Commons of England.

Now the next question is what is the
nature of this power which is claimed?
The controversy is whether the power
of expulsion is a part of the power of
privilege or whether it is a part cf
this special power. This was the cou-
troversy on which arguments  took
place. A large number of authorities
have been quoted. I do not want to
take your time with all that. I will only
give you the a final ruling on this
question. That ruling is given on page
481—

“To sum up on this aspect of the
case, it appears plain to me that on
the authority of the British Con-
stitutional  authors, like Anscn.
Halsbury, Maitland, Wade and Phil-
lips, Keir and Lawson, Ridges and
including the opinion of May and
nis distinguished Editor Sir Barret
here is hardly any doubt that the
yower of the house of Commons to
xpel one of its Members is rested
rom time immemorial in its basie

3LS—11

AGRAHAYANA 27, 1900 (SAKA)

3rd Report of
Privileges Committee

322

privilege to provide for and regulate
its own constitution. It is indeed
an integral and indivisible facet of
the said privilege and of no other.”

Now, therefore, my argument is this.
The Supreme Court has said........

DR. SUBRAMANIAM SWAMY: e

is violating Rule 356.
(Interruptions).

SHRI C. M. STEPHEN: My argu-
ment is this—

(1) 105(3) does not give all the
powers. 105(3) does mot transfer
from the House of Commons all the
powers of the privilege to us.

(2) The power to constitute itself

and regulates its constitution is one of
the powers which has not been trans-
ferred to the Parliament in India.

(3) The power to expel anybody is
not a part of the privilege law in
England. That has been part of this
law of the power to regulate and con-
trol and constitute the House of
Commons. Therefore this has not an
independent existence. This power to
expel a Member is not available to the
legislature. I also find that the pro-
visions with respect to the vacation of
seats, disqualification ig a complete
provision—comprehensive—nobody has
any power to add on by which the
seat can be vacated. Therefore, he, as
an elected Member cannot be expelled
from the House. That is not one of
the powers. This is what is stated.

Just one minute more andg I have
concluded.

I read to you the authority. Their
Lordship cited the authority of Shri
Barnett Cocks. He was the Clerk of
the House of Commons for a long
time. He was Editor of May 16th, 17th
and 18th Edition. He is the highest
living Constitutional = authority with

-respect of Parliament Law. He appear-

~ed ‘beéfore the Privileges ' Committee
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‘of England and on this question be
':lave this evidence.

E A question was asked. I do not
want to repeat the question.

“Because the result was that
Asgill was expelled, as being un-

© fitted for membership by virtue of -

his activities.”

What was his offence?

“Becquse the book ‘contained
many profane and blasphemous ex-
pressiong highly reflecting on the
Christian Religion’, and after Asgili
had admitted himself to be the
author of the book, they on that
account resolved that he should be
expelled from the House’

Is it a matter of privilege? He was
the author of a book which waus
blasphemous and he was expelled.
Then, he continues:

“Yes. The House has control, of
course, today over its own member-
ship. It is illustrated in Erskine
May as one of the Privileges of the
House to control its own member-
ship and to expel Members who are
unworthy of membership, to control
its own composition, certainly.”

Then he goes on:

“Yes. 1 think the general head-
ing “Privilege” does cover the right
of the House to regulate its own
composition and it does enjoy that
right today and continues to exclude
Members, as 1 mentioned in earlier
evidence, who refuse to take the
Oath of Allegiance.”

.This full Bench ruling which came
after Mr. Subramgniam Swamy's ex-
pulsion, if anybody kuotes that, with
.respect t0 Mr. Hardwari Lal is the
“.latest precedent. He was expelled
from the Vidhan Sabha and it went
n“l’wthetunﬂonch Averydetnﬂed
discussion took phee.. is the
Jateat judicial pmnomnmnt i:ht we

. PECEMBIR 18, 1078,
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have. Therefore, the powers that they
'seek to expel is in contravention of the
constitutional provisions as sustained
by the judicial pronouncements. This
is alien to the law of privileges. This
is only inherent to the characteristics
of the House as being a self-constituted
body, which our House is not.

Finally, you look through any ex.
‘pulsion. I have got a list of them
Never in the history of
any Parliament Has ~expulsion” ‘Béen
attempted like this. Expulsion hias
m things done in tie
House if the House finds that the
person is intolerable. Expulsion {akes
place in the excercise of the other
juridiction and not in excercise of
this jurisdiction. Never in the history
of the world expulsion has been at-
tempted, even in England, with res-
pect to something which is alleged to
have been done  before this
House was constituted. (Inter-
ruptions) . Therefore my  sub-
mission is the proposal to expel
is unconstitutional, invalid and against
the High Court ruling. Therefore,
this amendment is unsustainable and
it must be ruled out of order with tes-
pect to the explusion part of jt.
(Interruptions),

SHRI RAM JETHMALANI (Bombay
North-West): If you see any substance
in that, you will hear us. But if you
do not see any substance, which you
should not, we do not want to take
your time.

MR, SPEAKER:
dan Mishra.

SHRI SHYAMNANDAN MISHRA
(Begusarai): I want to refer to the two
points that have been ralsed hy the
two hon, members. I would be briel
in my submission, as I have always
been.. So far as fhe jurisdiction of
«the House is ‘concamed, 'we.am .ot

prepared to accept sny extransous
-authority as sitling over us. . We ar;
.the masters of our prmdiw an
.the legality ‘of our procesdinigs. cannot
m%untiond anywhere. (rﬁmp-‘

Shri Shyamnan-
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" The hon. Leader -of thé Opposition
wag referring to the Advisory opinion
of the Supreme Court in the Kesav
Singh case. I must underline that
this was only an advisory  opinion.
Even in that case, the hon. High Court
later on ruled that the rema:ning
period of the sentence must be served
by the accused, although there harl
been prorogation meaning thereby
that there would have been no termina.
tion of the sentence, the sentence was
to be served, that was the order passed
by the hon. Allahabad High Court
later. But this has to be borne in
mind by all concerned that this is the
court of superior jurisdiction, and
when one sits on its superior jurisdic-
tion...... (Interruptions). In this
case, we are a court of superior jurs-
diction, meaning thereby that only
these things which are expressly ex-
cluded from our jurisdiction cannot be
taken care of by this House. There is
nothing expressly excluded from the
jurisdiction of this House, so far a8
its penal provisions are concerned. In
this very House—not exactly this
House but the Parliament of India,
because it was the Provisional Parlia-
ment at that time—this penal provision
was indeed exercised and an non.
Member's membership was terminated
by this very House, I mean to say that
in the case of Mr. Mudgal the member-
ship was terminated. This is the
poujtion with regard to the powers of
the' Hoyse.
Now I move on to the point maid by
my hén, friend, ghri Subramaniam, and
ﬂnt point has to be given due welght
in some way. But, even so, may 1
aubmit to you that although my ho.
Sriend, Syl  Subtwmaniam, knows
whgthu aim is, he does ot know how
ﬁ:bout it. He has complicated this
He says that according:te- the
reconumendations of the Committee ot
Pﬂm the collective wisdom of the
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House ° except ‘through a majority
opinion of this House? This has been
“very well . determined... (Interrup-
tions). My hon. friend would certainly
not suggest that there should be an
impassé or stalemate in this House. If
there is a situation like that, that has
to be broken.

But the real point of substance that
he was making was that the motion
was made by the Leader of the House.
That Is the point of substance, and he
probably seems to suggest that, as the
Leader of the House, he should have
wider consultations, so far as the final
judgment of this matter is concerned.
That is the real point...(Interrup~
tions).

1 have always been insisting, and
you have been a witness tq this, that in
such matters the Leader of the House
should make the motion, ang it is after
many many years that the hon. Leader
of the House has brought this motion.
Now what T am coming to is this. If
there is a new amendment, the pro-
bably assumption would be that, wner
the Leader of the House made the
motion, there had been in the back-
ground this some what wider consulta- ,
tion with other parties. Nobody
differed when the first motion was
made by the Leader of the House.
Now at this stage, when the new
amendments are sought to be moved,
there should be—that seems to be the

object—wider consultafion with all
elements of the oppesition in this
House. If that is so, then there i3

force in this argument that
should be wider cpnsultation. May I

“gay from my side of the House that

there is no party decision as such,
there has besep no whip and there
‘have been ameundments from hon.
:Members eyen on this aide. So, the
position iy very clear. )

But 8iz, i the hon. Member suggésts
: ! appeyl to ‘ﬂp hon.
umm“:i”m noqu.'ltm' e lhpuld
bave. eonsuliations. . on this,

betore takihg a “8nal "deciplon, bifaii
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proposing the finul form... (Interrup-
tions)..that follows from the position
of the Leader of the House. It is logi-
cal to except from the Leader of the
House that when he tries to place any
motion before the House, that will
reflect the general state of opinion in
this House. But I do not agree that it
should be agreed by all sections of the
House in that way, but the ‘general
state of opinion in this House and so
in that process of consultation if there
has been any inadequacy or incom-
pleteness, that should be made up now.
That is the point.

(Interruptions)

SHRI JANARDHANA POOJARY
(Mangalore): Sir, I am on a point of
order. It is against the jurisdiction
and competency of the House and it
is also a violation of the Constitution.
On this point I am rising. Sir, I am
not speaking with a sense of confronta-~
tion, (Interruptions). You heard the
other side. Why can’'t you hear me?

MR. SPEAKER: I heard your side.

SHRI JANARDHANA POOJARY:
Your constant assertion that you up-
held the tradition of judiciary calls
for your upholding the parliameniary
tradition.
ing. Why don't you hear me?

“'MR. SPEAKER: I have heard.

SHRI JANARDHANA FOOJARY:
I am raising a point of order on a
constitutional matter. I draw your
attentign to Article 2P of the Constitu-
tion which says:

“(1) No person sha)l be convicted
of any offence except for violation
of a law in force at the time of the
commission of the act charged as
an offence, nor ‘be subjected fo a
‘flerialty greatér than which
nilght "have been thfitéléd under the
‘lhw in*force at the t¥be of the com.
titsiéh ‘of ‘the éWedre™ - -
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1 am emphasising the words: “nor Le
subjected to a penalty greater than
that which might ‘have been inflicted
under the law. in  force at the time of
the commission of the offence.”

Article 20(2) says:
e

“No person shall be prosecuted
and punisieq for the same offence
more than once.”

Now, my submission is that so far
as the competence is concerned, our
learned and hon, Leader of the Oppos:-
tion has raised one point. Endorsing
thnt point, I am to just bring to your
‘notice another point. Last time 1
raised the point that the question of
competency and jurisdiction could he
raised at any time. As a Public Pro-
secutor and as a Supreme Court Judge
you know the question of law. Now T
am raising the question whether this
House has got the competence or
jurisdiction to inflict punishment or to
award punishment to any person.
That is the pertinent point. Now, Sir,
you cannot be a captive to the brute
majority of the Janata Party. You
must be impartial. That is why I am
submitting this to you on whether this
House has got the jurisdiction or com-
ipetence. The former Speaker in fhis
very same House on  1-4-1877 had
iclearly stated, and it ‘was a categogical
and clear declsmn of the House, that
the Sixth Lok Sabha does not have
any right or authority to go into any
matters ‘pertaining to tlie prlvﬂege
lissue ‘because it Happened during the
Ilife-time of the dissolved House, In
jview of this clear decisidn, I do nat
tknow whéther this House has got any
rlght 1o inflict any punlshment on suy
verson

16.00 hrs,

MR. 'SPEAKER: ‘1 have unSeritood
your foint. ~This ‘Wis mnd ht tﬁ'a
time of éonsf&eﬂﬂon

SHRI Jnunmm *mﬁ
Thiste ‘is 10 “law’ which. presosfBes the
exinum puinsmént s umm

-
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rtic In
h, e mmlgbmant,u? uquano-

canvly:t any person, and no-
A qg'z) Q&\(e any, impmonmept.

SPEAKER: Mr. Stephen has

madygmt point.

SHRL JANABDHANA POOJARY:
It you gp through arflcle 105 of the
ngpt,i&u_txon it is also silent about the
quantum of punishment.

‘MR. SPEAKH HF has already
ralled that. Azain and again you gzre
ralsing the same thing,

SHRI JANARDHANA POOJARY:
I am not raising the same thing.

Therefore, there will be douvle
jeopardy if anything is done today.
Double jeopardy means punishment
by the Lok Sabha and punishment by
a court under the law. Now you have
to give a decision whether a decision
taken here does not conflict with the
functioning of the courts.

MR. SPEAKER: I have heard yoar
point.

SHR] SHANKAR DEV (Bidar): The
Priyileges Committee has clearly
stated that the House should decide.**

MR. SPEAKER: 1 am sorry this is
not a point of order, I am not allow-
Ing it. Don’t record.

SHEI MALLIKARJUN (Medak): On
& point of order.

MR. SPEAKER: Unless you are
objecting o Mr. Subramaniam’s
motign, I cannot allow.

Very imoprtant constitutional and
ggal arwmm'g‘baw? been advani:z‘d

C. r4mani
m, The first quﬁ%kon that "I
have got to bear in wind ig this. In
a matter like this, what is the posi-
ﬁano!theSpenheﬂ Is he in the
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servank of the Wouse i this etage of
e proceedinge? Ths, poipts.  teised
by Mr, C. Subramaniam apd Mr.
Stephen are certainly going to be con-
sidereq hy the Members of the House
at the time when they come to the
final decision. It has beep well
settled that when the matter of cons-
titutional and legel objectiong are
raised before the House, it is for the
House to decide and not the Speaker.
The Speaker has no jurisdiction to
decide, Tt is a well accepted position.
(Interruptiqns),

SHRI VASANT SATHE;: On a point
of order. Is it to ke decided by the
House? Then, why are you therefor?
(Interruptions) The rulings of the
Speaker will be final. These are points
of order that we have raised (Inter-
ruptions). -

MR, SPEAKER: Don’t record.

(Interruptions)%*

MR. SPEAKER: While the Speaker
has to decided the points of oredr, the
Speaker has not to decide the con-
stitutional validity of any proposition.
(Interruptions)

My predecessors have given...(In-
terruptions).
SMRI VASANT SATHE: On a

point of order under Rule 376. You
are giving a ruling.

MR. SPEAKER: I am giving my
ruling and not your ruling,

SHRI VASANT SATHE: I am
riaing on a point of order under Rule
376.

MR. SPEAKER: I am deciding the

points of order,
(Interruptiom)

MR. SPEAKER: While it is the

ty of thf Speaker to.. (lmerruv-
tions) Whi 'have to decide every
pq}j of order . (Interruptiona),

I am not allowing anything more.
Donft record.

b to decide consti-
m poh%a.udﬁ ip hewmere,br a
¥oNot rétorded.

(Ingerruptionsy*

e e
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MR. SPEAKER: Whﬂe 1 have to
decide every point of order if the
controversy ‘relates to....(Interrup-
tions).

SHRI B. SHANKARANAND: Ple-
are read the Rules....(Interruptions)

MR. SPEAKER: 1 have read the
Rules and the commentaries also.

While the Speaker has to decide
every point of order where the point
of order gives rise to any interpre-
tation of the Rules or laws or the
Constitutions, any controversy as re-
gards the validity of a provision
when the matter is before the House,
it is for the House to decide and not
for the Speaker to decide. If the
matter is controversial and is capable
of a judicial decision, the judiciary
has to decide it. The Speaker does
not arrogate to himself the position
of either the House or of the judici-
ary. Some of the points raised are
matters to be decided by the judiciary
and not the matters to be
decided by the Speaker. The
Speaker does nol seize the powers of
the judiciary in these matters.

SHRI C. SUBRAMANIAM: I have
got great respect for your judicial
wisdom. But this is evading the i57
use. IS

MR. SPEAKER: Mr. C. Subra-
maniam has raised three points on
which he wanted iy decision, The
first contention of Mr. Subramaniam
is whether the motion of the Prime
Minister reflects the collective wis-
dom of the House. The collective
wisdom of the House will be only
known when the House decides ab-
out the matter. It is not necessary
that the House should accept the mo-
tion of the Prime Minigter. I cannot
constitute myself as a person to de-
cide the collective wisdom of the
House,

The second point raised by Mr.

Subramaniam is that the Leader of .

the House should repregent the views

nmmm 18, 1918"
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of the HMouse and not of any sectioh
thereof, It -is rot for 'me to decdide
whether he is represeinting thé views
of the House or~ he is representing’
the view of only a section of the
House. This, again, is a matter which
the Speaker cannot enter into,

The last point raised by Mr. Subra-
mahiam is that the: motion of the
Prime Minister represents a political
view and not a view in consonance
with the rules and the law. This,
again i3 not a matter where the
Speaker can enter into, The Speaker
does not enter into controversial
matters. Controversial matters are
dicided by the House and not by the
Speaker,

Mr. C. M, Stephen’s first conten-
tion was that the amendment moved
by the Leader of the House is nega-
tive in character and, therefore, it is
violative of rule 344 (2) of our rules.
1 am unable to accept that the amend-
ment in question is negative in cha-
racter. It is an alternative motion. It
is for the House to accept it or not
to accept it

Mr. Stephen has contended that
under the Constitution this House
has no power to expel a member.
Here again, it is a matter for judi-
clal decision and not a matter for
Speaker to decide. (Interruptions)
I am not hearing any more. Here
again, the matter is either for _the
House or for the judiciary. ‘(Interrip-
tions) There can be no point of otder
on my order.

Then Shri Janardhana Poojary
has raised several objections based
on article 20 of the Constitution, This
again, is not a matter where I can
interpret the Constitution. It ‘is for
the appropriate authorities to decide
it. That being so, I see no point in
the objections raised.

(lmumpﬁw)

THE PRIME MINISTER (anm
MORARJI DESAI): I ﬁmﬂd nnb
say this, that last time it was:decld-
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R IE A
ed that two hours' time may be given
for the debate in the House. I find
that thewe is & grest. deal of. time
taken up. 1 therefore move:

“That thig' {House do sit until
-this business is disposed of.”

(Interruptions)

SHRI C. M. STEPHEN: Beyond six
o'clock we will not sit. On this, don't
decide by majority. Youcando what-
ever you like, but beyond six o'clock
we will not sit. (Interruptions) Time

is never decided by majority.
(Interruptions).
Two hours had been given, We

were proceeding on the basis of mo-
tion of the Leader of the House. We
never expected that the Leader of
the House will be bringing in amend-
ments after amendments. Normally it
‘does not happen. The Leader of the
House had a motion: for the discus-
sion on the Motion we agreed to two
hours subsequently. . .

MR. SPEAKER: Let us see. There
are one hour and forty-five minutes
still. If necessary, we will take it up
at six o'clock. <

SHRI C. M. STEPHEN: What is
an amendment? He has brought an
amendment. What does an
amendment mean? I want fo
emphasize  this. An amendment
is a subsidiary motion moved
in the course of . & debate up-
on snother motion, which interposes
a new cycle of debate and a decision
on. the proposal and a decision on the
main motion and. question, Therefare,

when an amendment is moved, a new .

debate begins, The
part is about punighment.

most important
Now, if

. you put forward an amendment, on

that a debate has got to begin. We
will have the right to speak on that.
That is the essemtial part of it: a new
avie of debdte ' begins, Otherwise,
there is no amendment.

MR. SPEAKER: We will consider

it at.8 o'clock when the time comes.
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SHRI B, SHANKARANAND Time

is, extended only by consensus and
not by majority. (Interruptions).

MR. SPEAKER: All the time is be-
ing taken, up by these other things.

SHRI C. M. STEPHEN: It should
not be by majority: we cannot do it.
(Interruptions). :

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHR] RAVINDRA VARMA): It is .
necessary for me to point out to cer-
tain matters of procedure. The Hon.
Prime Minister, the Leader of the
House, has moved that the House sit
till it disposes of this business,

You, Sir, will recall, and the
House will recall—if its memoty is not
so short--that last time, when this
question was  being debated un  the
House, you, Sir, announced that
since both the Leader of the Opposi-
tion snd the Leader of the House
were agreed that another two hours
might be spent on this debate, two
hours would be allotied and that it
will be taken up on the next day. I
wish to draw your attention and the
attention of the House to Rule 363
which says:

the dabate on
any motion in connection with a
Bill or on any other motion be-
comes unduly protracted, the Spea-
ker may, after taking the sense of
the House, fix a time limit for the
conclusion of discussion an any
stage or all stages of the Bill of the
motion, as the case may be.

(2) At the appointed hour, in
accordance with the time limit fix- -
ed for the completion of a' par -
ticular stage of Bill or a motion,
the Speaker shall, uniess the debate
iz sooner cencluded, forthwith put
every question necessary to dis~ -
pose.of all.the outstanding matiers
in connection .. with that stage .of
the Bill or the motion” T

“(1) Whenever
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[Shri mvindu Varma; )
Iwahtnmintmt thmfare that
by vu‘iu{ of Rulg 363(1).... (Inter-

I am not yielding. I did not inter-
rupt the Leader of the  Opposition.
I am not yielding. Under rule 363(1)
the procedure, in case a debate be
comes unduly protracted, has been
contemplated. That procedure is that

Speaker may, gfter taking the
:xsuq of the House, ﬂx a time, Last
timé you did take the neme of the
House and fixeq the time, Bven if the
contention is that a new matter has
begn introduced when the Prime
Minister and the Leader of the House
moved thm motion, I most respect-
fully submit to the Chair that it be-
comes incumbent on you to take the
sense of the House and fix the time
Iimit. Once you take the sense of the
House and fix a time, again I most
respectfully submit to you that it
makes it obligatory on you to put the
question concerned to the House when
the hour comes. Therefore, I beg of
yoy, in view of the motion moved by
the Leader of the House, that you
take the sense of the House and fix
the time limit.

SHRI B. SHANKARANAND: Even
if we go by what he has gaid, you
have to go by the sense of the House
and not at the dictates of the Prime
Minister. It is unfair for the Prime
Minister to have suggested this. He
will have to take the sense of the
House. That has been the practice,
that has been the convention. The
time cannot be extended like this,
beyond § O’Clock.

SHRI JYOTIRMOY BOSU: I want
w quote a ruling; I want to quote
what one of the illustrious: Speaker
hul_uldmmwnhwe---

MR. SPEAKER: No. I am now on
2 aﬂcmt matter, Mndnl’n case i
ovag.

SHRI JYOTIRMOY BOSU: I am
qnoﬂnglruﬂn‘,arehrmt:wlng.

-
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MR. SPFEAKER: We are now on
ﬂxlng the time. "' ¢ .

SHRI' C. M. STRFHEN: In view of
what the Minister of Parliamentary
Affairs hes said, ] would say this.
There are two quqctq the whole
question. The main’ motk?r!l wgs h?re
We agreed that we would complete
the debate on the main motion in two
hours’ time. Now that hag to be com-
plgted Now an amendmgnt has come.
The mpst vital. the most material,
part of the whole thing is that parti-
cular amendment different polnts of
view on that' nmendment have got to
be aired. That is the most vital
part of the general debate. Therefore,
to proceed as if that that is of no
consequence wil} not be right. That
is the most vitgl part. Two hours for
the maln motion; and then the period
for the amendment will have to be
taken into  account, Amendment
starts ‘a new cycle of debate. 1 ‘repeat
that provision a new cycle of de«
bate’. (Interruptions).

MR. SPEAKER: One thing you must
bear in mind. This amendment, tho-
ugh given notice of by the Prime
Minister now, was there given notice
of by others also....

SHRI C. M. STEPHEN: That is
why I raised the question whether
the amendment was moved or not.
That was the purpose. The amend-
ment is moved only today.

MR. SPEAKER: I do see that some
more time has got tp be given, not
merely two hours. You have already
taken nearly fwo and a hslf hours. I
think, if the House so pleases we shall
have ancther two hours for this....
(Interruptions).

BHRI C. M. STEPHEN: Not foday.
Today, no.... (Interruptions).

SHR] VASANT SATHE: Yon cap:
not  take us by lurprh, like, this.
(Interruptions).

SMRI MORARJI DEBAJ: Floase Iﬁ
the time, (Jntemnﬂmf)
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SHRI C. M. STERHEN: On that dav
we adjourned for his canveniance. On
that day we oould have teken tWh
hours. We adjournsd for his copys-
nience. He .wanted it for his conve-
nience. On $he next day, unforiunate-
ly,.couunhotoundhdmdw!hd

"adjourn. Then 1 came and told
you that, on Friday, we. could bave the
debate. But they had their own
motives hecause they wanted to pre-
vent her from filing her nomination in
Secunderabad. Therefore, they took it

over to Monday. This wag the pur~

pose. Monday has come now. We
are agreeable to the sort of ar-
rangement you made. 2 hours. This
2 hours we took over procedural mat-
ters should not count. We bave not
gone into the debste at all. The de-
bate has yet fo begin. We are not
prepared to git beyond 6 O'clock to-
day. ... (Interruptions) You can do
it. This way the House can never run.
Has the Parllamentary Affairs Minister
consultey me? Has he consulted Mr.
Chavan? Has he consulted Mr. Bala
Pajanor? All the leaders are here.
Did he consult them? Iz this the way
to do it merely because they have got
the mejority?.... (Interruptions)

MB. SPEARKER: May I add one
thing? Shall I adjourn the House just
for ten minutes so that I can call all
the leaders to my Chamber?.... (In-
terruptions)

SHRI C. M, STEPHEN: Call us to
¥our Chamber....

- MR. SPEAKER: They are not agree-
ahle. .  (Isterruptions)

SHRI C. M. STEPHEN: We are
wq;:able but they are not agreeabls,

‘MR SPEAKER: I am sorty. I cannot
do enything at all. It ig a matter for
the  House, . . .(Interruptions) What:
ever'is in my povm,lhlwebun oy~
dng to do.. (Interrugfions)
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SHRI A. RALA PAJANOR (Pondi-
chergy): For a hql:q irie I have been

sigting qulte At least permit me to.

We have batn keeping quite. . 1
should nat g4y that you have become 3
prisoner. I am gorry to make that
comment becauge it iy a convenience
of other Parties also. I have to gay
that because you suggested, let us go
into your (Charober snd discuss it.
This i; a non-controversial subject.
The cons¢nsus of the House is to be
taken only with the help of the lea-
ders. When yqu find that everybody
is in the House angd if it is going to be
judged by g brute mqmnty. I am af-
rald when we are crying and the
Judges are clapping, what sort of
judgment we will get in thig House.
We too have our own ailments but if
this is the way they treat us when 2
simple request is made. I do not know
where we are marching to.

PROF. P. G. MAVALANKAR (Jan-
dhinagar): May I say something?

MR. SPEAKER: Bach one becomes a
debate on which you want to gay some-
thing?

PROPF. P. G. MAVALANKAR: 1 a
not spesking on each one. Kindly
don’t say that. Please hear me.

The hon. Leader of the House is well
within his rights to move the kind of
motion he has moved....

MR. SPEAKER: Does he require
that?

PROF. P. G. MAVALANKAR: He
has a right. But the Mipister of Par-
liamentary Affairs hag quoted the
rules. We know those rules

There are two points I want to sub-
mit for your - consideration. One is
that whatever time you give for this
debate—2 hours or whatever 1t is—
must be 2 hayrs foom this mingle and
not from 2 O’clock.
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Secondly, even I this lmit of 2
hours—I am not quite clear if the de.
bate will be over to-day but it cannot
be over in 2 hours—is over, my con-
tention is that unless the Speaker is
satisfled that all - possible points of
view have been reflected in the debate

in thig House he cannot agree to clo-

sure. That is the point.

%
MR, SPEAKER: Mr, Chavan.

SHRI YESHWANTRAO CHAVAN
(Satara): Mr. Speaker, 8ir, I am not
rising on any point of order nor am I
speaking on a technical aspect. I am
speaking on the political aspects of the
issues involveq in this confroversy.
My party hag not met as a party to
consider this question at all because
we thought in this House we are sit-
ting as juries and Judges. Juries
when we take the facts into considera-
tion and judge; when we give the 4nal
judgement. And, therefore, we did
not take gny party line in this subjert
and, as guch, I am speaking for myself
when I am speaking on it.

~r, in the last few hours that we
~ave debated this matter, 1 think,
nothing has been left unsaid. I ‘hink
all the technical and legal aspects have
been said but even then certain things
have to be salj because they deserve
repetition. My first politica} objection
to the Parliament taking a view on the
facts of thig case is that the same set
of facts—Mrs. Gandhi in her statement
has also made a mention of this aspect
and this is a very important aspect
which we should take into considera.
tion—l; going to consl d by a

be_considere,
court or a High Court or any
other_court—{Mmierruptio

Just now my hon'ble friend, Shri
Shyamnandan = Mishra, said that we
are a court of supeﬂor ‘appellate juris-
diction or ﬂnal jurisdiction. Now, we
ire taldng a secondary position of
taking 'the’ view of the matter on the
same facts and asking the courts to

4,
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take the view again on appeal. ' I am
not wortied about the technioal as~-
pects of it. I am ‘werried sbout the,
political aspects of it. Somebody can
make a distinction thet here: it is an
issue of privileges ang theve it is going
to be the issue of criminality, But-
even in order.to prove the criminality-
mens rea, ie. the intention, hay to be-
gone inte. Whether @ public rervant
was obstructed in his work. It will
ultimately come to the same set of
facts. Therefore, the court will have
go into the same set of facts. Suppose
tomorrow we take some final position
here and give certain - punishment er
take g final view ang tomorrow the
court{ accepts the view ot the Parlia-
ment theh it will be sald that Parlia-
ment has influenced the court. "If it
rejects the Parliament’s verdict, then
Parliament would look vindictive and
small. (Interruptions)

Therefore, Sir, it wil] be very un-
wise politically to consider this aspect
at this stage because it goes against
,the fundamental concept of jurispru-
dence Ty the same persons on the
same set of factg more than once. (In-
terruptions) The Second political as-
pect of it is that when the privilege
motion was introduced in this hon'ble
House Mrs. Gandh! was not the mem-
ber of this House. She has been
elected as a member of the House by
the people after this privilege motion
was under consideratfon.

SHRI JYOTIRMOY BOSU: That
does not make any difference,

SHRI YESHWANTRAO CHAVAN: T¢
does make a difference politically.
(Interruptions) I am not standing. on
technicalities. I am talking about poli-
tical aspects. Here g a person who is-
electeq by the people, We have abso-
lutely no moral right to. undo things
even partially. Suppose fomorrow voy
expel her. That doeg not mean yoi
disqualify her to° contest lections,
(Interruptions) conmtutmﬂy ininy.
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view, it can not be so. She Will' nof
dbe disqualifiey ang supposing. she is

elected by the' saine constituency ~of
Chikmagalur, then what will be the
Position. of Parliament. c

So,. I. would, suggest that let us not
take that position. My third point is
this: I would again appeal to the Prima
Minister and fo : you, Sir. It is one
thing if you want to.leave tha matter
to the entire House’s discretion. But
you certainly have got your responai-
bility to see that whatever decision is
taken here, is taken in a good atmos-
phere in the House, That is certainly
your respomsibility. You cannot run
away from that responsibility. There-
fore,; 1 would make .an avpesi to
you as the Leader of the House—
and to you personally—that you
should consider this issue com-
pletely beyond any sort of party
issue. This is not a partisan
matter. ( Interruptions) This is not
a partisan issue. This is an issue
requiring consideration on merits.
Ang again I would like to request the
Prime Minister to consider another as-
pect, This country today is facing
many issues of confrontation. The
atmosphere is such that it is surcharg-
ed with an air of violence and if we
add any tenmsion in addition to what
has already been there, . we will be
doing injustice to ourselves and injus-
tice to the country.

(Interruptions)

MR. SPEAKER: Why, disturb when
he is speaking?

SHRT - YESHWANTRAO CHAVAN:
Sir; it looks like another kind of rolling
plan. The last Parliament was the
Parliament of Emergency. This Par-
ltament- will be the Parliament -
pulsfon and Imprisonment. 1t 18 a new
typa-ol B ~political plan in this

- coundry. I - therefore make an
appeal: Please consider this as-
pect very carefully. Are there
not enough- fensions and confron-
tations -in ‘the country today? Don't
get angry,' but. face the realities.
There is ; confrontation in your own
party:todey. . There iz confrontation
between the opposition and the ruling
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pirty. Whit js the use of adding fuel
to fire and creating new problems 't
the country? o )
Therefore, in_the name of demo-
cracy, in the name of Perlidment, in
the name of people, I would make gn
appeal to' the Leadet of the Houge.
that he should give up this issue com-
pletely and doSome constructive work.
(Interruptions) I have to say only
one word more, it you want to listen.
In this country, if at all we want fo
run the Government of this complex
country democratically, then two gol-
den rules will have to be followed.
According to me, one is, be firm, be
strong, be radical, when you come to
the solutions to the problems of a
socio~economic type. But when there
is:the question of dealing with politi-
cal opponents, be just, be liberal, be
moderate, ' o

(Interruptions)

MR. SPEAKER: Please don't inter-
rupt. .

SHRI YESHWANTRAO CHAVAN: 1
have given you my views; whether you
like it or not is another matter. This
is not a party matter; Don't consider
this issue on any party basis. For
God’s sake, for democracy’s sake,
consider the issue again carefully and
give up this issue completely.
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MR. SPEAKER: You ﬁave to raise
a point of order. What ig all thm?
I have not called you. -

SHRI RAJ NARAIN: It was  ihe
point of order raised by Mr. Chavan.
© (Interruptions)



motion passed against you..

MR. SPEAKER: You are open to
move it and I am only here to accept
it. I am only waiting for somebody to
do it.

st T wrowy : & ¥gA
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MR. SPEAKER: It is not a pomt of
»nrder Mr. Satyanarayan Rao.

(Interruptions)

"SHRI RAJ NARAIN: There is no
question of pressina for it from yeur
.side. .

MR. SPEAKER: 1 have heard Yﬁ\l

raYan Reo....

QI RAL NARAIN: To e
“tain the dignity of the H
maintain the dign.lty of the Chair and

*1Q maintain the dignity of the Leader

of the House, I walk out in protest fon.

{10 minutes against your rilling,
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SHRI M. SATYANARAYAN RAO
(Karimnagsr): Mir. Speaker, Sir, be-
fore I begin iy speech, I wmxfd like
toquohfromthoAddreutoPar—
liament by te Vice-President acting
as President of India in 1977 A!ter
te Janata Party came into power in
1977, this was the first presidential
Address:

“The people have given a clear
verdict in favour of individual free-
dom, democracy and the rule of
lgw apd against executive arbitra-
Tiness, the emergance of a persona-
lity cult and extra-constitutional
centres of powers...”

Than, again:

“My Government pledges itself to
fulfil’ in' every way the mandate
ziven to it by the people. In doing
so, it will not take the people for
granted or assume that they know
nothing and that the Government
alone knows all answers and solu-
tions.”

This Address. ... (Interruptions)

staf vw ot ¢ gy, wEER, WO
ww firre & wmm‘r Afedar 1 o
a8 TN T Wwar R €1 Wy ey e
w0 wsat

SHRI M. SATYANARAYAN RAO:
After they came to power in 1877,
have they been able to restore indivi-
dual frepdom and are they following
the rule of law? Is their claim that
they are interested in the rule of law
borne out by what they. bave been
dging? Dnthq;ybeluveinthende_
of law?. .

8ir, 1 hawsom through the whole
evidehce of this case and'I am sgure,
you must have alsc goné through 11.
The Attorney-General Has given evi-
dante before the Privileges Bommite
tee and he has clearly mwmp
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'He - iﬂ( thdt e ‘Bo<catiod "’lmlc’ers
who Wete dolfecting fHe ‘réuired in-
formation for hn answer t & Ques-
tion in Parliamient, were not officers
of the Houge. As rezards tnkm: the
oath, He also expressed his opinion
clearIy that the ‘wifness cannot be
forced to take the oath ‘and give evi-
dence against _herselt. Though these
!h.ngs afe very clear there, this Com-
mittee his not ‘given anv congidera~
tion to these aspects. On the other
hand, they claim that they belleve in
rile of law. 1If ‘they really believed
in the rule of law, they should have
accepted the opinion of the Attorney-
General, who has been appointed hy
vour Government and not by, us. They
are going by their majority Rere.

Then**

MR. SPEAKER: It is convention of
the House ‘that we do not drag in the
name of the President. There will be
no reference to the President.*Do not
recard this.

SHRI M. SATYANARAYAN RAO:
Now, I came to the facts of the case
The whole case is based on the evi-

dence of Shri T. A. Pai. Sir, he is un
aggrieved person, he is not an inde-
pendent person. His firm was raided
by ‘the [Income-.tax Department
and he suffered on account of
that. He had a grudge dgainst
Shrimati Indira  QGandhi., eand
Mr. Dhawan - efe. That is why, I
charge Mr. 'Pal; it fs he who is res-
_vtmslble ‘for this. He has instigated
these so-calléd officers to go before the
‘Shali’ "Cofmmission and give evidénce
against tHese people. The whole thing
is bated ‘on this, 1Is it jﬂmissibh? Is
1t believable"

Then there is the evidente of Shri

..Chattopadhysya. He suid thit at the
‘instance -o¢ the thén Prime Minister,

‘he suspended ‘Shyi -Bhitnagar. -Why

“didn't you-invelve hii?2 ‘Theey yre: fn-

AGRMYMA n ‘1900 {SAKA)

‘hfmgelt ay viot 'Y
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only, ‘Who ‘they sdy, % acting snd
harti#sing thede péopie 4 1istdnce
of ‘SHHAmlts fifdira t tits is
‘the cade, Hhri Chattopkﬁlfyuya Fduld.
glso be involvéd, He also donies iltider
the contémpit of the House. He dus- )
pendéd hlim; nbbbdy eise did. Tt vou
ask me to murder anybody, shotld T do
that? If 1 do ffiat, I will be mpbhsi-
ble ‘ahg T ghould ‘be involved. He Wwas
not involved. This'shows that in titier
to ‘save his gkin, he-déposéd tike that.

This is the whole ‘évidehce béfore-
the Committee. It is ndt at all ‘reli-
able. It'is fiot tendble. ‘I4m sorry to
say that the hon. Prime Mirister is a
prisoner in the hands of RSS elements.
This is my charge, He regards him-
self a8 a great Hving Gandhian. Can-
dhiji was killed—by whom? If he is
reallv o follower of Gandhiji, be
should get out of the hands of RSS"
elements. These people are dictating
to him. He is a prisoner he cannot
take an independent decision.

Mrs, Gandhi has been elected by the
people of Chikmagalur. I know that
the Janata Party 'has'got the mardate
from the North but at the same time
they must ag’ree that she also has got
the mandate from the South. It maans
that there will be a controntahon bet-
ween North angq South,if you ‘are going
to punish her. It will be a punishment
to the whol¢ South. The ‘whote South
will . pise.. (Interruptions) If the
ane Minister is dictated to by such

"elements, he will land himself in trou-

ble. You have now got a majority.
The séme thing wis happening when
you -people were Heéve -on -thfs ‘#de.
Mr. Vajpayee was also 'aying at'that
tine that bécause we had got a brute
majority, We Were dding ull that: You
are also following fhe same praétice.
You are now setting up a_ dangerous
precedent. ‘By your malority, you

-a¥e'puMshing-her. : THe iy s fidt far

off: after 14 years or 2 years, you
may haye to be  here, Dr.  Swamy

ited. "On_the-
e Mr. 'Pal.

évidetibe bt e ex

volving ~8Mri~Ben =and "Shri f'mn’ﬂhn

ﬁ"’"ﬂot‘i Fordgl
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.you are. pumshmc her. Now we gnow
that Mr. Charan smzh has made alle-
gations already against the son of the
Prime Minister. Mr, Raj Narain is
_.also there, ie. two ex-Ministers are
there, The Prime Minister can also
be hauled up. You are setting up a
very dangerous precedent. You are
not considering these things from *hat
-point of view. Mr, Desai, you are the
seniormost leader in India, by age and
service. You are not considering lhis
. from all these points of view. I know
‘that you are worried about your chair.
It you go against the wishes of these
-elements, you will be out of your chair.
So, it is a kissa of kursi. It is a story
of your chair. In order to retain vour
-chair, you are obliging these people.

Let me warn him. At the time of
Emergency, when Jayaprakash Na-
rayan wus arrested, he said, ‘Vinaga-
kale Vipareedha Buddhih’. Now, this
Rao is also saying, ‘Vinaasakale Vipa-
reedha Buddhil’, You are having
‘Vinaasa Kal', that is why you are jo-
ing this, Because of your majority,
you want to punish her,

Ultimately 1 would say that there is
no evidence or facts. Legally also she
does not deserve to be punished at all.

" So, these proceedings should be drop~
ped.

SHRI EDUARDO FALEIRO (Mor-
mugao): Mr. Speaker, Sir, thank you
for giving me this opportunity.

_ .- {Interruptions)

& wwidn dfer ¢ F ww &
wrarert gt  fin sy ag aT ww W
Vo e s o W  fim
Wt ? wm e e W o
oY geqr wear § e oY e d
¥ oo g A

mmm It !l for th ﬂoule
to M

SHRI BAM ,n'.:mmnm (Bombay

North-West): The Leader. of the House
"has movéd a motion that we sit hbo to
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. -complete the business, and we need not
_ surrender to the susceptibilities of

these gentlemen. We have decided

that this must be finished today. It

may take ag much time as possible.
(Interruptions)

MR. SPEAKER: By mistake, I have
not put the motion of the Prime Minis-
ter to the vote of the House. Is it the
pleasure of the House to accept the
motion of the Prime Minister?

SEVERAL HON. MEMBERS: Yes.

SHRI C. M. STEPHEN: Before you
do that, T would appeal to you to exer-
cise your discretion. Your discretion
is there under rule 362. Thisg is the
rule which giveg you full discretion.
It says:

“At any time after a motion has
been made, any member may move:
“That the question be now put’, and,
unless it appears to the Speaker that
the motion ig an abuse of these rules
or an infringement of the right of
reasonable debate, the Speaker shall
then put the motion.”

Now a reasonable debate must take
place. Now you have said. What-
ever you suggested, we agreed. We
said that we were prepared to come 10
your Chamber and discusg it. You
saig that there will pe additional two
hours. There also we had agreed—
additional two hours time.

MR. SPEAKER: From 430 onwards.

SHRI C. M. STEPHEN: No, Sir.
That is not right. What I am saying
is that we are not  prepared to sit
beyong 8 O'clock, because. tbey did not
consult us. They should have consult-
ed us. They are behaving as if we rre

.in two compartments, They did nat

consult us. Without consulting us and
merely relying on a sort of najocity
and putting a motion . through and.

compelling us to sit.beyond 8 O'vlock

undtwnl Under Jaw, we -are
sit Tor mvhmn ot
v—«m daat



hut give n henrmg Let ‘there be a
proper debate. Now that your am-
endment has coime, you should try to
give ug time to deblte on the amend-
ment.. (Interrugltions) On behalf of
‘the entlre Opposition, I want to tell
you that we are not agreeable to sit
beyond 6 O'clock; we are not pre-
-pared to sit beyond 8 O’clock.

SHRI VASANT SATHE:; We shall
not allow anything to go on record.

(Interruptions)

MR. SPEAKER: Finished.

(Interruptions)
-

SHR] C. M. STEPHEN: You had
made a proposal that the Leaders
should come to your Chamber and dis~
cuss it. 1 agreed.

(Interruptions)

SHRI C, M. STEPHEN: They alone
are not agreeable.

(Interruptions)
MR. SPEAKER: ] have mentioned

‘that.
(Interruptions)

MR. SPEAKER: Kindly allow me.
(Interruptions)

. SHR] B, SHANKARANAND (Chik-
kodiy: Kindly allow me one word to
say. Please do not set a dangerous
Pprecedent,

MR. S8PEAKER: I agree I should not
(Interruptions) .

SHR] B, SHANKARANAND: It has
Jeen the practice of the House..

Thisllnntonc

Il. mmnm

. time, it wag an
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a number of times,
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,ureedtlunzandlﬁnitweqtontoday
'I do not want to' cifrtall sny timg of

the debate for them. That 1 do sot
want to do. Therefore, 1 have moved

‘that let this business finish today and
‘sit till then.

(Interruptions)

SHR; VASANT SATHE: Last time,
you hag not allowed that motion......

MR. SPEAKER: You have mentioned

.

(Interruptions)

MR. SPEAKER: I have heard.
(Interruptions)

MR, SPEAKER: You are right. 1
cannot go beyong the rules,
(Interruptions)

17.00 hrs,

SHRI VASANT SATHE: There was
engagement with the Prime Minister
of Singapore. That ig why....

MR. SPEAKER: That is for exten-
sion. Four hours were given.

SHRI VASANT SATHE: To-day we
have our own engagements at six
O’clock. We cannot be taken by sur-
prise that we have to sit beyond six.

‘ {Interruptions) _
SHRI C. K. JAFFER SHARIEF
(Bangalore North): You never allow us
to speak. You simply listen to whose-

ever shouts. If that is the course, then
we wil) also be shouting.

(Interruptions)
SHR] C. K. JAFFER SHARIEF: My

-humble sybmission.is it has not been

‘brought ta our notice earlier that we
wil have to sit for any length of time.
We have:. got our own engagments
after gix Q'clock. We are commiited
without knowing this. It is not the
prerogative or privilege of the Minis-
m.hthemulvu to !uv. some enup-
men .
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MR, SPEAKER; The n.lﬁe thing wis
mentxoned by hfr Bathe.

SHRI C. k. JAi'!"hit SHARIEF: Ife
Teadérs caniot take us by surprisé.
Are we not supposed to have our
say?

(Interruptions)

MR. SPEAKER: THe same s not al-
loweq because of interventions.

SHR] C. K. JAFFER SHARIEF: You
should consider in your wisdom. I
am only making a point. I am appeal-
ing that he shoulg consider this point.

MR. SPEAKER: Under Rule 362(1)
the power of closure i§ in the hands of
the House. The Speaker has the
powers if it appears to the Speake?
that the motion is an abuse of these
rules or an infringement of the right
of reasonable debate,

Unless the Speaker comes to either
one or the other conclusion he has no
power to intercede the matter. 1 :an-
not make inroads into the powers >f
the House.

(Interruptions)

MR. SPEAKER: I have quoteq these
rules,

So far as fixing of the time is con-
cerned, we had originally fixed six
hours for thig debate. This debate has
nearly taken more than thirteen hours.
Therefore, I cannot say that reasonable
timle has not been giveh. Though, of
course, undoubtedly, there are many
more members wanting to gpeak. It
is a very imiportant matter and the
Prime Minister has mentioned, he has
o objéction to the débate cortinuing
50 that it may finish in the course of
the day . to.day. That Is why he has
moved the motion.

1 havé no Dow@u th ¥his nmatter.
THE Wader of the Obpbattion tias

fhadé dn Hbpedl to the Gévernment
benches. It is upto them to -decide
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onewny of the dther. i ao ndt e
aiy power Where I come it thé pic-
turé unless 1 sée thit there has Héen 4
delibefaté obdtructlon on ahy part. 89,
1 wili not be in a positioh to intercede
in thé matter.

SHRI C. M. STEPHEN: Rule 14
says—

. “Unless the Speaker otherwise
directs, sitting of the House on any
day shall ordinarily conclude at 17-00
hours",

That has been allowed upto 18 hours.
It is for you to give direction. The
words are “the Speaker otherwise
directs”. Therefore, it shall conclude
at 18 hours. It is for you to give the
direction. When they bring a motion
that we may sit beyond that, thé Spea-
ker has got the full power there. It is
not compulsory on your part to put the
motion. Not, at all. It is not compul-
sory on your part to put the motion
and compel us to sit till 12 O'clock in
the night, absolutely not. Therefore
our liability is to come at 11 and =it
till 6 O'clock, not beyonq that.

MR. SPEAKER: Each time you zely
on ong rule. You do not consider U
the rules. I have got to decide taking
all the rules into consideration.

SHR] B. SHANKARANAND: On
Wednesday last you have ruled ‘hat
you will not be sitting béydnd 6
O'clock,

MR. SPEAKER: T have never sald
that, )
(Interruptions)

SHRI C. M. SFEPHEN: We are sre-
pared to sit beyond § O’clock.

SHR1 B, SHANKARANAND: Ohty
}ast week you ruled like that

MR, SPEAKER: What has the Mi#té.
ter of Paruament ry, Aﬂalrs to, m on
this? Hy 15 rélyirig u.
Minute By mlnute Mitg

relfed ugion.
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SHBL.- RAVINDRA wmm- The

hon, leader of the opposition knows

that there are gnnumerable instances

where it has been moved in the House
thmt the House may sit after 6. There-
lore, the practice in the House has been
that the Speaker takes the sense of the
House and asks the House whether it
agrees to sit beyond 6. This has heen
the practice which can be verified from
the records,

SHRI RAM JETHMALANI: Out of 2
hours, you would have given us half an
hour or 45 minutes. We do not want
to speak gi all. Give them the maxi-
mum possible time. But we thall
finish at 5 minutes to 8 and the ques-
tion- shall be put.

MR. SPEAKER: Can we finish e
debate today and have the voting to-
morrow?

SHR] MORARJI DESAI: No. The
voting has to be today.

(Interruptions)

SHRI C, M: STEPHEN: He brings
an amendment today and wants to get
it threugh. (Interruptions).

MR, SPEAKER: Then you can
move for closure gt the appropriate
time if you so desire.

SHRI MORARJI DESAI: May 1
saiy that if' I move for a closure at any

time, jt will be again said that I am-

trying to stop a debate. I do not want
to do that.

MR. SPEAKER: They are not wil-
ling. to sit beyond 6. You can move
for clouwe if you so desire,

SHRI MORARJI DESAL: Then how
will:voting be done?

MR, SPEAKER: AfNer that voting
can be done. It can be done at 5.30.

SHRI MORARJI DESAYT: 1 you
want, I can move for closure.

3838 LS—12
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MR, BFMKIR:. I do not waat 1o
take the responubﬂity. (Interrup-
tions).

SHR] KANWAR LAL GUPTA: 1
want to know whether the motion of
the Prime Mimster has been carried
or not.

MR, SPEAKER: The motion of the’
Prime Minister doeg not arise becuuse
it is only at 6 o'clock that he can move
for extension and it is for the Speaker
to allow it. In this matter, I dp not
want to get myself involved. If vou
want, you can move for closure. Shri
Faleiro.

SHRI EDUARDO FALEIRO: Sir,
several leading speakers before
me a different context have
emphasised the point that we
are sitting here not to make
any law in our ordinary legislative
capacity, but as leaders from the
Janata Party like Shri Shyamnandan
Mishra said, we are sitting here as a
court of superior jurisdiction. It
means each one of us is a judge and
collectively we are a judicial body. I
for one humbly admit that I have not
been able to understand the complica~
ted constitutiona] issues involved in
this case. I have not even: been- able .
10 read the entire report of the find-
ings which runs into more than &
thousand pages of print. If my friendg
are honest, 99 per cent of them will
admit that similarly they are net in
a position to decide on the constitu-
tional issues involved. (Interruptions)
So, we are supposed to sit here as a
judicial body. You will see that we
have not been functioning in the way
Parliament usually debates. What we
see today is, it must be said, that side
probably more, this side probably less,
just a mob, a shrieking mob, a fren-
zied mob and, as far as that side is
concerned, a lynching mob, shouting for
the blood of Mrs, Gandhi and others. .
(Interruptions) In fact, the waorst
partof it ig:a sanctimonious mob which
claims. .

MR, SPEAKER: Do not use the
word “mob”.



3ss: <~ Motlenze. D

SHRI EDUARDO FALBIRO: - Let
us not bYe more-fair than fair. I am
precisely quoting the words of Michael
Foot, the Leader of the House of Com-
mons, in a case very much similar in
nature, the Poulson case. What he
said was this “the House converts it~
selt into a sanctimonious mob when
it deals with'a question of privilege
against one of its own members”. My
submission is....

SHR] JYOTIRMOY BOSU: Michael
Foot? My foot!

SHRI EDUARDO FALEIRO: * * *

MR. SPEAKER Do not record it. .

SHRI EDUARDO FALEIRO: I sub-
mit that I had occasion to go through
ouses of Parliaments of the world from
Argentina to Zambia. ... (Interrup-
tions) In most of them, the jurisdic-
tion and punishment for breach of
privilege is not vested in the House
but in ordinary courts...... (Inter-
ruptions)

Sir, as I have submitted, 1 say with
utmost respect that we do not have
the constitutional competence to go
into the issue. These facts are to be
judged by the Court and, therefore,
we cannot pronounce a judgment here
....(Interruptions) An opening is
there for us in the Parliament of India.
Parliament can punish for breach of
its own privileges, or it can direct in
special cases, it has the liberty to
direct, the Attorney-General to prose-
cute in cases of breach of privilege. In
this particular case, we have a God-
semd opportunity, and the God-send
opportunity is this, that this case is
pending 'in a court,

Before you ring the bell, let me
utter a word of caution. There are
friends there 'who tell me I come from
a place where the excesses of Emer-
gency did not take place.... (Inter-
reptions) They tel] me they have suf-
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fereq badly during -the Emergency: 1

am prepared to believe them.  There:
are ‘others who speak of excesses of :°

emergency but are reaping the bemed

fits of -emergency. (Interruptions) --I '

336: 7

may utter a word of -caution, that the -

greatest victim of this farce is net go-
ing to Mrs. Gandhi; it is not going to

be Shri Sen or Shri Dhawan; ‘the -

greatest victim, the greatest casualty
is going to be this House itself, the
credibility ang the respect which we
enjoy in the eyes of the world. Let
them not dig their own grave in the
middle of the House. Let me say
what Shri Chavan said, that it will be
such a big pit that we will never be
able to crosg it. The result of what
will happen today is that in this akso-
lute attitude of confrontation will con-

tinue and we will be responsible Yor .

destroying Parliament, for destroying
the Lok Sabha in the eyes of our
people and of the ‘wu_rld.

SHRI RAM JETHMALANI: Sir, 1
move: .

“That item No. 17, which is Jxed
for 5.30 p.m. be taken up after the
debate on the privilege motion is
over.”

(Intempﬂons)

MR. SPEAKER: I will put it at
5.30 p.m. It is not 5.30.

SHRI RAM JETHMALANI: But
put it before 5.30. -

P S g
f fis s v qut ot e

¢** Not recorded.
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MR. SPEAKER: Mr Shankar Dev,
please resume your seat. No further

recording. : o oal

SHRI SHANKAR DEV: **

MR| SPEAKER: 1 have to inform’
the' House that Shri Mani Ram Bagri,
in whose name the half-an-hour dis-
cussion has been put down in the List
of Business, has requested that the
discussion be postponed. Since the
hnll-n_uf}iour discussion is not being’
taken up, the discussion of the privi-
leges ‘iskue will' be continued after
5.30. ‘ B A |

SHRI A, BALA PAJANOR (Pondi-
cherry): I do -agree with what the
leader of the Congress - Farty, Mr.

- Chavan, has said, ‘Opinions have been-
expressed by mary Members of the

, AGRAHAYANA 27, 1900 (SARA)
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House. Though it ig said that we have
given a go-by to passion and emotion,
practically everybody ia speakiig with'
possion and emotion. That is a fait:
decompli, and nobody can deny it T
am also gusceptible to passion, but I
am trying to get out of it. And ‘if
you {ry to provoke me, I will take
the advice of the Prime Minister not
to get provoked today at least. It is
difficult for you to provoke me aiso
because you lack wit, ’

3rd Report of 35§r

I will touch only one aspect. I do
understand the feelings of the Mem-
bers on the other side. Ninety per
cent of you were in jail, I do feel for
it, but not on thig score. I am not go-
ing to advise the others Members, but
only through you, Sir, I appeal to the
Prime Minister and my friends on the
othey side to put sense into this issue
and at the same time give a calm and
quiet thinking before we pass & judg-
ment on the privilege issue against
Mrs. Gandhi and two others.

17.25 hrs.

[SurrMATT  PaRvatTHr  KRISHNAN in
the Chair] :

It is a serious matter as all have
stated, and the entire nation is walch-
ing, and we foo have a feeling that
we have come to a point of confron-
tation. 1f I may say so, the House is
divided into two—the entire opposi-
tion on one side, not only the Cong-
ress (I), as expressed by Mr. Stephen,
by Mr. Subramaniam and Mr. Chavan,
But T will go a step further.

It is said that Mrs, Gandhi was not
a Member when the matter was refer-
red to the Privileges Committee, but
she is when she i3 being punished;
when it is attempteg to punish her,
ghe ia a Member from a southern cons..
tituency, Chikmagalur. I do not want
to raise the feeling of any emotion or
passion when I say that the people of
the South are very much agitated on.

. *Nat recorded. -
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{Shri A. Bala Pajanor]

thiy issue. I have a feeling that you

ave creating a: diversion, I g not say-
ing: anything else. Since you asked
me to speak out, I speak from my
heart the feeling of our people. 1
appeal to you, through the Chairman.
This is a- matter which is trying to
divide the country into north and
south, Plesse do not atiribute moti-
ves on this matter. (Interruptions)
Members in this House are unneces-
sarily provoked on trivial things. You
are sitting as judges, watching the
clock, ang beforg it strikes six, you
want to strike something else. If that
is the feeling, are you not exhibit-
ing the feeling of a pound of flesh for
& pound of flesh?

To bg or not to be may. be the ques-
tion, I can also argue on these techani-
calities from literature etc. in this
forum, but this is not the occasion for
it. I appeal to you once again to please
calmly and quietly judge this matter.
Are we in & proper mood to give a
correct judgement on thig eighteenth
day of December, 1078, at this critical
hour?

As I said at the begining, I can un-
derstand your feeling, You have be-
come subjective;, very subjective. If
your judgement goes in a different
angle, I am afraid of the future of de-
mocracy, because the Prime Ministe,
always says that he wants to bulld up
.thie future of this country in a demo-
cratic manner. 80,1 do appeal for that.
(Interruptions) 1 do understand that
persone have got their own ego. We
are coming from a cultured part of
the country. I do not say that you are
not cuttured. We speak languege that
is six thousand years old. In 1867
there both the Congress were put an
end to by our grest party led by Anna,
You must remember what happened
then, It way alleged that the ex~Chief
Minister burnt the flles, The matter
wag taken up in the House very much
agitated. On that day, at that hour,
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we,thaMembmwhowenmthemv
ling party, under the beloveq. leader-
ship. of Anna, had the same feelings
thai you are having now. Our young
baye and girls were shot dead like
birds when. there was Hindi agitation.
We hed: the same feelings, Our leader
was in jail for seven months. Many of
our party members were in jail, It
was. twelves years back, not today.

AN HON, MEMBER: Who was the
Prime Minister then?

SHRI A. BALA PAJANOR: We are
not concerned about who was the
Prime Minister then. I am speaking
about a cultured part of the country.
That has to be taken noted of, During
that time, that wag taken up and there
the same emotions were expressed
and they wanted to punish the ex-
Chief Minister in the House. But the
great Anna then said “the very discus.
sion itself is a punishment if you
think of a punishment”, I had felti the
same feelings. That is the reason why
1 do appeal to you. I am:net going into
the details, as Mr. Falerio has correc-
tly put it. I do not heve that much of
brain, T am a poor and simple person.
The report containg about tHousend
pages, Have they gone through it deep
within ten days? Have they analysed
the evidence? They are trying to fix
the blame ang: trying to convers the.
parliament to & crimina)l court.

Mr, Jethmalani has told me Sow he
hag argued for » person in Bombay.
But he glso has feelings-and; that is-the:
reason why reason fails to take an'
upper hand. But the youth of this-
country is very much agitated, be-
causs: the future of this countey, i you
fellow: the sumething. . (Interruptidng)-
1 repest<tie youth ofthis countey. i
very  much: agiteded. Please. read. the.
widt on the walls. Yeu are toping to-
show passion or emotions on thls 1u~
sue. (Interruptions), -
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MR, CHAJRMAN: You can talk
when you speak, please continue.

SHRI A. BALA PAJANOR: Thank
you very much, I can understand the
feelings of the Members on the other
gide. Once ‘again, I t¢ll you, i you are
going to take head for head, 1 :'em
afraid, that is not justice. Here I will
quote a statement of Mr.. Subramani-
am Swamy.

MR. CHAFRMAN: Please conclude
with the question,

SHRI A, BALA PAJANOR: Then I
dp not quote, He said: “this lady must

De in jail”, That was the argument put .

forward. “We were in jail. What have
yau done during Emergency?” If the
same wrong is repeated by vou, the
great democrats, where is your judge-
ament? If that wrong had taken place
in 1976477 and if you are going to re-
peat it again, what is the difference
between your Government and that
Government? Therefore, 1 appeal to
you, through Madam Chairmen, that
it is high time for us 40 consider -this
issue. Once agein, Iput it very simply
and plainly. 1 feel that the discussion
itself ig the punishment, The country
is aware of it. (Interruptions) I can
understand the feeling of the Mem-
ber with the red turban because red
itself signifie; danger to ‘the country
and red is accompanying him., He must
understand that. You have been iis-
tening fo me patiently. It was said
that this debate had taken thirteen
hours. But thirteen is an unlucky
number. This discussion of thirteen
hours is' going to be unlucky discus-
gion for this Parliament. T am not
talking of astrological calutations or
numerological calculationg for that
-matter. I was a Member is the last
Parliament, Many 'of you were not
there .and s0 you would :not know
what took place. When Mrs Gandhi
‘was in the .peak of power in Emer~
gensy I said - im this  House
take mate wf it—and 1 was
not sent - to jajl, not because I was
\pleading far it. But you must also.re-
~member -that we are telling this not
only {frem un individual's point of

AGRAHAYANA 21, 1800 (SAKA)
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view, but the point of view of

the yauth of this country, the Mem-

bers of the South and from the point

of view of Opposition, I do appeal to

you, that it is high time..,

MR, CHASRMAN: I think you mdil

set an expmaple to the youth and et~
clude,

SHRI.A. BALA PAJANOR: 1 have
been listening to elders all the time.
It has become a practice to listen al-
ways to elders. But .at least once, as
the youth, we must make them under-
stand and we have to tell them that
it is high time to give up this kind of
vindictiveness,

BHRI RAM JETHMALANI (Bombay
North-West). Madam Chairman, some
66 years ago, a frail old man stood be-
fore a ‘British Indian court and told
the court that he 'had committeq the
erime -with which he was charged;
he spoke the truth, the whole tzuth,
nothing but the truth, He askeq the
court 4o inflict upon him the maxi-
gnum punishment which the daw could
impose. That man became one of ‘the
jmmortals of this world. His state-
ment to the court has hecome .a legal
classic which everybody reads
throughout the world.

SHRI VASANT SATHE: On a point
of order. (Interruptions)

I want to ask, a member who has
a pecuniary interest, o persanal inte-
rest in a particular matter, can he be
allowed to participate in the debate
under the rules? A person who has a
personal interest and a pecuniary in-
terest in the Jeep case against Mrs.
Indira Gandhi, Mr. Jethmalani...
(Interruptions) He is appearing as a
Counsel, he has a personal interest.
Can he be allowed to .participate in
this debate? (Interruptions)

SHRT RAM JETHMALANI: He can-
not take liberty with my ‘name, If we
dtart this game, 'T can ‘abuse him-as

much a8 he is eapable of. (mtmp-

tions)
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et
"' SHRI VASANT SATHE; . It'isa
matter of fact. Is he not appeating as
g ‘Counsel? ‘(Imermptzo“n‘s)

MR. CHAIRMAN: Mr, Jethmalani,
‘don’t worry. In the records, your name
will appear as it appears in the list.
(Interruptions)

‘SHRI RAI JETHMALANI He
sohuld witdraw it.

MR. CHAIRMAN; I cannot force
.him to pronounce anything in a way
that you like. ‘(Interruptions)

SHRI VASANT SATHE: A member
.who has a personal interest in any
matter. ..(Interruptions)

MR. CHAIRMAN: He does not
have a personal interest,

SHR] VASANT SATHE: He has.
You ask him.

MR, GHAIRMAN: As a member of
the Privileges Committee? (Interrup-
tions) z

SHRI VASANT SATHE: I am not
talking about the Privileges Commit-
tee.

1733 hrs.

[MR. SPEAKER in the Chair]

Mr, Speaker, Sir, I was on a pcint
of order, Mr. Ram Jethmalani is ap-
pearing as a Counsel in the Jeep case
against Mrs. Indira Gandhi. There-
fore, he hag a personal interest at least
against Mrs. Indira Gandhi. A person
who has a personal interest should not
be allowed to participate in the de-
bate. (Interuptions) He has a direct
interest; he has been engaged as a
Counsel, He is a prosecutor. If a
pereon is g prosecutor against a parti-

. cular person, it will be highly immoral
on his part to participate in the per-
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‘lamentary débates. "Bo, He ;lfotﬂd "not

‘

be allowed to pnrtlclpnte o

W

MR. SP,EAKER 'nm-e i3 po point

of grder; Shri Ram, Jetimalani-to. con-

‘mlﬁ( ";", 1 e
. - IR
SHRI RAMACH'ANDM R'A'm
(Aska): On g point of order, Sir. He
has appeared pefore the Shah - Com-
mission as a lawyer against Mrs. Indira
Gandhi, His daughter is also. a. law-

‘yer. Not only he has a pecuniary in-

terest, a personal interest,” but. ‘his
family also has got interest.

Ip view ‘of these circustances, I, would
"appeal to you to restrain this gentle-

man from speaking.

- MR. SPEAKER: I do not think
there is any point of order.’

SHRI RAM JETHMALANI: I am
entitled to make a personal explana-
tion, In the first place, I am not ap-
pearing in the case against Mrs. Indira
Gandhi. Mr, Khandalwala has been
engaged. I have given up that case.
In the second place. . (Interruptions)
Please git down. (Interruptiong) In
the second place, the appointment let-
ter containg a provigion that Mr. Ram
Jethmalani will be paid no fee, -

I appeared free for the Government
in ‘all matters. I have no pecuniary

‘interest. (Interruptions).

MR. SPEAKER: There is no point
of order.

SHRI C. M, STEPHEN: I rigse on a
point of order. The point of order is
this. A Member having a personal,
pecuniary or direct interest in any
matter before the House is reguired
while taking part in the proceedings
on that matter, to declare the ndture
of his interest. Y am making the
allegation that by ‘a Government
Notification he has been appointed as

*@olicitor-~or wWhatever: the' term may
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be—or Spechl Proucutor in . three
cates in which Mrs Indira Gandhi is
“fhe accused. He has been declared
Special Prosecutor in cases in which
-Mz.. Sanjay -Gandhi; -on whose basis
the entire proceedings are,revolving,
is an accused. He is conducting that
-case free: that is what he is claim-
inrg. It he is to conduct the case
without collecting fees, it shows tha
. depth- of -his- direct, personal interest.

Now. we are giving you notice,
through the proceedings, to appoint a
Committee on mis-conduct of the
Member in having participated in the
Privilcges Committee and voted and
spoken on the Floor of the House
withou!l revealing his direct personal
interest. A person who has direct
personal interest, as per the provisions
in this book, has absolutely no right
to take part in the discussion on this
issue. Therefore, I object. He should
not be allowed to speak when the
"discussion goes on here.

SHRI RAMACHANDRA  RATH:
Kindly refer to Rule 255. (Interrup-
tions). Not only has he got direct and
pecurniary interest, but Mr. Jeth-
malani’s daughter also has direct in-
terest. His daughier is drawing a

‘fat fee from the treasury of the
Government of India. That also is
pecuniary interest. So he forfeits his
right to speak on this matter because
he and his daughter, both are involved,

SHRI MALLIKARJUN (Medak):
In the month «f May 1978, my Hon.
friend Shri Jethmalani revealed to
the Press tha: the report of the Privi-
leges Committee was going to come. ..
(Interruptions). What does it mean?
In what way is he supposed to reveal
to the Press and the public, as a
Member of the Privileges Committee,
_in the month of May, that severe
punishment will be given to Mrs.
Gandhi?. That amounts to saying that
he is’ absolutely biased and has mala-
, fled intentions,

""Apart from that, Rule 255 clearly
says that if any Member has a per-
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sonal, pecuniary or direct mtete_st of
such an intimate character that it
may prejud:cmlq uffect ke !conside-
cation ‘of any nitiers lo be‘cahsidersd
hy the Corhmitte~, cbjedtion may be
taken, Tlie Privileges Committee was
cnnsndering the watier relating: ‘o
answers in Parliament and Mr. Jeth-
malani was ‘a ‘Merber ‘of the Privis
legrs Committee, He hus.an .acute
olitical vendetts and political reta-
iation and vengeance v'us his inotiva-
tinn, which aftects the ertire privile-
ges Committee’s functioning. Partie
cularly, when you go through the Re-
port of the Privileges Committee, you
will see what Mr. Jelhmalani has
said. . Therefore, -I would seek your

-indulgence to say that you should

not allow the Hon. Member to speak
on this issue at all.

MR, SPEAKER: Shri Jethamalani
has denied that he has any direct or
pecuniary interest. (Interruptions)

If he has not made a correct state-
ment, he has to face the consequences.
I cannot decide whether he has pe-
cuniary interest or not. Mr. Jeth-
malani.

SHRI C. M. STEPHEN: This is the
Government Notification. It says:

“In exercise of powers conferred
by the sub-section (8) of Section
24 of the Code of Criminal Proce-
dure.....the Central Government
hereby appoints Sarvashri Ram
Jethmalani and S. B. Jaisinghani,
Advocates, Bombay, as special pub~
lic Prosecutors for conducting the

It is not stated that it is not with~
out fees. The question is whether an
attorney, a person who helds a
professional interest, can speak in thig
House. )

(Interruptions)

MR. SPEAKER: A lawyer, engaged
by a client, cannot be said to haye
direct or personal interest. It is a
well recognised position. He must
have a pecuniary interest in the sub-
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[Mr. Speaker]

ject that is hefore the Cowrt. Mr.
Jethmalani says that he has no pequ-
niary interest. He may be right or

he may ‘be wrang. But I have .got

to go on :the basis -of his statement.
(Interruptions) He has glready made
a speech in the .earlier stage. (Infer.
ruptions).

SHRI C. M. STEPHEN: We will not
‘hear him.

SHRI VASANT SATHE: We do.not
want to hear you, Mr. Jethmalani.

" MR. SPEAKER: After I went to-the
Chamber, I had requested both -the
Leader of the House and the Leader
of the Opposition to come. I had a
discussion with them, and we have
agreed that two hours more would
be given tomorrow, from 3.00 to &:00
pm. That is the agreement. There-
fore, there is no point in your taking
yp further time by raising these ob-
_jections.

SHR1 VASANT SATHE: This has
nothing to do with time. We have
.an objection to his speaking. .= We
do not want to hear Mr. Jethmalani.

MR, SPEAKER: Those who do not
want to hear him have got a remedy.
You need not hear, if you do not
-want to hear him. You can be here
and still need not hear. (Interrup-
_ﬁons) I cannot go into the merits.
All that the rule provides is that I
must ask him whether he has any
pecuniary interest. I have done that.
_Anyway, it is upto you to take the
time of the House.

-SHRI VASANT SATHE: How do
you allow him to 9peak Sir? (Inter-
ruptions),

MR. SPEAKER: He has been called.
It he uses any unparliamentary word,
1 will have.it removed.
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SHRI VASANT SATHS: He is
a voluntary prosecutor. We vllu not
hear a prosecutor.

SHRI B. SHANKARANAND: ] rise
on a point of order, (Interruptions)

MR. ‘SPEAKER: To this extent, we
lose ‘the time.

SHRI VASANT SATHE: Tomor-
row we shall have...

MR. -SPEAKER: No.-Not at all.
(Interruptiona)

MR. SPEAKER: Do not record.
(Interryptions) *

MR. SPEAKER: The Chairman has
given the ruling and I am not going

to revoke it.

THE PRIME MINISTER (SHRI

‘MORARJI DESAI) : If this is going to

be repeated, I cannot .agree to that
proposition.

.MR. SPEAKER: The difficulty is:
if you disturb this matter, the agree-
ment falls... (Interruptions) You can-
not dictate, Mr. Shankarenand,
what the Prime Minister says is that

it you are taking time by this...

(Interryptions) No, not .at all...(In-
terruptions)

I shall see that Mr. Jethmalani

does not use any unparliamentary
words.

SHRI RAM JETHMALANI: . I am

.moving a closure motion on  this

debate. We will not allow this kind

.of situation.

MR. SPEAKER: I am not allowing
it.

SHRI RAM JETHMALANI: Either
you stop this or you agree to closure.
We will not gllow .this kind.of thing.

SHRI C. M. STEPHEN: Now that

*Not Recorded

‘the Bpegker has given his ryling that
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. Jethmnlani has got -his. permis-
I would appeal to my friends
to ket him spesk and let us hear,

SHRI RAM JETHMALANI: It is
my purpose to-day to expose a
couple of** and when I say a couple
af** a couple of** in each paragraph
of the statement which we heard last
‘Wednesday from the accused, Mrs
‘Gandhi. 1T will not deal with every

paragraph because that will teke us -

yesrs. . . (Interruptions)

MR. SPEAKER: Don't say ‘lie’. The
word ‘lie’ is not allowed... (Interrup-
tions) I have already disallowed it.
You may say ‘incorrect statement’.

SHRI C. M. STEPHEN: In privi-
lege matters, there is no accused.

SHRI RAM JETHMALANI:
of .all her statement is far
truth. .. (Interruptions)

First
from

SHRI B. SHANKARANAND: Don't
behave like a :prosecutor.

SHRI RAM JETHMALANI: She
‘has compared the House to the Star
‘Chamber.. .. (Interruptions)

8ir, in the Star Chamber there
were unusual and cruel methods of
interrogation. But when she appear-
ed before us, she was treated with the
utmost eourtesy. Constitutional argu-
-ments were heard and even though
~the Privileges Committee came to the
canclusion, . . (Interruptions)

MR. SPEAKER: I am trying to get
some order but you members do not
allow. .. (Interruptions) Please hear
him. You ean make your submission
:}? that ... (Interruptions) . What is all

is?

SHRI RAM JETHMALANI: We
“/told her in the ‘Privileges Committee
.that ‘though you are not entitled to

the benefit. o 4rt. 20 because you are
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not technically in the position of an

accused which you are now ulkmg

about, still ‘we shall itreat ¥

(Interruptions)

#SHRI MALLIKARJUN: This :pro-
vocative speech cannot be tolerated.

MR. SPEAKER: Mr. Jethmalani, I
am asking you to go on.

‘SHRI B. SHANKARANAND: I
have a .point of order. Can any mem-
ber .disclose -what happened in the
‘proceedings of the committee?

MR. SPEAKER: This can be dis-
closed in the House but you cannot
disclose outside.

SHRI! RAM JETHMALANI: I am
-not disclosing anything that is not
here in this report.

MR. SPEAKER: Mr. Shankaranand,
don’t get excited.

SHRI RAM JETHMALANI:  Sir,
she was told that we will not put to
you a single incriminating question. .

‘MR. SPEAKER: What he says Is
‘there in the proceedings.

SHRI RAM JETHMALANI: Still
they talk and still they speak .and
aceuse for having converted the pro-
ceadings into a Star Chamber. (In-
terruptions)

At the end Mr. Nathwani told her
‘that ‘this is the evidence against you.
Do you wish to -be apprised of the

" nature df the evidence so that you

should be able to -give the reply? She
said: No. I do not want even to do
that and she retired ‘from the pro-
ceedings and for anybody to mccuse
-either the Privileges Committee or
‘this House for having eonverted it-
self into a Star Chamber is to show
that you use expressions which others
write ‘for you but you do not know
‘what the Star Chamber was and what
it .did -to 'the -people ‘who appeared
before :it, (Iutef’ruptiam)

*Not recorded.
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. [Shri Ram Jetbm®lani]
ir, she selects forums...where she
gets a few paid audience or she. goes
to the forums where there can be no
- jhterrogation. She does " not mind
going to the public places and speak-
ing any number of false things. (In-
" terruptions) Sir, whenever the ‘credi-
bility or the trustworthiness of her
, story is likely to be exposed by ques-
‘tions she claims the constitutional
“right of silence which was originally
" designed for illiterate and ignorant
people and not for those who claimed
to be the Prime Minister of this coun-
“try and want to again get into po-
wer in this country.

_ Sir, in her statement which she has
filed she has correctly diagnosed the
issue of fact. The issue of fact is
four names of the officers against
whom cases were recorded on a
single day, who conveyed the names
to the CBI or who caused those names
to be conveyed to the CBI? That is
the crucial issue before this House
and that was the ciucial issue before
the Privileges Committee. (Interrup-
. tions) On this issue there is no denial
in her long statement. There is no
denial that the four officers were
honest officers against whom there
was not one word in their confiden-
- tial service records. It is not denied
that all these four officers during the
preceding week were doing some-
thing or the other in connection with
the collection of information about
Maruti. It is not denied that the Par-
liament wanted to know the value
and volume of the imported machine-
ry which her son had installed in
his factory without having the proper
industria]l licence the condition of
which was that he will not instal any
imported machinery. It is not deni-
ed—I want the House and Mr. Ste-
phen to know about it—that on the
15th Aypril Batliboi whn were the sup-
pliers: of - imported machinery to
Maruti compiled a statement in
" which they said that we have sup-
plied half-a-crore wiith of imported
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“matérial to Sanjay Gandhi for, %is

Maruti factory. (Interruptions) [JThat

Jetter was brought to Mr. Bhatargar,

one of the officers, and while that
gentleman, the poar innocent odicer
was still reacing that leiter on }1jth
April orders had already been issued
by Mrs.- Gandhi and that file was
snatched frew. his hand ani that let-
ter wus sbaicixl from his hand and
never <#ot-inio the hands of ihe Minis~
ter much legs the Parliament.

On that day orders were issued.
(Interruptions)
SHRI VASANT SATHE: That-pro-

ves that on the 14th, when the ans-
wer was given, there was no link at

all. That proves the case.

SHRI RAM JETHMALANI: Mr,
Stephen had made the point that on
the 15th of April nothing was hap-
pening and therefore Mrs. Gandhi
could not be held guilty of contempt,
On the 15th of April, this is what
happened to Mr. P. S. Bhatnagar.

This is what he stated:

“That on the 15th April, 1975,
between 3-30 P.M. and 4-00 P.M.
Mr, Mathur of Batliboi along with
Mr. Adeshra called on me. I
enquired from Mr, Mathur whe-
ther he has brought the required
information or not. He said ‘Ves’
and gave a letter to me which I
could not even go through.  The
Director called for the filg and the
file was taken back from me a&nd
1 was asked to go home, And, at
10 O'clock at night, an order of
suspension was served .on-me.”

The order of suspension was served
on this poor officer. Mr, Stephen—for
whose credibility 1 used to have the
greatest respect, a respect which is
fast diminishing—could not tell the
House that on the 15th of April this
is what happened to that officer. The

- officer was in the process of collect-

5

*Not recorded.
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' "“!MR' R Don’t record any-
thing eieqﬂt Mr. Jdthmalani's speech,

J*SHRI RAM ' JETHMALANI:  Sir,
those facts did not fall in the hands
of thé Minister. He did not put them
into the hands of Parliament. Since
they dig not take it to the hands of
Parliament, Parliament was perma-
nently deprived of information that
“helf-a-crore ' worth of imported
machinery had been installed in the
premises of Maruti, contrary to the
terths of the Industrial Licence: There
is no denying the fact..

- .MR. SPEAKER: Only two minutes.
No further time.

-
SHRI RAM JETHMALANI: We are
+not .going into further"

MR. SPEAKER: Do not record that
word.

SHRI RAM JETHMALANI: But
I want to say something about the
Leader of the Opposition. I am only
sorry that the Leader of the Opposi-
_tion the other day brought in the
rame of Jesus Christ into the sordid
conspiracy for the defence of a
sordid crime. All devout Christians,
and perhaps the spirit of Jesus Christ,
would be terribly distressed at the
‘obscene heresy which he uttered by
bringing in that Prince of Peace in
the defence of his leader. If anybody
' got pleagure out of it, if anybody
must be happy, it must be the spirit of
Lucifer, and it must be the spirit of
his earthly sister whom he now claims
to be his leader and whom he o
- zealously serves,

Now that Mr. Stephen, Mr. Sathe
and Mr. Lakkappa have embarked
“upen ‘the precedent of quoting from
fiction—Alice in Wonderland was
quoted to us the other day in this
"House—I wonder it Mrs. Gandhi or
Mr. Stephen or Mr. Sathe know that
:Alice, that: poor foolish girl, dreamt
ih, that very story that she had be-
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dome“two miiles big I hope ‘you
know about it. And, Sir, if some
part of Alice in Wonderland suited
them, may I tell the Leader of the
Opposition that he has hot been able
to.find any shred. of evidence .in the
volume of evidence because like ano-
ther character in the Wonderland
due to his political compulsions, he
stands on his head. This makes it im-
possible for him to discover  the
evidence or read the evidence in the

proper light....

MR. SPEAKER: Mr.

Jethmalani,
no. ot

SHRI RAM JETHMALANI: Can
I continue tomorrow?

MR. SPEAKER: I am not allowing
you tomorrow,

SHRI RAM JETHMALANI: :Thank

you.

MR. SPEAKER: T have to inform
the House that on the basis of slips re-
ceived from Members, the following
substitute motions and amendments
to. the motion moved by Shri Morarji
R. Desaji have been treated as moved
today: —

Substitute motions:

. No. 8 --Shri K. Mallanna

No. 2¢ —Shri Nathu Singh
No. 32 —Shri Keshavaro Dhondge

No. 42 - Shri K. P. ‘Unnikrishnan
No. 48

No. _46) —Shri K. Mallanna
Amendments:

No. 25 —Shri Nathu Singh
No. 21 —Shri N, Sreekantan Nair

-:No 28 —Shri Shynmm\ndan

Mlshra

¢*Not recorded.
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No. 31 —8hri Hari Vishnu Kamath
No. 33 —Shri Vinayak Prasad

No. 38
No. 38 |
No. 40

Yadav

No. 35 ~Shri B. P. Mandal
No. 86 —Shri M. V. Govindan Nair

No. 87 —Shri Kanwar Lal Gupta

g

. _Shri Morarji R. Desai

LS9

-~

¥ Shri J anardhana Poojary
No. 41 J

No. 44 —Shri Vayalar Ravi

No. 45 —Shri B. P. Mandal

SHRI K. MALLANNA (Ohitra-
durga): I beg to move:

‘That for the original motion, the
following be substituted, namely:—

“After having considered the
Third Report of the Committee of
Privileges this “House resolves
that ‘Shrimati Indira Gandhi and
others have not committed a
‘breach of privilege and also dis-
agrees with the recommendation
of the Committee of Privileges
both on facts and Procedures.” ' (8)

SHRI NATHU SINGH (Dausa): I
beg to move:

‘That for the original motion, the
following ‘be substituted, namely:—

“That this House after having
considered the Third Report of
the Committee of Privileges is of
the opinion that Shrimati Indira
Nehru Gandhi (former Prime
Minister), Shri R. K. Dhawan and

" Shri D, Sen have committed
breach -of privilege é4nd contempt
of the House by .causing obstruc-
tion, intimidation and institution
of false oases ngainst some offi-
cers. In view of the aforesaid,
mindemeanours, the former Prime
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Minister, Shrimati Indira Nehru

Gandhi, Shri R. K. Dhawan apd s
Shri D. Sen should straightaway.

. be committed to prican till She,
prorogation of the House .ant

Shrimati Indira Nehru Gandhi

should also be immediately ex-

pelled drom the membership of

the House.”' (24)

SHRI KESHAVRAO DHONDGE

(Nanded): I beg to move:

“That for the original -motion, the
following be substituted, namely:—

“That this House having consi-
dered the Third Report of the
Committee of Privileges is of the
opinion that no question of pri-
vilege is involved in the matter
against Shrimati Indira Nehru
Gandhi, Shri R. K. Dhawan and
Shri D. Sen and that no further
action be taken by the Howuwse in
the matter.

That the very charges mention-
ed are being inquired into hy a
Court .of Law and are sub judice;
thug double prosecution is against
the fundamental principles of
law and natural justice.

That in the matter there had
been lack of unanimity or conse-
sus in the course to be followed.

Thet further proceedings will
not enhance the prestige of this
Housge but are likely to undermine
the confidence of the peaple in
Parliamentary institution.

That this House .do decide to
drop the further proceedings in
the matter.”’ (82)

. SHRI K. P. UNNIKRISHNAN
y(-Badagm): 1 -beg to move: :

‘That for the .original motion, the

following be ,substituted, -namely:—

“Having -vonsilered ‘the ‘Thitd
‘Report of the Comimittee of Privi-
leges, the House do procasd to
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. fMrs. Indira Gandhi,
metiber / for’ Chilagalur, for

having / committed & grave con-
; it of the House.” ’(42)

‘That for the original motion, the
following be substituted, namely:—

“Having considered the Third
Report of the Committee of
Privileges, the House do proceed
to reprimand Shri R. K. Dhawan
and Shri D, Sen, for having com-
mitteq a grave contempt of the
House.” * (43)

SHRI K. M. MALLANNA: I beg

to move:

‘That for the original motion, the
following be substituted, namely: —

“After having considered the
Third Report of the Committee of
Privileges (Sixth Lok Sabha)
presented to the House on 21st
November, 1878, this House is of
the opinhion that in view of the
absence of any recommendation
of specific facts and proposed ac-
tion in the Report of the Privi-
leges Committee, no action. could
be taken on the said Report.” * (46)

SH'EI NATHU SINGH: Sir, I beg to

move

‘For the last paragraph of the
motion substitute the followings:—

“The House therefore resolves
that Mes; Indira Nehru Gandhi,
. Shei R. K. Dhawan and Shri D.
Sen straightway be committed to
prison till the prerogation of the
House.

The House further resolves that

Mrs. Indira Nehri Gandhi be

immediately expelled from the

tembership of the House for

cotiduct: grossly unbecoming . of

. @& member of the House.” ’(25)

. SHRE N, SREEKANTAN NAIR
(Quilen): I.beg to move:

" ‘Por the last paragriph of the

motion substitute: —

Privileges Committee
“The - Mouss therefore remcives
that Mrs. Indirs Gandhi bs: adimo-
nished and kept imprisoned till
the House adjourns for the day.”’
@m0

SHRI SHYAMNANDAN MISHRA

(Begusarai): 1 beg to move:

‘For the last paragraph substitute

. the following: —

“The House, therefore, resol-
veg that Shrimati Indira Nehru
Gandhi be reprimanded in the
strongest terms and suspended
from the service of the House till
the end of the current session. ,

The House further resolves that
Shri R. K. Dawan be severely re-
primanded at the Bur of the
House and Shri D. Sen admonish-
ed at the Bar of the House.”’
(28)

SHRI HART VISHNU KAMATH: I

beg to move:

‘For the last paragraph substitute

the following : —

“The House therefore resolves
that Shrimati ndira Gandhi be
asked by the Honourable. Spea-
ker to stand in her place, and
she be severely reprimanded by
him in the name, and by the au-
thority, of the House, for her
aforementioned misdemeanours.

The: House further resolves that
Shrimati Indira Gandhi be sus-
pended from the service of the
Houpe during the remsining pe-
riod of the current session of Lok
Sabha as well as during the entire
budget session of 1979,

The House also resolves that
Shri R. XK. Dhawsn and Shri D.
Sen be called' to appear at the
Bat of the House and administer-
-ed d severe reprimand by the hon.
‘Speaker, in the name, ang by
the” authbrity, of’the House*(31)
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Yo

SHRI. VINAYAK PRABAD YADAV
(Saharsa). I beg to move: - .

‘For the last paragraph substitute
the following :

“The House, therefore, resclves
that Shrimati Indira Nehru
Gandhi be reprimanded and the
House further resolves that Shri
D. Sen and Shri R. K. Dhawan
be also reprimanded.” ’(33).

SHRI B. P. MANLAL (Madhe-
pura): 1 beg to move:

‘For the last paragraph ‘substitufe
the following:—

“The House therefore resolves
that Shrimati Indira Nehru
Gandhi,: Shri D. Sen and Shri R.
K. Dhawan be reprimanded.”’
(35),

SHRI M. N. GOVINDAN NAIR
(Trivandrum) : I beg to move:.

“That in para 1 of the amendment’

proposed by Shri Morarji R. Desai,
printed as o, 26 in List No. 14 of
amendment: —

For

“‘committed to jail till the pro-
rogation of this Session and ex-
pelled from the membership of
the House.”

" substitute
“admonished.”* (36).

SHRI KANWAR LAL GUPTA I
beg to move:

‘For the last paragraph subaﬁtute
the following:-—

“Phe Houge, therefore, resolves
that Shrimati Indira Nehru
Gandhi should be called upon to
give unconditional apology failing
which she should be suspended
from the service of the House till
she tenders the apology and she
be committed to prison till the
prorogation of- this Session, -
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‘The House also’ resolves . that
Shri D. Sen and Sig R. K. Dha-
wan be reprimanded, gt the Bar
of the House and -be. civmmitted
to Jail till the prorogation of vhe
Bouse ” (3T

SHRI MORARJI DESAL: I beg to
move:

‘For the fitst four paragraphs sub.
stitute the following:—

“That this House having consi-
dered the Third Report of the
Committee of Privileges, present-:
ed to the House on 21st November
1978, agrees with the recommen-
dations and findings of the Com-
mittee contained therein;

That Shrimati Indira: Nehru
Gandhi, Shri R. K. Dhawan, for-
‘mer Adidtional Private Secretary
to the then Prime Minister and
Shri D. Sen, former Director of
C.B.1. committed a. breach of
privilege and contempt of the
House by <causing obstruction, in-
timidation, harassment and insti-
tution of false cases against four
concerned officers; .

That she committed - a further
breach of privilege and contempt
of the House by her refusal to

" take oath/affirmation béfore the
Committee;

That 'she also committed ®

_ breach of privilege and contempt

by casting aspersions on* the

Committee in her sta¥ment dated

16th June, 1878, submitted tor the
Committee.” ’(38).

‘For the last pamgraph substitute
the fol]ow,ing —

“The House resolves that Shri-
mati Indira ‘Nehru Gandhi  be
commited to jail till the proroga-
tion of the House and also be
“expelled from the membership
of the Hotise for the . sérious
. breach- of privilege .and , contempt
"of the House committed b'y her
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The House further resolves that
Shri D. Sen, former Director,
Central Bureau of Investigation
and Shri R. K. Dhawan, former
Additional Private Secretary to
the then Prime Minister be com-
mitted tc jail till the prorogation
of the House for the serious
breach of privilege and contempt
of the House committed by
them.” ’ (39)

SHRI JANARDHANA POOJARY
(Mangalore): I beg to move:

‘For the first four
substitute the folowing:—

“That this House having consi-
dered the Third Report of the
Committee of Privileges, present-
ed to thc House on 21st Novem-
er, 197¢ does not agree with the
recommendations and findings of

the Committee contained therein.

That Shrimati Indira Nehru
Gandhi, Shri R. K. Dhawan and
Shri D. Sen have not committed
a breach of privilege and not
committed the contempt of the
House by alleged causing obstruc-
tion, intimidation, harassment and
institution of false cases against
four concerned officers.

That she has not committed a
further breach of privilege and
contempt of the House by her re-
fusal to take oath/affirmation be-
fore the Committee in view of the
protection given to an accused
person under Article 20(3) of the
Constitution of India.

That she has not committed a
breach of privilege and contempt
by casting aspersions on the Com-
mittee in her statement dated
16th June, 1978 submitted to the
commitiee.” * (40)

‘For the last paragraph substitute
the following: —

“The House hereby resolves to
drop further proceedings in this
matter.”” (41).
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« - SHRI VAYALAR RAVI (Chirayin-

"kil): I beg to move:

‘At the end of the motion add

“The House further decides to
reprimand Shrimati Indira Nehru
Gandhi for the conduct of the
breach of privilege of the House
and suspend her for the rest of
the period of the session.

The House further decides to
imprison Shri R. K. Dhawan and
Shri D. Sen till the end of the
Session for the conduct of the
breach of privilege of the House.”’
(44).

SHRI B. P. MANDAL: I beg to
move:

‘At the end add the following
para: —

“The House further resolves
that in case  Shrimati Indira
Gandhi and others offer an un-
qualified apology, no punishment
be inflicted, but in case no such
apology is offered, Shrimati
Gandhi and others be reprimand-
ed and warned.” * (45)

18.00 hrs.

SHRI SHAMBHU NATH CHATUR-
VEDI (Agra): Sir, I have also sent
my amendment.

MR. SFEAKER: You have not sent
-the slip. We shall check it up if you
have sent it, (Interruptions)

This debate will continue tomorrow
at 3 O'clock. At 430 we will take
up the voting. At 5 O’clock it will
be over—the Prime Minister’s reply
and all that. Also I will give opportu-
nity to as many Members as possible,
Now, the House stands adjourned to
meet at 11.00 A. M. tomorrow.

18.02 hrs.

The I.ok Scbha then adjourned till
-Eleven of the Clock on Tuesday, Dé-
cember 19, 1978/Agrahayana 28, 1900
(Saka).






